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i
July 10, 1979/Asudha 19,
1801 (Saka)

Tuesday,

The Lok Sabha met at Eleven of
the Clock,

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
Location of New Steel Planty

+

*22. SHR] RAGAVALU MOHANA-
RANGAM:

SHRI C N. VISVANATHAN:

Will the Minister of STEEL, AND
MINES be pleassd to state:

(a) the final formulationg regard-
ing setting up of mew steel plants;
and

(b) the particulars of Jocation of
the new plants, their capacity and
the time frame for commencement of
operations?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
and (b). An investment decision for
the setting up of u Sieel Plant at
Visakhapatnam at an estimated cost
of Rs. 2256 crores with liquid steel
capacity of about 3.4 million tonnes
per annum has recuntly been taken.
Government are also examining the
possibility of seitinz up some more
steel plants on port based locations
like Mangalore, Parsdeep and Hal-
dia. A study has been commissioned
by Steel Authority of India Limited
(SAIL) to compute the comparative
input costs for these locations. Simul-
taneously, discussions are also being
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held with interested foreign"* parties
for the setting up of these plants.
Only after the studies undertaken by
SAIL are concluded and the credit
terms are settled, Government would
be in a position to take a view in the
matter.

SHRI RAGAVALU MOHANARAN-
GAM: It has been stated by the hon.
Minister that some of the foreign
parties also are very much interested
m setting up steel plants in our coun-
try. I want to know exactly which
are the countries that have come for-
ward to set up new plants and where
they want to set up.

SHRI BIJU PATNAIK: It will not
be in the interest of the steel plants
or of general interest to give the
names of every party or whatever
they have given. It is a matter still
under negotiation. If something 18
accepted by the Guvernment, I will
be only too pleased to snnounce it
in the House.

SHRI RAGAVALU MOHANARAN-
GAM. He has said that some of the
foreign parties, foreign countries, are
very much interested in setting up
steel plants in ‘our country. I want
to know exactly the names of those
foreign countries and where they
want to set up.

MR. SPEAKER: He says that it is
under negotiation,

SHRI C. N. VISVANATHAN: May
I know from the hon Minister how
many years it will take, whether there
15 any time bound programme, for
starting the Visakhapatnam Plant?

SHRI BLJU PATNAIK: The pre-
sent arrangement ig thatfrom the
time the final DPR is ready and the
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work has begun on the foundations,
it shoulq take 36 monthg to produce
the first molten iron and 48 months
for-finished-steel of the First Stage,
snd within two years thereof, the
w capagiy, of 3.4 million tonnes of
rﬁ»ﬂpn iron and about three million
!knnnes of finished steel it being en-
Yisaged

t‘

«9HRI DARUR PULLAIAH: May
I know from the hon. Minister when
the Vijayanagaram Steel Plant 1s
#eing to be %tarted? About 10,000
acres of land have been acqured and
she land 18 bemng fenced. What is
the Government going to do with that
land”?

. SHRI BIJU PATNAIK: There 15

o proopsal of starting a IPlant at
‘Vijayanagaram at present,

News Item Captioned ‘Bogus Units
5 Corner Steel Quota’

4
1 +23 SHRI P. K KODIYAN:
i SHRI SAMAR MUKHERJEE:

+ Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government’s alieption
hag been drawn to the mews item
appearing in Business Standard dated
Jung 7, 1979 captioming ‘Bogus umt-
corner steel guota’; ang

. (b) 1if so, the action taken by Go:-
ernment to uncarth such bogug units
and {o prevent such caseg in future?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
Yes Sic Presumably the referenve
is to the news item which appeared
in the issue of Business Standard
dated June 7, 1979

{b) The news item quoled a sno-
Jesman of the Federation of A~vo-
wiations of Small and Rural Indus-
tries as alleging that there are rough-
1y 1200 bogus small and rural units
recerving allotment of steel items in
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Haryana of which 500 are in Gur-
gaon District alone.

The Regional Iron and Steel Con-
troller had contacted the President
and the General Secretary of the
Faridabad Small Industries Associa-
tion who have been cited in the news
items as urging prosecution of bogus
steel users; and reguested them to
communicate the names of bogus
units in order to enable further action
to be taken. No reply has been re-
ceived from them. Independently
the Regional Iron and Steel Con-
troller had carried out the inspection
of 60 steel using units in Haryana
during the period from September,
1978 upto now. As a result of these
inspections  despatches to 28 wunits
(6 in the medium sector and 22 in
the small scale sectory were suspend-
ed pending investigation Out of
these 11 units (3 in the medium sec-
tor and 8 in the small scale sector)
have been debarred from getting fur-
ther supplies after completion of in-
vestigation  Investigations in res-
pect of the remaining 17 are still in
progress In none of these cases was
the unit found to be a bogus one but
action was taken for mis-utilisation
of the material as against the Iron &
Steel control order

SHRI P K. KODIYAN* May I know
whether his Ministry has contacted
the State Government in order to find
out whether there is any truth m
the allegation that bogus units are
cornering this scarce material be-
cause T find from the paper report
that the Presmident of the Harvana
Small Scale Industries Assnciation had
submitted & list of 200 bogus units
to the Haryana Stale Industries Min-
jster and the former Industries Min-
ister, Mr. Mangal Sein was reported
to have ordered a probe into these
allegations, but. later on somehow
that probe did not take place There-
fore T would hike to know whether, in
order to have an independent inves-
tigation, the Centre has contacted the
State Government and, if that is not
done, even at this stage will that
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be done that is, contacting the State
Government and carrying out an in-
dependent investatioh into this alle-
gation?

SHRI BIJU PATNAIK: The hon.
Member perhaps knows that it is the
State Government which issues the
licences for the small and medium
units and not the Steel Ministrv.
When the complaint was brought to
the notice of the Government through
newspapers as far back as 4th Feb-
ruary 1979, the Regional Iron & Steel
Controller wrote to the President of
ihat Association asking for a copy of
the list to enable him to take appro-
priate action. Unfortunately, till to-
day no list has been furnished by this
Association But the Regional Iron
& Steel Controller under the Iron
and Steel Control Order suo motu
took action which I have already
stated 1n mv reply.

SHRI P K KODIYAN: I am sorry
mv question has not been answered.

MR. SPEAKER: His question is:
have you informed the State Govern-
ment about this matter and taken
their assistance

SHRI BIJU PATNAIK: The Con-
troller automatically goes to the
State Government’s Director of In-
dustries

SHRI P. K. KODIYAN: Su, it 1s
alleged that the staff of the Sales
«tock yard at Faridabad have rejected
as bad steel items which are i good
condition and these rejected items
find their way to Delhi and these are
sold to the manufacturing units at
double the price of Grade I steel
items. I want to know whether Gov-
ernment hns made any investigation
into this allegation or not.

SHRI BIJU PATNAIK: It is not
possible because all these allocations
to the small geale industries are made
Ly the yard directly under the direc-
tion of the Director of Industries of
State Government.
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So, what the hon. Member sug.
gests is just not possible.

SHRI SAMAR MUKHERJEE: Sir,
the newspaper cutting is with me,
Here it is stated—the question re-
fers {0 the news ‘tem in Business
Standard of 7th June to which you
Just now replied—that all these com-
panies have got themselves register-
ed in the Cell, that is, under the Cen-
tral Government. So, the Minister's
reply 15 very evasive. There are
roughly 1,200 bogus small and rural
units registered with the SAIL and
the Haryana State Small Industries
and Export Corporation is also under
SAIL It is also registered. So,
there 15 no scope of escaping the name,
Secondly, 1t 15 also stated:

“The President and General Se-
cietary of the Faridabad Small In-
dustries Association (FSTA) respec-
tively, Mr. H. L. Pakhtoon and Mr.
K. L. Kathuria claim tp have been
vainly urging the State and Cen-
tral Governments to prosecute ho-
gus sieel users. Mr, Pakhtoon had
once filed an affidavit and submit-
ted a list of mearly 200 fake steel
users of Faridabad and Ballabhgarh
areas, 1o the former Industries
Minister, Dr Mangal Sein.” -

An affidavit has been submitted also.
So, this reply 18 most evasive that

we have got no list of these bogus/
fake firms.

Sir, it is also reported:

“An intriguing aspect is that the
steel-users are required to submit
certified copies of the Income tax
clearance certificates and the latest
copy of the Sales Tax Returns. How
do the bogus units manage to pre-
cure copies of these documents?"

So this racketing is going on. That
is the reason why the Minister should
give a very clear reply ag to whether
Government ie interested to stop this
racketing or not. That is why a
thorough enquiry is essential. That
is why I am asking the Minister whe-
ther he is prepared to go for &
thorough probe by going deep into
the complaints.
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SHRI BIJU PATNAIK: 1 think the
kon. Member did not hear the first
part of my reply. There is some
mews item and Yoy have read out that
from the newspapers. Some of the
aews is faulty, The Small Scale In-
dustries Association have made this
complaint. But when the Regional
Controller wrote to the President of
the Association asking for the list of
the defaulters ag early as 4th Feb-
ruary 1979, no reply has come from
him as yet.l*gmuld Itke the hon.
Member to ensure that the so-called
President or Secretary or whoever he
18, gives the reply instead of going
to the newspapers so that Govern-
ment can investigate into it. Even so,
suo moto the Regional Confroller had
investigated into it and, as stated ear-
liar, to nearly 22 firms, we have
stopped the supply of materials be-
cause of misuse. (Interruptions.)

SHRI RAJ KRISHNA DAWN: Sir,
the hon. Minister has stated in his
answer that in none of the cases any
big unit was found to be bogus. But
action was taken for misutilisation of
the materials. I want to know whe-
iher misutilisation is more serious
than bogus....because bogus has no
right to collect materials from any
government but those where there is
mis-utilisation, they are collecting
materials from you and you are sanc-
tioning them the quota. I would like
to know from the hon'ble Minister
what does he mean by mis-utilisation
as it seems to be a vague term”

SHRI BIJU PATNAIK: When you
and I are not registered with the
State povernment as manufacturers
then it will be considered ag bogus
but when you and I are registered
producers under the Small Scale In-
dustries Corporation of the Haryana
Btate Government and on that basis
we get a certain quota on the recom-
mendation of the Small Scale Indus-
#ries Corporation and instead of utiliz-
ing that material for production we
gall it in the black.market that is mis.
utilisation. The firm exists and is re-
gistered' with the State Government.
Our wilting to the State government
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has yielded no results for the last two
years, Suo motp we have taken cer-
tain steps but if the Haryana govern.
ment cooperates with us we will be
able to take more effective steps.
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SHRI BIJU PATNAIK: The ques-
tion 1s in respec
not Punjab.
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SHRI BLJU PATNAIK: It is true
that many of these registered so-
called producers registered under the
Industries Department of the States
are mis-utilising the steel, that is,
instead of producing they are selling
in the black-market Therefore, I
have asked the Controller to make
an intensive survey but in many
places like Haryana and Punjab we
have not had much assistance fromn
the State machinery.

MR. SPEAKER: Now. we take up
the next question, viz, @ No. 24. I
link this question with @ Nos. 30 and
37 as they are all connected questions,

Setting up of T.V. Stations at
Ahmedabad and other Places

*24. PROF. P. G. MAVALANKAR:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether any concrete steps
have been taken further in the mat-
ter of setting up of 3 T.V. station
each in Ahmedabag (Gujarat), Ban-
galore (Karnataka) and Trivandrum
(Kerald);
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(b) it 30, what are they and with
what remlty go far;

{c) whether Government have
iaken a final dadﬁon‘wlocnu the

T.V. Station at Ahmedabed instead
of at Gandhinagar in Gujarat

(d) if not, the reasong therefor;
and . )

(e) when are the above-mentioned
three new T.V, stations likely to
start functioning?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) and (b). Sites for
the TV stations at Trivandrum and
Bangalore have been selected finally
»nd the State Governments have been
approached for transfer of these sites
‘¢ Doordarshan. A site for the TV
«tation at Ahmedsbad has also been
«clected and clearance {vr localing
*he TV studio and transmitter at this
«ate has been sought from the con-
cerned authorities.

(c) and (d). It is proposed to locate
ihe TV station at Ahmedabad s
Gandhinagar is not considered suit-
wble.

(e) The three TV stations are like-
Jy to start functioning in the last
vear of the Sixth Plan (1082-38).

Setting up of more T.V. Relay Cenires
in DP.

*30. SHRI RAJENDRA KUMAR
SHARMA: Will the Minister of IN-
FORMATION AND BROADCASTING
be pleased to state:

(a) whether Government are consi-
dering setting up of some more T.V.
relay centres in Uttar Pradesh; if so,
ihe details thereof; and

(b) the places where and the period
within which these centres are likely
to be set up?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) and (b). It is pro-
posed to set up a TV relay centre at
Varanasi during the current Plan

Oral Answers 10

period (1878—88). This relay centrs
will be equipped with a 10 KW trans-
mitter and a 150 metre tower which
will provide coverage to an ares of
18,000 sq. km. and a population of
724 lakhs, It will relay the pro-
grammes of the TV centre at Luck-
now.

Establishment of T.V. Relay Statiom
for Goa

*37. SHRI EDUARDO FALEMRD:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Government have de-
cided to establish a T.V. relay station
for Goa:

(b) if go, when will it be estab-
lished; and

(c) steps taken in this regard?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K
ADVANI): (a) to (c). It'is proposetd
to set up a TV Relay transmitter ab
Pana)i during the current plan periodl
(1978—83). A site has been selectel
for the purpose at Altinho hill. The
State Government has been approa-
ched for acquisition and transfer of
this land to Doordarshan

PROF. P. G. MAVALANKAR: Mr.
Speaker, Sir, I hope I can say this
on behall of the people of Gujarat
and particularly the people of Ahme-
dabad that we are happy that the TW
Centre ig after all going to be set up
mm Gujarat, that is, in Ahmedabad.

May I know whether like Bangalore
and Trivandrum, the site at Ahmeda-
bad has been finally ‘selected'?

I say this because, in respect of
Bangalore and Trivandrum, it has
been said that the site has been
‘finally selected’ whereas in the case
of Ahmedabad, it is stated that It is
‘selected’. So, I want to know whe=
ther it is ‘fnally selected’. I would
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like to know about the actual loca-
tion, and when that site will actually
be transferreq tp, Doordarshan,

SHRI L. K. ADVANI: There 18 no
need to read any difference betwren
the words ‘finally selected’ and the
word ‘selected’.

The selection is final so far as we
are concerned. But, I am sure, the
hon. Member would appreciate that
where it is g private site, the acqui-
sition proceedings etc. have to be
gone through and we cannot comple-
tely finalise them today itself, That is
the position. But I do not think that
there would be any difficulty so far
as this matter is concerned We have
selected the place near Thaltej area
in Ahmedabad Actual clearance
would be got from the Standing Ad-
visory Committee for Frequency Allo-
eations, which includes the represen-
tatives of the Mirustry of Communi-
cations, Civil Aviation and all that.
And informally we understand that
there would be no difficulty in this
matter.

PROF. P. G. MAVALANKAR: With
reference to tha latter part of the
answer given to my first supplemen-
tary, I only hope that the processes
and procedures which he has men-
tioned will not act as further obsta-
cles to delay the process of the sgef-
ting up of a TV Station in Ahmeda-
bad. In answer to part (c¢) of the
question he has said this:

“The three TV stations ae likely
to start functioning in the last year
of the Sixth Plan (1982-83).

Therefore, my question is this. The
last year of the Sixth Plan is 1982-
83. But why should there be such
a delay? I say this because, Mr. Spea-
ker, kindly see this. We are at pres-
ent in 1979-80. There are three more
years to go to rcach 1082-83. That
means, a delay of 4 years, by which
time all of us may not be in this Par-
liament as there will be elections in
1982. My plea is that the Janta Gov-
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ernment should make this a concrete
reality before their term is over, Sir,
I am assuming that the present Janata
Government, in spite of the No-con-
fidence Motion or otherwize, will
continue in tact in power upto 1082
and hence this question. My last
point is this. The Minister's assurance
1= tagged on with plan projects.
Therefore this questich arises now, He
savs ‘Last year of the Plup period.
Supposing :E:ur any reason the plan
targets and projects are delayed, what
would that mean? Would that mean
that automatically the setting up of
the TV Station will also get further
ilelayed?

SHRI L. K. ADVANI: Sir, I am
sure that the hon. Member himself
knows all the answers o these ques-
twns. When a certain schedule is
projected, it 15 done on the basis of
past experien‘e. On the basis of
past expcrience in regard to setting
up of T.V stations, the average time
taken 1s approximatcly about 36 to
42 months from ihe date of acquisi-
tion of the sile and all that.

An HON. MEMBER: Why don't
vou invoke emergency provisions?

PROF. P. G. MAVALANKAR: You
should improve upon the past ex-
perience.

SHRI L. K. ADVANI: I would like
to expedite the whole process and to
.mprove upon it. But the answer that
[ have given is on the basis of a rea-
listic appraisal taking cognisance of
all the factors
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SHRI EDUARDO FALEIRO: Sir,
the reply says: “It is proposcd to set
up a TV Relay transmitter at Panaji
during the current Plan period (1878—
83)" May I know, through you, from
the hon. Minister—as this is going to
be a Relay TV Station—from which
Station it 1s going to relay the pro-
grammes? I would Lke to know also
this information as to when the State
Government was approached for ace
qusition and transfer of necessary
Jand for this purpose.

N

SHRI L. K. ADVANI* This relay
centre at Panaji will be relaying prc-
prammes put out from the Bombay
TV Centre. It is only rccently that
the site has been selected and the
Siate Government has been approa-
ched. I do not have with me the
date as to when the State (Government
has been approached. If notice is
given, I will collect the information
and give the same.

SHRI EDUARDO FALEIRO: Mr.
Speaker, Sir, it is very good that the
Minister is having so many stations
and expanding TV network in the
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country. But then TV i3 a doubley
edged weapon. It is a powerful mey
dittm of education. Then it is also
sald that it is an idiot box. While it
has been viewed, the brain complete-
ly stops and it absorbs entirely what-
ever the TV gives. I would like to
know m this context that since these
stations which are proposed are to
2o to a large extent to the rural areas,
what is the rural bias that the Gov=-
ernment have in mind in respect of
these stations? Apart from merely
having entertainment, it will not serve
any purpose. 1 would like to know
whether they are also going to have
programmes of inlerest to the ryra
people regarding health, agricultyre,
samtation and sp on Wil the hon.
Minister give some indications on
these lines”?

et

SHRI 1. K. ADVANI: T appreciate
the points raised and in fact this hag
heen very much in our mind. The
cxperience of other countries, parti-
culaily of Western countries, should
be something from which we could
profit and make television really an
mstrument not only of entertainment
hut also of education and rural ex-
tension. The hon. Member may be
aware that several TV centres are
keyed only to rural biased program-
mes.

SHRI B. RACHAIAH: Every time
the hon. Minister, whenever he visits
Bangalore, gives an assurance io the
public ithat Bangalore will have TV
centre soon. But from today’s reply
I am taken aback and I do not know
why there is s0 much of delay in the
installation of a TV Centre at Ban-
galore. He has already mentioned
that a site has been selected and the
State Government has given the land.
Now, I would like to know whether
the Minister is going to implement
the assurance that he gives every time
when he visits Bangalore,

SHRI L. K. ADVANI: I gm as keen
as the hon. Member ig to gee that the
Bangalore TV station starts relaying
programmes at the earliest, but on
the basis of experience that we have
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taken to complete the various forma-
lities to acquire the transmitters ete.

SHRI B. P. MANDAL: I would like
to know from the hon Minister the
policy which the Government is fol-
lowing. Why is it that whereas in
several States, the State capitals have
not been provided with TV centres,
in some other States, more than one
TV Centre or relay station have been
provided? Secondly, when a TV sta-
tion is provided in a State, why is ¥t
provided in some other place instead
of the State capital, for instance in
Bihar instead of having it at Patna,
it has been put up at Muzaffarpur?

SHRI L. K. ADVANI: There are
two aspects of the question, 1 may
mention that we had contemplated
that during the 6th Plan, we should
be able to set up TV centres in all
the State capitals but constraints of
resources made this impossible. The
Planning Commission suggested that
we confine ourselves to three Stations
only in State capitals. Therefore, we
selected one each in Trivandrum,
Bangalore and Ahmedabad.

The second question 18. why eoven
ihough there is no station at the State
capital, a station has been put up at
some other place like Muzzafarpur
or Raipur. This is because ag part
of the SITE continuity scheme, sites
were selected which were intended to
serve rural areas only, not the urban
areas and my own feeling is that
where a place llke Jaipur has been
selected for a site continuity pro-
gramme, the choice has not been good.
The stations at Muzzafarpur, Sam-
balpur or Raipur are all intended to
gerve mainly the rural areas because
the programmes are rural biased.

I may mention further that deci-
sions about these locations were not
taken by this Governmeni but by the
earlier Government.

’
PROF. R. K AMIN: After the TV
station is established at Ahmedabad
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or Gandhinagar, will you kindly see
that by establishing relay stations, the
entire Gujarat is covered by the pro.
grammes? .

SHRI L. K. ADVANI: That cam
only be a subsequent programme of
expansion. The present programme
that I have indicated is under the €th
Plan and Ahmedabad is the only place
where we propose to have a full-
fiedged TV station.

SHRI HITENDRA DESAI: What
will be the coverage of area from
Ahmedabad Station?

SHRI L. K. ADVANI: This TV cen~
ire will be able to serve an area of
18,000 sq. kms and a population of
483 lakhs. The number of villages
that would be served apart from the
Ahmedabad city would be 1818.....
(Interrupfions).

SHRIMATI PARVATHI KRISH-
NAN: The P&T Department is putting
up between different stations various
networks of microwave, for instance
from Madras to Ernakulam is the
hon. Minister aware that where the
network is there, where the big pilot
schemes are there, a small mechaniocal
device added to it would enable them
to get the TV programme from the
major centre? Will the Minister have
this examined—because, for example,
from the Madras-Ernakulam net-
work, you will be able to provide TY
services to a very large section, ie.
from the tower that is coming up in
Tiruppattur, in Salem and ‘n Coim-
batore? 1 would like to know whe-
ther the Minister will iake this very
seriously, have it examined and ses
that the rural areas in those parts get
the benefit of TV, while we wait and
wait for the relay stations many years
later.

SHRI L. K. ADVANI: I am aware
of the possibilities of a link-up on
the basis of the micro-links provided
by the tele-communication system;
but there too, if TV is to serve a3
¢« mediuum of extension and educa-
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tion, it will not be disirable to tele-
vise programmes from a long dis-
tance, and in languages which are
net  understood...... (Interruptions).
Even after that, the setting up of a
transmitter costs. It may not cost as
much as a full-fledged TV centre; but

At the moment,
vonstraints on the resources do not
make it possible for us to expand the
TV network far more than what we
have envisaged.

Oral Answers 18

Promotion of Defence Perwonmel
+
*26. SHRI M. RAM GOPAL
REDDY:
DR, P. V. PERIASAMY:

Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF DEFENCE
be pleased to state:

(a) whether Government have
framed any scheme for the promotion
of defence personnel: and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE AND
IN THE DEPARTMENTS OF ATOMIC
ENERGY, ELECTRONICS, SCIENCE
AND TECHNOLOGY AND SPACE
(PROF. SHER SINGH). (a) and (b).
The Government have taken the fol-
lowing decisions to improve the career
prospets of Defence personnel and
also 1o reduce congestion in certaim
ranks.

(i) One out of every five jawans in
the Army will be given the honorary
rank of Naik in the last year of his

service,

(ii) It hag been decided to sulstan-
tially improve the promotion pros-
pects of Naib Subedars to Subedars

(iii) Promotional avenues will be
significantly expanded for experienc-
ed and promising jawans, sailors and
airmen to rise from the level of a
jawan, NCO or JCO and equivalent
ranks in the other services {o the rank
of a commissioneq officer of the Army,
the Navy and the Air Force.

(iv) Further improvements are being
made in the existing avenues and
quantum for promotion from one
level to another in the category of
jawans, airmen and sailors,

(v) With a view to deal with the
problem of stagnation which has sur-
faceq at the levels of Majors in the
Army and Sq, Leaders in the Air
Force, over 1200 posts of Majors und
Sq, Leaders are being upgradeq tv
the rank of Lt. Cols, and Wing-Com-~
manders.
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SHRI M, RAM GOPAL REDDY:
Mr, Speaker, Sir, I want to know on
what date the government has taken
this decision and from what date how
many people, army personnel have
been promoted.

PROF. SHER SINGH: I cannot
say off-hand, but these decisions have
been announced recently, I cannot
tell you the exact date, but I think
they were announced only in the last
month; in June, we had decided about
",

SHRI M RAM GOPAL REDDY:
I want to know exactly how many
persons are going io be bentfitted by
this  arrangement—changing from
vne level to another. How much
monetary benefit they are going to
gel? Whether these concessions have
saisfied the army men, whether he
has consulted the Chiels of the three
Staff and whether they said that this
Jrrangement is satistactory 1o the
army men,

"PROF. SHER SINGH:  All the
Chiefs have been consulted. In tact,
it 18 in consultation with them that
all these decisions have been taken,
and they informed that the jawans
are satisfied.

DR, KARAN SINGH. While these
decisions regarding senority, pros-
pects for promotion are welcome, is
the governmeni sware that—apart
from the lack of promotiopal pios-
pecls, another aspect which is' dis-
turbing the Defence Forces, particu-
larly the senior ranks is the freling
that their general senjority and
other things vis-a-vis police and the
civil administration have moved
against them over the last several
decades. There is a feeling that the
seniority of the army officers vis-a-
vis parallel renks in the police and
civil administration has been chang-
ing to their disadvantage over the
last two decades, This is the point
which is causing concern and dissatis-
action among them, Will the hon. Min-
ijster be kind enough to tell wus
whether government is aware of this
fact and they are also looking into it?
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PROF. SHER SINGH: I don't
think the seniority given to police
officers has affected them in any way.
But some such complaintg about their
statug have been received and these
are being examined,

siwaram 1w They aie called
atmen.

=

SHRI KANWAR LAL GUPTA:
My question is specific. These 43,000
Jawans who were recruited are being
utilized to polish the shoes of the
officers. Will you stop thig practice?

wo fefag: A7 fadwa ey fe ot
foret Todt ¢, oA wear &Y s TR
g femn wmitm, a7 fggmm vy & v 2

MR. SPEAKER: We go to the
next question—question No, 27,

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
Before 1 am called to answer this
question, I submit I have to make
a correction in reply to question 23.
While replying to that question. I
referred to Press reports ard men-
tioned the date 4th Februsmry, it
should be corrected as 4th June.
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THE MINISTER OF STEEL. AND
MINES (SHRI BLJU PATNAIK)
(a) to (e), A stalcment 1s laid on
the Table of the House,

Statement

(a) An 8 per cent cul was imposed
on the rate of coke oven pushing in
the integrateq Steel plants fiom 1st
April 1979. The actual reduction was
however higher varying between 11
per cent to 17 per cent between April
and June, 1979 due to low avail-
ability of coking coal. This has
affected steel production considera-
bly. The cut will be 1estored a3
soon as coking coal stocks at the steel

plants reach a safe level,

(b) It is estimated that Steel Au-
thority of India Ltd, would import
about 20 lakh tonnes of stwel in
1979-80. This will include canalised
items ag well ag impourts under buffer
scheme,

(¢) The decision to unport certain
categories of Ssteel as "buffer stock”
was taken in June, 1978, when short-
ages started developing in these
categories due to a sudden spurt in
demand and shortfalls in planned
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indigenous production., The intention
wag not to hold these in stock but to
take advance action for import with-
out waiting for indents so that the
requirements of high piiority consu-
mers could be met with mimmum
delay. There was no need for such
buffer stock imports whan there were

adequate stocks with the main pro-
dricers,

(d) and (¢), Therc has been a
certain nse 1n prices of stlel ag a re-
sult of price increase allowed in 1978
and 1979, In determining the in-
crease in prices, the pussible impac,
on general price level 15 taken inlo
account fully and it was considered

that the impaci would not be signi-
ficant.

it T farm qree™ ©  gedTg ®Raed &
1978 & wraa& %1 wvara fear v | oy 3w
w1 w7 afede wrare £ faan, o7 fec ram
% gaa A 8 wfoww o TS R A W
W & ? ufe w@ wEew o7 awRd § s B
%1 wraTe % fear T o, 6 55 IR 7 97 6
feama wit wgr = P T AT ?

SHRI BIJJU PATNAIK: I think
the hon, Member has asked a ques-
tion which has no bearing on this.
I announced in the last session of the
Lok Sabha that not sufficient coking
coal was available at the steel plant
and because of the coming monsoon
we have to build up certain stucke
without which irreparable damage
would be done to the Ylast furnace. In
answer to the question I have sald
that we were forced ty cut it down
further, We are trying with the
all the other departments connected
with the infrastuctute development
to ensure that sufficient stock of coal
is arranged. Even the imported
coal, about a million tonnes, was held
up because there wag strike in
Australia and Canada; it was held up
for two months. By and large the
position at the moment is grim.

stem femme qrewm @ wsTw AR,
# & uui qgd qwr F wr & fie yer daem A
1978 ¥ SYq& w7y firar qr, 7T ww veEm
® wren § g wfewe o w2 o or afr §)
& % qg qor § fe v gORTTR A W E)W
W %< Y fima o & fiwar wr ar ot
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SHRI BLJU PATNAIK: If the hon,
Member had asked me this question
about one and half years Dback it
would have hag some validity. No-
body plants on hind-sight; hind-sight
18 welcome but it is not useful herc
At that time there was surplus
stock, unsold stock and we were BX-
porting one million tonnes. Worle
1ecession was there in steel theretor
the question was how to dispose that
of, To say, now that we shoulg have
held back that for two yeais as buffer
ftock and that we should have know
that the cut will be made 20 per cent
instead of 7 per cent is something
which probably a  clairevoyant
ean do, but not the ministry
or the planning commission, As I
+aid earlier, the import of coal whieu
was planned hag also not arrived in
‘ime because there was a strike in
the Australian coal fields. We have
no handling equipment in our ports
and it is all done by head 1loading
Therefore, one 30,000 tones ship
takes thirty days for unloading in
Paradip and in Haldia the better
managed Bangal labour takes more
than sixty days. I think Shri
Samar Babu is listening to mv com-
ments that is the position of the
country’s ports in this zone, Al
these factors plus not sufficiant pro-
duction of coking coal have becr
contributory causes.

SHRI VINODBHAI B, SHETH Go-
vernment hng taken a decision to
ymport old ships from abroad with 3
view to scrap them and meei the re-
quirements of steel. I should lik-
«0 know whether government will
allow sucky <hips which ara  bought
as serap lp he used for shipping pur-
poses if they are techrnucelly approved,
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for two or there years before they
are actually scrapped? Secondly,
will the government import thermal
plants against the export of izom
ore in order to meet the requirement
of steel in the country, ag iron ore is
ordinarily available in the country?
To sum up, there are two points
the scrapping of the ships after thwee
yearg use and secondly to allow im-
port of thermal plant or other equip-
ments against export of iroa ore te
foreign countries,

SHRI BIJU PATNAIK: This is
another question, But, nevertheless,
whether it is a power plant, whether
it suits us or not, that has to De
considered technologically and price-
wise There is no difficulty in expart
of iton ore upto a certain extent
without further investment In fact
we have been negotiating with cer-
tain countries for this purpuese, but
we have so far not found it fruithul,

-+

Changing of Norms of Fikm
Ceazorship

*28, SHRI CHITTA BASU:
SHRI S. R. DAMANT;

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether Government have
under oonsideration any proposal e
bring about 4 basic change in the
norm8 of film censorship; and

(b) if so, the salient features of
the proposal?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRS
L. K. ADVAND): {(a) and (b). A
statement is laid on the Table of
the House,

Statement

The Lasic principles for the guid-
anze of the Central Board of Film
Censurs in certifying fllmg for public
exhibition in India are laid down in
Section §B(1) of the Cincmatograph
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Act, 1852, Broadly a film shsall not
be certified for public exhibition by
the Boarq if the film or part of it is
against the interest vl the security
of State, friendly relations with
foreign States, public order, decency
or morality or involves defamation
or contempt of court or is likely to
incite the commission of any vffence.
Within the ambit of these broad pro-
visions, detailed guidelines have been
issueq by the Government to the
Board from time to time, The guide-
lines issued in 1960 remained opers-
tive wuntil 1978, A comprehensive
review was made with a view to
enunciating the guidelines in such a
manner that the concepts behind
censorship are comprehended as a
whole and not in bits and parts. The
recommendations contained in the
Report of the Enquiry Committee on
Film Censorship and the views ex-
pressed by the film industry and the
Central Board of Film Censors were
noted and new guidelines were issued
in January, 1978, The new ‘uidelines
are simple and are aimed to ensure
that the medium of film remains
&ensitive to the values and standards
of society, that artistic expression and
creative freedom are rnot unduly 1es-
tricted ang that censorsidp is respon-
sive to socia] change.

2. The new guideliney are as
under: —

(1) The objectives of film cen-
sorship will to ensure that—

(a) the medium of film remains
responsible and sensitive to the
values and standards of society;

(b) artistic expression and
creative freedom are not unduly
curbed; and

(c) censorship is responsive to
social change,

(2) In pursuance of the above
objectives, the Board of Films Cen-
sors shall ensure that—

(i) anti-social activities such

as violence are not glorifiey or
justified;

(i) the modus operandi of
crimingls or other visuals or
wordg likely to incite the com-
mission of any offence, are not
depicted;

(iii) pointless or avoidable
scenes of violence, cruelty and
horror are not shown;

(iii-a) Scenes which, haye the

effect of justifying or glorifying
drinking are not shown;

(iv) human sensibilities are not
offended by wvulgarity, obscenity
ang depravity;

(v) visuals or words contem-
ptuous of raeial, religious or
other groups are not presented;

(vi) the sovereignty and in-
tegrity of India is nol called in
question.

(vii) the security of the State
is not jeopardised or endangered;

(viii) friendly relations with
foreign States are not strained;

(ix) public order is not
endangered;

(x) visuals or words involv-
ing defamation or contempt of
court are not presented.

(3) The Board of Film Censors
shall also ensure that the film—

(i) is judged in its entirety
from the point of view of its
overall impact; and

(ii) 1~ examined in the light of
coniemporary standards of the

country and the people to which
the film relates,

3, The Guidelinese having been

revised only last year, Government
has at present no proposal to bring
about any change in the norms set out
above.

SHRI CHITTA BASU: In the

statement the hon, Minister has said—

‘“Broadly a film shall not be cer-
tificated for public exhibition by the
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Board if the film or part of it is
against the interest of the security
of State, friendly relations with
foreign States, public order, de-
cency or morality or involves de-
famation or contempt of court or
ig likely to incite the commission of
any offence.”

May I know from the hon, Minister
whether he is aware of the fact that
in spite of these guidelines or norms
the films which are crime and sex
biased arc proliferating. If that is so,
whether there is any provision of not
certifying any exhibition of the film of
such a nature. If go, whether any
such certification "hag been rejected
during the past few years on this
ground,

SHRI I.. K. ADVANI: 1 would like
to clarify in thiz regard that even
though very clear guidelines have
been issued to the Censor Boarq and
to the Censor panels and they are
trying to implement it very precisely,
very thoroughly, there have been pro-
blems arising out of certain court inter-
pretations of ‘what is a reasonable
restriction. After all, censorship of films
derives its authority and sanction from
the reasonable resiriction, phrase In
Article 19. Only lately a horrer film
wag refused g certificate and when 1
went to the court, the court held that
with the cuts that the producer was
willing to underge, after that there
should be no objection, The Censor
Board, because of the court decision
and directions, had to zive a certifi-
cate, The Censor Board itself was
inclined tn de-certify the film comp-
letely. 1t was not willinz to accept
the film on the basis of those cuts,
So, the guidelines as well ag the law
are the constraints under which the
Censor Boarq funclions On cur
own we have been trying to cec that
vulgarity, obscenity are curbed and
violence and horror and such  influ-
enceg that affect badly the younger
generations particularly are curbed,
This is the approach.

SHRI CHITTA BASU It also refers
to the two sets of guidelines.  One
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is of 1960 and another ig of 1978, The
hon. Minister claims that the guide-
lines of 1960 remained unchanged till
1978. May I know from the hon,
Minister, the guidelines which have
been accepteq in the year 1978 are
to what extent different from those
of 1960 Would the hon. Minister
be kind enough to give s compara-
tive analysis of the two sets of
guidclines—1960 and 19787 Left to
me I would say, the screen did not

reflect any difference from 1960 to
1978,

SHRI L, K ADVANI: On an
earlier occasion, as far as 1 recall, 1
hag given to the House both the sets.
But if the set of guidelines 1ssued in
1960 are tu be laid on the Table, I
am willing {o place it on the Table.
They are claborate, very elaborate,
whereag the 1978 guidelines are com-
pact and concise. These guidelines
were drawn up afier consultation with
the Censor Board itself The new
Censor Board was constituted in De-
cember, 1977 and they were asked to
undertake an exercise and make re-
commendations to the Government a3
to what the pguidclines should be.
With some minor alterations in the
draft they had proposed, these guide-
lineg had been issued

SHRI S. R DAMANI: May I know
whether after these guidelines had
beenn introduced, the Minister has
seen any film to ascertain the effect of
these guidelnes” The words usged in
the guidelines are so vague that they
are not going to affect the violence in
the films and it is continuing. There-
fore, I would like to know if the
Minister has personal experience in
this regard so far as the effectiveness
of the guidelines is roncerned? Secon-
dly, if the guidelincg are not being
effective, will Government consider
taking over the distribution system so
that such films are not being produc-
ed because it is affecting the morale
of the public?

SHRI L. K. ADVANI: The hon.
member hag made a very valid point,
though I would say that it woulq not
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be possible for me to see a few films
and decide just on that basis, What
hag been done is, at the initiative of
the Censor Board itself, the Institute
of Mass Communication has been re-
quested to undertake a systematic
survey of the impact that the changed
guidelines have had and the responsc
of the audiences tp the changes.

SHRI 8. R, DAMANI: My second
question has not been answered, whe
ther Government will take over the
distribution system if the guidelines
are not being effective?

SHRI L. K. ADVANI: 1t does not
arise from this question on censorship.

SHRI VASANT SATHE* In his en-
thusiasm for preserving the culture
and samskriti, 15 it a fact that in one
of the guidelines it has been stated
that when swimming scenes are to be
shown, the censurs must see to it that
women are not clad in a manner
which according 1, the guidelines
would be objectionable?

SHRI L. K. ADVANI: In the state.
ment that I had laid on the Table
of the House, the hon. member would
see that there is no specific reference
of this kind except saying.:

“yisualg or words contemptuous
of racial, religious or other groups
are not presented;

human sensibilities are not offen-
ded by wvulgarity, obscenity and de-
pravity.”

This 15 the guideline that has been
issued.
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WRITTEN ANSWERS TO QUES-
TIONS

POWER SHORTAGE IN THE STATES

*21. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of ENERGY
be pleased to state:

(a) whether hig attention has been
drawn to the news-item captioned
“5- day power cut for industries in
Maharashtra™ published in the Hin-
dustan Times (New Delh: edition}
of 17th June, 1979,

(b) whether such power shortage
has also effected domestic and indus-
trial units in the other States and
Union Territories in the couniry,

(c) what iz the State-wise require-
ment of power and the availability
thereof; and

(d) what measures have been
taken or are proposed Zo be taken to
ensure adequate supply to all the
States and the Union Territories in
the country?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN). (a)
The Government is aware of this news
item,

Maharashtra State Eleciricity Board
notified the power cuts with effect
from 17th June, 1979 when hydel ge-
neration hag to be reduced drastically
as a result of depletion of hydrp re-
servoirs due to delay in monsoons.
These cutg were withdrawn partly and
restrictions relaxed in stages with
effect from 22nd June, 79, even though
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the total of hydel ang thermal ge-
neration remained practically at the
same level as at which the restriction
hag been introduced.

(b) Power supply postion 1in the
country, by and large, is satisfactory,
However, some power shortages are
being experienced in the State/Union
Territories of Madhya Pradesh, Maha-
raghtra, Gos, Karnataka, Bihar, West
Bengal Assam, Tripura and Nagaland,
Bven in these States/Union Territories
while domestic units are generally
not affected, endeavours are made
to supply power to essential consu-
mers and industrieg according to
graded system of priorities for such
consumers.

(c) A statement showing the State/
system-wise anticipateg energy re-
gquirements, anticipated energy sup-
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ply ang shortages for the month of
July, 1879, is enclosed.

(d) A number of steps have heen
taken to improve power avallability
m the country. These measureg in-
clude:

(i) addition of about 18500 MW of
new generating capacity during the

period 1978-83, of which about 3000

MW has already been commissioned

during 1878-79.

(ii) maximising generation from
the existing installed capacity,

(iii) integrated operation of
various power systems for optimis-
ing hydro-thermal mix.

(iv) transfer of powep from sur-
plus to deficit areas etc.

(v) Monitoring of coal stocks at
thermal power stations and ensuring
availability of coal

Statement
Stale|system-wise anticipated power supply position for the month of July, 1979

Region/State Msiom Ar:t .;:f:l:rdnl Al:tut];;)l;:hd hl;t:ffgr ‘
whfday Gwh/day Swplus (+)
1 2 k] 4
NORTHERN RLGION
Taryana ) 9 35 U
Himachal Pradesh 11 ¢ luchng b o 8o o Bo
Jamunu and Kadimit 2 on 2 oy -
Punjub 19 00 815 (—Jo 85
Rajasthan 10 40 10 40
Uttar Pradesh 90 55 27 3b (~ )3 19
Delhi 775 775
Chandigath « 61 v b1
Nangal Fertilizex 2 35 235
ToraL 82 go 78+86 (—)¢ 04




33 Written Answers ASADHA 19, 1901 (SAKA) Written Anrwers 34

WESTERN REGION

Gujarat . . : " . 20-b1 20 61

Madhya Pradesh . . . . 15 29 13 23 (—)a2 o6

Mahaiashtia .. : 49 77 41 32 (~)8 45

Goa , . . 5 o'go 075 (=)o 15
ToTAL . . . 86 57 75 01 (—)10 66

SOUTHERN REGION

Andhra Pradesh | . . . 16- 22 16-22 .
Karnataka . . . . 21 49 18 67 (~—)a B2
Krrala . . . . . 8-26 8 26 .
Tamil Nadu . . . . g1-08 31 o8 .
Pondicherrs . . . § 0’4o 0 40 .
TotaL e 77 45 74 b3 (—)z 82

EASTERN REGION

Bihar . ' . . . g 20 8 39 (—J)o-go
West Bengal . . . . . 17°10 15 70 (=) 40
D.V.C. . . . 14 00 11 50 =2 5o
(nissa . . . . 4 10 9 10

Torar 49 40 44 fn {(—J)q bo
NORTH-EASTERN KTGION . 3 52 2 74 (= Jo 5l
ALLINDIA . . . . . 29984 276 74 (—)ag 1o

M08 1LS—-2
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Treatment of Shri Satyajii Ray at
Cannes International Film Fes-
tival

“31 SHKI S S SOMANI-
SHRT SUDHIR GHOSAL:

Will the Minster of INFORMATION
AND BROADCASTING be pleased to
state:

(a) how far it is a fact that the
eminent Film Star Shri Satyajit Ray
had been insulted by the authoriiies
of the Cannes International Film
Festival and he resigned from the

jury in protest: and

JULY 10, 1979
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(b) if so, what are the full facts in
this regard?

THEg MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (1) and (b). Ac-
cording to the information available
with the Government, Shri Satyajit
Ray was offereq jurorship for the
Cannes International Film Festival,
1979 by the festival authorities, direct.
He was offered air fare and hospita.
lity for himself and only hospitality
for his wife. Shri Satya)it Ray ac-
cepted these terms. In due course, he
received air ticket of economy class.
He wrote back to the festival authori-
ties that all major festivals offered
first-class to jurors and their wives,
and as a protest against the dis-
criminatory treatment meted out to
him, he resigned from the jurorship.
Although the festival authorities
subsequently offcred him Ist class air
passage, he declined to accept the
offer

Import of Scientific Equipment for
loag despatch Centreg

*32 SIIRI K RAMAMURTINY- Will
the Minister of ENERGY he pleased
to state:

(a) whether the inordinate delay
in getting the nceded scientific equip-
men{ for the Load Despatch Centres
has defeated the purpose for which
they have becn set up:

(b)Y whether calling for short ten-
ders would not help Government in
getting the equipment expeditiously;
ang

(e) if so, when ig thig likely ta be
done?

THE MINISTER OF ENERGY
(SHRI P, RAMACHANDRAN): (a)
and (b). No, Sir. The procurement
of equipment for the Regional Load
Despatch Centres is being financeg by
the IDA. The equipment for Region- .
al Loaq Despatch Centres are of an
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extremely sophusticated nature mvolv.
ing telemetery, data processing equip-
menl!, system diagiam board, load
frequency control egquipment and
other ancilbaiy equpment. As these
weie being installed in the country al.
most for the first tume and 1equired
a high degree of expertise, 1t has
taken some time fo: the Cential Elec-
tricity Authority, with the assistance
of expert consultants to frame the
specifications which have been ap-
proved by the IDA The procure-
ment of equpmenti for these regional
load despatch centreg has to be done
oy the basis of global tenders in  ac-
cordance with the procedures pres-
cribed by the World Bank The ap-
proval of the IDA has been received
in respect of the rccommendations for
the placement of orders for Northern
Regional Electricity Board which will
now need necessary approvals in the
government The 1ccommendations
of the CEA 1n 1espect of equipment
for the Western Regional Electricity
Board and Eastern Regiona] FElectri-
city Boord have been sent to IDA for
approval

Ag a first step towards establish-
ment of regronal load despatch cen-
tres, interim load despatch centres
have been established 1n the wvarious
regions The Interim jiegional load
despatch centres have assisted i the
operation of power svstems on a re-
gional basis with consequent benefits
such as maintaiming common spinning
reserve preparation of maintenance
schedule for generation units and
trunk transmission lines on a region-
al basis The interim loaq despatch
centreq have helped in providing
emergency assistance and in the shar-
ing of surplug power in the region
In the Southern Region a permanent
Regional Load Despatch Centre has
been established with modern teleme-
tery equipment under the IDA Credit
Thug integrated operation of regional
svstems is alreadv existing ang further
equipment tn be financed under IDA
would add to the sophistication and
efficiency of the operations

(c) Does not arlse.
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Removal of Dr. G. Ramaswamy from
service

*33 SHRI K MALLANNA

SHRI SHANKERSINHJI
VAGHELA,
Will the Mimiste; of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased tg state

(a) whether 1t 15 a fact that Dr
G Ramaswamy, Member of Oil and
Natural Gas Commuission (ONGC) has
been 1ecently removed from service;
and

(b) if so, the reasons thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H N BAHUGUNA) (a) Yes,
Sir.

(b) It came to the notice of the
Government that while campmg at
London, Dr G Ramaswamy Member
(Offshore), O1l and Natural Gas Com-
mission addressed a letter to a foreign
government with which he enclosed a
copv of the letter written by him to
the Chauman of Multinational Oil
Company In the letter Dr Rama-
swamy adversely commenteq on the
performance of the World Bank in the
matter of financing exploration risk
ventures of o1l importing developing
countries In particular, he commen-
ted that regarding exploration risk
financing, the application of the policy
of the World Bank is pursueq wrong-
ly As an mnstance, he asked why the
World Bank i< so keen to take up a
project in India for offshore explora-
tion in which other  Multinational
Companies have shown interest Dr.
Ramaswamy thus worked against the
flow of World Bank assistance to India
in the field of oil and gas resources angd
dircetlv  vin'ated the poliev of the
Government of India of which policy
he as a memher of the ONGC was
fully avare at the =elovant time This
correenondence with a forelgn multi-
national m1 eomparv and a foreign
government wagq made without the
knowledge or authorisation of  the
ONGC or of the Government on such
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a metter of high policy on which Gov-
ernment have already taken decisions,
constitutes an act prejudicial to the
interests of the ONGC and of the
country and grave misconduct on his
part. Dr. Ramaswamy’s appointment
as a Member of the Oil and Natural
Gas Commission was thereupon ter-
minated and he was removed from
the office of Mcmber ONGC on ac-
count of his failurc to carry out his
duties satisfactorily in terms of the
proviso to Section 5(1) of the ONGC
Act, 1959 read with Rule 7(b) of the
Oil and Natural Gas Commission
Rules, 1860.

Price of Petro] and Petroleam
Produets

*34. SHRI KANWAR LAL GUPTA:
SHRI V. ARUNACHALAM:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) how much price of petral and
petroleum products hag been increas-
od in the last two years;

(b) whether Government propose
%0 make any further price increase
in the aforesaig products; and

JULY 10, 1879
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(c) what will be the fnancial
implications if no further price in-
crease iz made?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) A
statement ig laid on 1the Table of the
Sabha. The increases have been due
to revision of excise duties.

(b) Various proposals are under
consideration of the Government to
meet the situation arising out of the
recent decisions of the Organisation of
Petroleum Exporting Countries
(OPEC) to increase the prices of im-
ported crude oil and the consequent
increases in the prices of deficit im-
ported petroleum products.

(c) According to current estimates
of crude oil and products during 1979-
80, the extra burden on the oi] indus.
try as a result of the OPEC decisions,
ag on date would be about Rs. 1200
crores compared to the rates as on 31st
December, 1978 for the import of
same quantities.
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Views Expressed hy 1:. Gen. Gill on
Sensitive Issue of a political Nature

*35. SIIRI C. K. CHANDRAPPAN:

SHII M KALYANASUNDA-
RAM:

Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF DEFENCE
be pleased io state.

(a; whether 1t is a fact that Lt. Gen,
Gill, Gene1al Officor Commanding-in-
Chief of the Western Command, has
written 1n  news-paper  expressing
highly objectionable political views
which are contradictory even to our
Government’s policy,

(b) the details thereof and reaction
therelo,

() whether this i1s permigsible;

(d) i{ not, what action the Govern-
ment ha, taken ggainst this official;

(e) whether in this connection a
write-up appeared # New Age
{Weekly) dated June 3, 1979 caption-
ed “Ex-Major Exposes—Double Stan-
dardg about Lt. Gen Gill” has been
brought to the notice of the Govern-
ment; and

(f) if so, reaction thereto?

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to
(d). Government were disturbed to
find confirmation that Lt. Gen, Gill did
write th.s letter which wag not only
violation of prescribed Conduct Rules
for serving officers of the Army, but
also an instance for impropriety as
well as indiscretion not expected from
a General Officer. Ordinarily, Gov-
ernmeni woulg have taken a serious
notice % such misconduct. However,
in the present case, since the General
Officer himself realised his mistake
and expressed regret for his action ang
was due to retire from service in
the next few days, it was decided to
convey severe displeasure of the Gov-
ernment, which has since been con-
veyed to Lt. Gen, 1. 8. Gill

JULY 10, 1879
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(e) ang (f). Government have
secn the Presg reports. The case of
the officer mentioned in the report is
different 1n circumstances from that
of Lt. Gen I. S, Gill. The officer meg-
tioned in the report was tried by
Court Martial under the Army Act for
(a) making improper aspersions and
mmsmmuations against higher authori-
ties; and (b) omitling to tender evi-
dence when directed to do so

Extraction of L.P.G. from Bombay
High

*36. SHRI SUKHENDRA SINGH:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) progress achieved so far with
regard to extraction of LPG from
Bombay High;

(b) whether Government have
examined that the extraction of LPG,
a substitute of Kerosene, will save
foreign exchange which j; at present
being spent on the import of the
item: and

(c) if so, assessment by Govern~
ment of total quantity of LPG to be
extracted and foreign exchange to be
saved as a result thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H, N. BAHUGUNA): (a) The
process design for the Gas Fractiona-
tion Plant to produce LPG has been
completed. The purchase of equip-
ment and the site construction work
at Uran (Maharashtray are in pro-
gress. The Gas Fractionation Plant is
planned to be completed in May 1980.

(b) While taking a decision about
the capacity of the Gas Fractionation
Plant, etc., in 1878, this aspect wae
also examined,

(c) By processing a mixture of as-
gociated and free gas (50:50) at the
rate of 4 million cubic metres per day,
the LPG recoverable would be about.
1,73,670 tonnes per annum This could
help avoid import of about 2 lakhs
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tonnes of Kerosene value at about Rs.
50 ciotes 1n foreign exchange at pre-
Julv, 1979 prices.

Violation of Indian Terntory by
Pakistan

*38. SHR] VIJAY KUMAR MAL.
HOTRA Wil the DEPUTY PRIME
MINISTER AND MINISTER GF
DEFENCE be pleased to state:

(¢} how many times Pakistan has
violated 1Indian Territory after
February, 1979; and

(b) action being taken by Gevewn.
ment of India in this regard?

THE DEPUTY DPRIME MINISTER
AND MINISTER OF DEFENCE
(SHR1 JAGJIVAN RAM): (a) Dur.
ing the period 1st March 1879 to 2nd
Julv, 1879, there have been 5 intru-
swns of a minor nature and of no par-
ticnlar <ignificance and 19 firing inci-
dents, by Pakistani forces Thig ex-
cludes intrusions by civilians, There
were glso 3 instances of air-space vio-
lation by Pakislani aircraft.

{b) Such incidents, which are not
uncomrmon, are sought to be resolved
at local levels through Flag Meetings
between Sector Commanders.  Air-
Space violationg are taken up through
diplomatic channels.

Supply of Pig iron to Agra region

*39. SHRI SHAMBHU NATH CHA-
TURVEDI* Will the Minister of
STEEL. AND MINES be pleased to
state:

(7) whether supply of p‘g iron for
Ama region has been halved since
the beginning of this yecar. therely
seriously affecting the production of
the foundry industry, which ig the
second largest in the country and
earner of foreign exchange; and

(b) have similar cuts been imjosed
in cther regions. if not. why  Agra
alone has been singled out for such
curtailments?

ASADHA 19, 1901 (SAKA)
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THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
and (b). Supplv of pig wron during
the current vear has beep below the
planned level mamnly gn account of
fall in production due to difficulties in
availability of coal and power leading
to shut down of some of the blast fur-
naces at Bokaro and Bhilai Steel
Plants However, taking into account
the nverall availability of pig iron for
sale, despatches ty Agra region dur-
mg the period January—June 1979
compared well with the gther regions,
As against the demand of 72,000 ton-
nes, 42,900 tonnes were despatched to
Agra regin, which works out 59 per
veni which i better than many other
regions.

Commercial advertisements over
AIR. and T.V.

*40, SHRI K. T.| KOSALRAM. Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the reasons for restricting and
rejecting commercial advertisements
over All India Radio and Television
from 1st of May, 1979 onwards;

(b) the exient of loss of revenues
to the Government on this score;

(c) whether there i3 no proposal
to have a separate channel for com-
mercials over the Television; ang

(d) whether this would be imple-
mented shortly so that commercial
advertisements do not get depleted?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) Neither AIR
nor Doordarshan has restricted com-
mercial adveretisements from 1st May,
1979. Doordarshan, however, has is-
sued a circular to advertising agen-
cies on 9th May, 1879 proposing cer=
tain ceilings on the time which could
be booked by an advertising agency
with each programme and imposing a
limitation on the duration of each spot
advertisement, with effect from 1Ist



47 Written Answers

January 1080. The objective i to
distribute the limited time available
among advertisers/agencieg as equit-,
ably as possible,

(b) The proposals of Doordarshan
will not affect the present level of
revenue from commercials.

(c) No, Sir,
(d) Doeg not arise.

Coal accumulation at Pit Heads

201. SHRI DURGA CHAND: Will
the Minister of ENERGY be pleased
to state:

(a) whether it is a fact that there
is a heavy coal accumulation at pit
heads;

(b) if so, what is the quantity of
coa] at pit heads during the last three
months;

{c) whether it is g fact that the
coal has not been supplied to the
small industry units during the last
six months resulting in low Pproduc-
tion;

(d) if so,
therefor; and

what are the reasons

(e) what remedial stepg are being
taken to cxpedite the supply of coal to
small units?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
JANESHWAR MISHRA). (a) and
(b). The pit head stocks were of the
order of the 1475 million tonnes at
the end of 1978-79. The provisional
stock position during the last three
months were as under:

14 34 million tonnes

As on 1-5-79
As on 1-6-70 13" 57 million tonnes
As on 1-7-70 1= *25 million tonnes

(c) and (d). There were some re-
ports about shortage of coal with
emall consumers which are given

JULY 10, 1879
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lower priority for movement of coal
by rail

(e) The present leve] of production
and the pit head stocks are adequate
to meet the requirements of the small
units. Close coordination is maintain-
ed with the Railways for improvement
in wagon supply. The coal companies
are making road releaseg to the spon-
sored consumers (on request) to make
up the shortfall in rail despatches,

Restriction on use of high speed diesel
oil in West Bengal

202. SHRI SHAMBHU NATH CHA-
TURVEDI: Will the Minister of PEIT-
ROLEUM, CHEMICALS AND FER-
TILIZERS be pleased t, state.

(a) whether any restrictions have
been placed by Government on the
use of High Speed Diesel Oil by the
captive power plants instalieq by the
private industries in West Bengal;

(b) if so, since when and the
reasons therefop and for how long;

(c) whether this has caused consi-
derable hardship to these industiries
and considerably affected their pro-
duction; and

(d) if so, the steps which Govern.
ment  propose 1o take to provide
necessary relief {0 them in this be-
half?

THE MINISTER OF PETROLEUM,
CHEMICALS A ND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) No,
Sir. However, in view of very high
growth rate of consumption of diesel
oil and other petroleum products, use
of diesel oil for power generation is
being alloweq within the constraints
of overall availability ang subject to
priorities indicated by the State Gov-
ernment. This had to be done in view
of increasingly difficult availability of
petroleum products in the internation-
al market and rising cost of the same.

(b)Y Already covereq in the reply to
part (a).

(¢} No information is available with
the Ministry of Petroleum, Chemicals
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ang Fertilizers. Since April, 79, oil
industry supplied diesel oil to the ex-
tent possible for captive powers gene.
rating units i{o industries who were
issued permits by the West Bengal
Government.

(d) Does not arise in view of rep-
lies given above.
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Formulation of a “Rolling Plan” by
ON.G.C.

204 SHRI KIRIT BIKRAM DEB
BURMAN- Will the Minister of PET-
ROLEUM, CHEMICALS AND FERTI-
LIZERS Le pleased to state

(a) whether the Qil and Natural
Gas Commission has formulated a
“Rolling Plan” for conducting oil and
natural gas explorations in  Tripura
during the next five years; and
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(b) if g0, the details of the rolling
plan, its out-lay and the areas pro-
posed to be covered thereunder?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA). (a)
Yes, Sir. The Oil and Natural Gas
Commission has formulated a Rolling
Plan for the 5 years (1978-T9 to
1982-83) for o1l exploration in both
onland and offshore areas of the coun-
try Tr.pura area 15 intluded in the
onland part.

{b) In April 1978 when the Rolling
Plan lor 5 -ears commenced, ONGC
was dnlling three wells 1n Tripura
aica, viz Baramura-2, Baramura-3 and
Baramuia-4 Two more wells were
spudded during {hi< year, one at
Gojaha-1 on 20-11-1978 and the uther
BRM( at Baramura siructure on
11 1-1479  One more well on Roahia
structure 15 hkely to be spuddel dur-
ing the vyear 1179-80

The Relling Plan envisages depwoy=
ment of 3 geological field parties in ithe
year 1978-T9 and 4 geoingical fiel: par=
fies c¢ich vear tiom the year t979 80
in Tripura~Cachar-Mizoram area One
expernimental seismic parly will aiso be
deployed throughout the Five Year Plun
period.

18 wells are to he drilled during the
Five Year Plan period in Tripura with
a metrcage ¢1 47,000 Out of these 18
wells, 3 wells have been completed in
1979-80, mz. Baramura-2, Baramura-3
and Barumura 4 The latier iwo have
not discovered any commercial hyaro-
carbons and the Barmura 2 1s under
testing. The total tenlative hnancial
outlay for the surveys and exploratory
driling during the 5 year Plan period
in Trpura .s about Rs 46 crores.

About 9 firm locations have heen
releaseq for drilling in Tripura area
during the Plan period on the Bara-
mura, Rokhia, Batchia, Tulamura, At-
harmura ang Tichna structures. These
locations however, will have to be re-
vieweq depending upon the results
obtained from the welly which are
being drilled at present.
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Stone Cancer Afflicting Taj Mahal

205 SHRI G § TOlIRA: WUl tne
Minister of PETROLEUM, CHEM1( ALS
AND FERTILIZERS be plewed 1o
state:

fa) whether the attention of Gov-
ernment has been drawn to 5 news-
paper repoii that appeared in  the
Times of India of June 8, 1979 that the
Stone Canrer aficting Tajy Mahul 8
showing sure signg of proliferation;

(b) if so, the details thereof; and

{c) the reaction of Government

thereto?

THE MINISTER OF PETROLEUM,
HEMICALS AND FERTILIZERS

(SHHRI 1. N BAHUGUNA) (a)
Yes, Sir.
(b) and (c) It was slaled, 1.1 the

Press Report that the slone cancer
afflicting Ta; Mahal 15 showing same
signs of proliferation and thal :ecent
Andings are clear on the existing level
of pollutien caused by the local found
ries, railway shunting yard and the
thermal power stations to the T
Government are keenly aware ol the
possible danger posed to the Taj) Maha!
by gascous pollutants emitted by the
industrial umts, power plants and Rial-
way marshaling yvard in and around
Agra.

Government had appointed a Com-
mittee of Experts to go into the likely
impact on the Tua) of the Mathura
Refinery, and guide the Refinery pro-
ject authorities in planning and imple
menting effective pollution control
measures. The report of the Com-
mittee has already been placed before
the House. Apart from a numker of
anti pollution measures to be adopted
by the Mathura Refinery, the Com-
mittee has also made certssin recom-
mendations :uch as reiccation of cer-
tain industries presently lpcated 1n
Agra, phasing out the thermal power
plants, replacement of coal fired loco-
motives hy diesel locomotives in thc
marshalling yard ete at Agra (iov-
ernment’s decision en the Repurl of
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the Commultee 1s expecled lo ve luhen
shortly.

The Government ure determined
to do all in their vower 1o prote’ thia
great monument fiom suffer nz any
damage duc to industrial peliution,
wrrespective of ine cost entailed

Irregularities with regard to distribu-
tion of Steel py Stockyards

206 SIIR] MADIIAVRAO SCINDIA:
Will the Minister of STEEI. AND
MINES be pleased to siale

(a) whether some irregularities
with regard to distribution of steel
by the Stockyardg at various places
including one at Bhopa] during last
one year were broughi io the notice
of Government;

(b) if so, detail thereof; and

(c) action taken or proposed fo be
taken thereon?

THE MINISTER OF STATE IN T:IE
MINISTRY OF STEEL. AND MiINES
(SHRI KARIA MUNDA) (a) to (c).
The intormation 1s being collected and
will be laid on the Table of the House.

Instructions to Ministries to curiail
consumption of Petrol

207 SHRI JANARDHANA POOJARY:
Will the Mimster of PETROLEUM,
CHEMICALS AND FERTILIZERS he
pleased to stale.

(a) whether Government  have
issued any instructiong to curtail the
consumption of petro]l in the Minis-
tries; and

(b) 1if so, monthly consumption of
petrol in the various Ministries of the
Central Government during Jan.-
March and April-June, 18797

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI 1I. N. BAHUGUNA). (a)
Yes, St
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(b) The requisite mfermation 1s
being collected irom the Mimstries/
Departments of the Central Gover.-
ment and will be laid on the labse of
the Sabha.

Memo. by CIV Canteen Employees
Union, Ahmadnagar

208. SHRI R. K. MHALGI: Will the
DEPUTY PRIME MINISTER ~ND
MINISTER OF DEFENCE be pleased to
state:

(a) whether Government have
recaived any memorandum from the
CIV Civilian Employees' Union,
Ahmadnagar (Maharashtra) in Nov-
ember, 1977 and March, 1879 demand-
ing the rovision of pay scales of
clerical cadre by drawing attention of
Government to the anomaly in pay
fixation in Third Pay Commission;

(b) if so, the exact demands made
in the memorandum; and

(e) what action Government have
taken so far or propose to take in
this regard?

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM): (a) to (c). Akhough
these memoranda have not been 1e-
ceived by the Government, the Union
has been representing to the Controller
of Inspection (Vehicles), Ahmednagar
as well as the Director General of
Inspection about some anomolies 1n the
scales of pay of clerical cadres which
are based on the recommendations of
the Third Pay Commission. The
matter also figured in the last meeting
of the JCM III of the DGI held in May,
1979. Since the problem is not peculiar
to the Directorate General of Inspec-
tion and relates to other Departments
of the Government as well, the Union
and the staff side of the JCM III have
been advised by the DGI to take up the
matter, if so desired, in the Natjonal
Council of the JCM.
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Setting up of Port Based Steel Plant
at Paradip, Orissa

208, SHRI GIRIDHAR GOMAXNGO.
Wil the Minister of STEEL AND
MINES be pleased to state:

(a) the measures taken by his
Ministry to establish a port based steel
piant at Paradip, Orissa;

(b) mtiative taken by Government
of Orissn so far for carly starting of
the plant at Paradip;

(¢) the main featureg of the project
report and decision tuken by the
Government of India on the report;
and

(d) when the investment decision is
likely to be taken by his Ministry on
this proposed stecl plant?

THE MINISTER OF STEEL AND
MINES (SHRI BLIU PATNAIK). (a)
As part of the cverall development pro-
gramme lor enhancement ol the capa-
city in the steel industry, Goverument
have been considering the feasitulty
of selling up porl based steel plunis,
one possible sile being Paradeep A
study has been commissioned by Steel
Authority of India Limited (SAIL) to
compute the comparative input costs
for the different port locations. Simul-
taneously, discussions are also being
held with interesied foreign parties for
financial assistance for the setting up
of pori-based steel plants.

(b) In a recent communicatios 1a
the Union Minister of Steel and Mines,
Chief Minister of Orissa has inter alia
confirmed the availability of about
11,000 acres of land in Paradeep [ur the
setting up of the steel plant and also
drawn attention to the already develop-
ed infrastructure in the form ot ade-
quate rail, road and port facilities, easy
availability of water and power ete.
at and around Paradeep

(c) No project report has yet Leen
commissioned,

(d) Any investment decision on1 the
setting up cof the second por! based
steel plant will have to be based on
techno-economic considerations and can
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be only after these considerations are
met to the satisfaction of the Govern-
ment,

Read joining East and West Kandivli

210. SHRIMATI MRINAI. GORE:
will the DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE be
pleased to state:

(n) whether Government are aware
of tne fact that a new building has
been constructed by the Department
wLich blocks the developmeni plan
road joining east and west Kandivli
(Bombay);

(b) is it a fact that inspite of
repeated ohjections and serious letters
froi.. uty enfineer of Bombay Muni-
cipal Corporation the officers refused
to tuke cognisance of the objections;
and

(e) if 1t 18 true will the Ministrv
ry to rectify the situation by co-
yperating with BM.C to have a new
road by the side of the building?

THE DEPUTY PRIME MINISTER
AND MINISTFR QF DEFENCE (SHRI
JAGJIVAN RAM) (a) and (b). Yes,
Sir. There are three builldings which
are nearng completion on the cunal
bank 1n the Kandivh COD, Bombay.
The consimichon of these buildin 5 was
admimstrativelv approved:in 1072, and
the octual work starled in 1877, No
nolice was ever received from the
Bombay Municipal Corperation nrior to
the commencement of lhe construction
indicating any proposed development
in the area. Further, no provisior ex-
isted at that time which required that
permission from the Cerporation
authorities tor construction of Defence
buildings. should be oblamned. The
local Defence authorities were inform-
ed by the Bombay Municipal Corpora-
tion in May 1978 regarding the develop-
ment plans of the Corporation. By this
time. the work had progressed con-
giderahly.

(¢) This jssue can pe examined in
consuliation with the BM.C. for re-
solving it
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Confirmation of Group ‘C' Employees

212 SHRI CIIANDAN SINGH: Will
the Minmister of ENERGY be pleased to
lay a statement showing-

(a) whether it is a fact that
Group ‘C’ employees appointed in
1979 and cnwards have not so far
been declared permanent:

(b) if not, reasons therefor: and

(c) what action has been taken/
is being taken by the Ministry ia

this regard?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) Yes, Sir.
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(b) and (c). A statement showing
the permanent Group ‘C’' posts againsi
which officials have not been made per-
manent, together with reasons therefor
and the action takehli/being taken 1
this regard, is laid on the Table of the
House. [Placed in Library. See No.
LT-45-96/79 .

Agreement between Soviet Union and
India for supply of Trude

214, SHRI N. K. SHEJWALKAR
Will the Mimster of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(2) what are the terms and cond:-
tions in brief of the USSR for tie
sLpply of Crude to India, during the
next three years;

(b) what will be the prices in terms
of U.S. Dollars per barrel;

(¢) whether the Russian Crude is
cheaper than that of O.P.E.C. Member
Countries;

(d) ir =0, to what exteni; and

(e) at what price India is purchas-
ing Crude from Russia, as well as
that of O.P.E.C. Member Countries?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA). (a)
A long term agreement betwen India
and the Soviet Union envisages impgrt
of a total gquantity of 5.5 million tonnes
of crude o1l from USSR. duting
1977—80, comprising supplies to the
extent of 1 milbon tonnes dunn, 1977
and at the rate of 1.3 mllion fo'nes
per annum during the remiinang
period. Crude Oil contracts -nvering
supplies during cach calendar yenr are,
however, negotiated on an annual
basis.

(b) to (e). It would noi be in the
commercial interest of Indian Oil Cor-
poration as also contrary to inter-
national practices to disclose further
details.
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Import of Fertilizers py Foreign
Equity holding Companieg

215. SHRI GANANATH PRADHAN:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased te state-

(a) the guantity and value of ferti-
lizers utd pesticides imported by
foreign equity holding companics
operating in India;

(b) whether these companies are
required to supply hall of the impor-
ted fertilizers and pesticides tv co-
operativeg on no profit basis for publie
distribution; and

(¢) if not, the reasons thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a)
to (r). No Foreign Company 1s allowed
to import Fertilizers.

Information regarding Pesticides is
being collected and will be laid on the
Table of the Ilouse.

Shortage of Pelroleum Products

216. SHRI VASANT SATHE: will
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether it is a fact that there
is an acute shortage of petroleum and
petroleum products in various parts
of the country during the past =six
months;

(b) if go, furnish detalls of cities/
towhship, Slate-wise, where the
problem waus reported to be acute for
gute sorctume, and the steps tak:n
to ¢nsure reeolar supply of petro-
leum prno-ducts;

(c) whether Government are
considering a proposal {o control/
rationalise the supply of petrol and
other fuel products in short supply;
and

(d) ir so, detalls of proposal under
consideration/finalised?
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THE MINISTER OF PETROLEUM,
FERTILIZERS

CHEMICALS
(SHRI

AND

H. N. BAHUGUNA):
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major petroleum products from
January—May, 1979, vis-g-vis sales

(a) during the same period in 1978:—

The tatle helow indicates the sales of

{Figuws 1 "noo Tonnes)

January -May
Product — = - %%\ unation
178 1974
Mot Spant (Peuol) . 615°4 030 o 50
Kerime ne g . 1565° % 160b- B 33
High Specd Dies ) Ol 8521+ 7 4027 T 15 4
Lighi Dursel (il 521-h 547 8 50
Furnace ol 1628 Wog o 8
Cooking pas 168+ 0 1781 15

Inspite o! the fact that the sa.e< of
these producls during January-—May,
147y, have been more than those in the
corresponding period of the preveous
yenr, i certuin parts of the country
temporary shortages were eaperienced
dunng the tast hali ol this year. This
was mainly due lo lhe fast rate of
growih of the demund for lhese pro-
ducts particalanly diesel and firoace
oil, al a time when  availlapilty of
petroleum products huas becom -
ereasingly diMicull m the international
market

(hy) It 19 uot possible {6 | anich
such detuls with reference to Cities
Towns onl Stotes  All eflorls  sre
being made to encure adequale ay i
bility of petwleum producls wt  the
feeding, locot ons, Close hiaisay -
being mauntaimed with the Railways {o
ensure .mpioverd wmovement ot pio-
ducts. Stute Level Coordinators ven,
among il companios have “een -
pointed 1o maintain clore hasom with
the Stafe Civ1 Supply Authorities with
a view ‘o ensure eguitable distributior.
of the nvailable products. In addition,
Distriet Level Coordinators for each

revenue chstiict or group of listricts
are ulso beme appo:nied for similar
purpose The Stiate  Governmet ts
have been reguested to ensure egui-
taple distribution  of the preducts
avallable and to take stern action
against anti-social clements indulg:ing
in ovlack-marketing and other  mal-
pructices.

(e) It is the intention of the Govern-
ment to bring a«bout an overall reduc-
tion in the confumption of petrol
Union Mimstries/Departments, as also
the State Governments and Umon
Terrilory Administrations, have bLeen
advised to elfect a 15 per cenl reduc-
tion jn the gonsumption of  petrol
during 1979-80 over that in the year
1978 79 The State Governments have
been informed that it may not be possi-
ble {o sunplv petroleum products at a
level higher than 5 per cent over the
sales last vear. They have alsv been
reqursied Lo cvolve regulutory
meusures to ensure equitable di-tribu-
fion of available products and to lay
down inter-sectoral priorities.

(d) Already answered in reply to
part (c) above.
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Views of Ministry of Health on
Advertiisement of Refreshing Cola

217 SHRI DALPAT SINGH
PARASTE Will the Mimstor of IN-
FORMATION AND BROADCAS1ING
he plessed to state:

(a) on what date did the Ministry
of Information and Broadcasting
communicate 1o the Ministry of Health
their views on the query raised by
Ministry of Heallh on the advertise-
ment vis-a-vis the Code for Com-
mercial Advertising; and

(hy did AIR pn its owp delete the
phrase ‘Refreshing Cola’ without
getting prior consent from the adver-
tisel on its agency?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
1 " ADVANI): (a\ The deuision re
panding deletion of the woras ‘Re-
freshing Cola' from the adver{irement
of ‘Thums 1Tp' over radio and TV was
intimated to the Ministry of Heal'h on
16-12-78.

(b No, Sir.

Advertisement of ‘Refreshing Cola’
on T.V.

218. SHRI 8. S. DAS Will the Mims-
ter of INFORMATION & HROAD-
CASTING be pleased to stafe:

(a) on whut date did Doordarshan
write to the adveriiser oy its apgency
that the T.V. advertisement with
‘Refreshing Cola’ shoulg he altered
or else it will be discontinued; and

(b) on what date did AIR write to
the advertiser or ils agenty that the
advertiserieni with the ‘Refreshing Cola
should be altered or elsc it wil] be
dircontinued?

THE MINISTER OF INFORMA-
TION & BROADUASTING (SIIRI
L. K. ADVANI): (a) and (b). Door-
darshan wrotle to the advertising
agency concerned on 18-12-78 advising
it to delete the words 'Refreshing Cola’

ASADHA 18, 1901 (SAKA)
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from the advertisement of ‘Thums
Up'. AIR wrote to the same agency
on 28-11-78.

Lower Lagyap Hydel Project

214. SHRI CIIIIATRA BAHADJR
CHIIETRL. Will the Minisler of
ENERGY be pleased to state:

(a) whethe- Government are aware
thalt there has been cxcessive delay
in completion of Lower Lagyap Hydel
Project; and

(b) if so, the reasons thereof?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN). (a)
and (b). The Project was due for com-
missioning on 31-12-1978. Due to un-
cerfain and difficull geolog cal coudi=
tions resulling in landshdes vausing
dislocation in  communicat ons, the
timely execulion of 1ihe Project hat
been  hampered. However, all the
works of the Project on the T.S Water
Conductor, the Pensiock and the
Power Ilouse were completed by 21st
and 22nd June, 1979, and tests preli-
minary to commereial operation arc in
progress.

Silent Valley Project

220. SHRI D D. DESAI: Will the
Minisier of ENERGY he pleased to
state:

(a) whether Kerala Government
hug been allowed to proceed with tne
Silent Valley Projecl despite the
protest of the Department of Science
& Technology;

(b) if <0, whether ihe project is
likely to affect the ecology of the
place,

{¢) whether the  environmental
experta  have  strongly protesird
against it; and

id) if gn, the Governments’ reacticn
thereto?

THE MINISTER OF ENERGY
(SHRI P. RAMACTIANDRAN) (a)
to (d). Environmental experts have
expressed their fears regarding the
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adverse impact on the area, in the
event of the Project being takeil up
for execution. After detailed exami-
nation by experts, adequale safe-
guards for protection of the ecology
and environment were proposed. The
State Government has accepled the
recommendations and enaclel a
special Legislation to ensure that these
safeguards are implemenied. In the
lhght of these considerations, the Fiume
Minister has wrtten to the Chief
Minister of Kerala indicating thit the
work on this Project can be com=
menced,

waTareant ® sfcare | 3fy

222. oY e T WTON @ W7 g Wi
SeTCew WHT A8 T 7 F90 w4A
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wr §;

(7) w1 ¥6 aETITIHAT A s
wimquﬁm%m?ﬁ“iw
w §; o

?(I'] afx g, & B FuTRTOET ® AT W

JULY 10, 1078

Written Answers 64

gl & St 1 T v wfew e g
T ® AT weiETm-) & o #

]
SETC qeAr 14 T A w7 wfew
4w 19 AMATE! T 7-8 At
qaw ot & fad s fm ar v @ %
e faao—11 & fauw v & T
19 AATATYA ¥} @HAT F1 Gy §, o ;

wraifam wredt wi 8 fow w5y ofa wfa g2
%;,ooo n‘hz 60,000 wgﬁ &
& wuT Ilﬂ"l’#ﬁ HRW @war
TR AT 1292 W # ) @ &Y wwrareEt
& qr fadre Wik Wi dv orew 4 e
far &t erwar wfa wer 3,000 W 4,000
mﬁ%ﬁaﬁﬁﬂmkl

w4

WY 41 AATATIIAE qEWHAEAT
FTH AR mimﬁmﬁ% !Hfﬂ'l!

# e % sty & oew af &

() S, 9 1 gy o afforcz—2 & Sfer-
fara 19 sATTIYET w1 wE B, 99 8T RO
T 97 ¥ e afww gare qwr g
A% faw qafe @7 f IR R

(%) =¥ T som

fewey —I

W ANTATCTET & A, ITR 9T WY TR s

Fo

1

- w— = - — — - —

!m: w2
1. win srfa, de, (asmarer
2. 7N, T, WA
L
3. am st sa, fERd)

III'!!!I'
4 TR AATTL, OO, g

ELIEAE L 21
1976 1977 1978
P, 0a0 43,265 54,263
1 Gus§ 3,023 2,900
1,620 2,401 2,878

8,943 10,673 16,157




65 Written Angwers ASADHA 19, 1801 (SAKA)

wwizw

5 AT awr, wWe, g

6. Amfos, wWE, T

7. A, $WE, gAY |

8 HUFT WIH, FAE, A@IC

o, ®ATEH AHATH, WEAATIAA WA
10 BT, g9TEe,

i

11, Ffeadl, weTEE, £1EE
12, foma, wearam, .
(3 WA, VRO FAATIH, P
14 fTIEm =4 MW g

ws w3

15, 7T o=kt b .
16 m, feedy, meer .
17. o, f=h w=r .
va, e, et satare |
ta ywgn, frer, Ty
20 2T weg wam (o, ka4

T

-

2, ey weat &, fret A
22wy, AN, W

33 ®YF WA, S AT

24 "% faom, 7, RO
25 WvpwiA, TOAY, ww

26, NN, AW, T .

27 WATA, AW, FFETIL

28 WEATEY, HYTEY, HEATTT

29 TEW WA, AIEN, AT

e |
10, Warw , Ifem, wTH

be (i)

31. gy #wd, femfy, s
3z WA, 99, LT .
33 weret qfeT, i, T

4,739
1,560
6,001
ML
1,R61

978

14,311

1,809

2,282

- 1,000

4,082
1 %23
B 4714
1924
4077
2,04%

2,000
4,952
23,912
1L,91R
7,447
3,824
2,381
5820
30,298

18,087

67,960
'28,583
19,593

—— i —

1466 LS—3

— -

27,742
1,950
R
1,000

3,191
5524
12,128
4,085
EX L]
2,060

2,060
hT741
12,294
1,744
9,R57
5408
1,257
v, 673
52,225

28,606

1,00,810
39,053
28,144

Whritten Answers 6

7,042
22,437
9,427
1,608
4,513
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14,749
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Steel Quots released to M/s Sekbar
Tubeg Ltd. Ghaziabad

223, SHRI K. LAKKAPPA:
SHRI R L. P. VERMA:

Wil the Mmister ot STEEL AND
MINES be pleased to slate:

(a) what are the products being
manufactured by M/s Sekhar Tubes
Limuted, Ghaziabad;

{b) how much stcel quota 1s bemng
released by his Mnistry to them
every year;

(c) details for the quota released
for the last three years and how much
quantity wag utilised by the Company
for the manufacture of their products;

(d) whether his Minstry has receiv-
ed complaintg that the steel quota is
being sold by them i black market,
aud if so0, details thereof and achion
proposed to he taken in the matter-
and

(e) if not, what checks hig Minis-
try has over the company that the
steel quota rcleased by Government
is utilised for bong fide purpose?

THE MINISTER OF STATE IN 'TIIE
MINISTRY OF STEEL AND MINES
(SIIRI KARIA MUNDA): (a) M/s.
Bekhar Tubes Lid. are engaged in the
manufacture of Tubec

(b) and (e). As there 1s no statu-
tfory conirol over iron and sieel, no
quota js released by this Minmstry
However, because of increased demand
during the lasl year and ava.labilty
keing limited, a system of allocation
of HR coils and skelp to the tube
makers and others was introduced with
offect from June 1978 so as to ensure
equitable distribution. During June
1978 to June 1979 an allocation of 1850
fonnes of HR coils/skelp was made by
Deptt. of Heavy Industry and from
June 1978 to March 1979 about 1361
tonnes was supplied to the firm. Sup-
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plies made during the last three years
were as under—

1876-77 —_ Nu
1977-78 — 86 Tonnes
1978-79 — 1872 Tonnes
(Provisional)

(d) An inspection of the unit was
conducied by the Regional Iren and
Sieel Controller, Kunpur in Febuuary
tims year, as a resulli of which supply
ot non and steel maierial to the narty
was suspended for a period of three
months pending further mguinies in
the matter Ilowever, the suspension
rder has been revoked as the unit
w.ae not found gwlty of misutihsation
nt steel

(¢} In order to check musulivs o on
o1 slee] the operation of Clause 7 of
the Iron and Steel (Control) Ovder has
nuen revived  As mentioned above; the
unil was 1nspected and 1nvestigation
conducted of fne suspected musutlisa
tion of stecl. But actually no nmus-
utihsation was found 1o have taken
e
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Abolition of Licence Feg for low cosi
Radios and Transistors

225 SHRI JAGDISH PRASAD
MATHUR

SHR1 K A RAJAN:

Will the Muuster of INFORMATION
AND BROADCASTING be pleased to
state-

(a) whether 1t 1s a fact that Gov-
ernment are considering about the
abolition of Licence fee of Rs, 7.50
per year on low cost radiog and tran-
sistors and

(b) if so, whal steps Government
have taken in th)g direction go far?

THE MINISTER OF INFORMA-
FION AND BROADCASTING (SHRI
L. K. ADVANI) (a) and (b) The
question of licence fee on radio recelv-
ers, including low-cost sets, is under
consideration,
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Implementation of prugy Price
Control Order, 1979

227, SHRIMATI PARVATHI KRISH-
NAN Will the Mimster of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state

(a) whether 1t is a fact that the
Drug industry has not been ready fo
unplement the Drugs Price Controd
Otder, 1979 so far despite repeated
warnings by Government: and

(b) 2 sv, the detalls and what as-

tion ig proposed to be taks, agaimst
them?
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THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) Since
the Drugs (Prices Control) Order 1978
is a statutory order issued under the
provisions of the Essential Commodities
Act 1955, there is no question of indus-
try's readiness or otherwise to imple-
ment the order,

(b) No instance of any drug manu-
facturing company failing to comply
with the provisions of the Order has
come to the notice of the Government.
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Caprolactum Project of FACT, Cochin

220. SHRI M N. GOVINDAN
NAIR,

SHRI K. A. RAJAN:

Will the Minister of PETROLEUM,
CHEMICALs AND FERTILIZFRS be
pleased to state:

(a) whether any decision hag been
taken on the caprolactum project of
Fertilizers and Chemicals, Travaa-
core Limited, Cochin,

(b) if s0, the details thereof; and

(c) if the answer to part (a) be in
negative, the present stage of the
proposal?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) No,
Sir.

(b) Does not arise.

(c) The examination of the techmo-
economic feasibility of the proposal has
not yet been completed.
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Pewer for Utilising itransmission
Capacity of Akashvani, Imphal

230, SHRI N, TOMBI SINGH: Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government are aware
that the full transmission capacity of
the Akashvani, Imphal is rarely used
due to constant shortage of power;

(b) if so, the etepy already taken
and being taken to remove thig diffi-
culty;

{c) whether Government are con-
sidering to have a generatpr ade-
quate for the station to meet the
shortage; and

(d) if not, the alternative thereto?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVAND: (a) It is not a fact
that the 50 Kilo Watt Medium Wave
transmitter at Imphal is rarely used on
full power, though it is true that on a
number of occasions the transmission
was adversely aflected by power fail-
ure,

(b) The matter 18 being pursued with
Depariment of Electricity, Manipur,

(¢) I is impractical and uneconomi-
cal to have stand-by generating sets
for such high power transmitters.

(d) The Department of Electriity,
Mampur is likely to commission a 33
KVA sub-station near the ALR, instal-
lation. It is hoped that continuous and
reliable power supply would be avail-
able with the building of this sub-sta-
tion.
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Allotment of steel to Kalinga
Compaies

232. SHRI DMUKHTIAR SINGE
MALIK: Will the Minister of STHEL
AND MINES be pleased {o state:

(a) what are the criteria laid down
by the Steel Authority of Indla
Lamited for marketing and distribu-
tion of steel in the country to the
various factories and re-sellers:

(b) the quantity of steel allotted by
SAIL to Kalinga Companies and their
sister concerns during the peniod
October, 1878 to Junc, 1979, month-
wise; and

(c) whether anv extra quantity of
steel was .allotted to them prior to
the increase of prices of stee] some-
time back and if so, the quantity
thereof and the reasons for such
allotment?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
The Steel Authority of India is follow-
ing the guidelines laid down by the
Joint Plant Committee in this regard,
as amended/modified from time to time.
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(b) Indigenous material suppled to
Kalnga Tubes month-wise based on
the Inter-Ministerial Committee’s gllo-
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vations during the period October, 1878
to June, 1979, is indicated below:—

Allocations 'Despatches of HR Coils vo Kalinga Tubes during October 1978 to June
979

M owh

Octoheyr w7t
Novembrr, 14 «
Decembuy o
Janmary, 107y
Febiuary, 1979
Marcly, 1979
Wpul, 1974
Mav 10974

Jumne, 1979

In tunnes)
Al atons Despaiches
2597
2144
qart 1274
1185 2474
170 140
v il |yl
478 vi4
!,ﬂ «
2750 HEL

In addition to the above, 2542 tonne<
of HR coils huve been allotied to thae
party from the imporis during the pe-
riod

(¢; The revised prices for steel were
gmiven effect to from 6th/7th April,
1979, Due to non-supply/inadequate
supply n certain months and the con-
sequeni backlogs arising therefrom, in
subsequent months, despatches made
were hugher than the allocations receiv-
ed for the particular month

Resigning from M.RT.P. Commission
by Senior Officials

233 DR. BAPU KALDATE:
SHRIMATI MRINAL GORE:

Will the Mimster of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
W Slate

(a) whether 1t 15 a fact that a
number of senior official; of the
MRTP Commission have resigned;
angd

(d) it so. the reasons therefor?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW
JUSTICE AND COMPANY AFFAIRS
(SHRI S D PATIL) (a) and (b)
Since the nception of the MRTP
Commussion i 1970, one member of
the Commission and one officer resigned
i 1973, and another member of the
Commission and one more officer re-
signed 1 1976 as jndicated below:—

(1) One Depuly Director in the
Commssion resigned on 24th Janu-
ary, 1973 (afternoon) to jomn the
State Planning Institute of Uttar
Pradesh

(ii) One member of the Commus-
sion resigned on 3nrd November,
1973 (forenoon) on health grounds

() One Jomnt Director in  the
Commussion resignid on 27th Apnl
1978 (afternoon) to join as a profes-
sor of Law m Osmania University.

(iv) One member of the Commis-
sion resigned on 28th August, 1976
(afternocon) to )oin the United Na-
tions Development Fund,
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Pisruption in Production and Loading
of Coa] in Fifty Six Collleries

244 SHRI ISHWAR CHAUDHRY
Will the Minister of ENERGY be pleas
ed to state

{a) whether it 13 a fact that pio
duction and loading of coal mn 56
coleries of the Central Coalfields
Laomited i Chhota Nagpur region
have been  disrupted by acute
~hortage of powe1 and

(b) 1f so, the reaction of Goveil
ment thereto?

1H} MINISTFR OF STATE IM
THE MINISTRY OF ENERGY (SHRI
JANESHWAR MISHRA) (a) the pro-
duction ol codl and loading 1n the col-
bieryes of Central Coalflields Lid in the
Chhota Nagpur 1egion has been affect--
ed duc to short supply of power

(by The step taken to improve the
powT upply position are as follows —

(1) Gunerafion of puwer by 1he
DVC power houses and Bihar Sfatlc
Elecincity Board are attemptled to
I 1ncreased,

(1) The dwisiribution 1s being fur
ther streamlined to ensure steady
and unnterrupted supplies of powe!
to essential teeders

(u1) To mmprove power supply po-
sition to coalfield BSEB and
DVC are getting power from the
power statione of UP and Orissa
and

(1v) A close watch 15 mamtained
on the power supply position at the
appropriate level to coordinate bet-
when the different agencies involved
to ensure adequate supply of power
to collieries
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Development of Surveillance Radar
by HAL Hyderabad

236 SHRI G M BANATWALLA
Wil the DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE be
pleased to state

(a) whether Hindustan Aeronautlos
Hyderabad has recently developed aa
Air Route Surveillancg Radar W
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monitor Internationa] Aircraft flying
in the country’s air space and at the
same time to make sure that domestic
aircraft do not swerve from their
allotted paths;

(b) it so, the details thereof; and

(¢) expenditure involveq therein?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE, IN
THE DEPARTMENTS OF ATOMIC
BNERGY, ELECTRONICS, SCIENCE
AND TECHNOLOGY AND SPACE
(PROF, SHER SINGH): (a) Yes, Sir.

(b) The radar developmeni project
was sponsored by the Electronics Com-
mission, mainly for the use of Civil
Aviation. The Radar will be capable
of locating and detecting aireraft upto
a distance of 160 nautical miles.

(c) The
116.82 lakhs.

developmeni cost is Rs

Visit of Defence Minister to Bulgaria
N and Rumania

237. SHR1I SUBHASH CHANDRA
BOSE ALLURI;
SHR]I D AMAT-

Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF DEFENCE
be pleased to state:

(a) whether it is a fart that he
visited Bulgaria and Romania
recently; and

(b) it so, the nature of discussions
held with them and the results
thereof?

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM): (a) Yes, Sir. DPM
(Defence) paid an Official visit to Bul-
garia and Romania from 28th May,
1878 to 6th June, 1979 on un invitation
from the Defence Ministers of these
countries,
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(b) This was primarily a goodwiil
visit during which there was a gemeral
and fruitful exchange of views on sub-
Jects of mutual interest. A protocol
‘was, however, signed with Bulgnria en
Defence Production,

Setting up of Thermal Power Station
in Madhya Pradesh ’

238, DR, VASANT KUMAR PAN-
DIT'; Will the Minister of ENERGY be
pleased 1o state:

(a) whether after completion of
the on-going and sanctioned genera-
tion projects in Madhya Pradesh
there would not be any further pro-
jects from which benefits would be
available in respect of power genera-
tion heyond 1982-83;

(b) has Madhya Pradesh State
Government submitted project re-
ports for new projects and if so, how
many projecty reports for setting up
of Thermal Power Station submitted
by Biadhya Pradesh gre pending with
Government for sanction and why the
same are not sanctioned even
while Madbya Pradesh is in the grip
of acute power shoriage, which is
likely to continue even beyond Sixth
Plan: and

(c) project-wise position in respect
of project reports submitted by
Madhya Pradesh?

THE MINISTER OF ENERGY (SHRI
P RAMACHANDRAN): (a) Planning
for power is a continuing process and
the power programme is continuously
reviewed to ensure its adequacy toO
meet the projected demand from time
to time, keeping in view the time frame
in which the projecis can be completed,
Presently, among the ongoing and sanc-
tioned projects, the benefits from the
Bodhbhat H.E. Project (4x125 MW)
are expected in the time-frame 1983 —
88.
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(b) and (c). The status of the Pro-
ject Reports for Thermal Power Sta-

desh Electricity Board to the Central
Electricity Authority is indicated be-

tions submitted by the Madhya Pra- low :—
Name of Project C.apauiry Lstimated Cuet :;t\l’ﬂt Nl;tu'i__ -
1 ‘ 2 3 o 4 o i
1. Bighrampur IP‘-__ ':\ 210 MW Rs. 160 Br:(mr:-h ;lcp.n-:-l;m;l_ of Coal  ltave

2. Baminghpur I'PS 2y, 210 MW

3. de'll‘lgdnl (Singrauli) 2y 500 MW

udicated that  the  qualiy
of coal in this area {s
ol ior  quality aend
should Le  reserve foor
users other than Thermal
Power Stauon. Mad
Pradesh  Electricity  Board
have been  apprised o f the
position,

Rs.165 incrorns  There are problems of coal

linkage for exploung the
full potential of the ject
in view of the inadequate
reserves 1n the  vicinly
and the MPEB have been
requested  to  recomsider
their proposals. Clanfica-
tion regarding civil workss
cooling water  facilinie
and transport of coal has
been sought fum MIID

Rs 327 25 o Coar lwkope fo 1the hiogyrat

15 still awaited Clan ca-
tions  regarding cooling
w;m system and cerfain
other aspects are  awaited
friom MPEB It 15 alse
necessaly to draw  up an
ﬁumum planfor utilisng
the vast coal reserves at
the Singrauls Coal Fields

Proposal to have control over LAJF.

Helicopters by Army Headquarters

230. SHR] RUDOLPH RODRIGUES:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE be
pleased to state:

(a) whether it is a fact that the

Army Headquartery have put forward

a proposal to control all I.ALF. heli-
copters;

(b) if so0, the basis of such a pro-
Pasel;

(c) what advantageouy operational

effects, if any, such a change of
contro] would have: and

(d) what decision has been taken

on this gsaid-to-be two years old
proposal?

THE DEPUTY PRIME MINISTER

AND MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM)- (a) No, Sir,

(b) to (d). Do not arise



87 Written Ansurers

Drillings for Oil

240, SHRI A, BALA PAJANOR
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS le
pleased in state

(a) the range ond extent of ex-
ploratory drillings for ojl carried out
now in various parts of the country
and the prospects of discovery of new
deposits; and

(b) ihe present state of dulling

operations in Tamil Nadu region
particularly in Cauvery basip and
the reasons why deeper dniling
cannot be resorted to when con-
giderable deposits in that region are
available?

THE MINISTER OF PETROLEUM
CHEMICALS AND FERTILIZERS
(SHRI H N. BAHUGUNA): (a) ONGC
is presently carrying oul exploratory
drilling 1n 1he States of Gujarat, As
sam, Tripura, West Bengal, Uttar Pru-
desh and Andhra Pradesh by deploying
i2 deep drilling rigs. Besides these
on-land areas cxploratory drilling -
also being carried out in the off-shore
areas in the Arabian sea and Palk
sirail by three dnlling rigs The explo
ration work both In on-shore and oft
shote arens is bemng undertaken ac-
cording fo geological priorities ascei-
tained bv various studies and survey:
carried out. The exploratory plans
formulaled for the five year period
starting from 1978-70, envisage direct-
ing exploratory efforts not only in the
two known ofl bearing basins, namely
Cambay and Assam-Arakan basins, but
also in certain new arcas in West Ben-
gal ond coastal Andhra Pradesh which
are wonsidered 1o he prospective In
off-shore arens exploration will be ev-
tended to east coast and Andaman off-
shore It 1s proposrd to increase pri-
gressively the number of rigs and also
ithe number of geo-exploratory survev
parties to cover more arens

1t is planned 1o prove about 1!5 mil-
Jion tonnes (65 million tonnes from
On-shore and milion tonnes from
Oft-shore) of @ Yonal recoverable re-
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serves of oil/gas during the period
1978-78 to 1983-84.

(b) Presently no drilling is proposed
1 the on-land Cauvery basin area of
Tamil Nadu., During 1979-80 fleld sea-
son, it is proposed to deploy 3 seismic
parties in Tamil Nadu to carry out
systematic surveys of the Ariyalur,
Pondicherry, Thanjavur and Ramnhad
sub~basins, to delineate prospects for
testing by exploratory drilling, No evi-
dence of commercial oll deposits has
been found in the Tamil Nadu Regiom
ot Cauvery Basin so far by ONGC.
Only indications of some non-commer-
t1d] 0il had been obtained from the twe
of the wells drilled in Karaikal area.
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Opening of coa] mine in Gujarat

242 SHRI CHHITU BHAl GAMI1
Will the Minister of ENERGY he pleas-
ed to stale

(a) whethe; 1t 13 a fact that Gua-
rut Governnieni has deaded to open
immediately a (oal mine 1n the Siate
in view of the acute shortage of coal
n the State, and

{by 1f so the details thereof’

THE MWINISTECR OF STATE IN
THE MINISTRY OF ENERGY (SHRI
JANESHWAR MISITRA) (4) and (b)
“saveinment of Gujarai have approach-
« 1 the Central Government for explol
ation of small and 1solated deposits ot
~onl occuring in Guner: area of Kutrh
Mstt and Than and Khakhaiathal
wweas of Surendranagar Districl

Thi, request ot the Silate Govern-
ment 18 under considel ation of the Cen-
ral Government,
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Soaring price of Coal

246, SHRI BIRENDRA PRASAD:
Will the Minister of ENERGY be pleas-
ed to state-

(a) whether it is a fact thai price
©of coal is soaring high in the market;
and

(b) what aie the reasons for tlat
and what steps Government propcse
to take to check the soaring price of
coal?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
JANESHWAR MISHRA), (a) and (b).
The Government have not increased
the pit-head prices of coal since they
were last revised on 1st July, 1975. The
fixation of retail prices of coal, which
depends upon the grade of coal, dis-
tance of the consuming cenire from the
coaifield, mode of transport, whoulesal-
ers’ and refailers' margin, local taxes
and other levies, is done by the Stale
Governments under the Essential Com-
modities Act. Tt is, however, possible
that some unscrupulous elements might
have taken advantage of temporary
shortages at certain places and raised
the retail prices. These are dealt with
according to law by the State Govern-
ments,
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Placiag of Analgin and Paracelamal in
different schedulegy under DX.C.0.

247, SHRI HARI SHANKAR MAHA-
LE: Will the Minister of PETROLE~
UM, CHEMICALS AND FERTILIZERS
be pleased to state:

(a) the basis on which items like
Analgin and Paracetamol have been
placed under different schedules un.
der D.P.C.O. 1979;

(b) whether both these products
are therapeutically similar in nature
and are being partly imported and
partly manufactured in the country;
and

(c) if s0, the reasons for placing
these drugs under different schedules
so as to allow different mark wupon
them?

THE MINISTER OF PETROLEUM.,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) Thke
Drugs (Prices Control) Order 1979 pro-
vides or selective control on the prices
of bulk drugs and formulations and
for this purpose three price controled
categories of bulk drugs and formula-
tions have been established, Highly
essential and life-saving formulations
have been placed under Category-I and
Category-II. Other essential formula-
tions have been placed under Category
TII. It is in accordance with such ca-
tegorisation that Analgin has bhbeen
placed under Category II and Para-
cetamol un-der Category III.

(b) As per standard international
medical references, the use of Analgin
is justified in serious or life threaten-
ing situations where no alternative
anti-pyretic is available or suitable
wherens, Paracetamol is recomemnd-
ed for the relief of milder types of
pain,

It is not a fact that both these pro-
ducts are partly imported and parily
indigenously manufactured, There are
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ne imports of Paracetamol. Analgin
jmports (actual and estimated) are as

follows: —
1976-77 130 tones
1977-78 151.8 tones
1978-79 Nil
1979-80 100 toucs

te) Does pot arise in view of the
answer to part (b) above,

348. SHRI V. G. HANDE: Will the
Minister of PETROLEUM, CHEMI-
gﬁﬂ AND FERTILIZERS be pleased

state:

(8) whether Government of India
have received an application regard-
ing the working group on petro-che.
micals from the Government of Maha-
rashtra; and

(b) if go, what action Government
have taken in the matter?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H N. BAHUGUNA): (a)
and (b). The Government of Maha-
rashtre has submitted a proposal for
setting up of Gas based Petro-chemi-
cals Complex. No final decision has
yet been taken in this regard.

Work for Thermal Power at Kantl

249. SHRI D, N. TIWARY: Wil
the Minister of ENERGY be pleas-
ed to state:

¢a) whether the work of thermal
power at Xanti in the district of
®uzaffarpur has been started; and

{b) if not, the reasons for the same
and the date from which the work
will be started?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
Yes, Sir. Work on building up the
infra-structure has started.

{b) Does not arise.
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251, SHRI BEDABRATA BARUA:
Will the Minister of INFORMATION
AND BROADCASTING pe pleased
to state

(a) whether it is fact that Shri L
S. Johar, the noted fillm Actor and
Director, requested Government for
permission to make a film on Bhutto;
and i

(b) it so, the action taken there-

7
on? }

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K ADVANID: (a) and (b).
Shr; I. S. Johar in his communica-
tion dated the 24th April, 1979 ex-
pressed his intention to produce a
feature film entitleq ‘Bhutto Xi
Kahani’. While acknowledging re-
ceipt of this communication Shri
Johar wgas informed that all pro-
ductions have to be submitted ¥
Censors for obtaining the Censer
Certificate.
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Boheme to revise existing system of
Steel Distribution

252. SHRI AMAR ROYPRADHAN:
Wil  the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government have
decided to revise the existing system
of steel distribution in the country;
irrd

tby if so, {he details thereof and
#he progress so far made in the
matier?

THE MINISTER OF STATE IN
THE MINISTRY OF SIEEL AND

MINES (SHRI KARIA MUNDA)
{(a) and (b). Thete 15 no  specific
proposal at present to  revise the

exssting gystem of steel distribution
However, the system: is  con.lantly
under review and modificalvop  are
made a¢ and when necessary

Representation for Locdion ot I'ro-
jeety relating {0 Petroleum,K Chemicals
and Fertilizers in Rajasthan

2563. sSHRI BHANU KUMAR SHAS-
TRI: Wil] the Minister of PETRO-
LEUM, CHEMICAI.S AND FERTI
LIZERS he pleased to state

(a) whether Governmenl have re-
ceived represeniationg from the Rajas-
than State Government for location
of Central sector projects relating to
Petroleum, Chemicals and Fertilizers,
keeping in view the Central invest-
ment grossly inadequate jn Rajasthan
ar compared to other States;

(b) il so, details thereof;

(e} the aclion being taken by his
Ministry to locate projects in Rajas.
#han s given m (a) above; and

(d) whetlher some such projects are
likely to be locateq in the near
future, and if so. details thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) to
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(d). The Government of Rajastham
requested the Centra] Governmeat
to ask the State Chemicals wad
Pharmaceuticalg Corporation (CPC)
Lo open g deput in Rajasthan Since
CPC's proposed depot in Delhy will
vater to the needs of all drug manu-
facturing umils in Northein India,
the opeming  of another depot im
Rajusthan has not been favoured by
them. Government have not re-
renved any other propesal from the
Siate Government

However, a pool  secton  diug
1 *mulation ynit 1 being st up in
Rajasthan (in  the Vi-wakarma m
dustria] Eslate near Jaipur) by
Indian  Drugs and Pharmacculicals
i.mited and Rajasthan  Industrial
ang Minerul Development Corpora=-
tion.

The wmking pgioup on Fertilizers
et up 'v the Planning Commission
ty formeolale o programme for deve-
*opment of additional fertilizer capa-
11y dn ug the Sixth Five Year Plan,
ha ‘ommended consideration of
the s *ting up of a phosphatic ferti-
lizer moject at a suilable location m
Raju-than based on the rock phos-
phate ovailable in Jhamarkotra. The
exnel localton of the project can be
firm~d up only afte;r 5 Feasibility
Report for the project hag been pre-
p1ed and al] relevani techno-rcone-
mic aspects have been exhaustively
Jnalysed.

The State
nggesled

Government have also
that a nilrogenous ferti-
lirpr plant based on  Bombay High
sag may be sel up in  Rajastham.
The suggestion of the State Govermn-
ment would be kept in view gt the
time of planning addilional nitro-
genoy, fertilizer capacity.
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Selling price of Coal in India in com-
parison to World Price

265 SHRI SARAT KAR: Wil
the Minister of ENERGY be pleased
io state:

(a) whether 1t 15 a fact that the
selling price of coal in India 1s the
lowest 1n the World;

(by whether 1t 13 a fact that the
Planning Commussion js against the
115e 1n tho price of the mineral; and

(c) whether there has been any
wage rise for the coal workers re-
cently?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY
(SHRI JANESHWAR MISHRA):
(a) According to the information

1466 LS—4.
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available with the Government the
price of coal in Indiz i3 one of the
lowest among the coal producing
countries in the world.

(b) No, Sir.
tc) Yes, Sir.

Proposal to revise Advertising Policy

256 SHRI BHAGIRATH BHAN-
WAR: Wil] the Miruster of INFOR-
MATION AND BROADCASTING be
pleaseg to state:

(a) whether Government have
decided to revise the Advertising
policy so as to make 1t more effective
and to better serve the interests of
smal] newspapers; and

(b) if so, the details and if not,
the reasons therefor?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHR] L. K.
ADVANI): (a) No, Sir.

(b) The current Advertising Policy
laid down un November 1977 already
provides for due consideration wand
weightage to small sund medium
newspapers/periodicals in the matter
of placing of adveriisements. In, the
Rate Structure alsy there 1s g built-
in weightage for smal]l ang medium
newspapers.

On a review of the impact of the
policy 1n November last year, it was
noticeq that a numbey of small
papers on the DAP's lst, which
could not meet the mimmum re-
quurements of circulation and print
areas, had been adversely affected,
and consequently relaxations have
been introduced for these papers.

Gujarat Govermmenl's proposal to
Centre for setting up a Power Station
in Rntch

257. SHRI PRASANNBHAI MEH-
TA: Will the Minister of ENERGY "e
pleaseq to state:

(a) whether in view of scarcity of
power in Kutch and abundance of
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lignite resourceg over there, the State
of Gujarat has urged the Centre to
set up a lignite based power station
in Kutch so as to augment the supply
of power there;

(b) if so, whether it ig also a fact
that State Government hag forwarded
project report for seiting up a power
station based on Kutch lignite to the
Central Governmeny for its approval;

(c) if so, whether Central Govern-
ment's clearance to thjs project is
still awaited; and

(d) whether jt is also a fact that
the Gujarat Mineral Development
Corporation has stated that it would
be able to supply lignite of the order
of 2000 M.T. per day to meet its re-
quirements?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
and (b). Yes, Sir.

{c) The techno-economic clearance
of the revised project report, sub-
mitted by Gujarat Electricity Board,
for setting up of a 2x60 MW lignite
based thermal power station at
Panandhrg (Kutch) has been given,
It is new under the consideration of
Government for investment decision.

(c) Gujarat Mineral Development
Corporation have confirmed that they
would be in a position to mine the
required quantity of lgnite for
supply to the proposed power station,

Study on Growth of Big Ilouses

258, SHR1 JYOTIRMOY BOSU:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
cd to gtate:

(a) whether according to several
studies conducted in the recent period,
in spite of MRTP Act and constitu-
tion of MRTP Commission, big houses
as a whole have grown and are grow-
ing, but all through the period lion's
share has been claimed by the Birlas;
and Tatas have been the close second;
and
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(b) if so, Government's reaction
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S, D. PATIL)" (a) and (b). The
Hon'ble Member is presumably refer-
rgxg to the study of Prof. S. K. Goyal
onl “Trends in concentration in India”
or another sludy entitled *Large In-
dustrial Houses:  Assets, Turnover
and Profit before Tax for the years
1972, 1975 gnd 1976" published in the
Department’s journal viz. “Company
News and Notes” Vol XV No. 11,
November 1978 jssue. The said studies
reveal that the assets of the under-
takings under different large houses
including Birlas and Tatas have
steadily grown over the years.

The increasec in the assets should be
viewed in the light of the fact that
the M.R.T.P. Act, 1969 is not gimed at
the prevention of the growth of under-
takings such but j; designed to re-
gulate their expansion in various ways
for ensuring that there is no concen-
tration of economic power to the com-
mon detriment. The provisions of the
Act are being administered in accor-
dance with the guidelines laid down
in the Act.

Request of Punjah Government to
reduce prices of Steel Products

259. SHRI BHAGAT RAM: Will
the Minister of STEEL. AND MINES
be pleaseg to state:

(a) whether Punjab Government
has appealed {0 the Central Govern.
ment to reduce the prices of steel
products ag appeared in the “Tribune’
(Punjabi) dated 27th May, 1979; and

{by what 13 the reaction of the
Union Government thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF STEFL AND
MINES (SHRI KARIA MUNDA):
(a) Yes, Sir. The Punjab Industries °
Minister in his letter had inter alis
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requested Government of India to
consider the desirability of withdraw-
ing the recent price Increase of iron
and steel materials in cage of material
to be supplied to the small scale
sector,

(b) While determining the steel
prices, severa] factorg like cost of
production, fair return to producers,
generation of adequale resources for
the modernisation, rehabilitation and
development of steel industry to
lessen it; dependence on budgetary
support and the likely impact of the
price revision on the general price
levels, etc. gre takef into account.
‘Thus, there is no scope for withdraw-
ing the recent price increase, The
unitg in the small scale sector are al-
ready being supplied stee] through the
State Small Scale Industries Corpora-
tions at a price which is Rs. 40/- per
tonne lesg than the corresponding pri-
ces of the main producers’ stockyards
and the supplies to the Corporations
wre also being increased progressively.

Representation from contract labour-
ers of Pandaveswar Colliery

260. SHRI ROBIN SEN: Will the
Minister of ENERGY be pleased to
state:

(a) whether the Minister has re-
ceived a representation deted 18th
May, 1979 from the Contract labourers
of Pandaveswar Colliery, district
Burdwan, West Bengal; and

(by if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
;_A“miﬂan mslnm)- (a) YES,

T.

(b) The workers had represented
ebout the non-payment of full wages
for the work done by them. The mat-
ter is being enquired into by the
Company. Meanwhile, the contrac-
tor's bill has peen withheld,
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Represeniation from Hindustan Stoel
Works Construction Workers’ Uniom

261. SHRI DINEN BHATTA CHAR-
YA: Will the Minister of STEEL, AND
MINES be pleaseg to state:

(a) whether Government have re-
cewved representation dated 16th
May, 1979 from the Hindustan Steel
Works Construction Workers' Union;
and

(b) if so, what steps have been
taken to settle their demands?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) Yes, Sir.

(b) Discussions are in progress with
the Unmion, both bilaterally and in
conciliation proceedings by the State
Labour Department, for arriving at a
settlement.

Instalied Power Capacity of States

262. SHRIMATT AHILYA P. RANG-
NEKAR: Will the Minister of
ENERGY be pleased to state:

(a) what was the installed power
capacity of States when planning
began in 1957, State-wise; andi

(b) what is the position now,
State-wise, (excluding the D.V.C. and
other Central Government under-
takings) where States have got no
priority claim?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN) (u)
The State-wis®# installed plant capa-
city as on 1st January 1957 is given in
the attachegy Statement-I,

(b) The position as on 31st March
1979 is given in the attached State-
ment-IL ,
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STATEMENT SHOWING INSTALLED
PLANT CAPACITY AS ON
IST JANUARY 19857

(State-wise)

Sl. Name of the Stales/
No. Union Territories

Installed Plant
Capacity in M.W.
1 2 3

A states
1. Andhra Pradesh 131.876
2. Assam 5.280
3. Bihar 50.441
4. Bombay State 757.146
5. Jammu and Kashmir 12.875
6. Kerala 80777
7. Madhya Pradesh 82,306
8. Madrag State 249.666
9. Mysore State 190.464
10. Orissy 33.7712
11. Punjab 174.463
12. Rajasthan 43.787
13. Uttar Pradesh 308.740
14. West Benga) 538.723
15. Damodar Valley 154.000

Corporation
B. Union Territorjeg

(2) Andaman 1.100
(b) Delhi State 55.191
(¢) Himachal Pradesp 0.512
{d) Manipur 0.290
(e) Tripura 0.397
(1) Pondicherry State 5845
TOTAL: 2886.141
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STATEMENT SHOWING INSTALLED
PLANT CAPACITY AS ON 31T
MARCH 1979 (Statewise) (Utilities

only)
S1. Name of the Total
No. State/U.Ts. in MW
1 2 3
1. Andhra Pradesh 1620.43
2. Assam 161.78
3. Bihar 885.27
4, Gujarat 2221.01
5. Haryana 971.13
6. Himachal Pradesh 111.83
7. Jammu and Kashmir 171.18
8. Karnataka 1144.80
9. Keralg 1011.50
10. Madhya Pradesh 1255.02
11. Maharashtra 3316.30
12, Manipur 8.20
13. Meghalaya 131.11
14. Nagaland 3.68
15. Orissa 923.12
16. Punjab 1556.12
17. Rajasthan 899.80
18, Sikkim 3.01
19. Tamil Nadu 2119.00
20. Tripura 14.06
21, Uttar Pradesh 3067.76
22. West Bengal 1510.54¢
23. D.VC. 1421.50
24, Central Government 1886.00*
Undertakings

UNION TERRITORIES

(a) Andaman and Nicobar 5.29
Islands

(b) Arunachal Pradesh 720
(c) Chandigarh 2.00
(d) Delhi 275.80
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1 2 3

{e) Lakshadweep 1.38

(f) Mizoram 3.02

(g) Pondicherry —_
ALL INDIA; 26685.53

Note: The Installey Ceapacity at the
jointly owned projects have
been shown divided between
the partner states as per their
theoretical share.

*The Breakup of the Central Go-
vernment Projects are: ‘Tarapur
(Nuclear) 420.00 MW, RAPP (Nu-
clear) 22000 MW, Pong (Steam)
10.00 MW, Neyvel: (Lignite) 600.00
MW, Chola (Steam) 96.00 MW and
Badarpur (Steam) 510.00 MW.

Centra] Assistance to Weést Bengal to
solve Power crisis in the State

263. PROF. SAMAR GUHA: Will
the Minister of ENERGY be pleased
to state:

(a) whether the situation arising
out of power crisis in West Bengal
has not improved so far;

(b) if so, details about the facts of
Central assistance already given and
assured to the Government of West
Bengal;

(e) facts about the Central aid
arsistance or advice turned down by
the State Government;

(d) reasons attributed 1o such re-
fusals;

(e) whether the Central Govern-
ment paid for the four gas turbine
Eenerators purchased by the State
Government;

(f) whether these gas Turbine
#enerators have been commissioned;

(g) if mot, time scheduled pro-
Eramme for this operation; and
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(h) the likely power to be genera-
ted by these gas turbine generators
end the additional cost likely to be
incurred?

THE MINISTER OF ENERGY
(SHR] P. RAMACHANDRAN): (a)
The power supply in West Bengal has
now improved,

(h) About 50 to 80 MW of assislance
was arranged by the Central Govern-
ment from Northern Regional Elec-
tricity Board grid and Orissa for
supply to West Bengal for more tham
a month to assist the Government of
West Bengal in the matter of power
supply.

(e) and (d). Do not arise

(ey and (f). No, Sir.

(g) The present schedule of com-
missioning, as intimated by the West
Bengal Government, is as under: —

1st Unit (Kasba)—mid July, 1879.
2nd Unit (Kasbe)—end July, 1879.
3rd Unit (Siliguri)—end July,

1979.

4th Uni{ (Haldia)—mid. Septem-
ber, 1979.

5th Unit (Haldia)—mid. Septem-
ber, 1979.

(h) It 15 anticipated that about 250
million units of energy would be
generated annually by these gas
turbone units. The cost of generation
1s expected to be about 83.13 paise per
unit at the bus bars, which js nearly
4 times the cost of thermal power
generation from coal. The cost of oil
to be consumed would be approxi-
mately 1072 lakhs per @nnum at
current prices.
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Integration Scheme

National

285. SHR1 SHIV NARAIN SAR-
SONIA: Will the Minister of IN-
FORMATION AND BROADCAST-
ING be pleased to state how many
stories under National Integration
Scheme and under Eradication of
Untouchability Act were broadeast
sinre 1977 to April, 18797
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THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): During the period
1877 to April, 1979, All Indis Radio
Stations broadeast over 21,000 spoken-
word programmes such as talks,
meassages, plays, dialogues, Symposia,
stories, etc, on National Integration
and 7,700 on Eradication of Untouch-
ability.

Representation for imcrease in prices
of Coal

288. SHRI A, R.
BADRINARAYAN:

SHRI R. V.
SWAMINATHAN:

SHRI M. V. CHANDRA-
SHEKHARA MURTHY:

Will the Minister of ENERGY be
pleased to state:

(a) whether his Ministry has in-
formed Government that if the coal
industry is not granted the necessary
price increase to offset its continued
losses, it will lead to further demo-
ralisation in the ranks of workers and
officers, affecting adversely the smooth
running of the industry;

(b) if so, what are the argumenis
put forward by the Ministry in sup-
port of their contention;

(c) whether Government have
considered their view; and

(d) it so, the steps taken by the
Union Government in this regard?

THE MTNISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
JANESHWAR MISHRA) (a) to (d).
The question of revision of coal prices
and other related matters together
with the implications inecluding those
referred to in the question, are under
consideration of the Government.
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News Hem captioned “C.LL. claim not
true”

267. SHRI M. V. CHANDRA-
SHEKHARA MURTHY:

SHR] P. M. SAYEED:

SHRI A. R. BADRI
NARAYAN:

Will the Minister of ENERGY be
pleased to state:

(a) whether attention of Govern-
ment have been drawn to the Finan-
cial Express dated the 30th April,
1979 under the heading “CIL claims
not true”;

(b) if so, whether the Railways
have stated that Coal India Limited
advertised claims that the stocks at
pitheads have been increasing and
the allegation that there have not
been enough wagons to load the coal
are not borne out by facts;

(¢) if so, whether the Railway
Ministry has admitted that they could
not meet the full wagons require-
ments;

(d) if so, how many wagons had
been demanded by the Coal India
Limited upto April, 1879 and also
upto July, 19879;

(e) how many wagons were made
available by the Railways during the
above period; and

(f) what was the shortage and how
shortage affected the Coal India
Limited?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
+JANESHWAR MISHRA): (a) Yes,
Sir.

(b) No such intimation has been
received. The coal stocks have been
increasing between November, 1878 to
March, 1979.

(c) The Railways have stated that
there was difficulty in meeting the re-
quirements of wagons in some of the
coalfields particularly Bengal Bihar on
account of the floodg of last monsoon
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and law and order problems ang staff
ugitations,

(d) and (c). The daily average
number of wagong offered for coal
loading and the number of wagomns
loaded during 1978-78 and April, May
and June, 1979 gre ag follows:—

Wagons demanded Wagons loaded

1878-79 10273 7555
1879-80

April, 79 10048 7144
May, 79 10602 6778
June, 79 10714 6840

The wagons made available or loading
are more or less of the same order as
those loaded.

(f) The shortage during 1978-78
has been of the order of 700 wagons
per day compared to the ,previous
years and over 1000 wagons per day
as compared to the actuml require-
ments, Part of this shortage was made
good by road movement but the
pithead stocks with Coal India Ltd.
went up from 857 million tonnes in
October, 1979 to 13.54 million tonnes
in March, 1879, During April and,
May, 1978, 4.37 million tonnes of coal
were moved by road compared to
3.25 mullion fonnes during April-May
1978.

Import of crude and Petroleum
Productg

268. SHRI P. M, SYEED:
SHR] NIHAR LASKAR:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased % state:

(a) whether India will have to im-
port 14.8 million tonnes of crude oil
and 41 million tonnes of petroleum
products this year to meet the rais-
irg demands for petroleum products;
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(b) if so, what is the total con-
sumption of petroleum products like-
ly to be during the current year;

(c) whether any assessment has
been made after Stale Governments
have restricted the use of pelroleum
in their States;

(d) what is the extra price Gov-
ernment had to pay in comparison
to 1878-79 for importing erude oil in
1979-80;

(e) what is the reduction made by

Government in allotting to the States;
and

(f) what are the countries that
have assured to supply crude to India
io meet the demands of the local
consumption?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) Im-
port of crude oii and petroleum pro-
ducts during 1979-80 is presently ex-
pected to pe of the following order:

Crude Of] about  17.00 million tonnes

Petroleum Products
45 million {onnes

(b) The total consumption of petro-
Jeum products during 1979-80 is ex-
pected to be about 31.4 million tonnes.

(¢) It is the intention of the Gov-
ernment to bring about an owversll
reduction in the consumption of
petrol. Union Ministeries/Depart-
ments, as also the State Governments
and Union Territory Administrations,
have been advised to effect a 15 per
cent reduction in the comsumption of
petro] during 1979-80 over that in the
year 1978-79. The State Governments
have been informed that it may not
be possible to supply petroleum pro-
duct at g level higher then 5 per cent
over the sales last year. They have
also been requested to evolve regula-
tory measures to ensure equitable dis-
tribution of available product and to
lay down inter sectoral priorities. The
impact of all these measureg will be
known after some time, It is too early
to make any assessment of the reduc-
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tion in the consumption of petroleum
products as a result of these measures.

(d) As compared with the import of
146 million tonnes of crude oil at a
value of Rs. 1237.08 crores during
1878-79, crude oil imports to the anti-
cipated cxtent of approximately 17
million tonnes during 1979-80 is ex-
pected to cost approximately Rs. 2000
crores at the exicting price levels.

(e) Allocation of Kerosene during
March to June, 1979 had been kept
at the level of actual sales during the
corresponding months of last year.
Barring kerosenc, actual allocations of
other petroleum products to the
States/Union Territories is not made.
These products are moved from the
installations/depots of the oil com-
panies based on eslimated demands of
products in the different zones of the
country.

(f) Contracts covering crude oil
supplies during the current year have
been firmed up with Iraq, Saudi
Arabia, UAE, USSR, Libya and Iran.

Indo-Soviet Protocol on Omshore
Exploration

269. SHRI D AMAT: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether an Indo-Soviet Proto-
ccl has been signed covering future
cooperation belween the two coun-
tries on onshore exploration in June,
1979; and

(b) if so, what are the main fea-
iures of the Protocol?

THE MINISTER OF PETROLEUM,

CHEMICALS AND FERTILIZERS
(SHR] H. N. BAHUGUNA): (a)
Yes, Sir.

(b) In furtherance of the Joint
Soviet Indian Declaration and the
Long-Term Programme of Economic,
Trade, Scientific and Technical Co-
operation between USSR and India
signed by Shri Morarfi Desai, Prime
Minister of India, on 28-10-1977 and
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14-8-1879 respectively, the Soviet side,
subject to determination of mutually
satisfactory terms and conditions,
agreed

(i) To coopcrats 1n the fleld of
geological exploration for hydrocar-
bons in areas to be mutually seleci-
ed.

(ii) To cooperate in the fleld of
geo-physics including carrying out
combined field geo-physical surveys;
delivery of field cquipment as well
as deputation of specialists,

(ihi) To depute six specialists to
the Institute of Drilling and institute
of Reservoir Engineering,

(1v) To prepare jointly long-term
techno-economic perspective plan for
ol and natural gas exploration and
exploitation in onshore in India

during 1981-90.
(v) To drill a deep well in Tripura.

Laying of pipeline for supply of
Bombay High Gas

270. SHRI F. P. GAEKWAD: Wil
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to refer to the reply given to Unstarred
Question No. 4910 dated 27th March,
1879 regarding decision to lay pipeline
for supply of Bombay High gas end
wtate:

{a) whether the Oil and Natural
Gas Commigsion has completed esti-
mates of availability of free gas;

(b) whether a review of the sizing
and route of the pipeline for supply
of Bombay High Gas to Gujarat has
been made by ONGC;

(¢) if so, the results thereof; and

(d) if not, when such a review will
be made by ONGC and a decision
taken by Government?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a)
A report on the revised assessment of
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availability of free gas from the ONGC
is awaited,

(b) The recommendations of the
Gommission on their review of the size
and route of the pipeline for supply
of Bombay High gas to Gujarat are
alsp awaited

(c) Does not arise in view of the
reply given to part (b) above,

(d) The ONGC's report on the
revised assessment of the availalily
of free gas as wcl] ms their recom-
mendations on the size and route of
the pipeline are expected to be received
before the end of July 1979. A final
decision on the landfall point of the
gas pipeline to Gujarat and its schedule
of completion ¢te 15 hikely to be taken
by the end of September, 1979,
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Rura] Electrification programme for
Tripura

272, SHRI KIRIT BIKRAM DEB

BURMAN: Will the Minister of
ENERGY be pleased to state:

(a) whether any rural electrification
programme for 1979-80 for ‘Tripura
wa$ submitted; if so, the proposed out-
lay thereof and whether the same
was approved by Central Government
and if so, with modificationg if any;
and

(b) the comparative outlays and
targets for rural electrification in
Tripura and other States and Union
Territorieg in the North East?

THE MNISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a):
Tripura State had proposed an out-
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lay of Rs. 205 lakhs for Rural
Electrification  programme  within
the overall power planof Rs, 681 lakhg
for 1979-80.. Against this, an outlay
of Rs. 150 lakhs was recommended for
rural electrification in the approved
power plan of Re. 336 lakhs for Tri-
pura for 1979-80. The entire pro-
gramme of Rura] Electrification jn the
State is covered under the Revised
Minimum Needs Programme,

(b) A statement showmg the out-
lays for rura] elrctrification jn various
States/Union Territories 1n the North
Eastern Region for 1979-80 and corres-
ponding target< of villages proposed to
be covered under RMNP is annexed.
The targets of villages under other
programmes is not available,

Statement
North Eastern Region Annual Plan 1979-80 (Rural Electrification)

—— s

—

N Sr—

Asam  Manipur Meghalaya Nagaland Tripura Arunachal Mizoram
Pradeal

]

{a) Rural Electrifi- oo 110
cation compo-
nent (Ra. lakhs)

() RMNP part under 00 0o
Rural Electrifi-
cation,

{¢) Villages planned no0 50
to be electrifird
under RMNP
(Nox.)

13 150 1oy 120
77 156 140 120
95 200 Nat Not
available  av anl Lo

Securing of oi] drillers from Soviet
Union

273. SHR1 KIRIT BIKRAM DEB
BURMAN: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Government have secu-
red or are securing oil drillera from
Soviet Uniom for explorationg in the
Ganga Basin imacluding Tripure and
West Bengal;

(b) if so, the number, type &nd
other details of the drillers being secu-
red and on what terms; and

(c) the detailg of the drillers being
operated in Tripura and the areas
earmarked for explorationg therewith.

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHR] H. N. BAHUGUNA): (a): The
USSR have agreed to carry out along
with ONGC combined geological ex-
ploration for hydrocarbong und the
West Bengal basin has been mentioned
as one of the possible areas for such
work. In Tripura, the USSR have
agreed to drill a deep exploratory well,
The USSR may send technical experts
for this purpose. However, negotia-
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tions jn this respect have still to be
conducted and the termg and condi-
tions for gigning of appropriate con-
tracts discussed.

(b) and (¢): Too early to answer
as negotiations have not yet commenc-
ed.

Seiting up of Rural Steel Distribution
Ceatres

274. SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of
STEEL AND MINES be pleased to
state:

(a) whether Government have evo-
lved a scheme for setting wup rural
steel distribution centres in all parts of
the country;

(b) if so, whelher special emphasi-
has been given there under to the
opening of such rural steel distribu-
tion centres in the tribal areas of
Tripura and other States and Union
Territorieg in the north-east; and

(¢) tha number of such  centres
opened and to be opened in each of
these States/Territorieg under the
scheme and proportion iy bears to the
rural population in thege Stateg and
in the country ag a whole?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) to
(c¢): The information js being collect-
ed and wil] be laig on the Table of
the House,

Representation for Abolition of
Orderlies

275. SHRI BALASAHEB VIKHE
PATIL: Will the DEPUTY PRIME
MINISTER AND MINISTER OF
DEFENCE be pleased to state:

(a) whether he has receiwved re-
presentations for abolition of Orderly
practiceg in the army on the lines as
has been done recently in the police
30 as to discourage the use of comba-
tants for domestic services; and

(b) if so, what decision have Gov-
ernment taken in the matter?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b): No such representations have
been received from any serving per-
sonnel. Orderlies are authorised for
officers and JCOs for performing
various military duties like carrying
and operating wireless sel, providing
personal protection in battle, custody
of personal weapon and military
equipment ang digging of trenches
elc. However, some instances of the
misuse of Orderlies or other than
authorised duties have come to the
notice of Government, The attention
of the Chief of the Army Staff has
been drawn to this and suitable direc-
tions have been issued by the Army
Headquarters in the matter stressing
that deterrent action will be taken
against any officer or JCQ misusing
Orderlies and that the facility of
Orderlies will be withdrawn from
such offending officer or JCO,

ALR, stationg broadcasting jessOn; in
Punjabi

276. SHRI G. S. TOHRA: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the names of AIR. stations
which broadcast lessons in the Punjabi
language; and

(b) the duration of each lesson?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K ADVANI): (a) and (b): The
information js being collected from-
A TR, Stations and will be laid on the
Table of the House,

Ex-servicemea im Maharashira

277. SHRI R. K. MHALGI: Will
the DEPUTY PRIME MINISTER AND
MINISTER OF DEFENCE be pleased
to staute:

(a) what is the total number of Ex-
servicemen in the State of Maharash-
tra ag on 30th June, 1878;
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(b) the number of total Sainik (sol-
dier) Boards in the State of Mahar-
ashtra and their headquarters;

(¢) what special facilities and con-
cessions have been announced by the
Central and State Government of
Maharashtra for the benefit of Fx-
servicemen and their dependants; and

(d) whether the Ceniral Govern-
ment have any proposal under cunsi-
deration to extend more such facili-
iiegs and concessions to the Ex-service-
men and their dependants; if so, the
detailg thereof?

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE
(SHRL JAGJIVAN RAM): (a)
According to the informatijon
furnished py the Government of Maha-
rashtra in November 1978, there are
about 3.32 lakhs ex-servicemen in the
State,

(b) Besides 19 Zila Sanik Boards,
there is a Rajya Sainik Board in the
State of Maharashtra,

(¢) and (d). Special facilities and
concessions announced by the Central
and the State Government of Maha-
rashtra for the benefit of ex-service-
men and their dependants are as as
follows: —

Rservation of vancancies.

(iy 10 per cent in Group ‘C’' and 20
per cent in Group ‘D’ posts have been
reserved for ex-servicemen in Central
Government Ministries/Departments.
The public Sector Undertakings under
Central Government and Nationalised
Banks have also reserved 17§ per
cent in Group “C" and 27] per
cent in Group ‘D’ posts for ex-ser-
vicemen and dependents of those kil-
led/severely disabled in action.

The Central Government have ac-
corded the following priorities for the
purpose of employment:—

{a) Priority T Defenc S rvice Personnel

disabled in war,

(b Priority 1T-A Upto two members of each

of the family of Defence

Service personnel  killed/
severely disabled in action,

(c) Priority IIT Ex-Servicemen,
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(i) 10 per cent of posts of Asisstant
Commandants in para-military forces
reserved for ex-servicemen,

(iii) 10 per cent of vacancies in the
lower and middle level (comparable to
Group ‘C’ and ‘D') in voluntary orga-
nisations receiving grants-in-aid from
Central/State Governments are to be
reserved for ex-servicemen.

Age Relaxatios,

For appointment to reserveg vacan-
cies every ex-servicemen wha has put
in not less fhan six months’ continuous
service in the Armed Forces of the
Union shall be allowed to deduct the
period of such service from his actual
age ang if the resultant age does not
exceed the maximum age limit pres-
cribed for the post/service for which
he seeks appomtment by more than
three years, he ghall he deemed to
satisfy the condition regarding apge
limit. Benefit of relaxation of upper
age-limit admissible to ex-servicemen
for gppointment to reserved vacancies
in Groups 'C’ ang ‘D' posts, also ex-
tendeq to un-reserved vacancies,

Relaxation of Educational Qualifica-
tions, ’

(i) Ex-servicemen with pot less than
3 years' qualifying service are exempt-
ed from satisfying the minimum edu-
cational qualification for appointment
to reserved vacancies of Peon, Jama-
dar, Daftry and Record Sorter.

(ii) The requirement of satisfying
the minimum educational qualification
for appointment fo a reserved vacancy
in Group ‘C’ post where the prescribed
qualification 18 a pass in the Middle
Schoul or a lower examination, may
be relaxed at the discretion of the ap-
pointing authority provided that the
eéx-servicemen has put in at least 3
years' qualifying service and is other-
wise fit to hold and perform the duties
of the post,

(ili Where, for appointment to a
post filled by direct recruitment, pos-
session of a simple degree of B.A. has
beén prescribeq as the minimum edu-
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cational qualification, the condition is
to be relaxed in respect of those Com-
missioned Officers, who passed out of
the NDA /IMA before the Jawahar Lal
Nehru Universily decideg to recognise
their qualification as equivalent to Uni.
versily Degrees. This relaxation is ad-
missible to an officer who has held a
regular commission for at least 3
years, his record of military service is
satisfactory and is otherwise consider-
ed suitable by the selection board.

(iv) For Group ‘C' posts, partly fil-
ted by direct recruitment and partly
by promotion or transfer, where the
minimum educatjonal/technical quali-
fication prescribed for appointment by
direct recruitment is higher than the
one prescribed for promotees/transfe-
rees, an ex-servicemen will be deemed
to satisfy the prescribd educational/
technical qualification if he satisfies
the educational/technical qualifications
prescribed for direct recruitment to
the post from which promotion/trans-
fer to the post ig allowed, ang has
identical experience of work in a simi-
lar discipline and for the same number
of years in the Armed Forces, as pres-
cribed for promotees/transferees.
Exemption from payment of Examina-

tion/Application fee

Ex-servicemen have been exempted
from payment of application and exa-
mination feeg for recruitment to Class
II (non-gazetted) and Class IIT posts
advertiseq by UPSC/Staff Selection
Cummission for filling by examination.

Self-Employment.

Since avenues of employment are
limited, the ex-servicemen are en-
couraged to engage themselves in self-
employment ventures through small
acale industries and other husiness en-
terprises. The Directorate ‘Jeneral
Resettlement tries to versuade the
Central Winistries ang Public Sector
Undertakings to provide agencies and
distributorships etc. to ex-servicemen.
Assistance is provided in the following
areas'—

(i) Assistance in Securing Agencies
of producing enterprises,
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(i) Sales Representatives in Natio-
nal Textile Corporation Limit-
ed,

(iii) Resetilement in Land and
Agro Industries.

(iv) Assistance for Small Scale

Industries.
(v) Allotment of Industrial plots.
(v1) Allotment of Jai Jawan Stalls.
Training (Service Perdonnel).

Various pre-release ang pre-cum-
post release tramning for Officers and
Other Ranks are organised from lime
to time to promote their re-employ-
ment and self-employment opporiuni-
ties in  civil life after retirement.
About 33 per cent of offices are provi-
ded with orientation training out of
the average number of officers retired/
releaseg every year.

Training—Disableg ex-servicemen

Arrangements. for training of disabl-
ed ex-servicemen are available at
Queen Mary’s Technical School, Kir-
kee (PUNE).

The following training courses are
being conducted for Service Personnel/
ex-servicemen in MAHARASHTRA
State:—

(i) Pre-cum-posi release traimng
at Industrial Training Instiiu-
tes. Service personnel in
their last year of service are
ehgible for training in various
engineering and non-engineer-
ing trades.

(ii) Servicing of Motor Vehicles
and Automobijle repairs.

(i1i) Training of Service personnel
in Crop productjon,

(iv) Retreading, repair and main-
tenance training,

(v) Television Technology.
Wellare

To improve the welfare of disabled
ex-servicemen widows and depen-
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dents and other needy ex-servicemen,
te following concretae measures have,
been taken:—

(i) Financial assistance is being
given at the rate of Rs. 100/- per
month to each widow undergoing train-
ing at the Wiodws' homes. Orders for
stitching uniform and manufacture of
items for use in Defence Forces are
also being given to these Homes,

(ii) A large number of widows and
dependents of service personnel and
needy ex-servicemen have been pro~
vided plots of land, housing, sewing
machines etc, to enable them to stand
on their own feet.

(1ii) Disabled ex-servicemen and war
widows who are enable to construct a
house from their own resources and
have to obtain loans from banks, reim-
bursement of interest upto 50 per cent
on loang by way of subsidy is made.

(iv) Ex-servicemen desirous of reha-
bilitating themselves by undertaking
viuble small geale inqustries who have
to obtain loans from banks to start
these units, will be entitld to subsidy
in the rate of interest upto 50 per cent
on loans taken by them.

(v) The rate of interest payable by
the ex-servicemen entrepreneurs on
loans uplo Rs. 5.0007/- will be 4 per
cent per annum The diffcrence bet-
ween he rate of interest chargd by
the bank and 4 per cent will be re-
imhursed for a period of three years
from the date of grant of loan.

(vi) The rate of inierest payable by
the ex-servicemen entrepreneurs on
Inans above Rs 5.000/- and upto
Rs 25.000/- will he 7 per cent. The
difference between the rate of interest
charged by the bank and 7 per cent
will be re-imbursed for a period of
three years from the dat» of grant of
loan,

Concessions /Facilities provided by the
Government of Maharashtra,

(i) Reservation of vacancies,
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15 per cent of vacancies in Class III
and Class IV services to be filled by
direct recruitment in any year is re-
served for ex-servicemen.

(it) Concesgion in Age

For appointment to a reserved
vancanCy in Class III and Clase IV
posts, ex-servicemen who have put in
not less than six months' continuous of
service in the Armed Forces of the
Union ape alloweg to deduct from their
age, g period of three years over and
above, the length of his continuous
service in the Armed Forces upto the
date of the release from the respective
servee in repgard to age limits pres-
cribed for the appoontment to various
posts and services under the Govern-
ment.

(iii) Exemption from payment of
examination and application fee.

In respect of the examination which
are helg by the Mahafushtra PaMic
Service Commission for filling the
vacancies jn Class III services and
posts in the State Government, ex-
servicemen, on production of their dis-
charge certificates, are exempied from
payment of examination jngq applica-
tion fees. This concession is also ap-
plicable in respect of those Class III
posls which are filled through the
Maharashtra State Public Service
Commission by nomination/inlerview.

-

(iv) Welfare

State Government have implement-
ed schemes and conressions for ex-
servicemen and their dependents of
the State in regarg to maiters concern-
ing land allotment, educalion of chid-
ren and dependents, utilization of wel-
fare funds for the benefit of ex-service.
men/dependents, provision of legal
safeguardg in regard to rented houses
and leaseq land, medical facilities such
as reservation of beds in State Gov-
ernment hospitals/sanatorig for ex-
servicemen and T. B. and Leprosy
patients, provision of legal aid etc.
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High level Committee for idenmtifying
foreign companies engaged in

273. SHRI C. K. CHANDRAPPAN:
Will the Mimister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleaseg to reler to the reply given to
Urstarred Question No. 1354 on 28
November, 1978 regarding high level
commitiee for identifying foreign
vompanics engaged in manufacture
of bulk drugs ang state.

(a) whether High level committce
uppeinied by the Government for the
puwivose of wdentifving foreign com-
panies engaged in the manufacture of
bulk diugs not involving high tcch-
mnotogy, has submitied its report;

(b) if so, relevant details of the
report and aclion taken by the Govern-
ment based on that;

(e} if not, the reiscng for the inor-
amate deday; and

(d) whether 1haie are comnunies
who did not :1ve information to the
Commtlee at the heginning had given
the intormation later?

THE MINISTER OF PETROLEUM.
CHEMICALS AND FERTILIZERS
(SIIR1 H, N. BAIIUGUNA); (a) No.
Sir.

(b) Does not arise.

(c) A very detailed and elahorate
Questionnaiie had heen issued fo the
companies concerned, who took time to
compile ang furnish the data. The
Committee had to examine the volumi-
nous information so obtaineq and, be-
sides considering the status of techno-
logy already in use by the inJustry,
identify and lay down the parameters
of high technology in bulk drug pro-
duction with a view to determining
possible future licensing guidelines in
respect of foreign companies This
was a painstaking angd time-consuming
exercise. Such an exercise was under-

1466LS—5.
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taken for the first time in the country,
and the Committee had to take into
consideration all aspects of the matter.
The Report ig expected to be submit-
ted to the Government soon,

(d) All the foreign companies who
were addressed in this connection, have
furnisheg the information. " Some of
them took moic time {han the others.
A few had also submutted that the
collection of the dula would tuke time.

Exploitation of vast mineral resources
in Orissa

279. SHRI GIRIDHAR GOMANGO:
Will the Minister of STEEL AND
MINES be pleased to stute:

(a) the steps taken by Ceniral Go-
vernment and the  Government of
Orissa for explotation of the vast
mineral resources so far found in diif-
erent districts of Orissa;

(1) the minerals found feasible for
establishment of planis and factories
and the preliminary and final project
reports submitted by that state;

(¢) how many of them have been
approved by Central Government and
are pending for approval;

(d) names of the plants and factor-
ies propveed for public and private
sector by that State;

(e) how many of them are being
or proposed to be with foreign colla-
boration and the names of the coun-
tries;

(1) plants/factorieg likely to come
up for investment decision in the year
1979-807

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) to ().
Identification of mineral prospects and
drawing up schemes for their utilisa-
tion is a continuing process.

2. In January, 1879, Government
have accorded sanction to Hindustan
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Zinc Limited, a Central Government
Undertaking under this Ministry, for
the development of Sargipalli lead
deposit in Sundargarh District in
Qrissa for the production of 500 tonnes
of ore per day and also for setting up
a beneflciation plant at site for the
ireatment of ore produced at the mine
at an estimated cost of Rs. 11.88
crores. The lead concentrates produc-
ed from the mine will be sent to Vizg
lead plant for converting them into
leud ingots. Necessary steps are
under way for the implementation of
the project,

3. A feasibility study has been com-
missioned by Bharat Aluminium
Company Limuted for setting an alu-
mina plant of 6,00,000—8,00,000 ton-
nes per annum and aluminium smelter
of around 1,680,000 ipa capacity baged
on Panchapatmali bauxile depesit in
Korapui district of Orissa. Decision
on setling up these plants wall be taken
after their viatnllity has been esiablish-
et through the feasibility study which
15 expected fo be completed shortlly

4 A feasihility yeport fop the estab-
lishment of g nickel project based on
nickel are deposits in Sukinda area of
Cuttack Di<triet, Orissn was prepared
by M'’s Chemical snd  Metallurgical
Design Company (UMDC), an Indian
consulting firm in 1971. Though the
Governmen! of India approved the
establishment of Sukindn Nickel Pro-
jert in April 1974, it was decided that
prior tn setting up of the project, the
daly indicated in the feasihility report
by Chemical and Metallurgical Design
Comnanv be confirmed ang thot extrac.
tion process esiablished on pilot plant
scale. The pilot plant set up by the
consuliints at Jamshedpur did not
function satisfactorily and faileq to
establish the basic process parameters.
In view of this offers have heen ob-
tained from foreign consultants for
preparation of a feasibility report for
setling up of Sukinda Nickel Project
Ther question of selecting a suitahle
foreign consultant is under examina-
tion.

5. M/s. Industrial Promotion and In-
vestment Corporation of Orissa Limit-
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ed were granted a letter of intent in
October, 1877 for the manufacture of
3,00,000 tonnes of sponge iron ore per
annum which hag since been convert-
ed into an Industrial Licence in the
name of M/s. Orissa Sponge Iron
ject Limited. A separate letter of in-
tent was issued in December, 1978 for
the manufacture of 480 tonnes of fer-
rovanadium and 48,000 tonneg of low
phoshorous pig iron per annum, An
application submitteg by the Orissa
Mining Corporation for an Industrial
Licence for the maufacture of 50,000
tonnes of Ferro-Chrome is under
consideration All the three projects
arp in the State Sector. The Sponge
Iron Project is to pe located in Keon-
jhar district of Orissa. M/s Metallur-
gical ang Engincering Consultants
(India) Limited are understood to have
prepared a foabibility repori for this
project. The ostimuted rost of the
project 15 Ry. 20 40 creres  The Ferro-
Vanadinm Project is 1o he located at
Rairanpur in  Mayurbhanj district of
the State M/s, Dastur and Company
Lamited me understond to have pre-
pared 4 feasibibly yeport on this pro-
jeet  The project is estimaled to cost
ahout Rs 2520 eroves. This raject
involves technical and financial colla-
boration from  abrowd, the details of
which are vel {o he received hy the
Central Government  The lugh e bon
Ferro-Chrome  Projct 1+ proposeq 1o
be lovded i Teonjhar disirict of the
State. Total imvestment 15 estimated
to b# Rs. 20 crores. MECON are
understond 1o hme herny  commission-
ed by Orissn Mining Corperation for
the prepar:tion of a fencibilitv report.

6. Besides, 5 units namely Industrial
Development Corporation of Orissa
Limited, Indinn Metals and Ferro Al-
loys Limited, Jevpore Sugar Mills
Limited, Tata Tron ang Steel Company
Limited and Ultkal Ferro Alloys Limit-
ed were licenseq in the past for manu-
facture of about 88,000 tpa for various
grades of ferro alloys. M/s, Indust-
rial Development Corporation of
Orissa Limited are holding a separate
licence for the manufacture of 1 lakh
tonnes of pig iron. An application
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made by M/s. Indian Metals and Fer-
ro Alloys for an Industrial licence
for the manufacture of Ferro-Chorme
(Charge Chorme) is pending for dis-
posal,

Project Report on Alumina/Alumi-
nium Plant at Koraput

280, SHRI GIRIDHAR GOMANGO:
Will the DMinister of STEEL AND
MINES be pleased to state:

(a) whether the BALCO complet-
ed the preparation of project report
on Alumina/Aluminium plant at Kora-
put district of Orissa and submitted
its final report to the Ministry;

(b) if so, the details thereof:

(c) if not, whea the final repcrt is
likely to be submitted o the Ministry
by BALCO; and

(d) the steps taken by the Ministry
fsr carly and timely investment deci-
sion on this proposed Aluminium/
Alumina plant?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
to (d). Feasibility study has been com-
missioned by the Bharat Aluminium
Co. Ltd, for setting up an alumina
plant with a capacity of 800,000 tonnes
per annum and an aluminium smelter
with a capacity of 150,000—180,000 ton-
nes per annum based on Panchapatmali
bauxite deposits in Koraput District,
Orissa, The study is expected to be
received by the end of this month., Fur-
ther steps for processing the report,
with a view to an investment decision.
=wiil be taken thereafter,

Project Reports on Port Based Steel
Pilants

281. SHRT GIRIDHAR -GOMANGO:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) the project reports received by
his Ministry to set up port based
steel plants in the country so far;

(b) how many of them have been
considered for investment decision of
his Ministry for the year 1979-80;
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(c¢) the names of the countries which
have agreed to invest money on these
plants;

(d) whether Government of India
have any proposal to set up the port
based stezl plants with their own; and

(e) if so, name of the plant propos=-
ed so far?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
and (b). The Delailed Project Report
for Visakhapatnam Steel Plant was re-
ceived by Steel Authority of India Ltd.
in October, 1977 and an investment de-
cision has recently been taken on the
same, Preliminary project reports for
port-based steel plants at Mangalore,
Paradeep and Haldia are presently re-
ceiving attention of Government.

(¢) Government have been exploring
for some time the possibility of obtain~
ing technical and financial assistance/
cooperation from certain developed
countries like West Germany, Romania,
U.K., Austria, USA, Japan and France
and discussions have been held with
some of the countries on the project
concept and type of assistance to be
provided by them for establishing
shore-based steel plants. The propo-
sal's are being examined by Govern-
ment.

(d) No, Sir, not at present.

(e) Does not arise,
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Drilling Operation in Tripura

285 SHRI KIRIT BIKRAM DEB
BURMAN: Wil the Minister of PET-
ROLEUM, CHEMICALS AND FERTI-
LIZERS be pleased to refer to the re-
ply given to Unstaried Question No.
10102 dated 8th May, 1979 and state:

(a) what further progress has so
far been made in regard to oil dril.
ling operations on Baramura and
Gujalia structures and elsewhere in
Tripura; and

(b) what assessment about the pre-
sence of Oil/gas resources hag been
made on the basis thereof?
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THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) Cur-
rently iwo wells are under drilling in
Tripura by the ONGC on the Baramura
and Gojalia structures. The well on
the Baramura siructure has been drll-
ed down to 1476 metres and the well
on the Gojalia to 2116 metres.

(hy ONGC has so far drilled four
wells on the Baramura structure. Some
quanfity of gas in the shallow horizons
of two wells, namely, Well No, 1 and
4 was found. One weil (No. 3) has
been abandoned as dry and testing
of the 4th well (WelL No. 2) is cur-
rently in progress.

News item captioned “CIL’s White
Elephant"

286. SHRI BALASAHEB VIKHE
PATIL . Will the Mmister of ENERGY
he pleased to refer to the news item
vaptioned “Coal India Limited, White
Elephant” oublished in the Business
Standard ‘Calcutta Edition’ of 27th
May, 1979 and state what effective
measures have been taken to economise
in the overhecad, and also to avoid in-
fruciuous expenditure heing incurred
by the CIL. and its subsidiaries?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
JANESHWAR MISHRA): The mea-
sures suggested to the coal companies
io reduce the overheads include res-
triction on the recruitment of non-tech-
nical and non-operational staff, cut in
office expenditure and travelling allow-
ance, cut in overtime payment, reduc-
tion in the number and size of foreign
delegations and foreign tours, reduc-
tion in non-funciional construction
works, better utilisation of machinery
reduction of inventories ete. They
have also been asked to review the
staff strength in {he company and area
headquarters as well as in the sales
offices, This is a continuing process
and every effort is constantly being
made to reduce overheads and avoid
infructuous expenditure,
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Steps to improve coal supply to
Industries

287. SHRI R. MOHANARANGAM:
Will the Minister of ENERGY be
pleased to state:

(a) whether it is a fact that the
supply of coal to all indusiries and
consumers 15 facing the same cons-
traints which bedevilled our economy
during the last two years;

(b) 1if =o, the reasons therefor and

the specific steps taken to improve
matters; and

(¢) if not, the concrete steps taken
which hold out promse of considerab-
ly casing the position?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
JANESHWAR MISHRA): (a) and
(b), The coal industry like many
others have been facing severe pro-
duction constraints due to an unsettled
law and order situation and industrial
unrest particularly in Bengal-Bihar
and shortages of power, cxplosives,
diesel ang trucks during the last two
years. The coal production also
sufferred opn account of devastaling
fideds in the Bengal-Bihar area in
1978 monsoon. Since then, however,
the production and available pithead
stocks have by and large been ade-
quate to meet the demand although
marginal shortages have been ex-
perienceq in certain arcas due to
constraints of coal transportation.

(e) Steps taken to eace the position
are as follows:

(i) several short gestation projects
have been identified for quick step
up in production.

(ii) Reconstruction of existing
mines and development of new
mineg have been accelerated.

(iii) The consiraints of inputs like
power, explosives etc. are being
overcome and additional plant and
equipment supplied for increasing
coal production.

(iv) concerted action is being
taken to improve the law and order
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situation in the Bengal-Bihar coal
fields.

(v) Loading infrastructure by rail
is being augmented by expansion of
sidings, construction of new sidings
and coal handling planis and dep-
loyment of [tont ang loaders ete,

(v1) Close coordination is main-
tained with the Railways for stepp-
ing up the supply of wagons to im.
prove despatches by rail. The
shortialis in raMl despatches are
made good by road releases on
request from the consumers.

Import of Coking Coal

288. SIIRI R. MOHANARANGAM:
Will the Mini*tm of STEEL AND
MINES be pleased o state:

(a) the quantity of coking coal im-
ported for use in Steel Plantg duting
the last year and the quantily propos-
¢d to be imported during current vear;

(b) the prices of the mmported pro-
cduct as compared to indigenous coal;
and

(c) the reasons why our foreign (x-
change 1esources o'« allowpg to be
drained when Indian Coal can be used
by better beneficiation?

THE MINISTER OF STATE IN
THE MINISTRY OF STEFI. AND
MINES (SHRI KARIA MUNDA)- (a®
An order for mport of 1 million
fonnes of high grade low ash coking
<ol (600,000 tonnes from  Australia
and 400,000 tonnes from Canada) was
placed in Sept ‘T8 The first ship-
ments staried arnving at the Indan
Porls in Januarv 1979, Un {0 21st
March. 1979, bt 160,000 tonnee  of
coking coal from Austradiz and 80.000
tonnes from Canady, were L hipped
and approximately 05600 fonnes of
Australian ad 25000  tonnes  of
Canadian Coal were umlpaded at the
Indian Porls The remainine anantity
is expecled to areive during 1979-80

(b) The rozt of high grade low ash
imparted eoking conl delivered al the
stee] plants waould be around Rs, 600/
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per tonne as apgainst the average price
of Rs. 200/- per ionne for the indi-
genous coal,

(e) India has limited reserves of
coking coal; even these are of inferior
quality, These coking coal reserves
are likely to get exhausled in the next
40-50 years or even carlier, depend-
ing on the level of steel production.
Secondly, Indian coal, even after wash-
ing, has an Ash content of 19—21 per
cent as agamnst 9-10 per cent in other
countries. Thirdly, the production/
supplies of good quulity coking coal
is falling far short of Jciual require-
ments. The supply durmg 1978-79
was lower than the requirement by 3
million {onnes and even lower than
the actual supphes in 1977-78 by as
much ag 0.9 mullion tonnes, It was,
therefore, decided with the approval
of the Cabinet in August, 1978 to im-
port, on an ad hoc¢ basis, one million
fonnes of high grade low ash coking
coal, for the following rcasons'

(iY Tt will reduce the gap between
the requirement of the steel Planis
and the indigenous supplies of cok-
ing coal;

(1) The mmport wil! help {o 1e-
duce the piessure on the endl mines
and the washeries: they can then
concentrate op improving ane stabi-
lismg eoal supply hoth in terms of
quantity and aqua'iy;

(i1i) Use of lower ash coal, besides
having an impact on productivity,
will alsp reduce the problems of
maintenanc* aud inerease the Life of
equ pment amd ma hinery,

(ivy It will help in  conscrvation
of o limiled e-king coul rescrves

Provision of sire¢l lich{ on Prabhu
Bhawan Marg (Chur+h Road) Delhi

280, SIINT P K HODIVAN. will
the Mmictor of ENERGY Yy pleascd
to state-

(a) whether Generu! VManager and
other officials of DESU had received
any communication from  Laxmi
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Nagar M-Block Welfare Society
(Delhi) for providing street light on
Prabhu Bhawan Marg (Church Road)
ete;

(b) whether it is a fact that this is
very busy road for people from
adjoining blocks to go to the Loxmi
Nagar Bus Stop;

(c) whether during rainy season
people are put to great hardship while
returning late evening on account of
lack of Street light;

(d) if so, why the request has not
been taken note of seriously; and

(e) steps being taken to provide
street lights before the start of rainy
secason?

THE MINISTER OF ENERGY
(SHRI P, RAMACHANDRAN). (a)
D.ESU. have reported that they did
nol receive any communication re-
ferred to in the guestion.

(b) & (r), Delhi Administration has
reported that this i1g ap unauthorised
colony and no eurvey has yet been
done with regard to roads and hard-
ships caused tn the people on account
of lack of sireet lighting etc.

(d) In view of the reply at part (a)
above, the guestion does not arise.

(e) Delhi Administration has in-
formed that necessary steps would be
taken on the deposit of funds by the
residents of the area or alternatively
when the seed capital is given by the
Government of India to whom a pro-
posal has been sent by the Delhi
Development Authority in respect of
all the unauthoriseq colonies.

Co-ordingtion between Minister of
Railways and Minister of Energy for
adequate supply of coal

290. PROF, P. G, MAVALANKAR:
Will the Minister of ENERGY be
pleased to state:

(a) whether he has taken any ini-
tiative and action recently in the
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matter of effeclive, scnsible and ur-
gent coordination between the Minis-
tries of Energy and Railways for en-
suring continued, regular, timely and
adequate supplies of coal to various
parts of the couniry, particularly at
industrial units and electric power
slations;

(b) if so, full facts and results there-
of; and !

(c) if not, why not?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
JANESHWAR MISHRA): (a) and (b).
Continuous and cloge coordination is
being maintained between the Minis-
try of Railways and the Ministry of
Energy for supply of adeguate guanti-
ties of coal to various parts of the
country. Local groups have been set
up with Coal Companies, Railways
and power station authoritirs to step
up the rail despatches to priority con-
sumers. Setting up of such coordinat-
ing groups have resulted in increased
supply of coal to power stations,

(c) does not arise.

Visit of Minisler of Defence to foreign
countries

291, PROF. P. G. MAVALANKAR:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE he
pleased to state:

(a) whether he recenily wisited
some foreign countries;
(b) if so, facts thereof, includ ng

the costs incurred;

(e) purposes of the said visits and
the results (including agreements con-
tracts etc. signed, if any) thereto; and

(dy who accompanied him {n these
visitg and for what advice and asa-
tance?

THE DEPUTY PRIME MINIFTER
AND MINISTER OF DEFENCE (SHI
JAGJIVAN RAM): (a) Yes, Sir.,

(b) DPM (Def.) alongwih some
senior officials and personal stefT visit-
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ed Bulgaria and Romania from
28-5.79 to 6-6-79 pn an invitation [rom
the Defence Ministers of these coun-
tries The return journey was via
London, Details of expenditure in-
curred are under compilation as certain
expenditure detuils are still awaited.

(e) This was primarily a goodwill
visit during which there was a general
and fruitful exchange of wiews on
subjects of mutual interest. No con-
tracts/agreements were signed. A
Protocol was signed with Bulgaria on
Defence Cooperation. In London
DPM (Def) had, apart from exchange
of views with the Prime Minister, the
Foreign Secretary and Defence Secre-
tary of UK, looked into the problems
of critical procurement through India
Supply Wing of our High Commission
in UK.

(d) The following Officers from
Ministry of Defence and Service Hqrs.
accompanied DPM(Def.) for detailed
study of the possibilities of coopera-
tion with these countries, in addition
PS to DPM (Def. and a personal
attendant also accompanied.

(i) Lt. Gen, S, Menezes, VCOAS

(iiy Shri P. S Kohli, Jt. Secre-
tary (P&C),

(iii) Shri B. B. Sahai, Joint secre-
tary (P&W).

(iv) Maj. Gen. S. C. Payars,
CCP & D.

(v) Air Cmde. M M.
OSD (Plg.).

(viy Capt. KASZ Raju, Jt. Direc-
tory (Navy).

Sinha,

Provision of Legal Aid to weaker
Sectiong

292. PROF. P. G. MAVALANKAR:
Will the Minister of LAW, JUSIICE
AND COMPANY AFFAIRS be pleased
to sfate:

(a) whether Government propose
to bring before Parliament at an
early gate a Bill for providing free
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legal aid to the economically weaker
sections of the community all over
the country;

(b) if so, how and when and with
what hroad provisions; angd

(e) if not, why not?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) Although
Bhagwati Committee on National
Jundicare have recommended lewisla~
tion for providing free legal aid o the
economically weaker gections of the
community all over the country and
have appended a draft bill with their
Report, the Government is yet to lske
a decision thereon. An Inter-lepart-
mental Commitiec has been set up
with a view to prepare a Paper for the
directions of the Cabinet on the
varirug points emerging from the
Bhagwati Committee Report. Ii is
about to conclude its work. It would,
therefore, not be possible to give a
specific answer to this question at this
slage.

(h) and (c). In view of the above,
these questions do not arise.

Foreign Visit by Ministey

293. PROF P. G. MAVALANXKAR:
Will the Minister of PETHOLEUM,
CHEMICALS AND FERTILIZERS be
pleased: to state:

(a) whether he recently visited
Soviet Union gnd other countries;

(b) if go, full facts thereof;

(c) purposeg and results of the
saig visits; and

(d) total expenses incurred and
the nameg of the officials who accom-
panied him to the said visity and

reasong for their so accompanying
him?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZFRS
(SITRI H. N. BAITUGUNA): (a) and
(b). Minister of Petroleum, Chemicals
and PFertilizers - visited the Soviet
Union and Saudi Arabia from 28-5-T9
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to 1-6-79 and 2-6-79 to 6-6-72 at the
invitation of the respective Govern-
ments,

(c) USSR

The purpose of the visit to USSR
was to explore possibilities for enharc-
ed cooperation in the field of oil,
petrochemicals, drugs and  ohar-
maceuticals, chemicals and tielated
areas.

As the result of discussions between
Minister of Petroleum, Chemicals and
Fertilizers and the Soviet leaders
following conclusions were arrived al:

(a) In furtherance of the Jrunt
Soviel Indian Declaration and the
Long-Term Programme of Economir
Trade, Scientific and Technical) Co-
operation between USSR and India
signed by Shri Morarji Desai, Prima
Minister of India on 26-10-77 and
14-3 79 respectively, the Scviet side,
subject to determination of mutually
satisfactory terms and condit.ons,
agreed to:

(i) To cooperate in the field of

geological exploration for hydro-
carbons in area to be mutually
selected.

(ii) To cooperate in the ficld of
geophysics including carrying out
combined fleld geophysical sur-
veys, delivery of field equipment
as well as deputaten of
speclalists.

(iii) To depute six specialists to
the Institule of Dnlling and Insti-
tute of Reservoir Engineering.

(iv) To prepare joinliy long
term techno-economic perspective
plan for oil and natural gas ex-

USSR
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ploratien and exploitation in oun-
shote in India during 1981—4n

(v) Tqg drill a deep well in Tri-
pura.

(vi) To cooperale in exchange
of specialists and technical know-
how in the field of lubr.caris,
greases, hydraulic oils, catalysts,
additives catalylic processes.

(h) (i) Terms and conditions re-
garding supply of 0.6 miiion touanes
of crude earlier agreed to in prin.i-
ple by the USSR were finalised.

(i.) Possibility of cooperation in
the manufacture of new Cardiova-
scular drugs and strepothyroid hor-
mones and production of Caffeine
from Theolremine were also identi-
fied.

SAUDI ARABIA

The visit top Saudi Arabia wag for
the purposc of exchanging views 1e-
garding supply of crude oil and for
exchanging economic cooperation
betwees India and Saudi Arabia

As the result of discussions wnth
Saudi leaders, possibilities for coopera-
tion between the two countries. iuter
alia, in the field of censultancy,
engineering services, rail road cons-
truction and technical exchapges were
identified. India was also assured that
existing levels of supplies of crude oil
from Saudi Arabia would he main-
tained and that Saudi Arahia wouald
take a view on the question of aldi-
t.cnal supplies of crude to India later.

(d) The following assisted the Minis-

ter in his discussions in USSR and
Arabia:

Name

Designation

Subject

Siui P.T, Venugrpal

Shii K.V, Raghvan
fhri C R, Ts Gupta

Chairman EIL
Claiimn, ICC

Chairman, ONGC

———

Qi expleazt on sxd dexelcpmerr 3 agpp's
of equipment, exclirge of (xjpon,
ele.

Consultancy ard  Engireerirg  serviie.

Cnde oil 1rd preduct mypplics
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Name Designation Subjeet
. L
De. S. Varadarajan Chairman, IPCL Petrochemicals, Lubricants, catalysts, ‘
greases, hydraulic oils, additives and i
catalytic processes. : ; 1
Sari R. K. Bhargava Jt. S=cretary, Deptt. Matters concerning ONGC and oil

of Petroleum.

Shri Akhtar Alam Dir. Foreign Colla-

boration and IBP
Group of Compa-

nies,

Shri M. L. Hallon P.S. to Minister

industry.

Economic cooperation in areas relating o
Ministry of Petroleum, Chemicals and
Fertilizers and associated public sector
undertakings.

Norte :—Visit to Mcow of Shri K. V. Raghvan and Dr. S. Varadarajan was combined with
uring this period.

their othzr foreign commitments

‘SAUDI ARABIA

Shei K V. Raghvan Caxirman, EIL

Shri C.R. Das Gupta
Shri N. Mohanty

Chairman, IOC

Director, Deptt. of
Heavy Industry.
Shri V. K. Grover Joint Secretary,
Ministry of Exter-
nal Affairs.

Shri Akhtar Alam Director, Foreign
Collaboration and
IBP Group of
Companies.

Shri M. L. Hallon
Minister.

Private Secretary to

Cooperation in consultancy, Engineering
and Fertilizer Sectors.
Crude oil and product supplies.

Cooperation in the field of Industry.

Political and Economic relations.

Economic cooperation in areas relatin
to Ministry of Petroleum, Chemicals an
Fertilizers and associated public sector 1
undertakings. i

Information regarding expenditure incurred is being collected.

Rehabilitation of released Defence
Personnel coming from Almora and
Pithoragarh  District (U.P.)

294, DR, MURLI MANOHAR
JOSHI); Will the DEPUTY PRIME
MINISTER AND MINISTER OF
DEFENCE be pleased to state:

(a) whether Government are aware
that a large number of released Army
officers and men coming from Almora
and Pithoragarh districts gre unem-
ployed;

(b) whether Government have un-
dertaken any survey to ascertain
the numbtier of such personnel; and

(c) whether Government have for-
mulateq any schemes for the rehabi-
litation of these defence personnel?

THE DEPUTY PRIME MINISTER
AND MNISTER OF DEFENCE (SHRI
JAGJIVAN RAM): (a) No specific
data in regard to the number of un-

employed released Army officers and
men from Almora and Pithoragarh
districts is available. However, 603

and 849 ex-servicemen frem Almora
and Pithoragarh districts, respectivzly,
were on the live Register of Employ-
ment Exchanges at the end of Macch,
1979.
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(b) No survey to asceriain the num-
ber of unemployed released Army offi-
cers and men from Almora and
Pithoragarh districts has been under-
taken,

(¢) The follewing resettlement/ve-
havilitation schemes are offered to ex-
defence persennel, including those
from Almora und Pithoragarh:—

(i) Allotment of Army Surplus ‘B’
vehicles,

(ii) Allotment of tractors.

(1i1) Alloiment of agencies of
National Textile Corporat.on, Sain-
par Sall and Thoto Films.

(iv) Consultancy regarding {the
setling up of small scale industries
and sponsoring the applications to
the hanks for lean assisiance.

(v) In regard to the Ex service-
men desirous of rehabilitating them-
selves by selting up wiable smull
scale industries and in need of loans
from banks for the purpose, it has
been decided to subsidise the rate
of interest upto 50 per cent on these
loans

(vi) The rate of interest payahle
by the ex-scrvicemen entreprencurs
on loans upto Rs. 5,000 will be 4
per cent per annum. The dillerenc.
between the rate of interest charged
hy the bunk and 4 per cent will p=
re-imbursed for a period of thres
years from the date of grant of loan.

(v.i) The rate of interest pavable
by the ex-servicemen entrepreneurs
on leans ahove RR 5,000 and  apto
Rs. 25,000 will be 7 per ceat. The
difference  netween  the rate of
inferest charred by the bank and 7
per cent will be re-imbursed for o
pertod of three years from the Jate
of grant of loan.

Further it is learnt that there are
uwlso some schemes undertaken by
Director Seinik Kalyan, U.P. for the
1ehabilftation of ex-servicemen helong-
ing fo H:ll Districts,
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Public Sector Steel Plant at
Visakhapatnam

295. SHRI M, RAM GOPAL
REDDY:

SHRI K. A. RAJAN:
DR. P. V. PERIASAMY:

SHRI JANARDHANA
POQJARY:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the setting up of a
public sector steel plant at Visakha-
patnam has been cleared by Govern-
ment;

(b) if so, total cost involved and
how Government propose to meet
thig expenditure; and

(r) how far the demand of gteel in
the country will be met afier the
commissioning of the said plant?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL. AND MINES
(SHRI KARIA MUNDA): (a) Yes,
S,

(b)y The plant s estimaled to cost
Rs. 256 crores including the foreiga

exchange compwonent  of Rs.  501).20
crores.  Fereign  exchange  requiree
ments for the plant will be met

throuph a Soviel eredit of Roubles 250
million already made ava‘lauble and
further creshil Tikely to be made avail-
able by the Government of USSR after
approval of the revised Detailed Pro-
jeet Reporl and  finalisation of the
divistom Jist of supplies. The rupee
expenditure wil be met from Gov-
ernment’s, hudgetary resources and
internal resources of SATL,

(¢) A~ per report (March 1979) of
the W,k ng Group on ITron and Steel
sel up by the Pianning  Commission,
the demand for shaped prodicts in the
countrv is exfimated at 9.745 miilion
tonnes in 1088-89. With the comp'e-
tion of Visakhapatnam Steel Plant and
the expansivns of exisling steel plants,
it would Le possible 1o meet the ce-
mand for such products to the extent
of 9.363 million tonnes per annum.
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Import of Power Equipments

299. SIIRI CIITTA BASU. Will the
Minister of ENERGY be pleased to
state:

(a) whelher Gowvernment have of
late taken a decision to import pow-
er equipmenis ty instal captive pow-
er plants 1n the vita] scctor of the
cconomy, particularly, Jute, Textile,
Steel ang Cement el

(hy if <o, the names  of the unils
which have been pssued  licence, for
the import of cquipmeunl. ang tolal
eslimaled generition capacity with
othep relevuni facts; and

(¢) how many of them have since
been utilised ang captive gencrators
installed till date?

THE MINISTER OF ENERGY
(SHHR[ P. RAMACHANDRAN)- (a)
to (¢). Government have not taken
any genera] deci:iop to import equip-
mentg to instal eaptive power plants
in industries. Each cuse for the in-
stallation of captive power plants is
considered on merit.

Based on the available information,
it is found that recently g decision
has been taken {o permit the Steel
Authority of India Ltd. to import
power plantg from Poland for Bokaro
Steel Plant (3x60 MW unitsy and
for Durgapur Steel Plant (2% 80 MW
units), The import licenceg for these
imports are still to be issued.

Demurrage paid by Coal India Limi-
ted to Railways

300. SHRI EDUARDO FALEIRO:
Will the Minister of ENERGY be
pleused to state;

(a) what are the demurrage and
detention charges paid by Coal India
Limited to the Railways  during
the fimancia] year 1977-78, 1978-79
ang up-to-dale; and

(h) instances where such payments
were made and reason  lor the same?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
JANESHWAR MISHRA): (a) and
{h). The information 1s being col-
lected and will be lajg on the Table
of the House

Study by L P.A. on “Trends in
Concentration in India™

301 SHRI CHITTA BASU:
SHRI JYOTIRMOY BOSU:

Wil the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS
be pleaged to state:

(a) whether the attention of Gav-
ernment hag since been drawn to the
study on the “Trends in concentra-
tion in India (Economic andg Busi-
ness power)” by the Institute of Pub-~
lic Administration covering the pe-
riog between 1937 to 1976; and

(b) if <o, the mmin points thereof
and reaction of the Government
thereto?
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THE WMINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE MINISTRY OF
LAW, JUSTICE AND COMPANY
AFFAIRS (SHR1 S. D. PATIL):
(a) and (Db). The Study on
“Tiends in Concentration in
India (Economic & Business power)”
brought out by 1tihe Indian Institute
of Public Administralion has  dis-
cussed the trends, some concepts and
1ssup: relating  to concentration of
economic power in the conlext of the
relevani provisions of the M.RTP.
Act, 1969, and in particular sugges-
teq changes in the criteria for cxa-
mining t{he inter-connectiong of un-
dertakings to enlarge itg scope. The
study also deals with the growth of
top itwo houses in the country. The
Report al o suggests the appointment
of a Commilttes of Experls to re-
vicw the composition of Houseg every
five years

In thig cuonnection it is stated that
the Government is alrcady in  the
proces, of considering the rtercom-
mendations of the High Powered
Expert Committee under the Chair-
manship of Shri Justice Ranndar
Sachar which submitted its report in
August 1978 recommending changes
in the MR.T.P Act, to make it
more effective,  The suggestiong con-
taineq in the study of ITPA, will
be kept in view while considering the
recommendations of the Expert Com-
miltee.
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Review of Electoral Rolls
303. SHRI RAJENDRA KUMAR
SHARMA; Will the Minister of

LAW, JUSTICE AND COMPANY
AFFATRS be pleased to state;

(a) whether Government propose
10 review the electoral rolls in the
country which are very defective
and if so, the detail: thereof;

(b) whether it is a fact that most
of the electora] rolls contain names
of those persons also who have either
left the country or have died; and

(c) the measures being taken by
Government for deleting the names of
foreigners from electoral rolls?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE MINISTRY OF
LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI S. D. PATIL):
(a) There is, at present no proposal
1466 LS—8.
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under the consideration of the Elee-
tion Commission to revise the elec-
toral rolls throughout the country,
except in States where elections to
the Legislative Assemblies are due
in 1979 and 1880. However, the
Commission propose to undertake in-
tensive rcvision of the rolls before
the next General Elections, The in-
tensive revision of the electoral rolls
will be don, by house to house enu-
meration, allowing sufficient time for
filling claims ang objections and pro-
rer disposal of claims and objections
after on-the-spot verification.

(bY In the absence of specific
complaints, it is not possible to say
Wwhether the electoral rolls contain
names of persons who had left the
country or who are dead. It s,
however, possible that the names of
“ome voters who have dieg or of
those who have left the places of
their ordinary residence, might have
confinued in the electoral rolls in-
<pitr of the best efforts to maintain
electoral rolls up-to-date.

(cy The question of laying down
clear guidelineg for the determina-
tion of citizenship of persons seek-
ing enrolment in the clectoral rolls
and of setting up the necessary ad-
ministrative machinery for deciding
caspe 0Of persons whose citizenship is
doubtful, i under consideration of
the Government.
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Inquiry agawnsy Companies for mak-
ing Contributiions ty Political Parties

305 SHRT K RAMAMURTHY:
Will the Mimister of LAW, JUSTICE
AND COMPANY AFFAIRS be plcas-
ed to state:

(ay whether the inquny agamnst
such wf the companies g have ar-
cumvunicd the banmng of contribu-
tion to pelitical parties with the ac-
tive conmvanee of Chartered Ac-
countaniy by giving advettisemonts
at exorbuaont rates. in uiter dispro-
portion to ihe benefits to be dernved
from such adverty emems, 1o the
Souvenir of a political party, has been
completed; and

(b) uf so, the aclion proposed to
be taken again-t these Companies
and the Chartereg Accouriant whose
complicity has also been  establish-
ed?

THE MINISTER OF STATE IN
THE MINISTRIES OF HOME AF-
FAIRS AND 1IN THE MINISTRY OF
LAW, JUSTICE AND COMPANY
AFFATRS (SHRI S D PATIL)
(a) and (b). The report on the in-
quiry condurted by th¢ Cential Bur-
eay of Investigation regarding sub-
scriptions to souvenirs hrought out
by a political party has just bheen re-
ceived by the Government and is under
examination If the result of cxami-
nation of the reporl reveals any
contravention of the provicions of
the Act by any person including
Chartered Accountants, action as ap-
propriate under the law will be taken
by the Government.

JULY 10, 1079
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Indian Army Officers Court Marii-
alled on charges of Spying for
Pakistan

306. SHRI K. MALLANNA,;

SHR] SHANKARSINHJ1
VAGIIFLA:

SHRI MUKHTIAR SINGH
MALIK:

SHRI SHYAM SUNDER
GUPTA.

SHRI CHIMANBHA] H,
SHUKLA:

DR. BALDEV PRAKASH;

SHRI DILIP CHAKRA-
WARTY:

SHRI NIHAR LASKAR.

Will the DEPUTY PRIME MINIS-
TER AND. MIN'STER OF DEFENCE
I pleased to state:

ta) whether 1t 15 a fact thal some
ofuccr  of the Indian Army  were
coury wrtwallel oy charges of spy-
g ang cspionage for Pakistan: and

(hy if s0. the names and ranks as
well as the ditals  regarding  the
charges levelleq ggainst them by the
Mutary Court?

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b) Some monthg ago, wome Army
officers, Junior  Commissioned Offi-
cers and Other Rank- were arrested
for indulmine 1n espionage activifies
on behalf of intelligence agents of
a neighbouring country. Court Mar-
tial proceedings have either been
completed aiready or are in progress
in certain cases The remaining
case; are at varinug stages of in-
vestigation gng further action under
the law and the rules i in the hand.
1t will not be in the puhlic interest.
to disclose any further deteils.
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Misuse of Government Cars

307. SHRI KANWAR LAL
GUPTA:

SHRI V. ARUNACHALAM:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) how much petrol is saved
after the instructions issued by Gov-
ernment to the different Central and
State Depurtments;

(h) whether Governmcnt are
aware of the fact that Government
cars vl high dignitaries are seen in
the markets of Delhj used for the
purchuse  of vedotables and [ruits;
and

(c) if so, what «tep, Government
avp laken to check them?

THE MINISTER OF PETROLE-
UM, CHEMICALS AND TFERTILI-
ZERS (SHHIRI H N BANUGUNA):
ta) Thy Prime Mini ter hag writ-
ir g letter to the Chuct Mimister  of
States and Admouistrators of Umon
Territorres top  1educing  the con-
«omption of motor spuit  (petrol).
Ty thas W't v, he has cugeesteqg that
«teps shoulg he taken [for achieving
u tatrel ol aving of 15 per cent dur-
i 1979-80 over that 1978-79. ip the
ron:umption of petrol by the State
( wernment Departments, public
rttor undertaliimgs, local hadies and
Srate-aided  agencies. A similar
iclter has been written by me to the
“tule Chief Miniders and Union
Territory Adminsstrators. Under
the Prime Minister’s directions, 1
have also written 5 similar letter to
the Union Cabinet Ministers, request-
12 them to take s<teps for reducing
the consumption of petrol by 15 per
tnt in their Ministries/Departments
ind Public-sector  Undertakings.
Almost all of them have since ac-

. knowledged these letters and intr-
mated that thy have issued/are issu-
ing suitable instructions in the mat-
ter tg all concerned. As these m-
Structions were issued only towards
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the end of March 1979, the annual
extent of reduclion in the petroi con-
sumption wul be known only aifter
the current year is over.

(b) No specific complaint of Gov-
ernment cars of high dignitaricg be-
ing seen in the markets of Delhi,
hag been received in my Ministry,

(¢} Instructions regarding u.o of
staff ca'g are issued by the Ministry
of ¥Mnance According to informma-
tion furnished by the said Minusiry,
detailed instructions were issued to
ensure that the ruleg frameq for re-
gulotineg the u e of staffl carg are
strictly enforced.

) & e waTa wmET {7 gne
f& & 7 @& A% e g9
Wi

(m) ¥ IR a7« aEm fanr ¥
f& Tolmar gra s9m o7 Ear A oY
FE

AUT  ToAlAE T oA SwiEArl
1 &gl T FIM e ; Wi afy g, ar
™ T ®FrT 41 s owfaftar & oW
afz w=a srge Ty fawrfo
w7 ®Y g A gTam & md 7 fwaAy
afg & smn , wiv

() # ®rm wmw | g i fawfw
%t § 7 " &1 5 21 & ¥ eImT
18 o6 wT & Mg WY gw vy ot F
gYaA %9 a% [Aig FT S0 HT T‘mn
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Production of Coal by Coal India
Limited

309. SHRI EDUARDO FALEIRO:
Will the Minister of ENERGY be
pleased to lay a statement showing:

(a) what has been the production
of coal by Coal India Limitegq dur-
ing the year 1977-78 and 1978-79
(monthwise); and

(b) what are the reasons for mark-
ed fluctuationg of production in some
months?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
JANESHWAR MISHRA): (a) Month-
wise production of coal by Ceal
India Limited is given below:—

Month Production in lakh
tonnes
1977-78 1978-79
April 5834 6045
May . 67°37 69-07

JULY 10, 1979
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1 2 3

June 67:43 6726

July . 67:07 71-86
August 67°44 6868
September 6081 7572
October 66- 44 63- 46
November | 6g* 19 71-91
December 8050 8o+ 59
January 8388 87°95
February |, 89°88 84°03
March 92+ 27 100° 54
ToraL 889+ 62 Qoo 52

(b) The summer months of April,

May, June experience higher ab-
senteeism which leads to a drop in
production. In the year 1978-79

the position was aggrevated due to
power and explosive shortages as
well. A number of mines were
flooded due to heavy raing in the
last week of September, 1978 thus
affecting the production in September
and October, 1978. During Febru-
ary, 1979 besides the less number of
working days, one day more was lost
due to strike on 5th February, 1973.
The winter months are normall
more productive as conditions during
this period are favourable for higher
output.

Demand for voting right .at the age
of 18

3100 SHRI C. K. CHANDRAP-
PAN: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state: .

(a) whether Government have
received n resolution adopted by the
Sixth Conference of the All India

i

-

Youth Federation urging Government

to grant voting right at the age of
18;
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(b) if voling age is reduceq to 18,
how many new voters will be added
to the voters lists; and

(c) what js the final decision of
Government in this matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE MINISTRY OF
LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI. S. D. PATIL):
(a) The resolution referred to here-
in has not been received in the Min-
istry of Law. However, Govern-
ment had received a copy of the re-
solution pas<ed at the Fifth National
Confeiene; of the All India Youth
Federation held at Cochin from the
17th to the 20th January, 1974, m-
ter alin recommending the grant of
voting right to persons above the
afe of 18 years

(by According to the information
furnished bv the Office of the Regis-
trar General, India, the humher of
persons between the ages of 18 and
21 years a on the 1<t March, 1878
was 3,81,34,800 approximately.

(c) The question is being examin-
ed as part of the comprehensive oro-
posals for electoral reforms.

faest O W TR W OEGR W AW

311. st foom gaTT wepEn ;AT
sut Wl aF Tt WY FOT &AL

(u)ﬂﬁﬁmﬂﬂw‘rﬁmﬁ
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(m) = woeR W faAr, AR &
w8, W

E
!

R garka g fafew Fasiven @t
¥ osmd @ wivw F o afs @ o
#® wron g€k ¥
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Production of Coal by Bharat Coking
Coal Litd,

313. SHRI SHAMBHU NATH
CHATURVEDI: Wil] the Minister of
ENERGY be pleased to state;

(a) whether Government's atten-
tion hag been drawn to an article in
the Indian  Expres, on 26th May,
1979 saymg that the actual produc-
tion of coal of Bharat Coking Coal
Ltd. has remamned practically stalic
sincg take over In 1971 and the
company has been using g “variety
of statistica] frauds” to peg up the
output figures and thus misleaq the
Governmeni and the nation, and that
the deficit between the initiated figu-
reg in paper and actual production,
it 15 alleged, has been made good by
underweighment to consumers, aduli-
eration of good coal with stones unst
such other malpractices; and '
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(b) whether Government are in
a position to refule these charges, if
not, what action do they propose to
take in the matter or do they propo-
se to investigale the matter imme-
diately?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
JANESHWAR MISHRA): (a) and
(b), Yes, Sir. The position regard-
ing the actual production of BCCL
over the last fow year, ig as follows:

loon "l 1 nes)

Yew Proshr toon Diespated e
7941 ihe ] 1h- 26
1T =T 1751 17 35
1475-70 . 2oendd 1l 2l
197b-77 . . 40 Gl 18 5u
1y77-78 . . 2 20°15
1476-74 N . 10" 70 1577

It iy nol correcl that the company
have becn using a vuriety of statisti-
ca: frauds, 1o peg up the output fig
ures since figures of despatches dur-
ing thix. period also show a corres-
ponding increase. No ca‘e of del-
berate and consistent underweigh-
ment has come to the notice of the
Government and the bulk of the
wagons are weighed at railway weigh
bridge hefore despatches.

Racket in Sale of Coal

314. SHRI SHANKERSINGHJII
VAGHELA:

SHRI SHYAM SUNDER
GUPTA:

SHRI D. D. DESAI:
SHRI CHIMAN BHAI H.
SHUKLA:
Will the Minister of ENERGY be
pleased to state:

(a) whether Government have
seen the press reports appeared in

JULY 10, 1979
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‘Hindustan Times' dated the 14th
June, 1879, wherein it has been stat-
ed that a racket in the sale of coal
allegedly carried on by some private
parties 1n collusion with Govern-
ment and Railway official was re-
cently uncarthed;

(b) if so, what are the facts;

(c) whether any arrest has been
made; and

(d) what action has been taken
by Government in this matter?

THE MINISTER OF STATE IN

THE MINISTRY OF ENERGY
(SIIRI JANESHWAR  MISHRA):
(a) Yes, Sir.

(h) tv (d) No official report has
hern received from the State Gov-
crnment or Police who are reported
1o be investigating the matter, nor
has any officer of Central Coalfields
Laimited been interrosated by them.

HT-ATWTQ fa § I8 wowia & G0
wtt weit & Ty § wrraet fadw

315 WMo Tmat fap: I farfia,
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gaar W § fa wgEEm wid & e 9T 97 ST Aqnr & gf agfu = wfr-
FOET %0 %Y Frzamt whafad & sraw oA a4 3zfy @ awarer Ay AT
FO oTEar & 8 @it w; ¥ Ivier Teww N st
AT & QEWIT A 9T @)
§S) 3 (ke SN SpEER
safwt & foao & 7, Manipur Regimeni{ in Army
(7) w AT & 9w wTaE AT 319. SHRI N. TOMBI SINGH: Will
fewrr fawm #1 wfes sizagd Aar w- the DEPUTY PRIME MINISTER AND
WA A F1 B AreW g, WK

MINISTER OF DEFENCE be pleased
to stale:

faam 9T g7 feaan =@ g

faq gn (a) whether Government are con-

sidening having a  Manipur Regiment
m the Indian Army:

(b) if so, when antl other details;

and
(=) oY, =& 1 GrérameRH imT ® (¢) whether Government are aware
fagelt asafagt & qfewr qgier a3 ¢ 0 that the people of Manipur are keen to
. see such a siep taken by the Govern-
(7) 3w & wEgw demEr W ment of India?
sErmaeTs @ fAgrda, eowesE, TN,
ddiE, fesrem, wift # dRwEEw $ THE DEPUTY PRIME MINISTER
fain & fau waw s & & AND MINISTER OF DEFENCE (SHRI
fear &1 @ sl & g 9T FE JAGJIVAN RAM): (a) No, Sir,
wE w1 IWTEA WY oToW gy wAr ¥ wE-
mTH R §5 W WAy dedrarsew & (b) Does not arise,
feimme, srafe, firraem, TAFEWE, .
R ik § f @ sfaar m fowr () o six.
feqr & ol W TOmY w owWE @

Utilisation of artists in song and
(Q)n‘{d’ﬁﬁtﬂth‘ﬂﬂ'ﬁﬁfm Drama Division
fawrr T &

320. SHRI N, TOMBI SINGH: will
the Minister of INFORMATION AND
1968 ® wrx fowet ¥t of § xfzx BROADCASTING be pleased to state:

fa) whether Government are aware
318 &t ww ww geu o that a large number of artists in the
wit g ¥ETd WY wr fe: Song and Drama Division in the Head-
quarter as well as in the Regional
f) 1968 & Wit w@ www wfr g Units have not been fully utilised

gt o §; W during the last few years;

(w) oot ot @ o agrk ok @t (b) if so, what steps are being taken
mlétmﬁw!{kﬁﬂil&? to improve the situation;
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(c) it not, will Government conduct
a thorough study; and

(d) present strength of artists at the
Headguarters and regional units and
their activities?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L, K.
ADVANI): (a) No, Sir. The scrviees
of the Staffl Aruists are being ulilised
1o the maximum extent possible, How-
ever the utilisation of some troupes has
been adversely aflected 1o some exlent
as soie vacancles could not be filled
up.

(by Efforis are being made to provide
the full complemeni of wrtists with a
view to utilising the troupes more
effectively.

(¢y The Repional Cenire Scheme of
the Song & Drama Diwvision bas come
inio operalion {rom 1st January, 1979
and Government proposes to walch
the operotion of the scheme before
comdueting any study.

(dy The preseni strength of arfists
al the headquarters and the repional
gnils is 199 and 435 respectively Their
aclivities cover a  wide  spectrum.
Border Publiciy Troupes are utilised
for promoling emotional integration
among people residing near the inter-
natinnal horders; the Armed Forees
Entcrtainment Troupes provide enter-
tainment 1o the Armed Furces in the
torward mieas and the Departmental
Drama Troupes conduct  publicity-
oriented programmes in regional lan-
guages in different parts of the country.

Commissioning of the first phase of
Loktak Hydro Eleciric Project

3?1 SHRI N, TOMBI SINGH- Will
the Minister of ENERGY be pleased

to state:

(a) the sleps taken to quicken the
compiction of the Loktak Hydro Elec-
tr ¢ Proicct afier the explosion in the
tunnel n January, 1975;

(b is it a fauct that the propress

made so iar after the explosion is
auite inadcouate keeping in view the

JULY 10, 1979
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increasing labour force and various
other office stafl;

(c) if so, the additional labour und
administrative staff engaged after the
explosion; and

(d) the likely date of commissioning
of the first phase?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a) and
(b). With a view to expediting the
progress of work which was retarded
fullowing the explosion in the tunncl
in Derember 1975, the project autho-
ritiecs have inducied the New Austirian
Tunnelling Mcthod through which the
rate of progress per day is higher. In
addition, new method of tunnel roof
supporting, remote gas monitoring, de-
ployment of personnel frained in the
use of sophisticated equipmenti, are
being used, with a view to expediting
the progress,

¢y No stafl more taan the minimum
required for execul. g the work has
huen engaged.

(d) All the three anits of the pro-
el are expected to be commissioned
in March 1982,

(%) s woitor det & Fzdt & &=
% frafrn o §@ & AR g@we W
aﬁ!ﬂmmwu"zﬁmmm
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Restriction on production capacity of
ferrp manganese

323, DR BAPU KAIDATE Wil
the Minjster of STEEL AND MINES
be pleased to ctate;

(a) whether 1t 1= a fact that Govern-
menut have restricted the production of
the Ferro-Manganese;

(hy if 53, the ressons thereol,

ey whether chere bas heen a heavy
demand {from  Japan and Crechoslo-
vahia for ferro-manganese, and

(¢) «f s0, whether Guvernment pro-
pose to wncrease the present production
capacity?

TIIE MINISTER OF STATE IN TIIE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) and (b).
As agamst a projected domestic
demand of 2.25 lakh tonnes of ferro-
mangancse for the year 1983-84, a
capacity of approximately 3.57 lakh
tonnes has already been sanctioned
In view of this, no further capacity is
proposed to be licensed. This has been
done to (i) conserve the limited re-
serves of manganese ores in the coun-
iry, (ii) encourage the utilisation of
low grade ores and fines, and (in) dis-
courage the expor{ of cheap power
from India, as production of ferro-
manganese s power intensive,

(¢) The export of ferro-manganese
from India to Japan during tbe last
two years, as against total exports
from the country, is indicated below:

ASADHA 19. 1901 (SAKA)
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(In tonnes)

lxpo 1 Total

Japwm expirty
from
Tiha
1y97-98 . 5 13,465 PON T
17, ELRIET By,041

As regards Czechoslovakia, neither
any quantity of ferro-managancse nor
eny guaniity of i{erro-manganese ex-
paried m the recent past, to that coun-
try from India

(d) For reasons menfioned above,
wovernment do not propose¢ augment-
ing the existing licensed capacitv for
ferromangancse.

Public Deposils in Companies

524 DR BAPU KALDATE: Will the
Minisler of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state:

(a) whether it is a fact that a num-
ber of public limited companies have
advertised showing good resuits and
payment ot high dividends and collec-
ird huge amounts of fixed deposits
{from publje;

(b) is it also a fact that these com-
panies have nol paid a single farthing
confinuously for two years to the
deporitors showing heavy losses;

(¢) whether the Government have
propnsal to invesiigate into the affairs
of these companies;

(d) whether Governmeni had any
authority under the Companies Act to
siop the collection of deposits by the
said companies and for full return of
deposits of {the depositors,

(e) if not, whai other safeguards are
avaiiable for the public {o secure
their deposits

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI S.
D, PATIL); (a) and (b). In terms of
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Rule 4 of the Companies ( Acceptance
of Deposits) Rules, 1975. as amended
from time to time, eveiy nun-banking,
non-financial company intending to
invite or allowing or causing any other
person to invite deposits 1s required
to 1ssue an advertisement for the pur=-
pose in a leading English newspaper
and in one vernacular ncwspaper cir-
culating 1n the State in which the re-
gistered office of the company Iis
siiuated. In the aforesaid adwve:tise-
ment the company 1z required to in-
dicate inter-ahiz the following parti-
culars: ---

(1) profits of the company, before
and after making provisions
for {ax, for the three financial
vears immediately preceding
the date of advertisement:

(i) twidends  declared hy the
company in respect of the
three years mentioned in (i)
above;

(iify summarised financial position
of the company as in the two
audited balance sheets imme-
diately preceding the date of
advertisement,

While advertisements have been
issued by various non-banking non-
financial companies inviting deposits,
complaints against some of these com-
panies have been received about nrn-
refund of matured deposits and/or
overdue inierest on deposits,

(¢} The Government consider the
question of launching proseculion if
necessary. in appropriate cases against
the defaulling companies and their
officers in default if it is established
that any of the provision: of Section
58A of the Companjes Act, 1056 and
rules made thereunder have been con-
travened, Till the end of June. 1979,
prosecutions have been sanctioned
against 70 non-banking non-financial
compaines,

(d) and (e). The Government have
no authority under the Companies Act,
1956, to stop the collection or enforce
the return of deposits by the non-
banking non-financial companies. How-
ever, Rule 3 of the Companies (Ac-
ceptance of Deposits)y Rules, 1875
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tramed Y1y the Government in exercise
of the powers conferred by Section 58A
read with Section 642 of the Companies
Act, 1956 prescrihes the limits upto
which the deposits can be accepted by
such companies, Any contravention of
these limits renders the companies as
well as their officers in default liable
to ¢rimina! prosccution. The failure
to repay deposits by a company gives
rise to a civil liability and the deposi-
tor can scek redress in a Court of Law.
The deposi{or can also Scek the wind-
ing-up of a compuany under Section 433
of the Companivs Act, 1956, in the
eveni of such foilure to repay his
deposits.

The High-Powered Expert Committee
under the Chairmanship of Shri Justice
Rannder Sachar, in 1ts Report reviews=
ing wmter-alin the provisions of the
Companies Act, 1956, has made certain
recommendativns on the question of
accoptance of deposils from the public
by private limited companies and re-
pgarcing the measures to be taken to
further safeguard the interests of de-
positors in public limited companies.
These recommendatijons are under
active consideration of the Government
and ap amending legislation on thcse
and other recommendations, as neces-
aury, will be introduced in due course.

Suggestion from Maharashtra Go-
vernment to utilise Bombay High
Gag being burnt

325. DR BAPU KALDATE:.
SHRIMATI MRINAL GORE:

Will the Mimster of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether the Government of
Maharashtra have suggested to the
Government to utilise Bombay High
gas which is now being Yurnt in four
turbines of 6 MW each to be erccied
at Uran to generate 240 MW power;

(b) whether Government have ac-
cepted this proposal; and

(e) if not, the rengsons therefor?
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THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H N BAHUGUNA) (a) The
Maharashtra State Electricity Board
hid requesed for supply of gas for
their gas turbine project of 4 general-
ng sets of 60 MW each to be set up
at Uran

(b) The qu~stion of supply of gas/
fucl for the {urbine project of the
Mahalashtra State Electriaty Bonrd
ha~ been reconsidered keeping in view
the revised commissioning schedule of
the turbine unmits the availlability cf
associated zas from the Bombay High
a perr the present production pro-
graimme of (rude oil/assouated gas and
the ubilisation of this important re-
source as per ‘he prioribes lud down
by the Government There 15 no pro-
posal fo supply anv gas for this pro-
ject The <urply of LSHS to the cx-
frunt £ 140000 tonne por annum has
alr~ady been agreed

fey The informafion his been guven
in the replv it part (*w above

New Land Policy of Cantonments

2 SHRI R K MHALGI Wil th~
DIPIITY PRIME DMINISTER AND
MINISTFR OT' DEFTNC(E be pletsed
fo rcfer 1o mply given {c Unstarred
Question No 4357 on ?0th December
1979 and st e

(ay whit 1 the tntal pnpulation
whith com¢ under the s mious Can-
tonments 1in the country what 15 the
total number of cantonments in the
whole of the country

(by what are the man features of
the revised land poliey 1in cantonment
areas which was formulated in Nov-
ember 1076

(¢) whether Government have now
made necessary admimstrative ar-
rangements to have a fresh review of
the policy so as to lhiberalise the policy
further m favour of civilians,

(b) 1if s0 when and what are the
findings of the review and
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(e) whether Government have taken
a final deusion on the proposal or the
said tindings 1if so the details thertof?

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE (SHRI
JAGIIVAN RAM) (a) As per 1971
cersus the tolil populabion 1n various
cinl nment was 1383590 The total
numl ¢r ¢ Cimmionmonis 1n the country
1~ 62

(L Th¢ m in featlures of the land
policy formu’ ted 1n November 1976
ani{ Scricmber 1177 have been men-
tic wd mn the Annuil Report of Minm-
tiy of Decfence 1978-79 (Pages 111-
112y  The¢ teatures are set out
bolow —

(1) Sifes held on old grant  and
other resumable tenures 1n bungalow
i1¢ & hould %e taken over gradu-
v s ind when required by  the
Defence S 1viecs or for any other
purpose or where the terms of tenure
e violated

(") N5 such «ife will hereafter be
conteried nto the leaschold Continu-
inre of lewehold svstem wall be
permitied pnhv 1n the case of publir
mctiiutims such  as  post  offices
tants «chools and public utility con-
urn  like petrol pumps etc  Fresh
lea ¢s will be given in thesp cases
nly where the land ean he spared
without detriment 1o the require-
ments of the Armed Forces

{u1) Renovalions and minor aliera-
tions ¢an be made subeci to certain
tendifion provided the plinth arca
¢f the authoriscd structures on the
ite 15 not exceeded

(3v) Sites held on old grant and
other resumnble {enures located n
civil areas of ¢antonment will he
illowed to be converted into  free-
ho'd n favour of the occupincy
holders on pavment of market value
subject to the provision that for
plots. measuring  less than 300 sq
miis graded scales varving from 25
per cent to 75 per cent of market
value would be charged

(¢) to (&) The question of modifying
the policy so as to liberalise the con-
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ditions in certain respects is under
congideration of the Government, It
has, however, been decided that pen-
ding revision of the policy. the policy
as already formulated should be taken
up for implementation and neecssary
instructiong have been j-sued to the
field officers of the DL & C Service.

News-ilem captioned “Acute Power
Crisig Ahead”

327. SHIRT R. K. MHALGI: Wil
the Minister of ENERGY be pleased
to state:

(a) whether the atieat.on of the
Government hag been invited te the
news published in the Indun Express,
Bombey daled  the 9th Aprid, 1579
under the heading ‘Acule power c1isis
ehead relerred to Maharashtra State,
and

(b)Y if s0, the rraction of Govern-
ment with eprcial repard to construe-
ting 1n Maharashira ol another thcr-
mal power stalion 1n Central sector?

THE MINISTER OF ENERGY
(SIIRI P. RAMACHANDRAN): (a)
Government 15 aware of the repoit

(b) The power prograomme for the
S5-year period 1978—83 haa been for-
mulated keeping broady in v.ew the
demand as projected by the Planning
Commussion on a glubal hasis in the
Draft S-year Plan 1978—083, cosistent
with the development of the various
sectors of the economy cnvisaged
therein, the availability of resources
and thexr allocation for the planned
development of the different scetors
of the economy, availabilily of inves-
tigated projects and phvsical ecapabili=
ties of implementing themy ete. The
Central Governmen! has  already
tfaken up a programme of establish-
ment of large regional thermal
power stations close 1o pitheads
and hydel power stations in the
various regions of the country
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to suppiement the efforts at the
state level with a view to accelerate
power development., In the case
of Western Region, a large regional
thermal power station is being
established at Korba from which a
share m lhe benefits would be avail.
able to Maharashira State also. The
tentative studies carried out in  the
Central Electricity Authority indicate
that the power supply position in
Maharashtra in 1982—84 on the hasis
of power programme as formulated
and presenily under implementalion
would h» bv and laree satisfactory
Power planning is a continuing pro-
resqs and pPoweT programmes are €On-
tinunustv reviewed and adjusted to
ensure their adrauacy to meet the pro-
jected demang from  time to  time,
keeping 1n view the availlability of
Tesourees

Report of Woarking Group on Tribal
Development for Medium Term Plan
1178—43

328 SITRT GIRIDIIAR COMANGO:
Wiil the Min ster of CNERGY be
pleased to state

(a) whether  Government Lave
recenved thie report by working group
on Tribul Development for mediwumn
term plan 1978—83;

(b) 1if so, the recommendatinna
made hy the Working Group regurd-
g Rural Eletinfication in tribal areas
in the Report,

(¢) the measures tuken hy Goveran-
ment on said recommendations;

(d) guidelines issued to the con-
cerned States in this regard; ang

(e) funds provided bv hig Ministry
and the States for tribal areas for the
year 1979-807

THE MINISTER OF ENERGY
(SHRI . RAMACHANDRAN). (a)
The Ministry of Home Affairs had ap-
pointed a Working Group on Tribal

-
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Development during the medium term
Plan 1978—-83. The Working Group
submitted its report in July, 1978.

(b) The recommendations of ithe
Working Group relating to Rural
Electrification were as follows:

(i) Rural Electrification program-
me shoulg support irrigation pro-
jects, agricultural programmes,
household industries and market
centres. The Central Government
may give suitable grants to make
thege schemes viable.

(ii) The viability norms of rural
electrification schemes in the tribal
areas may be suitably modified. The
Government of India may providea
part of the investment by the Elec-
tricity Boards in the more back-
ward areas as subsidy so that the
electrification may reach the far off
points as well;

(iii) The rural electification pro-
gramme and economic schemes in a
project should be prepared in an in-
tegrated fashion so that the total in-
vestment necsessary for promotion
of the economic activity as well ‘as
building up of the electrical infra-
structure is made available accord-
ing to the desireq time schedule;

(iv) The schemes of rural electri-
fication involving subsidy by the
Central Government should be
cleared on project by project basis
ensuring appropriate linkage bet-

- ween rural electrification and econo-
mic activity; and

; (v) ALY the tribal areas in the
. country should qualify for special
~ treatment by the Central Govern-
~ ment for extension of rural electri-
- fication irrespective of the level of
~ development of rural electrification
in the concerned State,

(¢) The following are the measures
idopted by the Department of
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Power/Rural Electrification Corpora-
tion to improve rural electrification in.
the Tribal areas:—

(I) Directives were issued to
Rural Electrification  Corporation
which inter alia, envisage:---

(a) All areg included in the-
Tribal Sub Plan may be consider-
ed as Revised Minimum Needs
Programme (RMNP) area during
1978—83;

(b) In selecting and sanctioning
schemes under this programme
the Corporation shall follow g pro-
ject approach. The Corporation
shall also lay down and enforce
appropriate stipulation in regard
to technical, developmental econo-
mic financial and managerial
soundness of each scheme.

(¢) The programme is intended
to provide infra-structure and
social services to the rural areas
and to the weaker sections of the
population. The RMNP schemea:
may, therefore, cover supply of
power to primary health centres,
drinking water supply schemes
and other similay categories which
are important for development,

(d) REC may re-examine their
present viability criteria for loans
under RMNP in order that all the
States and Union Territories
might be able to achieve RMNP
targets. Even softer norms would
have to be fixed for the North
Eastern Region and other hilly
and fribal areas.

(I1) The Rural Electrification
Corporation has been giving special
consideration in matters of rates of
interest, period of repayment and
viability norms, to the rural electri=
fication schemeg in the areas inha-
bited by tribal population. The re-
laxations in regarg to  viability
norms made are as follows:—

(i) The break-even leve] js to-
be achieved at the end of 15th year
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as compared with 10th year in the
case of backward areas and Tth
year in the case of advanced areas.

(ii) The 3} per cent nct return
15 to be achicved gt the end of 25th
vear as compared with 20th year
in the casp of backward areas and
15th ycar in the case of advanced
arcas.

(iii) The schemes of exceptional-
ly difficult areas covereq under
Revised Minimum  Needs Prog-
rammes (RMNP) are considered
on individual merits for the pur-
pose of being accorded such fur-
ther conccessions to the criteria of
vigbility as may be necessary.
(1v) The nvestment on 11 KV
(Mamm & Supr) hines is excluded
from the capital base of the pro-
ject for the purpose of computa-
tion of rcturn on investment. In
the case of tribal sub-plan arcas
covered under RMNP, the invest-
ment on distribution transformer
cenires 15 also excluded from the
capital base.

(v) In order that there 1s syn-
chronisation of rural electrification
along with the other developmen-
tal programmes, the Corporation
has been emphasmg on close co-
ordination betwven State Eleetri-
city Boards and District level de-
velopmental agencies and financial
institutions at the time of formu-
lation and implementaiton of a
rura: clectrification scheme.

'Eubsldy/Grlnts for Rural Electrifica.
tion

Since the Rural Electrification Cor-
poration has liberalised its norms re-
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cently, it is desirable that we watch
for some time ang see if even in spite
of the liberalisation some States are
unable to present viable  schemes.
‘While no doubi RMNP is designed to
achieve certain minimum levels of ser-
vices 1n the rural areas. the following
considerations, as far as rura] electri-
fication is concerned, have to be kept
in view:—

(i) The bulk of power consump-
ton 15 for pump sets, small indus-
iries which are individually owned
angd the benefit of prwer supply ac-
crues lo the concerned individual
ang not to the community;

(1) The State Electricity Board is
to function as a commercial organi-
sation and providing grants for any
part of its activities does not fit in
with tlns concept Any change in
ihe paillerp of financial asisstance
RMNP electrification for the Plan

period 1978—83 is not derirable,

(dy The Rural Elecir fication Cor-
poration has advised the State Elec-
tricitv Boards/State Governments the
relaxations in regard to wviability
norms mare for Rural Electrification
schemes under RMNP ag enumerated
in the reply to part (c) of the ques-
tion.

(e) The Rural Electrification Corpo-
ration has made a tentative provision
of Rs. 28 crores for disbursement dur-
ing the year 1978-79 in respect of rural
electrification schemes in triba]l areas.
A statement indicating the Annual
Tribal Sub Plan 1978-80—allocation
for Power Sector, is attached.
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Statement
Annual Tribal Sub Plan 19;9-8¢
Plan Allocation for Power Sector

(Rs lakls)
Total State  Flow frum State  Special Cental
Trbal Sub Plans Plan outlay Plan to Tubal Assistance
for power Sub-Plan
(Power Sector)
1 STATES
1 Andhra Piadesh 1flooo 969 52
< Asam 5500 52%
3 Hihar 10000 1054 00
4 Gujarat 11000 130 00
5 Himachal Pradesh 1600 ~28 0o
G Karnataka 10800 20 00
7 Ruaala 4600 10 00
#  Madhya Pradesh 200000 OO0 DO
g Mahaashiis 0000 470 (¢
1wy Manmipan 27% 174 fu
11 Onssa 7200 8. T
12 Rajasthan 10000 gon
13 Tamul Nadu 1ghon 10 00
14 [nmpwa 536 45 o
15 Uttar Pradesh 23000 14 (O
16 Wesi Bengal 13000 Not avalable
11 UNION TTRRITORILS
1 Andaman and Nicobar Islands 1125 a8 ag*
£ Gor Daman a:nd‘ Diu o0 o Bo*

Notr —*Qutlays as proposed by States/Umon

Recognition of National and Regional
Parties by Election Commission

3290 SHRI 8§ R. DAMANI- Will the
Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state.

(a) the particulars of National and
Regional Parties that have been recog
nised by the Election Commission,
and

14668 LS—7

Territories

(b) the basis on which this recogm-
tion has been garanted?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRIS D
PATIL) (a) Two statements contain-
ing the requisite information are lawd
on the Table of the House (Statements
I&1D)
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(b) If a party registered with the
Election Commission as a political
party under the Election Symbols (Re-
servation and Allolment) Order, 1068,
satisfies the conditions laid dowmn in
paragraph 6 of that Order with refer-
ence to a general eleclion To the House
of the People or as the case may be,
to the Legislative Assembly of 5 State,
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political party in less then four Stales,
that party shall enjoy the stalus of
State Party. If recognition is accord-'
ed to that party in four or more States,
that party shall enjoy the status of a
national party. The recognition will be
reviewed after each general election to
the House of the People, or as the case
may be, to, the Legislative Assembly of

the Commission recognises that a State. Extracts of paragraphs 6 and
party. In accordance with the T from the Election Symbols (Reserva-
conditions stated in paragraph 7 tion ang Allotment) order, 1968, are
of the aforesaid Order if such given 1n the Annexure.
a recognition is accorded to a
Statement I
Statement showing the Particulars of the National Parties which have been recognised
. by the Election Commission
Namc of the Partics Symbeol
1. Indian National Congress . . Calf and Cow.

2. Indian National Congress (I) :
Janata Party . : . " #
4. Communist Party of India

5. Communist Party of India (Marxist)

Hand
Haldhar within Wheel (Chakra Haldhai)
Ears of Corn and Sickle.

Hammer, Swiclke and Stm.

Statement II
— —— : ; - - s -
STATE PARTIES
1. Plains Tribals Council of Assam . . Assam Cultivaton
Cutting crop
2. Vishal Haryana Party Haryana Rising Sun
3. J. & K. National Conference ]. & K Plough
4. Muslim League Keiala Ladde
5. All India Muslun Leagure . a B . Keala Boat
6. Kerala Congress R . . Kerala Horse
7. Kerala Congress (Pillai Group) . . . Kaala Omw;z::tutm bearing
8. Revolulionary Socialist Pary Kerala and West Spade and Stocker
Bengal
9. Peasants’ and Workers’ Party : . Maharashira . Cart
10. Kuki National Asscmbly . . . . Manipur Two leaves
11, Hill State People’s Democratic Party + Meghalaya Lion
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12 All Party Hill Leaders® Conferener
13 United Democtatic Tnont

14 Shromam Akal: Dal

15 Drawvida Munnctra Kazhagam

16 All India Anna Dravida Munnttrs
Kazhagam

17 All India Iorwaid Bloc

18 Maharashtrawad: (somantak
19 People s C mfurenct
20 Inpura Upaats Yuba Samty

21 Public Demands Implement stien € nventien

22 People s Party of Arunachil
29  Sikkim Scheduled Castes 1 oague

ANNEXURE
The Elcction Symbols  (Re c¢rvation
ind Allotment ) Order 1968

LA LA L LA L]

6 Classification of Pohitical Parties —
(1) For the purposts of this Order a d
for such other purposes as the Lim
mission may specify as and when € &
sity therefor arises political parl e
wre eilher recognized political parfies
o1 un recognize d political parties

(2) A political party shall be e itel
15 a recognized  pehtical parts n
State 1f and onlhv 1f either the c)adh
tions specified 1n clause (A) are or the
condition spe 1fied 1n clause (B) 1s T 1
fuled by thal party and not otherwi ¢
that 15 to say

(A) that such party—

(a) has been engaged 1n pol tical
activity for a continous peiiod
of five years and

(b) has at the geneial election 11
that State to the House 0. the
People of as the case mav be
to the Legidlaflve Asscmbly
for the tuime being in existence
and functioning returnei—

3 4 o
Meghalava Tlower
Nagaland Cock
Punjib Scales
Taunil Nadu and Riing Sun

Pondicl einy

rwnnl Nadu and Two leaves

Pondicherry
Wist Bengl Lion
Goa 1Yiman and D Lion
Mizorain Scales
Tupma 1wo leavts
Meghal 3 Spade
Arunyel o Pr desh Nathun
Sikkim Chepeh

either (1) al least one muember t¢ lne
House of the People for every tweihy
five mcmlers of that  House or a1y
friction of that number elected fium
thait State

o1 (1) 9t least one member to the
Legislalive Assembly ef thit Stale ior
evely thuirty members of that Asscmib-
ly or any fraction of that number

(B) that the total numbcr of 11
voles 'y all the contesting candidat s
set up by such party at the geneiil
clection 1n the State to the House of
the Pcople o1 as the case may be to
the I cgislaline Asscmbly for the t me
buing mn exictence and fund tioning (ex-
¢luding the vahd votcs of such con-
testing candiudale 1n a constituency as
has not beun clected and has not polled
al least onc twelfth ot the total 1un-
ber of valhd voles polled by 21l the
contesting candidates in that o ulu
ency) 1s not less than four per cent »f
the total number of valid votes joiled
Iy all the contesting candidates at uch
generol ol clior in the Stite (including
the vald votes of those contesling
candidalcs who have forefeited their
deposity)

(3) For the removal of doubts 1t 18
hereby declared that the condition 11
clause (A) (b) of sub-paragraph (2)
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shall not be deemed te, have been ful-
filled by a political party if a mem-
ber of the House of the People or the
Legislative Assembly of the State
become a member of that political
party after his election to that house,
as the case may be, that Assembly.

7. Two categorieg of recognized poli-
tical parties.—(1) If a political party
is treated as a recognized political parly
in accordance with paragraph 6 in four
or more States, itishal] be known as,
and shall have and enjoy the status of,
a “National Party” throughout the
whole of India; and if a political party
is treated as a  recogmzed polilical
party in accordance with that para
graph in less than four States, it shall
be known as, and shall have and enjey
the status of , a “State Party” in the
Stale or States in which it is regogniz-
ed political party.

(2) Notwithstanding anything
contained in sub-paragraph (1), every
political party which immediately be-
fore the commencement of this Order
1s a mulli-State party shall, on such
commencement, be a Naticnal Parly
and shall continue to be so until it
ccases to be a National Party on the
result of any general election held
after such commencement.

(3) Notwithstanding anyth.ng con-
tained in sub-paragraph (1), every poli-
tical parly which immediately before the
commencement of this Order is in a
Slate a recognized political party, other
than a multi-State party aforesaid
shall, on such commencement, be a
State party in that State and shall con-
finue to be so until it ceases to be a
State parly in that State on the result
of any general election held afier such
commencement.

Revision of Prices of Important
Drugs

830. SHRI S. R, DAMANI: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whather the drug Industry is in-
sisting & revis‘on of the prices of all
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important drugs in defiance of the
Drug Prices Control Order, 1979, and
has even failed to bring out the price
list as demanded by Government,

(") if so, the reascns for the same,
and

(c) the action taken by Government
in this regard?

THE MINISTER OF PETROLEUM,

CHEMICALS AND FERTILIZERS
énSHRI H. N. BAHUGUNA) (a) No,
T.

() Does not arise.

(¢) S'nce no instance of any drug
manufacturing company failing to com-
ply with the provisions of the Order
has come to the notice of the Govern-
ment, the question of tdKing action
against any company for violation of
the provisions thereof, does not arise.

Pooling of Indigenous and Imperted
Aluminium Prices

331. SHRI S, R. DAMANI: Will the
Minisier of STEEL. AND MINES be
pleased to state:

(a) whether Governmeni are con-
sidering pooling of the indigenous and
imported aluminium prices;

() if so, the details of the proposals;
and

(¢) when it is
mented?

likely ic. be imple-

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA) (a) and (b):
The Government has decided to pool
the c.if price of imported aluminium
with the price (ex-factory plus excise-
duty) of the indigenous aluminium.
Further, the customs duty and the
countervailing duty on imported metal
will be waived so long as the c.if. price
of the imported metal is higher than
or egual to the price of the indigenous
metal inclusive of excise duty.

Separate excise duties will be levied
on (i) ingots and (ii) reds produced
from indigenous ingets and the proce-
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dure for set ofl of excise duty paid on
ingots will be abolished while levying
excise duty on such rods Excise duty
at the same rate as on rods made from
indigenous ingets wiul be leviable on
rods converted from imported metal

(c) The price of the indigenously
produced metlal wifh that ot imported
metal will be pooled and notify shoitly

Proposal to Abolish Radio and Tele-
vision Fees

332 SHRI G M BANATWALIA
Will the Mimster of INFORMATION
AND BROADCASTING be pleased 10
state

(a) whether t1s a fact thit thete s
no hcence fee on Radio and Television
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in  a number of American and
European countries,

(b) 1f so, their names and

(¢) whether Central Government
propose to abolish the radio fes and
television fec in the country and 1if
not the reasons therefor?

THE MINISTER OF INFORMAILION
AND BROADCASTING (SHRI1 K
ADVANI) (a) Yes Sir

(b) A stalement 1s enciosed

(c) The guestion of 1cence fee on
radio and television including 1its abo-
lLitien 15 at present under consideration
of the Government

Statement

*[  Countries in America and T wope where there 1s no heonce fce en 1adio

1 DNorth America

2 South Americ

3 Ruropc

Bihama Jslards Bumuda Canada, El
Sivador Hait Mexaco  Panama and
Pucrte Rico

Argentina, Bolvia  Thanl Colun na,
Lcu dfr Pa awuay  Puu, Urugusy

Ymid kargdom

#I Crmtrees in Amersca and Twope where there 1 no lieence fee on televasion

1 Nourth Amenct

2 South Amcrica

C anada, Il Salvador Puerto Rico and The
Umnited St tes of Amuunca

Argenuny Brazml Leuadcr and  Venceoucla,

“#(Sourc:

Indo-British Agreement on
Fertilizers

333 SHRI SUBIIASH CIIANDRA
BOSE ALLURI Will the M msler of
PETROLEUM CHEMICALS AND
FERTILIZERS be pleased to state

(a) whether 1t 15 a fact thal Indo-
Brnitish Fertilivers agreement has ween
signed 1n June 1979 and

(b) 1f so, what are the main feituies
of the agreement?

THE MINISTER OF PETROLEKUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N BAHUGUNA) (a) and

World Comn mine s wers— LRI SCO- 10 ,7)

(b) The Butish Government has
oflered 1o finwee o Fertil rer Educa-
tienal Piogeet m 25 distriets through
supply of ferhilvers wortk £ 30
million

The <alient featurcs of the Project
are a- follows

(1) Educating the farmers on the
correct chowce and use of fertihsers

(1) Working out (ropping program-
me for the parlic pant farmers in the
project areas on the basis of the reso-
urces available with farmers and
airanging supply of inputs viz high
yielding variety seeds, fertilisers, pes-
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ticides, pump-sets and  other agricul-
tural equipments and credit at the
right time through proper coordinaticn
with

(1) State Department of Agriculture
(2) Nationalised Banks and Co-opera-
tives (3) Agro-Industries Corporation
(4) Pesticides Manufacturers and (5)
Fertilizers dealers.

(¢) Organising block demonstration
covering 100 to 200 hectares in selected
villages.

(d)Holding fertilizer dealers’ train-
ing programmes; :

(e) Construction of storage godowns
in selected villages in order to ensure
timely supply of the materials o the
farmers as per plans.

(f) Providing soil testing facilities
for analysing the soil in the areas and
providing  fertiliser  quality control
facilities to test the sample of fertili-
sers.

Discussions in this regarg were held
between officials of the Government of
India and officials of U. K. Government
in May, 1979,

A formal Agreement between the
British and Indian Government is how-
ever yet to be signed.

Reported arrest of Pak National for
espicnage and smuggling

334. BHRI SUBHASH CHANDRA
BOSE ALLURI:

SHRI D. AMAT:

Will the DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE be
pleased to state:

(a) whether recently a few Pakistani
Nafionals have been  arresled in ihe
Poench and Rajouri border sector on
charges of spying and smuggling: and

(b) if so, the defails thereof?

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM): (a) and (b). The
Ministry of Home  Affairs, who are
primarily concerned with the subject
matter have been consulted and accord-
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ing to the information available with
them, during the current year some
Pakistani naticnals as well as residents
of Pakistan Occupied Kashmir have
been arrested for espionage and smug-
gling activities in Jammu and Kashmir

Merger of FCC and IMPEC with
National Film Development Corpora-
: tion

SUBHASH CHANDRA
BOSE ALLURI:

SHRI D. AMAT:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

335. SHRI

(a) whether it is a fact that Govern-
ment propcse to merge Film Finance
Corporation and the Indian Motion
Pictures Exporf Corporation with
National Film Development Corpora-
tien; and

(b) if so, the main features of the
proposal?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) Yes, Sir.

(b) In order that the policy package
for utilising the full poiential of the
film as a powerful medium of enter-
tainment, information and cultural com-
munication generates adequate impact,
it was decided that there should Le a
single integrated body to cover various
aspects of film. At present Film
Finance Corporation and Indian

Motion Pictures  Export  Corpora-
tion are engaged in isolation
in  supporting different aspects
of film. Government has decided

to activate National Film Development
Corporation, amalgamate Film Finance
Cerporation and Indian  Motion Pic-
tures Export Corporation with National
Film Development Corporation and to
entrust the following functions/activi
ties to the activated Nafional Film
Development Corporafion:—

(i) Handling the work of import
and export of feature films;

(ii) Import, allocafion and distri~
bution of raw materials and
equipment used by the film
industry;
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(iii) Distribution and exhibition ot
films through the existing net-
work in the country and also
by promoting a programme of
construction of a chain of low
cast theatres in conjunction
with State Film Corporations
where feasible,

(iv) Promotion of
and

quality flms;

(v) Promotion of research and
development in film equip-
ment and raw stock.

account for better
linkage between import and
export of films and consider-
able economies: .

Indo—Polish, Talks on Developmen{ of
Mines in. India

336. SHRI SUBHASH <CHANDRA
BOSE ALLURI: Will the Minister of
ENERGY be pleased to state:

(a) whether Indo-Polish talks were
held in June, 1979 for the development
of mines in India; and

(b) if so, the outcome thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI JAN-

& ESHWAR MISHRA): (a) No, Sir.

-

b

-

(b) Does not arise.

220 KV Inter-State Line  Project
between Madhya Pradesh and Andhra
Pradesh

337. DR. VASANT KUMAR PAN-
DIT: Will the Minister of ENERGY be
pleased to state:

(a) whether a project report for 220
KV infer-State line between Madhya

:;. Pradesh and Afidhra Pradesh has heen

submitted to the Ministry of Energy
about two years back;
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(b) whether completion of such an
inter-State link would help to achieve
good thermal hydel mix Madhya pra-
desh being predominently a thermal
system and Andhra  Pradesh system
being predominently a hydel system;
and

(¢) what is the present status of ihe
project and when is the project likely
to be sanctioned?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) Yes, Sir.
The Proiject report for construction of
220 KV inter-state line between Barsur
in Madhya Pradesh and Lower Sileru
in Andhra Pradesh was received in the
Central Electricity in Sepiember, 1976,

(b) The 220KV inter-state trans-

mission line between Barsur (in
Madhya Pradesh) and Lower
Sileru (in Andhara Pradesh)
will  enable Madhya Pradesh

to utilise a part of surplus peaking
power available in the Sileru-Kothagu-
dam complex of Andhra Pradesh. The
line would also help in improving the
poor voltage conditicns now obtaining
in Barsur area.

(c) The construgtion or the trans-
mission line is yet to be taken up. The
Central  Electricily Authority have
cleared the scheme from techno-econos
mic censiderations.

Availability of Gas frem South
Bassein and setting up of Fertiilizer
Plant and Petro-Chemicals Complex

338, DR. VASANT KUMAR PAN-
DIT: Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it is a fact that Govern-
ment have assessed the increase in
availability of Gas from off shore South
Bassein field;

(b) whether Government are’ con=-
sidering setting up of one more Fertili-
zer Plant and three more Petro-Chemi-
cal complexes; and .

(c) if so, whether the Fertilizer pl:‘m
and Petro-Chemical complex are being
considered to be set up in Madhya Pra~
desh?
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THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) The
ONGC are still in the process of re-as-
sessing the increased availablity of gas
frem offshore South Bassein field and
their repori is expected fo be received
shortly.

(b) In view of the likely increased
availability of gas, a Working Group
was constituted on 19th March, 1979
to recommend inter-alia the most
economic and optimal utilisation of off-
shore gas keeping in view the produc-
tion programme of crude oil associated
gas and free gas. On receipt of the
Working Group's report, a view will be
taken by the Government regarding
utilisation of offshore gas in wvarious
regions for various purposes such as
production of fertilizers, petrochemi-
cals, etc.

(c) Does nol arise in view of the
reply given to part (b) above.

Steps to bring upiodate Eletoral
Rolls

330. SHRI D. D. DESAIL: Will the
Minister of LAW, JUSTICE AND COM:-
PANY AFFAIRS be pleased to slate:

(1) whether, n  view ol the nexl
Lok Satha polls in 1982, Government
have taken steps to bring uptodate the
electoral rolls in Parliamentary Con-
stituencies,

{b) whether during the last Lok
Sabha and Assembly elections, it was
found that entire localities and build-
ings were omitted from the rolls thus
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depriving many citizens of their right
to vote;

(¢) whether adequale machinery
exists at the district taluk and village
levels for bringing  electoral rolls
uptodate, and

(d) if so, the details therecf?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI S
D. PATIL): (a) The Election Commis-
sion proposes to undertake intensive
revision of the electoral rolls in 1981
throughout the country before the next
General Election to the Lok Sabha due
in 1982.

(b) A few cases of omission of cer-
tain number of houses and areas from
enumeration had been breught to the
notice of the Election Commission. A
statement of such cases is aitached and
action taken thereon is also indicaled

(c¢) and (d) . Yes, Sir. There is Dis-
trict Election Officer at the headquar-
ters of each District who funclions
under the over-all control of the Chuef
Electoral Officer. At the taluk level,
the Tehsildar is responsible for the re-
vision of electoral rolls. He 1s general-
ly appeinted as the Assistant Electoral
Registration Officer at the village ievel
the work of preparation of rolls is car-
ried oul by Palwaris. They are res
ponsible for the enumeration of volers.
The werk of revision is supervised LY
Field Kanungos Naib Tehsildars and
Techsildars.

Statement

— -

Name of the State Contents of the complaint Adtion taben
1 ]
Andhra Pradesh | . . 1247 voters residing at Warasine The mistuhc has Leen recufied
E:da in g0~ Sccurdera-  dwring ¥ ¢ aevisiar ucatbon
d  asembly  constituency  iv 1658 Lefae tle pecent byee

were omitted at the time of
last general clection to the

electivn  Leld iem  g1-Seaane
derabad Parliamentary Corse
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Legislauve Assembly of the
State as the list relating to the
said arcas ‘was mi due

tituency, The officals 1es-
ponsiblefor the omimion are
being proceeded  against.

to confusion and the same could
not be sent for printing.

A few cases of omission of certain
isolated houses (ouly 5) wae taken against the enumerators
reported during the last ge-
neral election 10 the Legslu-

Disciplirary  action  bas been

tand supervisors concerntd fox
these lapres

tive Asambly of the State.

received.

Three such complaints  were

The Chief Llectmal Offces,
Uttar Pradesh was asked to
take necessary action in  the
matter.

Supply of crude by U.S.S.R.

340. SHRI D D. DESAI: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether Russia has agreed to
supply more crude to India; and

(b) if so, the total quantity to be
imported?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
{SHRI H. N. BAHUGUNA): (a) and
(b). During the recent visit of the
Minister of Petroleum, Chemicals ard
Fertilizers to US.S.R. a contract was
concluded on 29th May, 1979 belween
Ind:an Oil Corporation and SNE Mos-
cow, covering supplies of an addilional
qguantily of 6,00,000 tonnes of crude
oil from the Soviet Union in exchange
for export of rice of equivalent value.
This quantily will be in addition to an
existing contract which provides for
supplies of 1.5 million tonnes of crude
oil from U.S.SR. during 1979.

Working of newspapers

341. SHRI D. D. DESAI: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether in his recent speech at
Srinagar, he expressed unhappiness

about the unsatisfactory working of
newspapers in the country;

(b) if so, the reasons thereof; and

(c) whether the Press Commission
will go into the ownership pattern of
newspapers in the country and sug-
gest measures so ag to make them
really independent?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI1 L. K.
ADVANI): (a) and (b). I had stated
mter alia that the present ownership
pattern of newspapers in the country
was not satisfactry.

(c). Yes, Sir,

Import of Crude

342. SHRI V. ARUNACHALAM:
SHRI A. BALA PAJANOR:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) the quantity of crude oil ‘m-
ported during the last six months and
the prices at which imported;

(b) the quantity proposed to be
imported during next six months and
the prices therefor;

(¢} the effect of such imports on
the prevailing price of petroleum in
the country; and
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(d) the impact of the high price of
petroleum on the cost of living and
on the budgetary resources?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SIIR1 1. Ny. BAIIUGUNA): (a, and
(b} During the period January —June,
1979 a total quantity of approximately
7.7 million {onnes of Crude Qil has
been  imported. Crude Qil  imports
during July—December, 1974 are ex-
pected to be of the order of 9 million
fonnes. Il would not be in the com
mercial interest of the concerned Oil
Companies as also contrary o interna-
tional practices to disclose details in
respect of prices.

(¢) The prices of pelroleum products
are «etermined on the basis of weight-
ed average price of both indigenous
and imported crudes. Following the
recent sicep increases in price of im-
porieq crude the weighted average
price has gone up. The need for con-
sequent revisivn in the prices of petro-
leum produets is presenily under consi-
deration,

(d) This will depend on the derision
as tp the extent to which the burden
of the increased prices on the oil In-
dustry is derideg to be recovered
through increase in prices of petroleum
products,

Production and availability of coal for
power plants, cement units, ete.

343. SHRT A. BALA PAJANOR:
Will the Minister of ENERGY be
pleased to siate;

(a) the present position in regard
to availability of coal for power plants,
cement units and other industries;

(b) the extent to which the short-
comings which so seriously affected
the economv during last two years
have been overcome; and

(¢) the revised estimates of pro-
duction during current year?
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THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI JAN-
ESHWAR MISHRA): (a) The stock of
coal ysed by power plant was aboul
7 million tonnes ang stock of superior
grade non-coking coal used by Rail-
ways and cement plam gnd industry
was about 4.2 milbon tonnes at the
begining of the yvar. In addition to it
production of coal during the first
yuarier of 1979-80 is approximately
234 million tonnes,

(b) Aetion is heing taken in consul-
tation with the Stale Government to
improve the law and order situation 1n
the coalfields and alse o improve the
industrial relations. Efforts are also
being made to improve the availabili-
ty of inputs such ay, power explosi-
ves, steel and etc, for increasing coal
production.

Efforts arce simullancously  being
made to setp up despatches of coal to
cansumers hy augmenting facilities for
rail loading at the collieries and main-
taining close coordinalion with the
railways for stepping the supply of
wagons. The shortfalls in rail despat-
ches are heing made good by increased
release of coal hy road

With thewe steps it is expected that
conl produciion will increase further.

(¢) The original target of production
for 1979-80 was fixed at approximaltely
118 million tonnes. The revised esti-
mates of production guring the current
year have nof so far been determined.
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Stagnant produciion of Ceal India
Limited

345. SHRI SUDHIR GHOSAL: Will
the Minister of ENERGY be pleased to
state:

(a) whether it is a fact that an
investment of about Rs., 900 crores
have been made since nationalisafion,
notwithstanding the production in
Coal India Limited, (CIL) has re-
mained almost stagnant and has shown
a downward trend between 1975.76
and 1977-78; and

(b) whether Government have
viewed the results of the past three
vears against the enormous cost?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI JAN-
ESHWAR MISHRA); (a) An invest-
ment of about Rs. 900/- crores has
been made in Coal India Ltd. since
nationalisation. Production of coal in
the country has increased from the

" level of about 77.0 m.t, at the time of
nationalisation to a level of about 102
mt. now. The production of Ceal
India has increased from g level of
about 88.98 m.t. in 1975-76 to about
90.07 m.t. in 1978-79 though there was
a marginal decrease in production in

1977-78.

(b} Though the cost of production of
coal has gone up due to the increase in
cost of inputs, wages of workers going
up, incidence of excise duty on inputs,
depreciation ang interest etc. the price

‘ of coal has not peen revised since 1975,
The unremunerative price nf coal is
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one of the factors which is responsible
for the losses suffered by Coal India

Limited.

Economy in consuraption of peirel by
States

346. SHR1 SUDHIR GHOSAL:

SHRI DALPAT SINGH
PRASTE:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased tp state:

(a) the names of the States which
have taken stepg for the economy of
petrol in their States and to what
extent gp far their annua]l consump-
tion has been reduced; and

(by whether Central Government
have also issued some guidelines to
the States in view of the shortage of
petro] in the country?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H., N. BAHUGUNA): (a)
All the State Governments gnd Union
Territory Administrations were ad-
dressed by the Prime Minister and by
me also to take steps to reduce the
consumption of motor spirit (petrol)
in respect of the departments, public-
sector undertakings, etc. coming within
their control. Almost all of them
have since acknoweldged these letters
and intimated that they have issued/
are issuing guitable instructions in the
matter to all concerned. As these
instructions were issued only towards
the end of March, 1979, the annual
extent of reduction in the petrol con-
sumption will be known only after the
current year is over,

(b) In the instructiong issued to the
State Governments/Union  Territory
Administrations, it has been indicated
that a target of saving of 15 per cent
in the consumption of petrol by the
Government Departments, public sec-
tor undertakings, local bodies, Gov-
ernment-aided agencies ete.,, during
1979-80 over that of 1978-79 should be
possible, For achieving this objective,
they have been advised to closely
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monitor petrol consumption of these
bodies and to lay down physical tra=
gets of consumption for the year
1979-80 keeping in view the consump-
tion pattern in 1978-79,

Plane Crash in Leh in June, 1979

347. SHRI JANARDHANA
POOJARY:

DR, BIJOY MONDAL:
DR, BALDEV PRAKASH:

Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF DEFENCE
be pleased to state:

(a) whether an IAF plane crashed
near Leh op 8th June, 1979;

(b) if so, what the causes of the
crash;

(c) the number of persons killed
and compensation paid to the deceased
families;

(d) whether Government are consi-
dering for giving service to the mem-=-
bers of the families of the deceased;
and

(e) if so, the details thereof?

THE DEPUTY PRIME MINISTER
AND MINISTER ©OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). An IAF plane crashed near Lch
on Tth June, 1979, A court of Inquiry
has been ordered into the accident and
the cause of the accident will be
known after the report of the Court
of Inquiry is received.

(¢) 27 persons were killed in the
crash, The various compensation pay-
able to the Service personnel yre s
follows:

(a) Ex-gratia Compcensation:
Rupees one lakh in accordance with
Government of Indis, Ministry of
Defence letter No, Air HQ/24229/
171/PP&R-3/4930/Pen-C dated 26th
June, 1978 on the subject.

(b) Death-cum-Retirement Gra-
tuity, Family Gratuity, Special
Family Pension, Children Allowance
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and Children Education Allowance
as admissible under the rules,

(c) Group Insurance: The depen~
dents of the Service personmel kil-
led in accidents would also be eligi-
ble for payments under their res-
pective Group Insurance Schemes.

(d) and (e). In addition to the
liberal compensation, Dependants of
Service personnel who die in harness
are eligible for appointment to Gp ‘C’
ang Gp ‘D' posts of Central Govern-
ment without interventiop, of the Em-
ployment Exchange, if they apply for
such posts, and provided they fulfil
the necessary conditions,
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Rural electrification in the district of
Nalanda (Bihar)

349, SHR] BIRENDRA PRASAD:
Will the Minister of ENERGY be
pleased to state:

(a) in how many blocks of the Dis-
trict of Nalanda in the State of Bihar,
the scheme of rural electrification is
going on and since how long;

(b) how many years it would take
to complete rural electrification pro-
gramme; and

(c) what are the reasons of delay?
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THE MINISTER OF ENERGY
(SHRI P RAMACHANDRAN) (a)
Rura] electrification jn 12 blockg of
Nalands District 1s in progress since
1970-71 under two schemes sanctioned
by the Rural Electrification Corpora-
tion

{b) and (c) Out of the 260 villages
covered under the two rura] electii-
fication schemes 225 willages have al-
ready been electrified wupto 313-79
The progress 1n the schemes ;s report-
ed to be slow mainly because of lack
of consumeis’ response, shortage of
construction materia] and inadequate
power supply during the initial period
of their implementation

Selling Price of Paracetamol Powder

350 SHRI HARI SHANKAR MAHA
LE Will the Minister of PETRO-
LEUM CHEMICALS AND FERTILI-
ZERS be pleased io state

() whether il 15 a fact that the
current selling price of JDPL and SSI
unit, for Paracetamol powder does
not exceed Rs 7808 per Kg and

(b) if so then how do Government
Justify the price of more than 17 paise
per tabiet for major biinds of para-
cetamol Tablet. being sold to the con
sumer after announcement of Diug
Price Control Order (1979)7

THE MINISTER OF PETROLEUM
CHEMICALS AND FERTILIZERS
(SHRI H N BAHUGUNA) (a)
The maximum selling price for Para-
cetamol Powder approved under the
Drugs (Prices Control) Order 1870 s
Rs 7808 Kg which 15 being mamn-
tained as per para 3(3) of the Drugs
(Prices Control) Order 1879

(b) The prices of various brands of
Paracetamo] tablets were last fixed
in 1874 under the piovisions of the
Drugs (Prices Control) Order, 1970
It 15 a fact that for certain brands like
Metacin of Themig Pharmaceuticals
and Crocin of Duphar Interfran the
price gso fixed 15 around 17 paise per
tablet Since Parucetamo] 1s a Cate-
gory 1II formulation it will come
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under parg 13 of the Drugs (Prices
Control) Oider 1879, which provides
that until the retail price 1z fixed
under provisions of the Order, the
price which pievailed 1mmediately be-
fore the commencement of the order
wil] be the price at which a manu-
facturer cap sell the formulation
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Coal Supply {0 Maharashtra

352 SHRIV G HANDE Wil the
Minister of ENERGY be pleased to
state

(a) whether Government of India
have considered the problem of coal
supply to the thermal power stations
in Maharashtra,

(b) whether i1t 1s also a fact that
Ministry of Energy and Mimstry of
Railway are not coopersting with
each other ;n the matter of coal sup-
ply 1in Maharashtra and all the pro-
Jec;s are facing difficulties due to thus,
an



219 Written Answers

(e) if so, what remedial gteps the
Central Government propose to take
and the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY
(SHR] JANESHWAR MISHRA): (a)
Yes, Sir.

(b) and (e). It is not correct to say
that the Ministry of Energy and
Ministry of Railways are not coopera-
ting with each other in the matter of
supply of coal to Maharashtra, Meet-
ings have been held at different levels
with the Maharashtra Gevernment,
the Railways and the Ministry of
Energy to review the supply of coal
to Mahatashtra, The representatives
of Western Coalfieds Limited, Rail-
ways and Maharashtra State Electri-
city Board jointly review the supply
position every day at Nagpur and
Bilaspur. Such close coordination has
helped improve coal despatches to
the power houses in the State.

dupply of Coal to Thermal Power
Station in Maharashtra

353. SHRI V. G. HANDE: Will the
Minister of ENERGY be pleased to
state:

(a) whether it is a fact that due to
shortage ©of coa] to the Thermal
Station in Maharashtra, one of the
120 MW at Koradi had to be closed
down;

(b) whether it is also a fact that
the requirement of coal is 15 thou-
sands tonnes per day in the Thermal
Power Station, but only 10 to 12
thousand tonnes is being supplied te
the saig Stalion; ang

(e} if so, whether Government have
arranged to provide the requisite
demand of coal to the said power
station?

THE MINISTER OF ENERGY
(SHRI P, RAMACHANDRAN): (a)
According to the information avail-
able, while thermal generstion had to
be reduced in Maharashtra none of the
unite of Koradi Thermal Power Sta-
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tion, Maharashira was closed down in
the recent past for want of coal

(b) The average daily requirement
of coal of Koradi Thermal Power
Station 1s about 6,500 MT The actual
receipt during the months of April
and May, 1979 was about 6,300 MT per
day,

(¢) Ministry of Energy and the
Railway Board are closely monitoring
the supply of coal to all the major
Thermal power stations in the coun-
try and for Maharashtra this js being
done on a daily basis to ensure ade-
quate supply of coal to meet their
requirements. In the case of Koradi
Thermal Power Station, additional
quantities of coal are being moved by
Roag to supplement the movement by
Rail/ropeway. Steps have also been
taken to gtep up coal supplies by Rail,

Supply of Coal to Maharashtra Ther-
ma] Power Station

354, SHRI V. G. HANDE: Wil the
Minister of ENERGY be pleased to
state:

(a) whether it is a fact that a meet
ing was held with the Government
ot India and Minister of Civil Sup-
plieg of Maharashtra for the supply of
coal to Maharashtra Statc; and

(b) what proposa] Government
have made 1o supply the coal for
Maharashtra Thermal Power Station?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY
(SHR1 JANESHWAR MISHRA): (a)
Yes Sir, Meetings were held at diffe-
rent levels with the Maharashtra
Government, Maharashtra State Elec-
tricity Board, Railways and the Minis~-
try of Energy to consider the supply
of coa] to Maharashtra,

(b) The coal linkages of Koradi and
Nasik Thermal Power Stations have
been increased from 185 and 80 thou-
sand tonnes to 210 gnd 110 thousand
tonnes for the months of June and
July, 1878, Close co-ordination is
being maintained on a daily basis
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between the coal companies, Railways
and power station authorities to re-
view the supply position of coal to
power station in Maharashtra,

Production of Pyrites at Amjhore

355. SHRI D. N. TIWARY: Wil the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether the production of
pyrites at Amjhore has been proper-
ly kept low due to non consumption
of Pyrites gt Sindn;

(b) whether the Sindri Fertilizer
Corporation has to give subsidy to
Amjhore umt for keeping production
low; and

(¢) the amount of subsidy given
every year for last three years?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H N. BAHUGUNA): (a)
Yes, Sir.

(b) The Fertilizer Corporation is
paying PP.CL fixed costs for the
quantity of Pyrites committeg but nol
lifted; and fixed and variable costs for
the quantity lifted,

(c) The amount re-imbursedq by
FCI on account of fixed cost for the
quantity committed but not lifted are
given below:—

Rs. 115° 20 lakhs
Rs. 16467 lakhs
Rs 18r90 lakbs

07677
1077-78
1978-79 (Provisional)

Steps to accelerate Absorption of
Ex-8ervicemen in Civil Services

356, SHRI DURGA CHAND: Will
the DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE be
pleased to state:

(a) whether jt is a fact that Gov-
ernment have taken a series of decl-
sions to accelerate the absorption of
ex-gervicemen in civi] s’ervicu;
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(b) if so, what are the details
thereof;

(¢) what is the number of ex-
servicemen at present who are with.
out jobs;

(d) what is the number of ex-
servicemen who are in civil service at
present; and

(e) what 15 the proposal to absorb
the ex-servicemep in civil gervices
during the next five years?

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM): The Government
has recently taken a series of decisions
which would accelerate the absorption
of exservicemen .n civi' sarvices/posts.
The details thereof are ;s follows:—

(a) and (b). 1. Reservation of
Vacancies.

(1) Reservation of 10 per cent of
posts/services in Group ‘C' and 20
per cent in Group ‘D’ will continue,

(i1) 10 per cent of posts of Assis-
tant Commandants in para-military
forces shall be reserved for ex-
servicemen,

(i1i) 10 per cent of vacancies in
the lower and middle level (com-
parable to Group ‘C’ and ‘D’) In
voluntary organisations receiving
grants-in-aid from t-~ Central/State
Governments may be reserveq for
ex-servicemen,

I1. Age Relaxration

For appointment to reserved
vacancies, every ex-serviceman who
has put in not less than six months’
continuous service in the Armed
Forces of the Union, shall be allow-
ed to deduct the period of such
service from hig actual age and if
the resultant age does not exceed
the maximum age limit prescribed
for the post/service for which the
seeks appointment by more than
three years, he shall be deemed to
satisfy the condition regarding age
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limit. Benefit of relaxation of the
upper age-limit admissible to ex-
servicemen for appointment to
reserveqd vacancies in Group ‘C’ and
‘D" posts, will also be extended to
un-reserved wvacancies.

III. Relaxation of Educational Quali-
fications.

(i) Ex-servicemen with not less
than 3 years’ qualifying service are
exempted from satisfying the mini-
mum educational qualification for
appointment to reserved vacancies
of Peon, Jamadar, Daftry and Re-
cord Sorter.

(ii) The requirement of satisfying
the minimum educational qualifica-
tion for appointment to a reserve
vacancy in Group ‘C’ post where the
prescribed qualificalion js a pass in
the Middle School or a lower exami-
nation may be relaxed at the dis-
cretion of the appointing authority
provided that the ex-serviceman
has put at least 3 years' qualifying
service and is otherwise fit to hold
and perform the duties of the post.

(iii) Where, for appointment to
a post filled by direct recruitment,
possession of a simple degree of
B.A, has been prescribed as the
minimum educationgl qualification,
the condition is to be relaxed in
respect of those Commissioned Offi-
cers, who passed out of the NDA/
IMA before the Jawahar Lal Nehru
University decided to recognise
their qualification as equivalent to
University Degrees. This relaxa-
tion is mdmissible to an officer who
has held a regular commission for
at least 5 years, his record of mili-
tary service is satisfmetory and
is otherwise considered suitable by
the selection board.

{ivy For Group ‘C’ posts partly
filled by direct recruitment and
partly by promotion or transfer,
where the minimum educational/
technical qualification prescribed for
appointment by direct recruitment
is higher than the one prescribed
for promotees/transferees, an ex-
serviceman will be deemed to satis-
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fy the prescribed educational/
technical qualification if he satisfies
the educational/technical gqualifica=
tions prescribed for diredt recruit-
ment to the post from which promo-
tion/transfer to the post ijs allowed,
and hag jdentical experience of
work in a similar discipline and for
the same number of years in the
Armed Forces, as prescribed for
promotees/transferees.

1V. Training

(i) Service Personnel, while in
service or after their release would
be given suitable training in approe-
priate trades.

(ii) Special re-orientation courses
are ty be organised for the per-
sonnel due for release, as and when
required, for preparing the per-
sonnel to enter civilian life smooth-
ly.

V. Absorption in Civ:l Postg filled by

Transfer.

(i) Posts are to be identified in
which military experience would be
of distinct advantage and to provide
for such experience as an essential
or g desirable qualification. Neces-
sary provisions are to be provided
in the recruitment rules. The
Bureau of Public Enterprises and
the State Governments are to be
requeﬁted to adopt this procedure
In view of the relevance of experi-
ence possessed, lower educational
qualifications may be prescribed for
ex-servicemen ecandidates,

(ii) For absorption of ex-service-
men in Groups ‘A’ and ‘B’ posts
filleq by transfer or deputation of
Government servants belonging to
more than one service, including
civilian posts under the Ministry of
Defence, the Ministries/Departments
should make a provision in the
recruitment rules whereby Armed
Forces personnel due to retire or to
be transferred to reserve, within a
period of one year, can also be
considered for appointments to
such posts,
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(c) and (d) The number of ex-
servicemen who were on live Regster
of Employment Exchanges throughout
the country by the end of December,
1978 was 1,490,680 However, the num-
ber of ex-servicemen ;n civil services
at present ;s not known

(e) There 18 no specific proposal
for absorption of ex-servicemen in
avil services during the next five
vcars However on the basis of vari-
ous concessions reservations and faci-
lities granted to ex-servicemen by the
Government 1t is expected that the
pace of rehabilitation of ex-service-
men in civil employment will be
accelerated

Proposa] to manufacture Mililary
equipment required m large
quantities

357 SHRI DURGA CHAND Wil
the DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE be
pleased to state

(a) whether there 15 any proposal
under Government’s consideration that
m future whenever any mulitary
fquipment 15 acquired from abroad in
large quantities, arrangementg will
be made simultaneously for itg devel-
opment and manufacture in India

(b) 1if so what are the detmls
thereof, ang

(c) what steps have so far been
taken in the development of Jaguar
aircraft?

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE
(SHR] RAGJIVAN RAM) (a) and
(b) It is Governments genersl
rolicy that while procuring major and
critical equipment which 18 not being
produced 1n the country, and of which
substantial quantities are requured
from other countries, efforts will be
made to ensure, as far as possible,
that in addition to supplying the re-
quired equpment for urgent opera-
tional needs, the concerned foreign

1488 LS8
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party also agrees to transfer techno-
logical know-how and to assist us
in the manufacture of the concerned
weapon/equipment within the coun-
tiy Side by mde, the possibility of
entering nto buy-back arrangements
in respect of such equpment or 1ts
sub-assemblies, parts and compo-
nents manufactured in India, would
also be explored

(¢) Hindustan Aeronautics Ltd
will be undertaking indigenous manu-
facture of the Jaguar awrcraft under
licence collaboration with M/s British
Aerospace All future development of
the Jaguar arcraft by M/s Bntish
Aero-gpace so as to improve its per-
formance will also be supplied to
HAL

Mazagaon Dock

358 SHRI DURGA CHAND Will
the DEPUTY PRIME MINISTER AND
MINISTER OF DEFENCE be pleased
to state

(a) whether it 15 a fact that the
Naval Headquarters are conmdering
a proposal that the Mazagaon Dock
be entrusted the submarine manu-
facturrng project

(b) i1f so what
thereof, and

(¢) what action Government are
taking In thig matter?

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) (a) to (c)
The Government have selected Maza-
gaon Dock Ltd Bombay for the pur-
pose of manufacture of SSK subma-
rines 1n collaboration with a foreign
Ship-yard to be selected for the pur-
pose The Mazagaon Dock Ltd has
been selected in view of the loca-
tional advantage, avalability of in-
dustrial  infrastructure, qualified
skilleq labour and the experience of
the Shipyard in sophisticated war-
ship construction

are the details
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Suggestion from J. & K, Gevernment
refarding Operation of Multinationals

3%, SHRI DURGA CHAND: Wil
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether it is g fact that the
Jammu and Kashmir Ggvernment
has asked the Central Government
for relaxing regulations regarding the
operation of multinationaly anq big
businesy houses in that State; and

(b) if g0, what iz the reaction of
the Central Government in this
matter?

THE MINISTER OF STATE IN
THE MINISTRIES OF HOME AND
IN' THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S. D. PATIL). (a) and (b).
Department of Company Affairs have
not received any such suggestion from
the Jammu and Kashmir Government
in this regard,

Special Agricultural Schemes manc-
tioned in Chittoor District

380. SHRI P. RAJAGOPAL
NAIDU; Will the Minister of ENER-
GY be pleased to state:

(a) the number of special agricul-
tural gchemeg ganctioned in Chittoor
district this year by the Rural
Electric Corporation; and

(b) the schemeg out of them which
are being implemented at present?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
Rural Electrification Corporation has
not so far sanctioned any special
agricultural scheme in Chittoor dis-
tiret during the year 1996-80, However,
eight such schemes had been sanc-
tioned during 1978-79, out of which
three were sanctioned during the
period Junuary-March 1979.

(b) ,The State Electricity Board
has intimated that all the three
schemes sanctioned in January-March
1979 are being implemented.
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Allocation for Srissilam FProject

361. SHRI P. RAJAGOPAL NAI-
DU: Will the Minister of ENERGY
be Pleased to state:

(a) the amount allotted for Srisai-
lam Project this year;

(b) when the project will be com-
pleted; and

(c) the amount of power to be
generated by the project?

THE MINISTER OF ENERGY
(SHRI P, RAHACHANDRAN): (a).
The Planning Commission has allo-
cated Rs, 38.38 crores in the 1979-80
Annual Plan.

(b) Unit I is expected to be com-
pleted in 1980. Unit-II, III and IV
will be completed at intervals of six
months from the date of completion
of Unit-I.

(¢) Four Units (4X110MW) are
expected to generate 3,135 Gwh energy
per annum in the initial phase.

T.V. station in Rayalaseema

362. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether there js any proposal to
start TV station in Rayalaseema; and

(b) if 80, when will 1t be started?

THE MINISTER QF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI). (a) and (b). Owing to
constraints on financial resources and
the low priority assigned to T.V. ex-

there 18 no proposal to get up
a T.V. station in Rayalaseema during
the current plan period (1978—88).

Steel Yard in Mandi Gevindgarh,
(Punjab)

363. SHRI P, RAJAGOPAL NAIDU:
Will the Ministey of STEEL AND
MINES be pleased to state:

(a) whether the Small Scals Indus-
tries Corporation i having a steel-
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yard m Mand1 Govindgarh in Punjab
State;

(by whether the corporation 1s
having a middleman contractor,

(c) if so, the name of the contrator,

(d) the amount paid by the Steel
Authority to the corporation per tonne
of steel handled, and

(e) the amount paid by the middle-
man contractor to the labourers per
tonne? T "

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA) (a) In their
capacity as the consignment agent of
the Steel Authority of India Lamated,
M/s Punjab Small Scale Industries
Corporation has a stockyard 1n Mandi
Gobindgarh

(b) and (e) 1t 1s understood that
M/s Punjab Small Scale Industries
Corporation have engaged M/s
Banarsm Das Ramj Das Iron & Steel
Rolling Millg as Labour and Transport
Contractor

(dy Rs 19/. per tonne

(e) The amount paid by the Labour
and Transpoitation Contractor to 1ts
workers vary from operation to opera
tion depending on the nature # and
guantum of work involved
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Raise in prices of Petroleum and its
likely effect on consumptiom

367. SHRI BEDABRATA BARUA:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Government are now
intending to further raise the price of
petroleum for consumers in the
country;

expectation that consumption would
come down due to higher prices; and

(d) what will be the percentage of
people whg would have to pay from
their own pocket, since vehicles run
on Government and company account
will not suffer the constraint of prices?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA). (a)
Various proposalg are under the consi.
deration of Government to meet the
situalion arising out of the recent
decisions of the Organisation of Petro-
leum Exporting Countries (OPEC) to
increase the prices of imported crude
oil and the consequent increases in the
prices of deficit importeq petroleum
products.

(by An increase in price not only
meets the additional cost of production
but also curbs consumption.

(c) Yes, Sir. A drastic price in-
creage tends to reduce consumption.

(d) This information is not available.

Reorganisation of D.A.V.P. system

368. SHRI AMAR ROY PRADHAN:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(c) whether it is a fact that Go-
vernment have decided to reorganise
the D.AV.P. system;

(b) it so, the details thereof; and
(c) it not, the reasons thereof?
THE MINISTER OF INFORMA-

TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) Yes, Sir.
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(b) As all the activities of DAVP
are centralised, the need to invest all
publicity operations with rural and
local relevance has become manifest.
Programmes are now proposed to be
originated from the regional centres
for g meaningful and effective pub-
licity, The details of decentralisation
schemes are &85 under:—

(i) Opening of three Regional
_ offices in East, West and South:

Each Regional Office wil] be mini-
ature DAVP equipped with the
facilities of studio, copywriting,
production of printed publicity
material, outdoor publicity, and
other anciliary services of finance
and accounts. A beginning is being
made with an office in Bombay.

(ii) Decentralisation of printing
in the area of the language:

DAVP undertakes printing of mate-
rial in 13 different languages. Most
of the printing work is centralised
at Delhi, Calcutta, Bombay and
Madras. It hag been decided to set
up 12 printing cells in 12 different
parts of the country for production
of the language version of our
printed publicity material in the re-
gion of the language,

(iii) Collection of addresses for
distribution of printed publicity
material: .

This operation at present is done
from headquarters. The Government
have decided to obtain the address-
es from the four regions (North,
East West and South) by placing
the staff in the regions.

(c¢) Does not arise.

Frogress in taking over TISCO

369. SHR1 AMAR ROYPRADHAN:
Will the Minister of STEEL AND
MINES be pleased to state: the latest
progress so far made in taking over
the TISCO?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
The matter is still recelving attention
ot the Government,
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'Betting up of a Radip station in
Sikkim

371. SHRI CHHATRA BAHADUR
CHHETRI: Will the Minister of IN-
FORMATION AND BROADCASTING
be pleased tp state:

(a) whether Government are consi-
dering to set up a Radio Station 1n
Sikkim; and

(b) if so, the details thereof?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. L. ADVAND: (a) Yes, Sir.

(b) The proposal is to sct up a
Radio Station equipped with a 20 KW
MW transmitter, permanent studios,
receiving facilitics and staff quarters
at Gungtok. The scheme is likely to be
completed during Sixth Plan period
(1978-83).

Recommendalions of the working
Group on coal and lignite

372. DR. P. V. PERIASAMY: Will
the Minister o2 ENERGY be pleased
to state:

(a) whether the working group on
coal and lignite appointed by the Gov-
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ernment under the Chairmanship of
the Secretary, Department of Coal
has submilted its report;

(b) if so, the principal conclusions
of the Working Group; and

(e) the stpes Government proposed
to take on the recommendations of the
Working Group?

TIE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
JANESHWAR MISHRA): (a) to (c).
A draft report has becn prepared. The
final report is yet to he prepared.

Restructuring of legal and judicial

373. SHRI BHAGIRATH BHAN-
WAR: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased tg state:

(a) whether jt is a fact that Gov.
ernment have any intention for res-
tructuring the 1legal and judicial
system and procedural laws and rules;
and

(b) if so, the details thereof?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S. D. PATIL): (a) and (b).
The lcgal and judicial system in the
country is basically sound and by and
large suitable. However, whenever
any shortcoming in an otherwise
sound system manifests itself measur-
es will be devised tg remedv it.

Guidelines to service chiefs for
foreign trips

374. SHRI BHAGIRATH BHAN-
WAR: Will tha, DEPUTY PRIME
MINISTER AND MINISTER OF
DEFANCE be pleased to state:

(a) whether Government have issu-
ed guidelines to service chiefs on
foreign trips; and

(b} if so, the details thereef?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM). (a) and
(b), Yes Sir. The general guidelines
for the geodwill visits of the Chiefs
of Staff to other countries have been
evolved from time to time. The guide-
lines relate to the factors to be kept
in view from Defence point of view,
the political and other considerations
while finalising list of countries to be
visited by them and spacing of these
visits during a particular year. The
Chiefs of Staff discuss the proposals
relating to their visits amongst them-
selves for purposes of co-ordination
well in advance.

Need for Large Sized Project of
Power Generation either im Saurash-
tra or North Gujarat

375. SHRI PRASANNBHAI MEH-
TA: Will the Minister of ENERGY
be pleaseg to state:

(a) whether it is g fact that the
State Government of Gujarat has
pointed ouy to the Union Government
that ail sources of generation are
located in South Gujarat and there is
no large sized project of power gene-
ration either in Saurashtra or in
North Gujarat;

(b) if so, whether this has resulted
in lack of balance, heavy loss of
transmission and high cost of trans-
mission;

(e) if so, whether in view of avail-
ability of free gas from Tapti High
fields and improved prospects of get-
ting larger quantum of gas, the State
Government feel that there is more
need and justification to establish a
Super Power Station based on gas
in Salirashtra;

(d) whether it is alsp a fact that
Gujarat State has already submitted

a proposal in this regard to the Cen-
iral Government; and

(e) what are the main reasons for
delay in taking a final decigion?

THE MINISTER OF ENERGQY
(SHRI P. RAMACHANDRAN): (a)
and (b). The mmjor power plants in
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Qujarat are located in South and
Central Gujarat and near Ahmeda-
bad at present, mainly in view of the
logistic advantage of transporfing
fuel to these sites. While power re-
quirements of Saurashtra-have to be
met by transporting power from
these sources entailing certain trans-
mission losses, this has to be consi-
dered in the overall context of opti-
mum location of power plants with
respect to load centres and sources
of fuel.

(c) to (e). No projeet report for
establishment of a large thermal
power station in Saurashira based on
utilisation of gas has been received.
However, Gujarat Government has
been presenting their case for ailoca-
tion of gas for power generation and
has alsp suggested wuse of gas for
power generation in Saurashtra in
view of the logistic problems of set-
ting up of a power station based on
coal there. These have to be consi-
dered in the small context of opti-
mum utilisation of gas. A Werking
Group to consider these aspects has
been,set up for this purpose by the
Ministry of Petroleum.

Coal Quota fo Gujarat State

376. SHRI PRASANNBHAI MEH-
TA: Will he Minister of ENERGY be
pleased to state:

(a) whether the State Government
of Gujara; has requested the Centre
for sanction of more quota of coal to
the State during the current financia
year; o

(b) if so, what is the quantity of
coal supplied to the State and to what
emtent they have demanded the in-
crease in coal supply;

(¢) how much increased quota has
:nee&n agreed to by the Gma;ernment;

(d) if not, the main reasons there.
for? AN

THE MINISTER OF STATx IN THE
MINISTRY OF ENERGY (SHRI
JANBSHWAR MISHRA): (a) and
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(b). No such separate overall guotas
are fixed for different States by the
Centre. Individua® consumers like
power houses, cement plants etc. have
to get their requirements sponsored
by different agencies of the Centiral
or State Government. For the move-
ment of soft coke, hard coke and
brick burning coal, where the con-
sumerg are far too numerous for in-
dividual sponsorship, the Railways
indicale certain ceiling for wagon
movement from time tp time. Sum
total of the programmes and depart-
ches to Gujarat for the last three
months are as foliows:—

Programme Despatches

{In thousand tonnes)

April, 1979 . B55°57 453720
May, 1979 . 83741 4boti0
June, 1979 63665 433-93

The Government of Gujarat has been
requesting for enhancement of the
linkages of coal for the power houses.

(c) and (d). The coal linkages for
the power houses in Gujarai were
increased from about 2.15 lakh ton-
nes per month for the October-Dec-
ember quarter of 1978 (o about 2.45
lakh tonnes per month during the
January-March 1979 quarter and
about 2.85 lakh tonnes per month for
June and Tuly, 1979, The Stale Gov-
ernment’s demand for June and July
1978 for the power houses has been
3.00 lakh tonnes. In addition, the
Western Coalfields Ltd. have offered
50,000 tonnes of coal to Gujarat per
month for April, May and June 1479
to be allocated to the needy consu-
mers for movement by road. .

Closure of Industries and Power
Plants due to Shortage of coal in
Gujarat

377. SHRI PRASANNBHAI MEH-
TA: Will the Minister of ENERGY
be pleased to state:

(a) whether it iz a fact that there
Aas been an acute shortage of coal in
Cujarat;

JULY 10, 1879
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(b) if so, whether it is also a fact
that this coal shortage has resulted
in closure of various of industries,
power plants, etc, during the months
of April, May and June, 1979:

(c) if s0, how much was the short-
age during these months;

(d) the reasons for shortage of coal;
and

(e) what steps are proposed to be
taken to supply the coal tp the State
of Gujarat by now?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (S4RI
JANESHWAR MISHRA): (a) and
(b). The production and available
pithead stock have by and large been
adequate to meet the demand of Gu-
jarat although marginal shortage
have been experienced in certain
areas due to constraints of coal trans-
portation and increased demand of
the State. No specific instances have
been reported to the Government re-
garding complete closure of any In-
dustry and power stations during
the months of April to June, 1979 al-
though reports of low stocks have
been received from power stations,
cement plants, textile industries etc.

(c) Programme and despatches of
coal to Gujarat State during the
months April to June, 1979 were as
follows:—

Month Programme Despatehes

Tn thousand tonr: )

April, 70 . . 655°77  453'20
May, 790 . . 63744 46ov° 10
June, 79 . . 636°B5  433-03

TotaL . . 1930°06  1347°23

(d) The main reasons for shortage
of coal are as follows:—

(i) The Coal production was
affected due to shortage of explo-
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gives, heavy abesenteeism and a
number of strikes in the mines of
MCL

(li) In certgin mines where pro-
duction levels are high, siding ca-
pacity iz inadequate to step up des-
patches.

(iii) Inadequacy of wagons in
S0me areas.

(e) Steps taken to ease the supply
position to Gujarat are as follows'—

(i) Daily coordination meetings
are hald with the railways at Nag-
pur and Bilaspur with a view to
optimise rail movement to Gujarat
Power Houses,

(l1) Gujarat State was offered
50,000 tonnes of coal per month by
road on ad hoc basis during Apnl
to June, 1879 for allocation to con-
sumers in distress.

() The shoriage in rail despat-
ches are made good by road re-
leases on request from the consu-
mers

(1v) Severa] short gestation pro-
Jects have been 1dentified for quick
step up in production.

Supply of Gas to Gujarat State

378 SHRI PRASANNBHAI MEII-
TA: Wil] the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pieased to state:

(a) whether 1t is a fact that the
State Government of Gujrat has re=
quested Centre for supply of associat-
ed gas and non-associated gas for the
petro-complex for new fertilizer units
and for on gomng demands of fert.li-
zer plants, existing industry and
power plants in the State;

(b) if so, whether they have point-
ed out to the Centre that the supply
of these gases have been inadequate;

(c) if so, what was the tota] quan-
tity supplied during the last financial
year; and how much more has been
demanded by them; and
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(d) what is the proposed quantity
of gas to be supplied to the State
Government during the cwrrent fin-
ancial year?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) Yes,
Sir.

(b) The State Government has re-
quested for additiona]l quantitieg of
gas from offshore fields

(c) During the last financial year,
i.e, 1078-79 about 726 million cubic
metres of natural gas was supplied by
ONGC to various industries in the
State of Gujrat.

The State has suggested that in the
first phase about 11.5 mem/day of
natural gas may be provided to Gu-
jarat from offshore fields for manu-
facture of fertilizers, petro-chemicals
etc. ag agamnst the requirement of 3 81
mem/day assessed by the Working
Group for Gujaray with which a re-
presentative of the State Government
was also associated.

(d) During the current financial
year, ie,, 1970180 ONGC proposes to
supply about 808 million cubic metres
of gas to various industries in Gujerat
ag per the existing contracts with
them.

Proposal to amend MLR.TP. Act

379. SHRI JYOTIRMOY BOSU:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether Government propose
to suitably amend the MRTP Act in
order that the MRTP Commission may
become an effective weapon to check
conceniration of economic power in
the private Corporate Sector.

(b) if so, what are the salient fea-
tures thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRIES OF HOME AF-
FAIRS AND IN THE MINISTRY OF
LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI S. D. PATIL): (a)
to (c). The Sacher Committee has
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made certain recommendations for
the amendment of MR.T.P. Act to
check the concentralion of economic
power in the Private Corporate Sec-
tor as well as to increase the powers
of the MRTP Commission. The re-
commendations of Sachar Committec
are presently under the active consi-
deration of the Government and ap-
propriate action, including legislative
amendment, to give affect to such of
the recommendalions, as are accept-
ed by the Guvernment, will be taken
in due course.

Take over of 0il India Limited

380. SHRI JYOTIRMOY BOSU:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state: .

(a) when exactly the talk for com-
plete take over of Oil India Limited
started;

(b)Y when a final agreement is ex-
pecled to be reached in this regard;

(¢) the reason why so much time
is being taken to reach an agreement;

(d) total profits earned by Oil India
Limited during the last three fnan-
cial years, year-wise; and

(e) total amount remitted abroad
by the company during the last three
financial years as (1) profit (2) divi-

JULY 10, 1978
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dend (8) royalty (4) Technica] fees
(5) interests and (8) Head Office ex-
penses?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) Ne-
gotiations with BOC for resolving cer-
tain disputes relating to the accounts
of Oil India Limited for the years
1971 to 1976 and for the take over of
whole or part of their interest in the
company slarted in September, 1976.

(b) The disputes relating to ite ac-
counts of Oil India Limited were re-
solved in August, 1877, It will take
some more time before negotiations
for the take over of BOC's interest
in OIL are finalised.

(c) It was decided to negotiate the
iake over of Assam Oil Company and
BOC's interest in ©Oil India Limited
simultaneously. The delay is due to
{he fact that necessary data for a pro-
per evaluation of the net worth of
Assam Oil Co. was not readily avail-
able. A number of income tax and
excise cases against Assam Oil Com-
pany were pending and their liabili-
ties in respect of these could not be
determined.

(d) Oil India Limited earned a pro-
fit of Rs. 432.28 lakhs in 1978. Their
accounts for the years 1977 and 1978
have not yet been finalised.

(e) The amounts remitted abroad

by the company during the last three
financial vears are as under:—

(Rupees in lakls)

1976-77 1977-78 1978-79
1. Interim dividends for 1974 and 1975 196+ 00
2. Final dividends fin 1471 10 1976 a4 8o
4. Interest 16-24 913 oo
4. Technical fees . . N . . 4366 5% 10057

. ———— . — | —

s S . . o —— e % o ot
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il Dentang for Finkshed Steel

881, §S4RI JYOTIRMOY BOSU
Will the Minister of STEEL AND
MINES be pleased to state:

(a) tota] assessed demand for fim<h-
ed steel as at the end of 1955-50
1060-61, 1965-86, 1068-89, 1073-74,
1975-768, 19878-77, 1977-78 and 1978-79;

(b) actual production during the
period referred to above;

(¢) total quantiy and value of stecl
impotted year-wise from 1976-77 to
1978-79 and [ust three months of the
financial year 1978-80, and

(d) factors 1esponsible for the cur-
rent steel c11514”

TiE MINISTER OF STEEIL. AND
MINES (SHRI BIJU PATNAIK)- (a)
tc (d) The informat.on 1s being col-
iected and will be laid on the Table
of the House

Electricity Supplied by DV(C te
West Beagal

382 SIIR1 DINEN BHATTACHAR-
YA Will the Minister of ENERGY
be pleased to state-

(a) whether the attention of Gov-
ernment has beep drawn to the sta-
tistics prepared by the Ministry in
April, 1979 showing that West Bengal
had an installed thermal and hyd:n-
electric power generation capacity of
1455 MW and Bihar had 845 MW

(b) whether Government are aware
that these figures are exclusive of the
capacity of DVC (1,421 MW) over
which neither West Bengal nor Bihar
has prionity claim but the Centie has,

(c) 1if so, the reaction of Govern-
ment thereto, and

(d) the average quantity of electri-
city supplied by the DVC to West
Bengal in 1977-78 and 1878-79 when
West Bengsl is suffering from severe
power crisis?

ASADHA 18, 1801 (SAKA)

Written Anbwers 246

THE MINISTER OF ENERQY
(SHRI P. RAMACHANDRAN) (a)
to (¢) The installed capacity—Ther-
mal and Hydro of West Bengal, Bihar
and D.VC. is as follows:—

West Bengl 1475 5
Bihar . By
Dpvae 1421°5

(d) The average quantity of elec-
tricity supplied by the DV C to West
Bengal 135 given below'—

1977-78  1978-79

(Tn million KWIH)

1. Saile to ennanme s

1892 660 1049° 416

2, Interconnection 72480 61+84B

195000 2011 263

Setting up of a New Unit by M/s
Bharat Flectromics Ltd.

383 SHRI DINEN BHATTACIIAR-
YA Will the DEFUTY PRIME MIN-
ISTER AND MINISTER OF DEF-
ENCE be pleased to state what steps
are being taken to set up a new unit
in West Bengal by M/s. Bharat Elec-
tronics Lamited?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE AND
IN THE DEPARTMENTS OF ATO-
MIC ENERGY, ELECTRONICS,
SCIENCE AND TECHNOLOGY AND
SPACE (SHRI SHER SINGH): There
1s no spectfic proposal for setting up
a new unit of M/s Bharat Electronics
Ltd (BEL) in West Bengal How-
ever, BEL, has submitted a proposal
for augmentatron of their equipment
production capacity, to meet the ad-
ditional requirements of Defence Ser-
vices, by setting up two new units.
Several State Governments including
West Bengal, have requested that one
of the umits may be set up in their
respective States. The question of
location of the umts will be consider-
ed at the time of taking a final deci-
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sion en BEL’s proposal, taking iuto
account all relevant factors.

Prepesal for Sponge Iron Plant in
West Bengal

384, SHRI SAMAR MUKHERJEE:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the Government are
considering to set up a sponge iron pant
in West Bengal;

(by if so, the details thereof; and
(c) if not, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
No, Sir,

(b) and (c). Do not arise,

Setting up of a Coastal-Based Stieel
Plant at Haldia

385. SHRI SAMAR MUKHERJEE:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the State Government
of West Bengal had requested for set-
ting up a coastal-based stee] plant
at Haldia which offers ready infra-
structure facilities with highly me-
chanised port for handling charges
for coal and iron ores; and

(k) if so, the reaction of the Gov-
ernment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA); (a)
Yes, Sir. Chief Minister of West
Bengal had some time back wrillen
to the Umon Minister of Steel and
Mines about the possibility of a steel
plant at Haldia,

(b) Location of future stcel plants
is 1o be based on techno-cconomic
considerations., Steel Authority of
India Limted have commissioned a
study on the input costs at various
port-sites including Haldia.

JULY 1, 1070
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Extraction of Quality Coal High
Sulphur Coul frem

886. SHRI SAMAR MUKHERJEE:
Will the Minister of ENERGY be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the re-
cent findings by a group of scientists
which will now help miners to extract
quality coal from high sulphur coal
which is abundantly found in the
north-eastern region of the country;
and .

(b) it so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
JANESHWAR MISHRA): (a) VYes,
Sir.

(b) The Indian School of Mines,
Dhanbad and the Bose Institute, Cal-
cutta are undertaking a sponsored
project of Central Mine, Planning and
Design Institute Lid. for desulphuri-
sation of high sulphur Assam coals
by bacterial means. The researches
so far carried out has enabled them
to identify a strain of bacteria which
can remove organic sulphur from
coal. Presently work is in progress
on optimising the conditions of de-
sulphurisation and identification of
more effective strains. However, it
is too early to plan the commercial
application of the technique.

Cases pending in High Courts

387. PROF. SAMAR GUHA: Wil
the Minisler of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether a large number of
cases are pending with various Hign
Courts in different States;

(b) if so, latest facts about such
pending cases and the break-up of
the cases lying with each High Court;

(e) facts about the number of cases
lying with the High Courts for over
three years;

(d) whether Government have
made any fresh assessment about the
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causes behind the delay in disposal
of the cases lying with the High
Courts;

(e) if so, facts thereabout;

(f) whether Government have
given any fresh attention tp reason-
ably reduce the period of disposal of
such cases by the various High Courts;
and t!

(g) if so, facts thereabout?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN)" (a) Yes,
Sir.
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(b) and (¢). The number of cases
pending as on 31-12-1978 amd cases
pending for more than three years on
that date in various {High Courts is
given in the attached Statement I

(d) and (e), The Law Commission
of India were requested to examine
the question and suggest measures
for expeditious disposal of cases in
the High Courts. They have submit-
ted a Report in this respect very re-
cently.

(f) and (g). Recent steps taken to
expedite the disposal of cases are
given in the attached Statement IIL

- Somemensd .
Numbe: of cases Number of cases
Name of the High Court pending on pending for more
q1-12- mf-mr;"aac

Allahahad 1,25.852 46,248
Andhia Pradesh | 20,050 343
Bomba 54,052 20,680
Calcutta 77,127 26,058
Delhi . 30,130 12,654
Gauhan ' 7125 2,540
Guijaiat 12,900 1,810
Himachal Pradesh 5.t 1,408
Jammu and Kashmu 6,340 6go*
Kamataka . 44,106 6,387*
Kemla 34,552 1,401
Madhya Piadesh . 43.200 12,431
Madras 50,156 4,510
Orisa 7,908 950
Patna | . . 35,814% 10,465%
Punjab and Haryana 98,278 16,745 |
Rajasthan . 22,050 8,500%
Sukkim 12

ToraL . . . 6,13,799 1,871,319

*Main Cascs only.
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Statement-II

The following steps have been
taken during recent years to expe-
dite the disposal of cases, namely:--

(i) On 1-4-1977 as against the
total number of 349 sanctioned posts
of High Court Judges omly 285
Judges were in position. The
States and the Chief Justices have
been asked to adhere to specified
time schedule for sending their
proposals and the Central Govern-
ment takes the initiative In asking
them to submit their proposals for
vacancies exising or about to occur.
The resylt is {hat on 4-7-1979 the
total number of High Court Judges
had gone up to 347, Besides 4 ad hoc
Judges have been appointed under
article 224A

(ii) Since 1-4-1877, the sanction-
ed strength of Judges has been in-
creased in the High Courts in res-
pect of which proposals were re-
ceived. This increase has been
made in the following High Courts
from the dates the posts are filled
upi—

Name of the Hieh Numbrmt  Number
Com of posts Inf
increased  appoint-
mente
made
against
new
posts,
Allahahad | . a9 7
Delhi . 6 ]
Ganhan 1
Himachal Paadesh 2 2
Karnataka 6 6
Madhva Pradech fr 1
Madras 3 3
Patna ‘ i 3 .
Rajasthan | 2 1
38 1]

JULY 10, 1879
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(ii1) Cases involving a common
question are bemng grouped toge-
ther by several High Ceurts so that
with one judgment the whole group
would be disposed of.

(iv) The Law Commission as well
as the Chief Juslice of India were
asked to make suggestions. The
recommendations of the Law Com-
mission and the Supreme Court
have been received.

Appointmenl of Class I ana Class IIT
officers

388. SHRI SHIV NARAIN SARSO-
NIA: Will the Minister of INFORMA-
TION AND BROADCASTING be
pieased to state:

(a) how many class II and III offi-
cers from Scheduled Castes and
Tribes are there in his Minietry and
ALR;

(b) how apprenticeships for Sche-
duled Castes and Scheduled Tribes
have been drawn training in his vari-
ous departments, and

(¢) how many non-regularised em-
ployees are in the Radio Station and
how many permanent Harijang are
working®in the Radio Stations?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVAND: (a) to (c). The mn-
formation 1s being collected and will
be laid on the Table of the House.

Grant of Petrol Pumps and Gas Agen-
cies to Scheduled Castes and
Scheduled Tribes

389 SHRI S§4IV NARAIN SARSO-
NIA: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS, be pleased tp state the number
of Scheduled Castes and Tribes grant-
ed Petrol Pumps and Gas agencies in
accordance with the policy declared
and where; figures may be given from
1960 to 1976 and 1877 1o May 197987

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): The re-
quisite information is being collect-
ed and will be lald on the Table of
the House.
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Filling of Reserve Posts

380. SHRI SHIV NARAIN SARSO-
NIA: Will the Mimnster of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state how many
reserved posts of Class I, II, I1l, officers
and others post down to Class III have
been filled fully in hus Mimstry and
attached offices and how many re-
served posts dereserved and under
what administrative procedure?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H N BAHUGUNA).

Department Department
of of

Petroleum Chen
and Te t

e —— e e m—— —_—-

(1) No of post reserveel
in Class T, 1LIIT
during 1978 (as on

1-1-1979} 3 19

(1) No of post filled 4 b
(i) No of post dc-

reserved Nal 1

The procedure laid down by the
Minstry of Home Affairs (Depart-
ment of Personnel and A.R.) 1s fol-
lowed for dereservations,

Allotment of Petrol Pumps to
Defence Personnel

301. SHRI SHIV NARAIN SARSO-
NIA- Will the Mimister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state how many
of the Scheduled Castes, Defence per-
sonnel officers or Indian other ranks
(LOR's) In the Defence Ministry
were 1ssued petrol pumps or gas agen-
cies for Disabled pértons during Indo-
Pak War or Indo-China War?

(SHRI H. N. BAHUGUNA): Only
Indian Oil Corporation (IOC) had

ASADHA 18, 1901 (SAKA)
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after Indo-Pak conflict in December,
1871, mtroduced a scheme of award-
ing their dealerships/distributorships
to disabled defence personnel, wi-
dows dependents of those killed or
missing 1n war and ex-servicemen.
The appointments were made on the
basis of nominationg received from
the Director General Resettlement
(DGR). Upto May, 1979, a total num-
heg- of 171 cooking gas distributor-
ships and 98 retail outlets have been
allotted to such personne! Prior to
December, 1971 also, 25 ex-service-
men were awarded cooking gas distri-
butorships.

DGR did not distinguish among
their nominees whether they belong-
ed to Scheduled Cas“e/Scheduled
Tribe category or not. Accordingly,
no separate records for such disabled
defence personnel or widows/depend-
ents belonging to Scheduled Castes/
Scheduled Tribes have been main-
tamned

Crude Storage Capacity in Coastal
Areas

392 SHRI A R BADR] NARAYAN:
SHRI R. V SWAMINATHAN:
SHRI P. M SAYEED:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

{a) whether a mninr investment of
Rs 300 crore 1s being contemplaied
for a five fold increase in the crude
storage capacity 1n r;oustal areas;

(b) if so, whether this proposal was
under the consideration eof Govern-
ment for long,

(c) whether the present storage capa-
city of 18 days 18 fo be raised to 80
days, and

(d) whether any final decision has
been arrived at?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N BAHUGUNA): (a) No,
Sir
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(b) Does not arise

(e¢) There iz a proposal to augment
storage capacity for crude oil and
petroleum products equivalent to 90
days consumption,

(d) No, Sir.

Staggering of Power on Statutery
Basis

393. SHRI A, R, BADR] NARA-
YAN:

SHRI M, V. CHANDRASHE-
KHARA MURTHY:

SHRI P. M, SAYEED:

Will the Minister of ENERGY be
pleased to state:

(a) whether State Governments
were asked to consider the possibility
of enforcing staggering of power on
a statutory basis;

(b) if so, whether in ‘niz regard
Union Minister in this regard Union
Minister had made proposals to the
State Government;

(e) if so, what were the details of
the proposals made by the Union
Minister; ang

(d) how many States have accept-
ed the proposal?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
Although certain guidelines on the
effective use of power supply con-
sistent with inter se priority of the
various consumers, including stag-
gering of holidays/closed days, sug-
gestions for incentives to shift work-
ing from peak-hours to off-peak
hours, were issued to the State Gov-
ernments, no reference was made to
the State Governments for enforcing
staggering of power on g statufory
basis.

(b) tu (d)., Question does not
arise.

JULY 18, N78
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Agitation by Confidential Steno-
graphers of Bharat Petroleum
Corporation

394, SHRI MANOHAR LAL:
SHRI K, LAKKAPPA:
SHRI R, L, P. VERMA;

SHRI BHANU KUMAR
SHASTRI:

Will the Minister o PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased tp state:

(a) whether Government aie aware
that the Confidentia] Stanographers
of Bharat Petroleum Corporation
have been agitating for equal status
with Lady Stenographer; in regard
to their salaries and perquisites and
if so, details thereof,

(b) the action taken by the Mana-
gement of the Company to bring
about parity between the two cate-
gories and if not, reasons therefor;
and

(c) the action Government propose
to take in the matter?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N, BAHUGUNA): (a) Yes,
Sir. Confidential Stenographers of
Bharat Petroleum Corporation, have
m the past represented for equal
status with Lady Secretaries.

(b) Confidential Stenographers are
in clerical category whose conditions
of service are settled through the pro-
cess of collective bargaining with
Unions, whereas Lady Secietaries are
in the Management cadre, Since the
conditions of service of bargainable
categories are not comparable with
Management category, the question
of parity between two categories does
not arise. However, after the take
over of the Company by Government,
Secretarial posts in the Management
cadre have been thrown open to both
men and women ang there is no dis-
criminetion on grounds of gsex for
thege posts,
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(¢) Doeg not arise in view of ans-
wer against (b) above,

Minister
Recorded by Lucknow T.V. Centre

395, SHRI P. K, KODIYAN: Will
the Minister of INFORMATION AND
'.BROADCASTING_ be pleased to state:

(a) whether his attention has been
drawn to a report in the ‘Indian
Express’ of 17th June, 1979, tihat
Lucknow T.V. Centre has recorded
‘interview with Finance Minister of
U.P. Shri Madhukar Dighe for tele-
cast on June 2, 1979.

(b) whether it is a fact -that the
recordeq interview was not telecast
on 2nd June, 1979;

{c¢) if so, the reasons;

(dy whether a copy of the text of

~his recorded interview will be placed

on the Table of the House;

(e) whether the Minister has re-
ceived any comminication frem the
Finance Minister in this connection;
and

(f) whether the censor instruction
came in the way of telecasting the
interview? -

THE MINISTER OF INFORMA-
TION AND BRCADCASTING (SHRI
L, K. ADVANI): (a) Yes, Sir: (The
report on this subject appeared in the
‘Indian Express’ of 16th June, 1979),

(by and (c). The interview with
Shri Madhukar Dighe, Finance Min-
ister, UP., was on the U.P. Govern-
ment’s policy on salegs tax ang the
agitation by traders on this issue. It
carried, at one point, a personal re-
ference to the President of the UP
Vyapar Mandal, which seemed to con-
travene the guidelines embedied in
the AIR/Doordarshan Code. It was
suggested to the Minister that he may
agree to the omission of the reference,
Shri Dighe declined and the infer-
view could not, therefore, he tele-
cast on 2-6-79. Later, nowever, Shri
Dighe agreed to record a talk on the
same subject on 3-6-79 over All India
Radio, *which was filmed by Door-
1466 1LS—9,
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darshan Kendra, Lucknow and was
telecast from that Kendra the same
date at 8-10 p.m.

(d) A copy of the text of the re-
corded interview is laid on the Table
of the House, [Placed in Library.
See No. LT-4597/79]_

(e) Yes, Sir.

(f) No censorship exists in the pro-
gramming of Doordarshan, which is
governed only by the principles em-
bodied in the AIR/Doordarshan Code
and guidelines laid down from time to
time for ensuring impartality, fairness
and balance in programmes,

MNegotiations beiween India and
Britain for Purchase of Harriers

396. SHRI KANWAR LAL
GUPTA.:
SHRI SUKHENDRA SINGH:
DR. BIJOY MONDAL:

Will the DEPUTY PRIME MINIS-
TER AND MINSTER OF DEFENCE
be pleased to state what is the result
of the final round of the negotiations
between India and Britain for the
purchase of Harriers for aircraft car-
rier, Vikrant?

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): The final
round of discussions for the purchase
of Sea Harrier aircraft for the Indian
Navy js yet to take place. The nego-
tiations are however in an actva.nced
stage.

Cases against Swadeshi Polytex
Limited
397, SHRI C. K, CHANDRAPPAN:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed lo state:

(a) whether it is a fact that the
Company Law Board hag found prima
facie cass against the Swadeshi Poly-
tex Limited belonging to Jaipuria
group of industries and served show
cause notice on them;

(b) whether it is also a fact that
the said company has been accused
of evasion of excise duties to the
tune of several crores of rupees and
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notice has been issued against them
by the Collector of Central Excise,
Kanpur;

(c) if so, at what stage the cases
are at present and the detajls of the
cases;

(d) whether it is a fact that the
Jaipurias are trying to influence
people in ‘high places’ to escape from
the cases; and

(e) if so, what guarantees are made
so that no undue influence will be
brought in by the company; and they
escape?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S, D. PATIL): (a) Yes, Sir.

(b) As the subject of cxcise duties
is the concern of the Ministry of
Finance, attention is invited 1o the
information furmished in reply to Un-
starred Question Nos. 6393 and 7857
by the Deputy Prime Minister &nd
Minister of Finance in the Lok Sabha
on 6th April, 1879 and the 20th April,
1979 respectively. Attention 1s also
invited to the proceedings of the half-
an-hour discussion in the Lok Sabha
held on 10th May, 1979 anising out of
the reply given by the Minister of
Law, Justice ang Company Aflairs

to Unstarred Question No, 3030 on’

13-3-1979.

(¢) So far as the proceedings under
Seciion 408 of the Companies, Act,
1856 under which show cauge notice
has been 1ssued to the Company, are
concerned, the Company Law Board
has part-heard the concerned parties
and further hearing to the parties 1s
scheduled to be given shortly. Ag for
the excise cases referred to in part
(b), according to the infurmalion
obtained irom the Ministry of Fin-
ance, the adjudication proccedings
are reported to be still pending,

(d) No, Sir,

(e) Does not arise.

Proposal to set up a New Unit of
Hindostan Aeronautics in Punjab

398. SHRI C, K, CHANDRAPPAN:
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‘Will the DEPUTY PRIME MINISTER
AND MINIGTER OQF FINANCE be
pleased to state:

(a) whether it ig a faet that the
Government are thinking of setting
up a new unit of the Hindustan Aero-
nautics in Punjab to manufacture
avionies for the Jaguar Aijrcraft,
while the existing capacity of the
Hyderabad division of the Hindustan
Aeronautics are not fully utilised; and

(b) if so, the rationale behind the
decision?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
AND IN THE DEPARTMENT OF
ATOMIC ENERGY, ELECTRONICS,
SCIENCE AND TECHNOLOGY AND
SPACE (PROF, SHER SINGH): (a)
and (b). The question of undertaking
manufacture of new ranges of equip-
meut of Jaguar Aireraft at a separate
factory rms-g-vis at an existing faclory
1s still under consideration of Gov-
ernment, The selection of g site
would be entrusted to Hindustan
Aeronautics Limiteg after the need
for settng up of an independent fac-
tory 1s established,

Drilling Operations in Tamil Nadu
Region
399, SHRI P. S. RAMALINGAM:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) the range and extent of ex-
ploratory drillingg for oil carried out
now 1n various parts of the ccuntry
and the prospects of discovery of new
deposits; ang

(b) the present state of drilling
operations in Tamil Nadu Regiom
particularly in Cauvery basin and the
reasons why deeper drilling cannot
be resortnd to in the face of unmis-
takable evidence of considerable de-
posits in that region?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a)
ONGC is presently carrying out
exploratory drilling in the states of
Gujarat, Assaem, Tripura, West Bengal,
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Uttar Pradesh and Andhra Pradesh
by deploying 32 deep drilling rigs
Besides these oun-land areas eaplo-
ratory drilling 1s also bemng carned
out 1n the offshore areas in the
Arabian sea and Palk strait by three
driling rigs The explorat.on work
both in onshore and offshore areas 1s
being undertaken according to geolo-
gical priort es ascertained Ly various
studies ang surveys carried out The
exporatory plans formulated for the
five year period starting trom 1878-79,
cnvisage directing exploratory efforts
not only i1n the two known o1l bear-
Ing basins namely Cambay and
Assimn-Arakan basins but also 1n
ecrtain new areas 1n West Bengal and
¢vastal Andhra Piadesh which are
considered to be prospective In off-
shore areas exploration will be ex-
tended to east coast and Andaman
offshore It 1s propospd to increase
progi essively the number of rigs and
also the number of geo-exploratory
survey parties ip cover more areas

It 1s planned to prove above 115
mi'hon tonnes (65 million tonnes
from Onshore and 50 million tonnes
from Offshore) or additional recover-
able reserves of vil/gas durng the
period 1978-79 to 1983-84

(b) Presently no dnlling 1s pro-
posed 1n the onland Cauvery basin
areg of Tamil Nadu During 1879-80
field season 1t 1s proposed to deploy
3 seismic parties in Tamil Nadu to
carry out systematic surveys of the
Anvyalur Pondicherry Thanjavour and
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Ramnad sub-basins, to delineate pros.
pects for testing by exploratory dril-
ling No unmistakiahle evidence of com=
mercial o1] deposits hag been found 1n
the Tamil Nadu Region of Cauvery
Basin so far by ONGC Only indica-
tions of some non-commereial o1l had
been obtained from the two of the
wells drilleq 1n Karaikal area

Rise in the price of Steel

400 SHRI HUKAMDEO NARAIN
YADAV Wil the Minister of STEEL
AND MINES be pleased to state

(a) the extent to which price of
Steel, per tonne was increased dur-
ing the period 1875 to 1978 and when
it price was increased and the cau=
ses thereof, and

(b) the shor'fall mn  production
vear-w se during the above period,
and the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA)
(a) Prices of different categories of
ateel plants during the period from
1975-T6 to 1978-79 15 given below
Broadly there was ne shortfall dunng
the year 1975 76 and 1976-77 —

(b) Production of saleable stgel
ms-a-1is the targets and shortfall/
excess 1n production at the integrated
sieel plants during the period from
1875-76 to 1978-T9 is gaven below
Broadly there was no shortfall during
the year 1975-76 and 1976-77 —

Production of Saleable Steel

{ 0oo tonnts)

Vear Actual Fxcuos (+)]
Year Tag Shortfall ( ~)
su 5700 779 ()70
96 6365 B2 (1) 457
1977-7 7373 6894 (= )a79
1978-79 76 6501 (—=)10fg

The production of saleable steel n
1977-78 and 1878-79 was adversely
affected by a number of factors The
main factors were problems relating
to supplies of coking coal both n
terms of quantity and qualty, short-
age and frequent restricions/fluctua-
tions m power supply, mndifferent in-
dustria] relations n some of the

plants, unprededented rams and
floods 1n West Bengal in September
1978 resulting 1n flooding of coai
fields as well as Durgapur Steel Plant
and affecting the rail movement and
cntical position of some raw mate-
rials at some of the plants in 1978

caused by movement bottlencks
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12,05 hrs.

PAPERS LAID ON THE TABLE

Buncer EsTIMATEs oF DAMODAR
VaLLey CORPORATION FOR 1879-80

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
JANESHWAR MISHRA): I beg to
lay on the Table a copy of the
Budget Estimates (Hindi wversion)*
of the Damodar Valley Corpuration
for the year 1879-80, under sub-sec-
tion (3) of section 44 of the Damodar
Valley Corporation Act, 1948, [Placed
in Library. See No. LT-4975/79,]

NOTIFICATION UNDER ESSENTIAL CoM-
MODITIEs ACT

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): I
beg to lay on the Table a copy of
Notification No, 8.0.. 258(E) (Hindi
and English versions) publisheg in
Gazette of India dated the 7th May,
1979, requiring the use of all cate-
gories of steel to conform to condi-
tions governing their acquisition with
a view to checking mis-utilisation,
under sub-section (6) of section 3 of
the Essential Commodities Act, 1955,
[Placed is Library. See No, LT-4576/

7.] E L)

NOTIFICATIONS UNDER HIiGH COURT

Junges (CONDITIONg OF SERVICE) AcT,

UNDER SPECIAL COURTS ACT AND UNDER
COMPANIES ACT

THE MINISTER OF STATE |IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRIL S. D, PATIL): I beg to lay
on the Table:—

(1) A copy each of the following
Notifications (Hindi and English
vergions) under sub-section (8) of
section 24 of the High Court Judges
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(Conditions of Service) Act,
1954: —
(i) The High Court Judges
Travelling Allowance (Amend-
ment) Rules, 1879, published in
Notification No, G.S.R. 502 in
Gazette of India dateq the T7th
April, 1979,

(ii) The High Court Judges
(Amendment) Rules, 1879, pub-
lished in Notification No, G.S.R.
562 in Gazette of India dated the
21st  April, 1979. [Placed in
Library, See No, LT-4577/79.]

(2) A copy of Notification No.
SO 323(E) (Hind: and English
versions) publisheg in Gazette ot
India daied the 30th May, 1979,
regarding establishment of Special
Courts, under section 13 of the
Special Courty Act, 1979, [Placed
in Labrary. See No LT-4578/79.)

(3) A copy of the Cost Account-
ing Records (Tractors) Amend-
ment Rules, 1879 (Hindi and Eng-
lish versions) published in Noti-
ficatton No, G.S.R, 660 in Gazette

of India dated the 12th May. 1879,
under sub-section (3) of seclion
642 of the Compames Act 1856,
[Placed in Library Se¢ No. LT-
4579/79.]

STATEMENT RE, MARKET LOANS FLOATED

BY CENTRAL GOVERNMENT AND NoTI-

FICATION RE. TYEAR NATIONAL RURAL
DEVELOPMENT BONDS

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): I beg
to lay on the Table:—

(1) A statement (Hindi and
English versions) indicating the
result of market loans floated by
the Central Government in May
and July, 1879. [Placed in Library,
See No, LT-4580/79.]

*English version of the document was laid on the Table on the 15th

May, 19878,

A
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(2) A copy each of Nohfication
Nos, G.SR 388(E) and 380(E)
(Hind: and Englsh versions) pub-
lisheq 1n Gazette of India dated
the 22nd June, 1978, regarding
1ssue of 7—VYear National Rural
Development Bonds |[Placed 1n
Library See No LT-4578/79 ]

ASSENT TO BILLS

SECRETARY Su, I lay on the
Table following three Bills passed by
the Houses of Parliament during the
last scssion and assented to since a
rcport was last made to the Huuse
n the 18th may, 1979 —

(1) The Additional Dulies of
Excise  (Goods of Special
Importance)} Amendment Bill
1979

(2) The Union Duties of Excise
(Dastribution) Ball, 1979

(3) The Goa Daman and Duu
Appropriation (Second Vote
on Account) Bill, 1979

2 Sir T ‘alo lay on the Table
coples, duly authenticated by the
Secrctary-General of Rajya Sabha,
of the following six Bills passed by
the Houses of Parhament during the
last session and assented to since a
report was last made to the House
on the 18th May, 1979 —

(1) The Estate Duty (Distribu-
tion) Amendment Bill, 18979

(2) The Salary, Allowances and
. Pension of Members of Par-

lLiament (Amendment) Bill,
1979
(3) The Kosangas Company

(Acqusition of Undertaking)
Bill, 1979

(4) The Parel Investments and
Trading Private Limited and
Domestic Gas Private Limit-
ed (Taking Over of Manage-
ment) Bill, 1879

(5) The Inter-State  Migrant
Workmen  (Regulation of
Employment and Conditions
of Services) Bill 1979

(6) The Haryana and Uttar Pra-
desh (Alteration of Bounder-
1es) Bill, 1979

1207 hrs

MOTION OF NO-CONFIDENCE IN
THE COUNCIL OF MINISTERS

MR SPEAKER I have to inform
the House that I have received a No-
tice of Motion of No-Confidence 1n
the Council of Ministers under rule
198 from Shr1 ¥ B Chavan The

notice as shghtly edited reads as fol-
lows

“This House expresses its want
of confidence in the Counal of
Ministers

May I request those Members who
are n favour of leave being granted
to this Motion to rise 1n theur places?

Several hon Members rose i thewr
seats

MR SPEAKER The required
number 1s there Therefore the lease
1y granted May I ask the Govern-
ment as to when this motion mught
be taken up?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA) It ean
be taken up at any tume Perhaps,
it may be put for tomorrow and the
number of hours may be fixed

SHRI YESHWANTRAO CHAVAN
(Satara) It mav he taken up tomorrow
or next week, I have no objection

SHRI RAVINDRA VARMA: Butl
we would like to complete the discus-
sion and voting on this motion 1n
this week iteslf,
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-

SHRI M. N. GOVINDAN NAIR:
(Trivandrum): After all, now 1t is
mainly for you and the Government
side to decide whether discussion
should be teken up. But I have to
point that wlhien a No-Confidence Mo-
tion is accepted, the discussion should
stait as early as possible and no Gov-
ernment with any sense of honour
would like to postpone it.

MR SPEAKER: We are only consi-
dering the convenicnce,

SHRI M. N. GOVINDAN NAIR:
Generally it is uplo you and the Gov-
ernment to decide whetha you can
hace the discussion after a week.

MR. SPEAKER' I amn fixing un the
time Tor tomorrow.

ot wirem At (WgTT) 0 T
wer, FACYT A AfFT W 7 oA
T oA ¥ OAM A

WeyR AWATY ¢ WA q0d A TA A J
Aqr, A1 A T FOT

of T arvgw (T ) 0 mew
"grg L L (I OTT) L.

MR. SPEAKER May 1 animim you
that I would like to meet the lcaders
ol the parhies and proug il ot
330 pm. doday so that we may ux
up the time and other matiers?

THE PRIME MINISTER (SHRI
MORARJI DESAI): Sir, T may tell
you that it can start right now.

PROF. P. 'G MAVALANKAR:
(Gandhinagar): Sir, on a point of
order You have just now recad out
the motion of no-confidence in the
Council of Ministers, as given notice
of by Shri Y. B Chavan The requir-
ed number of Members got up and 1t
was agreed that the House will dis-
cuss 1t. If you see the past practice in
this matter, the hon. Prime Minister
has himself gone on record that when
ever a no-confidence motion has been
admitted, no time should be wasted
between the admission of the motion
and its discussion.

.

MR. SPEAKER:
provides for ten days.

The rule itself

PROF. P. G. MAVALANKAR: You
were saying that at 3,30 p.m. you will
meet the leaders of varivus groups.

What are you going to dis:uss—aliot-
ment of 15 or 20 hours?

MR SPEAKFR-
provides for 1i,

The rule 1tself

PROF I G. MAVALANKAR:
Trere 15 no wule for discussion bet-
ween Jeaders of various groups about
o nn-confidence motion.

MR SPEAKER: Only for fining of
the time.

PROF, P. G. MAVALANKAL: Do
not leave 1t 1n the party leadei-. That
is not the practice. . iInterrieptions)
You are creatimg a new practice

MR SPEAKER: I am ~leclly
going by the rules The rules provide
for that . (Inferruptions)

s} T AeEm ;AR AT O A2 §
fr oo 2w 7 ¥ o owfw rrra’fz TN AR
LW HEEIFESLE ) A AT A T v am
S0 gUEET 7E AW | SufAn TE a7 {TREwA &
fem mwg a3 wm o wgw fafawer 4 @A
A Farrrir ¢ wams

MRt SPEAKEH 1 am nol posiponing
the discussion Nething of that sort
1 nizs b 1t up o tomorrow

SIRi RAJ NARAIN- It ean be dis-
russed withm fen days.

SHRI r VENKATASUBBAIAH
(Nandyaly- Wnat 15 the mecting tox?

MR SPEAKER For fixing the time.
It wall Le taken up tomorrow.

SHRI SHYAMNANDAN MISHRA
(Begusara1): Sir, 1 am rismg on a
point of order. Twice it has happened,
during the last sessien and again today,
that the Chair has been put in a very
awkward situation. The Chair will re-
call that during the last session it had
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‘fixed in the Business Advisory Com-
mittee the discussion an a No-Confi-
dence Motion on Saturday. The
Prime Minister, with great alacrity,
came and said that he wanted the
metion to be taken up here and now,
at that time, when the Chair had al*
ready told the House that the discus-
sion will take place on Saturday. Again
today, when the Government was in a
state of extreme indecision, and the
Minister of Parliamentary Affairs said
that the discussion could be taken up
tomorrow cr the day after, and the
Chair. ... (Interruptions) Please wait;
this is the mismanagement of the party,
which has led up to this situation.. Sir,
the Minister of Parliamentary Affairs
told you that the motion could be
taken up tomerrow or the day after.

MR SPEAKER: Any time, even
tomorrow.

SHRI SHYAMNANDAN MISHRA:
But he mentioned tomorrow, Please
look at the record. Then the Chair said
that the Chair would hold a meeting
of the leaders cf various groups.

MR. SPEAKER: You have not under-
stood me. You are misquoting me. I
said: the discussion. will start tomorrow
for 'the arrangement of other matters
I will meet the leaders of groups.

SHRI SHYAMNANDAN MISHRA:
Am I misquoting you? I am not.

MR. SPEAKER: You are, Please see
the record. What I said was that the
No-Confidence Motion would be taken
up tomorrow.

SHRI SHYAMNANDAN MISHRA:
I was going te proceed to say what

you have said. But you stopped me
in the middle.

MR. SPEAKER: Nobody could stop
you. g

SHRI SHYAMNANDAN MISHREA:
*The Chair could not speak untruth
because it has g#==, sad4ig above it.

MR. SPEAKER: I suppose it is for
everybody; not only for me but for
everybody.

political crists in Mizoram (CA)

SHRI SHYAMNANDAN MISHRAY
So, you in your wisdom had told the
House that you would call a meeting
of the leaders of the opposition, of
various parties and groups here, o
decide about the time, the hours for
discussion and So on, In the meantime,
again the hen. Prime Minister comes:
and says that the motion could be taken
up here and now. That places the
Chair, again for the second time, in an
extremely awkward situation. That
should not happen again. That is
what I have to say.

MR. SPEAKER: This is no point of
order. I have made it clear that the
metion would be taken up tomorrow.

SHRI MORARJI DESAI: May I say
I would not have got up and said it?
But the Leader of the CPI said that it
must be taken up immediately. I said:
I have no objection, it can be done
now. I am not interested in keeping
this Government in office if there is a
No-Confidence Mection. So, let it one
decided qulckly

MR. SPEAKER: 1 have already fixed
it up for tomorrow. I must give notice
to the other party people to get ready.
So far as time and other matters are
concerned, I am meeting the leaders of
parties and groups at 3.30 p.m. today.

——y

12.12 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED SERIOUs POLITICAL CRISIS IN
MizoramM AND GOVERNMENT'S DECISION
TO BAN Mi1zo NATIONAL FroNT

SHRI VAYALAR RAVI (Chirayinkil):
I call the attention of the Minister of
Home Affairs to the reported serious
political crisis developing in Mijzoram
and the decision of the Government fo

"ban Mizo National Frent and arrest its

leaders.

ATw oA (7 ar) o omeam
#giEm &ir wgwe dE\r 7 3 %Erg%n%
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MR SPEAKER Mr Raj Naran, we
are on Culling Attention now Please
pt down.

=t Wit oW W (797T)

MR SPEAKER [ am not concerned
about it 1 do not belong to any party

st amrgr fag  (TOTHY) 4@

qrern et & s @rdt Fgae

& fav ar W@ g W aqar el aeas
i fav sq 7

MR. SPEAKER 1 have alreudy fixed
up the time Don't recerd

SHRI RAJ NARAIN®***
SHRI MANI RAM BAGRI ***

MR SPFAKER You can mention all
that tomorrow

SHRI RAJ NARAIN Why tomorrow?

MR SPEAKER There are procedures
to be tfollowed We have to check up
and 1nterm the other partfes regarding
the procedure to be followed

st grmee e ;o w9 dfas fgen
T ¥ Frert s 0 & @ oadr wforw
41 w3

MR. SPEAKER' Because I have al
ready gone to the Calling Attention
You cannot disturb now

(Interruptionsg) ***
THE MINISTER OF HOME

AFAIRS (SHRI H. M, PATEL): The
Government of Indig take a serious
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view of the recent developments in
Mizoram,

Soon after the mid-term elections 'n
the Mizoram Assembly which were
completed peacefully during the last
week ot April 1979, the Mizo National
Front 1ssued “Quit Mizeram Notice'
i{o all non-Mizos. The ‘Notice’ requir-
ed all non-Mizos to leave Mizoram by
1st July 1979

In pursuance ot this Notice, some
aimed underground ot the MNF kid
napped and killed Shnm R C Chau-
dhary, a Sub-Divisional Officer, PWD,
Mizoram, on the 13th of June 1974 On
the 231d ol June, MNF underground
fired on the Mizoram Police guard st
the State Bank of India Branch n
Saitul causing njury to one constable
In anothe:r incicent at Kolas'b on the
1st of July 1479 {iwo Jawans ot the
CRP were killed and two injured In
addition four more iiclent incidents
took place soon thereafter on 1st and
2nd July 1 which the MNF undet-
ground opened fire on security forces,
though fortunately no loss of 1ic has
been reported

The siluation was discussed by me
with the Chiet Minister of Mizoram on
drd July, 1979 As a result of these
discussions, security measures have
been further intensified 1n Mwzoram and
in consultation with the Ministry ot
Defence, the strength of the security
forces has been suitably increased to
deal with the situation firmly Orders
suspending the operations by securily
forces in Mizoram have also been re-
voked.

MNF and 1ts allled organisations
were declared unlawful under the Un-
lawful Activities (Prevention) Act,
1967 on the Tth of July. Shr1 Laldanga,
President of the MNF has been taken
into custody on 8th July 1979. The
reasons which led the Government of
India to take these measures are:

Mizo National Front had openly
declared as its objective the forma-

“ese Not recortled.
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tion of an independent Mizoram cpm-
prising the Umion Terrnitory of Mize-
ram and the adjacent Mizo and Kuk!
inhabited areas ot Mampur and
Tupura In furtherance of 1its ob-
jective 1t has been employing an
armed force namely the so-called
Mizo National Army to attack the
Securilty Forces and the Civil Gov-
ernment and the citizens 1n the Union
Territory of Mizoram Cachar Dis
t11ct of Assam and Mampur nd
indulge in acts of arson loot and
intimidation and in pursuance of its
aloresaid objective 1ssued netices o
all non Mizos to guit Misoram bv Is!
luly 1979 and 1n 1 b d fo enforce tne
said notue the members of the Front
have tiken recourse to violince and
murder It has maintained contacts
with foreign countries through its
organssations ind amed force with a
view to securing financial assistance
and assistince by way of irms egulp
ment nd lrunng ilor the <o cilled
Mizo National Army and has secur-
<l such ssistince As a scauer o
the kiling of Shin R C Chaudhacy
mm Mizoram there wert disturbances
in Silchar wh th resulted 1n the un-
fortunate death of three Micos and
injury to ) others The Government
ot Assam have tikeg suilable action
to movide security lo Mizis in Sal
char In Muzoram also suitable
measures have been taken to oroteet
lLife and property of non-Mizos

It 15 unfoitunite that
swided elcments 1n Mizortam have
chosen to disturb  the atmosphere of
peace and tranguilily which had te-
turned to Mizoram affer years of sirife
and wviclence The Government .s,
however determined to see fhat such
elements are not allowed to disrupt
the normal Life ot the Union Territory

and to harass and intimidate the law
abiding citizens

somie  mils

SHRI VAYALAR RAVI The pro
blems of the northeastern States need
a national approach, and not a partisan
approach The Congress Party all the
time tried tc adopt such an approach
I do not want to go into the historical
background of the whole problem, but
I wish the Janata Government under
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stands in proper perspectiie the pro
blems of the ncrtheastern sister States
especially the tribal States If I may
say so, it shows the 1gnorance and the
indifference of the Janata Party Gov-
ernmen{ They showed callous 1ndif
ference to the problems of the eastern
States and thal resulted 1n a gun batile
between the people of Mlzoram and the
ferces which you have employed there
The previous Government tried their
level best to find a political solution
and they managed to get these States
onc by one to fall in Lhne with the
national main stream  As a result ot
then eflorts, in July 1976 the same
person the leader of Mizo National
Front who 1s now under detention
Mr Laldenga came 1o Delhi and entered
inlo an dagreement with the Government
of India that he will work within the
iframework of the Constitution He
was staving 1n Delln  What happened
later 1s tc be examined Why dd the
whole thing go off’ Mr Patel has to
explain that to the House Mr Lal-
denga expressed a fear when Mr
Charan Singh wag the Home Mimis-
tes Mr Moraiyn Desar and Mr
Chatan Singh started a dialogue with
Mr Laldenga You have to explamn
a5 to why that dialogue could not pe
continued to remove the apprehen-
siong which have been created in the
mund of MNF Leader and the people
of Mizoram

LCverv action thal has Leen taken
from Delh: during Janala tuikk has
created apprehension in the minds of
the tribals I will point them out rre
by ene I am nol accusing you You
must understand the problems Furst,
a Religion Bill was ntroduced by a
prominent Member of the Janata Party
and that has created a panic amongst
the Christians Their taith in religion
1s being encroahced upon by the au-
thonity of the Central Government
Neither you nor the Prime Minister
did anything to remove the apprehen-
sion Then demolition of churches—
my friend from Arunachal Pradesh
raised the whole 1ssue the floor
of the House This ke wnd fire
You must know thewr feblings
Peaple of every region have
a feeling for their language. Fanatip.
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ism is being shown by the Javnata
Party Government. Declarations are
being made that Hindi will be impos-
ed, The Prime Minister, when he went
to the eastern region, declared that
Hindi will be impesed. Such things
will create panic. Then the issue of
banning cow slaughier. We warned
you that it will create tension. The:e
are many people who eat beef. By
banning cow slaughter, you are <en-
_croaching not only upon their faith in
religion, but also upen their food
habits. Is it the way to rule the coun-
try? You are the majorify party. Yeu
must aclommodate the sentimenis of
the minorities, of the Tribals of thus
country. Unfertunately, you fail to
understand their problems. That has
erupled a rebellion today. You have
admitled whal happened in Silchar,
You know that happened during
Assam-Nagaland  border clash. You
visited Gauhati. What happened there
was at the initiative of the Assam (o-
vernment, which is being ruled by the
Janata Party. The same thing happen-
ed in Silchar. Nagaland and Mizoram
are facing o threat from the Assam
Government. This shows the lack of
a national outlook of the Janata
Party. Then the influx of the refugees
from Bangladesh to these areas-— you
did nothing in that regard. and that
created a feeling among the Mizos that
they are being put-numbered. as it
happened in Tripura.

You have to find a political solution
to {hese problems. Mere gun battle
. wiil not solve them. That was what
the Congress Government did  Arst.
~Please leave thut obsession. Continue
* with the political process and find a
political solution. Yecu must take it
quite seriously. You are playing in the
hands of Brig. Sailo. There is a rivalry
between Brig. Saile and Mr. Laldenga
and Brig. Sailo is exploiting your arm-
- ed forces to fight the MNF Leader.
- Instead of being a party to their group
rivalry, you must be mediater and
find & solution.

1 coftelude with a quotation from
. the Indlay. Express which rightly
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pointed out' the inaction, the indiffe~
rence and the ignorance of the Janata

Government. 1 quote:

“....the Central Government did
nething to capitalise on the vpeace
agreement or the subseguent down-
fall of Mr_Laldengs, The unhappy
tradilion of ad hoc responses tlo
Mizoram has been unfoXtiunately
fully maintained by the Janata Go-
vernment. The result is the situa-
tion that has arisen today.”

May 1 ask you what concrete sicps you
are going to take to find out a voiilical
solution to the problem of Mizoram,
what are the concrete sieps you ha.e
taken tc remove the apprehension in
the minds of fThe tribal minerities re-
garding their faith in rel:igion, their
food habits and their culture and,
lastly, would you propose to have a
further dialogue and settle the whole
issue and find peace in this atea”?

SHRI H M. PATEL: The hon. Mem-
Ler has posed three questicns. All of
them really relate to this that the
Janala Government had not sought a
political decision .1 think, the hon,
Member referred to the fact that M.
Laldenca had comg to Delhi. An Agree-
ment of 1st July was signed acknow-
ledging MMizoram te. be an  integral
part of India, conveying the MNF's
resolve to accept the settlement of all
problems in Mizoram within the frame-
work of the Constitution of India and
agreeing to abjure viclence, to surren-
der ail underground arms and te collect
underground personnel in mutually
agreed camps. It was then expected
that the law and order situation in
Mizoram would improve. This was the
political agreement,

Further, it became evident that Mr.
Laldenga, the President of the MNF,
was nct sincerely interested in the
implementation of the Agreement
though the discussions were continu~
ing here. It was, therefore, declared
on 18th March, 1978 to terminate the
talks with him. The announcement
regarding termination of peace talks
with Mr. Laldenga created a split in the
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MNF which led to various grcups Mr.

Laldenga who claimed to be the
spokesman of the MNF, instead of
pursuing  further sincerely and

genuirely ihe terms of thus Agreement
(Ir terruptions) What wag the

Ag~¢tnent” The detals of the under-
standirg as per the Agreement are these
The \ zoram National Front Delegation
atknewledged that Misoram 158 in
integiral pari of India and conve cd lo
the Governmeni of India ther resilve
to wccept seitlement of all prohiems
in Miroram withir  the framework
of the Constitution of India This was
thh tiret thimg  Then 1in orda 1o
brint a out a chimate ot under<tand
g «tel an atmosphere of peace and
tranquility 1n Mizoram at the earliest
the Delegation agreej to abjure vio-
lence and suspend all activities 1In
furthe1once of these cofjectines  the
underground Deleg ition  agreed ‘o
collc ( il underground peisonel wilh
the 1 my and mmumtion 1 M tuatt
a.im | ¢ imps within one month after
estah ichmeni 1nd also arieeu to hand
ov¢ ums and tmmuntion to the Go-
vernm nl That was the second (ling

lhe Government also decded to sus-
pend operdtions thereatter ty {he
secur tv forres such suspension would
not opply 1o operatiens against unde -
greund personnel attempting to  cress
intert ational border and t{o the mun-
tenance of law and order

It wis on these cenditions that tne
Mizoram Governmen! was established
Seconrlly there was a climale of
understanding that they had to surren-
der nrms and ammun tion and under
ground personnel This was not done
It 15 because of that further talk with
Mr Laldenga had to be teym nited
on 19th March, 1978 A  substantial
section of the MNF, 1n fact, came over-
ground while the hard core supported
Mr Laldenga and iemained under-
ground This wag the result of lhs
announcement

The hon Member said that we are
favouring Brig Sailo who has been
elected as the leader of the largest
party in free and fair elections which
were held at the end of April, 1670 It
seems to me extra-ordinary People
€lected him in proper elections and
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gave him an overwhelmung majority,
and he lorms the government Are
we now to bypass hum? (Interrup-
tions) But before that 1y, done, the
MNF le der fiom heie 1ssues ‘he
‘Quit M sonum Notice’ 1o non-Mi.os
and goes forward to 1mplement 1
They shont down one SDO and s1y
“This 15 to give a warang that we
mean busimess Thereafter as I have
read nut to you a number of wiolert
mcidents took place Therefore, at
this stage there can be no queslion
of domg anvthing elve except to ic
whal we have done, thal we decl e
the MNF unlawful under the Unliwiul
Activities Aet and we have had o
resume operations to see that ‘hewe
people who are wirtually 1n urgents
are controlled Untll that 1s done to
talk: becauce the Bill has not yel come
to be unwe wonable  But  certainly
anyihing that can make posuble a
peace ful solution of this we  wouud
always be tewdy lo con der  As il 1s
1t 15 expected thit o peod number of
tormer MNF rr plopowing to come
forward ani surrender 1f they o
that then certainly 1t will make it
possihle to pring abhoul & peaceful
solut on much earher It «eems to me
that Ge ernment  hws {aken all the
steps thal thes could possibiy {ake

To the guestion that we aie inier
fering with their cultural thing I
would say that I am coriy that he has
brought in issues whirth me really not
relevant to this part culir  question
But I mm si say that a Bili brought for-
ward by a Pr vate Membver huwever
impertant a person he may be, does
not mean that 15 15 a Government Bill
We have said repeatedly that 1t 13 not
a Bill which would be acceptable tn us
in the form in which 1t 15 That 1s all
what one could say in thHe informal
talks because the B 1l has not yet come
up It 15 astoniclung to sie the amount
of agitation that has be«n worked up
on a Private Member's Bill 7'+ has
never occurred before in my ex-
perience (Interruptions) ,

SHRI C SUBRAMANIAM (Palani)
What 18 the official attitude? Make a
categorical declaration

SHRI H M PATEL What has Yeen
the official atfitude® The official afti-
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tude has never been to say fhat they
support ft. But they have = ceriainly
said...... (Interruptions).

SHRI VASANT SATHE (Akola):
How does a member of your Party
bring a Bill on such a sensitive issue
without the sanction of your Party?

SHRI H. M. PATEL: Whatever ycu
may say, it is quite untrue. It did not
come up with the sanclion of the
Party. This Party is not authoritari-
annally governed as yours....

SHRI C. SUBRAMANIAM: The Go-
vernment's attitude is important.

SHRI H M. PATEL: A Private
wlember of Parliament is entitled to
bring a Bill that he consider right. 1
do not think that this is something
which ought to be restricted. (Inter-
ruptions), I do not understand this, A
Private Member produces a Bill and
you want the Government to express
its opinien even before it comes up!

BHRI VASANT SATHE: The Prime
Minister is used to giving his private
opinion even as Prime Minister. The
Prime Minister has already supported
it. Has he done it privately or as

. Prime Minister? What do you want us
to believa?  (Interruptions),

SHRI H. M. PATEL: I do not th nk
that this is right. The Prime Minister
has never said what you have said. He
has never supported the Bill as it
stands, He has said it categorically
that the wording of the Bill would re.
quire to be changed. But he has furfher
clarified that conversion of certain type
where fraud, monetary inducement, etc,
is practiced, would have to be pre-
vented. The definition, etc., must be
80 made that it is net abused. This s

. 'sll that everybody should be anxious
" gbout, (Interruptions,) I think, I hm
lnmud his point.

MEEPEAKER Mr.

o Ram  Gopal
Reddy. '
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SHRI M. RAM GOPAL REDDY
(Nizamabad): The hon, Minister has
said that Mr. Lal denga has accepled
that Mizoram is part and parcel of
India. I want to know from the
Minister whether the approval of Lal-
denga is required that Mizoram is
part and parcel of India and that sort
of acknowledgement should not at all
be included in any agreement. If that
man says that it is not part and parcel
of India, then he is an alien to this
country and he has no place to siay
in this country. Why does the Govern-
ment of India unnecessarily make him
so big that his sanction and his seal
of approval is reguired fhat Mizoram
is part and parcel of India? That is
very bad and immedialely the govern-
ment must repud:ate it and such clauses
should not find a place in agreements
with private parties. He is a private
man. He is a defeated man. His party
is finished at all level.... (Interrup-
tions. Politically we can finish him.
We have already finished him in the
election , , (Interruptions) No, no, He is
defeated. 1 want to know whether it
is a nolitical problem or a problem of
economics or a communal problem.
These Mizos are atlacking cnly the
people of Assam who have settled down
in Mizoram and they are not attacking
any man who is connected with the
Missionary acttvities. It is purely a
communal organisation being led oy
Mr. Lal denga and the Government
sheuld take firm steps so that they may
not indulge in such steps.

Then, Sir, the Home Minister has
visited fhat place. You have got two
other Ministers. Why should they not
go and visit that place? When such
serious things are happening in a
sensitive area of pur country, why not
the Prime Minister gc there? As &
Gandhian and as leader of this nafion
he must go to such places and pacify
the people. It will have a very good
effect. If the Prime Minister stays in
Dehi and passes orders to the Army,
to this man and that man, that {s not
going to help. 1 want to Enow whether
the Prime Minister is interested in
going there and solve that problem. if
not, I am sure though the Home
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Minister is a senjor man, but at the
same time he is not having that much
political weight which the Prime
Minister is having and I urge upon this
government that the Prime Minister
sheuld visit that place and console and
satisfy everybody because his word
will carry weight with the people of
that area.

I want to know whether the Home
Minister will convey these feelings to
the Prime Minister.

SHRI H. M, PATEL: Since the hon.
Member has spoken in the House,
naturally his feelings will be seen by
the Prime Minister, Buf I would like
to make it clear te him that the gues-
tion was not Mr. Lal Denga's agreeing
whether Mizoram is an Mntegral part
of India. It was, as I read out very
clearly, that the Mizo National Front
delegation which included Mr. Lal
Denga acknowledge that Mizoram s
an integral part of India....

SHRI M. RAM GOPAL REDDY:
That is my oFjection. WHy is it
necessary?

SHRT H. M, PATEL: Yes, There
wasg fight then. There was an uncer-
tainty. There was a combat, There was
an insurgency. At that stage what is
done? It was acknowledged. No longer
it is a question of agreeing because thig
is what they were denying before.
Therefore, as a result of. ...

SHRI M. RAM "GOPAL REDDY:
Suppose somebedy denies that Andhra
Pradesh is a part of India, then will
it go?

SHRI H. M. PATEL: It'does not go..

MR. SPEAKER: Even when we take
the oath, we acknowledge certain
things which are in the Constitution.

SHRI H. M. PATEL: The hon Mem-
ber should understand what I say.

Sir, I do net think there was any
particular point he has made,

MR. SPEAKER: Mr. Ram Bilas

¥
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SHRI M. RAM GOPAL REDIY:
He has not answered my points.

MR. SPEAKER: Two points were
raised: whether there was an ackhcw-
ledgement and whether it was neces-
sary. He said an acknowledgement
was made and it is & fact whether it
was necessary or not. Secondly, will.
the Prime Minister go there? He sald

.your feelings will be anyway mesde"

known to the Prime Minister.
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MR SPEAKER- Mr Paswan, you
raised an immportant point but it 1s ant
relevant
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reasonable one. I can only say that
the programme on which Brigadier
Siln won his election was cn develos-
ment even while peace is not complete-
1y secure. His Opposition Party's—
People’s Conference (B) as 1t wak,
called—view was that first we must
establish peace beforfe we proceed with
the development, (Interruptions) We
are here concerned with Brigadier
Sile hecause he has formed the Gor
vernment 1n Mizoram and I am here
oxplaiming what his policy is That
1» development 15 first And, tor the
development, whatever funds are re
guired {o be spent arc made available
So, the development of North-eastern
states has heen given the highest
priority by this Government. A refe
rence was made o rallways ete it
18 for Lhe first time thatl for the con
struction of six railway brancnes,
sanction ha: “een given and the work
has commenced Communication, that
1s 1o sav, road transpori etc, 15 also
being given a very high prionty
Roads are under ecnhstruction

SHRI JYOTIRMOY BOSU
mond Harbou1)
youlhs 15 there

MR SPEAKER: Thal 1s the biggest
problem as you vourself sad But
this is a calling attention

(Dna-
Unemployment 51

SHRI H M PATEL Sir. Mr. Bosu
1s quite night Unemployment pro-
blem 15 not only of Mizoram but of
the entire country If he only realises
thus he will know tha! whatever we
iry to do 15 only for remeval of un-
emplovment

SHRI C K CHANDRAPPAN (Can-
nanore) Sir, I think the things that.
are happening 1n Mizoram are very
unfortunate It also brings to the
notice of the House the failure of all
the governments who ruled in the Cen-
tre to provide a feeling to the people
in that pari of the country that they
are part and parcel of India. Here I
do not particularly blame the Janata
party alone, Congress who ruled dur-
ing the last 30 years they might have
taken certain political steps for nego-
tiation and all that. (Interruptions)
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I lock at the problem from a differ-
ent angle, The problem of that part
ot the couniry under-development,
economic backwardness and the feel-
ing ameng the people, the fear of so
many kinds of neglect and also inter-
ference in thelr way of life.

&

Sir, it you take the whole question
of the unsatisfactory situation of de-
velopment there you can see that there
is backwardness—inspite of the fact
that Mizoram is a place where there
is the greatest percentage of literacy,
perhaps, apart from Kerala—you can
see almost complete unemployment
there, Agriculture 1s backward There
is no trace of any industry, Al these
are realities. Now, the Minister says
that they have plans but for the last
fhurty-two years the people had under-
gone a life of misery. Sir, I am not
justifying, therefore, that Lal Denga
and his party is calling for separation
but this creates a climate that can be
exploited and that 1s beimng exploited
in a big manner with international
collusion

Sir, I would lLke to know whether
this Minister is aware of the fact that
the impenalist forces whe are
interested in de-stabilising the country
are trying to support and help and en-
courage the forces of fissiparous ten-
dencies and forces of separation in
that part of the country, It is a fact
and it is also a facl—I was there last
Year in a government committee—<hat
even government officials, the top-most
ones, while talking to us talked about
that feeling of the people that they
feel we are all foreigners. Who are
responsible for that feeling to be per-
sistent among the people even today?
1 think those who ruled or who are
ruling this country they failed ‘in
discharging their responsibflity to-
wards that neglected part of the coun-
try.

Secondly, there is the question of
foreign aid being given to the under-
ground,

Sir, Mr. Atal Bihari Vajpayee visited
Cliing and he came back and reported
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to this House about this, He talked
to the Chinese leaders and they pro-
misted him that they will not hereafter
send arms and ammunitions to insur-
genis in India, But is this not a fact
that only yesterday or day before
yesterday there was a report which
appeared in the papers that those peo-
ple who came from Bangladesh to
Nadia district (who attacked and kill-
ed the people) carried weapons and
they used bullets with Chinese mark-
ings? Is it not a fact? Is the Govern~
ment aware of the fact that the under
ground people with h.q. at the Aravalli
region of Burma have been getting aid
both from US imperjalists and the
Chinese? Are these not factors which
play an important role in creating this
sort of a situation in the couptry?
Therefore, my question is this, Will
the Government seriously take note of
this fact of imperialist and Chinese
intervention and utilising the discon-
tent among the people for creating
conditions of instability in India to
help Mizo and the present underground
insurgents there to further thrive?
That is a very important question to
be answered by the hon. Minister, My
second question iz this, Whatever may
be your political negotiations,—if they
should have a meaningful conclusion,—
the Government should come forward
with concrete proposals of giving a
feeling to the people that they are
treated as first clasg citizens gnd not
as second class and third clasg citizens
of the country, Is there any concrete
proposal in this regard? He says that
Mr. Silo has a programme, Up til)
now all the Ministers who ruled this
country said that they had program-
mes but nothing much has happened.
So, I want to know whether you have
any concrete programme in this re-
gard, to do something, Unless that
is done there would not be any peace
in that region,

I am now concluding. I can under-
stand the undesirable nature of Mizo
National Front and the dirty role
played by Laldenga. But merely by
banning a party you will not ind a
golution, You are treating a symptom
without knowing what the disease is.
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crisis in Mizoram (CA)

[Shri C. K. Chandrappan]

So I want to know whether the Gov-
ernment will identify the disease and
treat the disease and find a practical
solution to the problem. That is my
question,

SHRI H. M, PATEL: The disease is
clear The MNF has decided to use
violence to the maximum extent pos-
sible in order to unseat the Govern-
ment of Brig. Silo and to form a Gov-
ernment of their own party with Lai-
danga and the MNF people. There-
fore it is declared as an unlawful body
under the Unlawful Activities Act.
Therefore necessary military opera-
tions which are necessary are carried
on Until that is done and until cer-
tain conditions of peace and normaley
are restored, it is not easy to carry
out many programmes, To the extent
possible, the programme is being car-
ried out. My hon, friend Mr. Chan-
drappan will not want me to say that
when they have a duly elected Gov-
ernment with a majority, we can only
assist them with funds and help and
advice and guidance, Beyond that we
cannot ourselves proceed to caryy out
the programmes We are doing what-
ever is possible in order that the de-
velopment aspect of the area is taken
care of. We are trying to restore
peace and normaley in that area

SHRI C. K. CHANDRAPPAN-
What about the foreign intervention?

MR, SPEAKER: It is mentioned in
the statement but without naming the
foreign country.

SHRI H M PATEL: It is a pig-
ment of imagination, When he refers
to Mr. Atal Biharn Vajpayee, the
Foreign Minister, and about the Chi-
nese having given an assurance, cer-
tainly that assurance has been given
and it is a fact that the Chinese have
censed glving assistance, A question
was asked with reference to the dis-
satisfled elements of India, that is to
say, Mizoram, Nagaland or any of
those people. When you gave an ins-
tance of a raid from Bangladesh which
had the Chinese weapon, that I think

Nomination of Member

is something to which Mr. Vajpayee's
agreement may not have extended
But when you say further that there
are imperialist forces which are also
planming, well that may be 80, we do
not know. We have no information to
that effect. As for certainty with which
he gave expression to the fact that
these are actually functioning, I will
be grateful if he gives me the sources
of information on the basis ¢f which
he gave expression with such certainly
and firmness.

SHRI C. K CHANDRAPPAN:
What is the foreign interference he
had referred to in the statement? Let
him make it clear.

SHRI H M PATEL- I have only
mentioned that thege Mizoram rebels
find shelier both in Bangladesh and in
Burma and 1t is from there they came.

12 56 hrs.

COMMITTEE ON PUBLIC UNDER-
TAKINGS

RrcoMMENDATION To Rarva SaBHA TO
NOMINATE MEMBLR

DR BAPU KALDATE
bad) 1 beg to move-

(Auranga-

“That this House recommends to
Raiya Sabha that they do agree to
nominate one member from Rajya
Sgbha to associate with the Com-
miitee on Public Undertakings of
thys House for the unexpireq por-
tion of the term of the Committee
ending on the 30th April, 1080 in
the vacancy caused by the resign-
ation of Dr Rafiq Zekaria from the
Committee on the 18th May, 1979
and communicate to this Houge the
name of the member so nominat-
ed by Rajya Sabha”

MR. SPEAKER: The question is:

“That this House recommends it~
Rajya Sabha that they do agree to
nominate one member from Rajya
Sabha to associate with the Com~
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mittee on Public Undertakings of
this House for the unexpired portion
of the term of the Committee ending
on the 30th April, 1980 in the vacan-
cy caused by the resignation of
Dr. Raflq Zakarla from the Com-
miitee on the 18th May, 1878 and
communicate to this House the name
of the member so nominated by
Rajya Sabha.”

The motion was adopted.

12.58 hrs.
MATTERs UNDER RULE 377

(1) NEED TO ESTABL’SH PAPER FACTORIES
TN CERTAIN PARTS OF UTTAR PRADESH

SHRI SURENDRA BIKRAM (Shah-
jahanpur) Sir, the Government of
India has been giving several licences
lo various private sector entrepreneu-
ers for setting up factories for the ma-
nufacture of various kinds of papers
in the country partieularly in the
Uttar Pradesh State, I have been no-
tictng that most of such projects are
being located in Western parts of
Uttar Pradesh in view of avalilability
of rgw materials, Several other parts
of L*tar Pradesh also have raw mate-
rials for paper industry in abundance
with other facilities required for pa-
per industries Such places are Shah-
ighanpur, Hardoi, Pilibhit, Budaun,
Faizabad, Gonda, Jaunpur, etc, whera
new paper projects of large capacity
may be established, The Central Gov-
ernment must see to this matter on
top prionty so that several new paper
plants are not located at few selected
centres and these are distributed at
several places in the country for the
good of the people as well as paper
industry. JIn Uttar Pradesh many pa-
per industries are coming up in Gha-
zigbad, Sikandrabad area which is not
Justified and proper. As such concen-
tration of paper industries at one or
two locations is bound to create prob-
lems of shortage of raw materials,
diﬁeulﬁo. of disposal of effluents and

such other industrial problems.

riie 377 294
13 hrs,

(li) REPORTED PANIC AMONG PEOPLE
FEARING FALL OF SKYLAB SPLINTERS.

PROF, SAMAR GUHA (Contai): Mr.
Speaker, Sir, confusing and contradic-
tory reports about the areas where the
spliniers of the Skylab are likely to
fall out have created great anxiety,
uncertainty and alarm all over India,
as in other parts of the world, Differ-
ent Space and scientific agencies ate
circulating different reports about the
nature, time and the areas of the pro-
bable fall out of the splinters of the
Skylab, which have added to the
worries and alarm facing the people,
particularly in our country.

The Space Department of India or
the Government of India have not
made any specific statement or given
any positive information about the
probahihty of fall-out of Skylab paris
over the Indian territory.

SHRI DINEN BHATTACHARYA
(Serampore) Yesterday, 1t was made
by the Prime Minister,

PROF, SAMAR GUHA: Not a clear
statement Various press reports have
c¢reated such an atmosphere of terror
in the mind of the people that many
people are hectically moving out to
diflerent places in search of some areas
of security from Skylab fall-outs,

It is an urgent duty for the Gov-
ernment to come out with a statement
followed by necessary actions regard-
ing the hazard that may be caused to
the Indian people due to fall-out of the
high speed splinters from the crashing
Skylab, The Government should imme«
diately inform in as much details as
they are capable of

(1) Whether the Skylab gplinters are
likely to fall out over the territory of
India, If so, the areas where the splin-
ters may fall.

(2) Whether the Concerned autho-
rities of various potentially endanger-
ed areas of our country have been pro-
perly alerted? If so, the nature of the
warning given to them?
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[Prof. Samar Guha)

{8) What are the precautionary mea-
sures the Central Government have
asked the various State Governments
to adopt to meet the danger if it over-
talles some parts of India?

{4) What are the information about
the Skylab fall-out received by the
Space Department of India from NASA
and other international space agencies
and Governments as well?

The Government should make a
prompt and informative statement to-
day about all aspects of danger, appre-
hension and hazards connected with
the question of crashing of Skylab and
fall-out of its splinters

MR, SPEAKER: A proper reply will
be possible only next week,

18,02 hrs.

The Lok Sabha adiourned for Lunch
tll Fourteen of the Clock,

——

The Lok Sabha re-assembled after
Lunch at five minutes past Fourteen
of the Clock, N

[Mr. DzpuTY-SPEAKER in the Chair]
MATTERS UNDER RULE 377—Cowtd.

(iii) Lock-our BY MESSRS, DBENNET
CorEMAN AND Co., THE PUBLISHERS OF
taE Times of INDIA PUBLICAT(ONS.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): Under Rule 377 I wish to
raise the following, namely:

The management of Bennet Cole-
man and Company, publishers of Times
of India allied publications, has de-
clared a lock out throwing nearly 4500
employees out of employment. The em-
ployees were agitating on the demand
for interim relief. The lock out in
Delhi, Ahmedabad and Calcutta and
fhe efforts to take similar action in
Bembay came in the wake of the
unfons in the four centres going on
sirike after the compiete breakdown of

JULY 10, 1979

urgently necessary, especially since the
presentation of the Union budget for
1979-80.

The demands of the employees are
quite legitimate, reasonable and should
be accepted by the management with-
out delay. The Central Gowvernment
should not remain as a passive specta-
tor and should immediately intervene
in favour of the employees and see
that the dispute is seitled in their
favour.

(iv) Rk, CONVERSION oF NATIONAL
INSTRUMENTS L1p, CALCUTTA, INTO A
GOVERNMENT DEPARTMENT

BEHRI SAUGATA ROY (Barrack-
pore); Under Rule 377 I would like to
raise the following matters in Parlia-
ment;

The National Instruments Limited,
Calcutta, is Government of India
undertaking under the Ministry of In-
dustrial Development. It manufac-
tures items for the Defence Ministry,
Survey of India and also comsumer
items like cameras etc.

The number of employees is about
1300,

For the last 3 years the company has
been suffering losses and the cumula-
tive loss now stands at (Rs. 6 crores.
The present range of production will
not be able to wipe out the loss, The
situation in the Company has been
made more difficult by the recent for-
matian of the CITU union which is
causing indiscipline, wviclence and
loss of production in the company.

The department of Science and
Teckmology has already recommendad
that the company may be couverted
into a Government pDepariment and
plrced under the control of Burvey of
India as one of the specialised bian-
ches, The Defence Production Minis
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try has also expressed the desire to
convert this unit into a defence pro-
duction ynit. The large majority of
the employees of the Company (of
whom 46 per cent are Government ser-
vants) have also appealed to the Gov-
ernment to convert it into a depart-
mental undertaking,

This may seriously be considered by
the Ministry of Industry,

(v) REPORTED FAILURE OF AIR TRAFFIC
ConNTROL AT NAGPUR AIRPORT,

SHRI C. N. VISVANATHAN (Tiru-
ppattur). I request the Deputy Speaker
to permit me under Rule 377 to men-
tion the following matter of urgent
public importance:

I would like to draw your specific
attention to the hair-breadth escape
from disagster which I including other
passengers in the Delhi bound plane
Boeing from Madras had on July 8th
evening, The plane which lands at
Nagpur airport had been cleared to
land by the Air Traffic control and had
actually descended to 300 feet, The
pilot then discovered that landing was
fraught with grave risk as the ajrport
was lashed by thunderstorms and took
the decision to overfly Nagpur He had
to do a steep climb as the aircraft had
already come down very low, We, the
passer.gers had our hearts in our
mouths in those nerve racking mo-
ments. Then we realised the debt of
our gratitude to the pilot who saved
us from near certain death by his skill.
In this close brush with destiny, we
cannot help asking the question TFHow
did the Nagpur airport authorities give
clearance for the plane to land under
such bad weather conditions and treat
the passengers as hostages t{o fortune.
We would not lke to live thoge mo-
ments again. It is not the first time
that a similar experience has occurred
in Nagpur. It is high ttme that Gov-
ernment orders a thorough check up
of gurveillance and communication
tacilitjes st Negpur so as to avert any
diaster in future.

rule 377 298

(vil) REPORTED POSSIRILITY OF STRIKE
BY WORKERS or MiLLs UNeER N.T.C. ar
INDORE AND OTHER PLACES IN MADHYA

(vil) REPORTED REMOVAL OF NAMES
FrROM VoTERs' LisT mv MaNGALDOI
CONSTITUENCY IN ASSAM,

SHRI AHMED HUSBSAIN (Dhubri):
I take this opportunity of drawing

which the reign of panic has been

loose in areas particularly amongst
the minority communities , In the last
budget session, I raised the issue of
deportation of Indian Citizens and
harassment causeq by the police to
the innocent peace loving citizens of
the land. We presume that the matter »
might be under active consideration
of the Government. But the recent de-
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{Shrl Ahmeq Hussain]
wary, is yet another illegal act that
has come to our notice,

June 4 was fixed as the last date for
submitting application for correction
of Voter Lists in Mongaldai Parliamen-
tary Constituency., There is a legal
procedure for correction of such lists
either by addition or by exclusion of
the names in the Voter List. Now
without following such procedures
Government have deployed the police
to get the names of the voters excluded
from the voter list in a planned man-
ner. It is gathered, the Home Depart-
ment asked for 50 thousand objection
forms, The Election Department could
not supply the full quantity and only
10 thousand could be supplied from
Dispur. Another 40 thousand forms
were printed locally at Mongaldai for
the police at the instance of the State
Government, This shows how the po-
lice has been involved in this matter
and has been working for the exclu-
sion of the names of the bonaflde vot-
ers in a planned way with a particular
motive. The forms were taken in bulk
in hundreds and thousands to a Police
Station or to Inspection Bungalows.
The Gaon Buras, Secretaries of VDPs
or such other persons were called there.
They were asked to sign the dlank
forms. In some cases who, the person
concerned objected to sign, they ‘were
either allured or threatened to sign
such blank forms which were subse-
quently filled up by the Police and
submitted by tht Police in Bulk to the
Election Office.

This is obviously a gross violation
of democracy and administrative pro-
cedures. We objected to such arbitary
and unauthorised action of the Police
which amounts to extortion and fabri-

I mentioned earlier, I am continuously
raising the issue of inflatrators who in
gangs are crossing the Indian Terri-
tory and committing criminal offences.
Thefts on the innocent Indian Citizens
but no concreate action has so far
been taken to protect them. Instead
they are being harassed and are most
likely to be deported by the Police
since their names have been excluded
from the Voters List,

I urge upon the Home Minister and
the Election Commission through this
House to enquire into this matter imm-
ediately to refuse the tension
which has already been created Ly
the Police among the Minority Com-
munities of Assam,

—— -

1415 hrw,

LOKPAL BILL~Contd,

MR, DEPUTY-SPEAKER: We con-
tinue discussion on the Lok Pal Bill.
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started with the forbidden fruit. There-
fore, the eradication of corruption is
not an easy task in ths sinister world.
Whether a Goverument succeeds ar
not, the paramount responsibility of

is to take steps to-

aspects of a welfare State. Its history
the
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[Bhri V. Arunachalam alizs ‘Aladi
Arum']

The welfare of a nation and happi-
ness of its pegple mosfly depend not
upon fhe form of Government they
have, or the political system they
adopt, but mostly upon the clean, im-
partial, fair and Just admimstratipn,
Sometimes even a capitalist Govern-
ment with clean administration will
deliver the goods to the country. At
the same time, a corrupt socialist Go.
vernment may fall to show any Je-
velopment. Therefore, a cléan adminis-
tration.is & crystallised way for the
pursuit of the happiness of life.

During the period of freedom strug-
.gle, the Congress stalwarts harangued
against corruption, abuse of power,
malpractice and misconduct. Sir, the
resounding speech of Nehru immediate-
Jdy after his release frem the jail of
Almora in 1645 is still ringing in the
ears of political thinkers and freedom
fighters. Bul, after the dawn of free-
dom and taking charge of the Govern:
ment, the leaders who once ignited
against corruption and misconduct of
public men, started refernng to the
maximum ‘“Men are in public Iife as 1n
private, some good, some evil”.

Within a few years, most of the
public men in charge of minisierial
responsibility fell down into the un-
fathomable difch of corruption. There.
fore, to gave the nation, as well as to
fight against corruption, our beloved
leader, Jayaprakash Narain, agked the
Government to establish the institu-
tion namely corruption tribunal. He
was the first man who raised his voice
for the creation of an institution to
enguire Into the charges of corruption,
{nfortunately, the party in power in
the past refused to accept this demand
to create a corruption tribunal

Mabhatma Gandhi asked the Cong-
ress leaders to dissolve the prga-
nigation only because of the rising
tide of corruption on all sides. Apart
from the Father of the Natlon, our be-
loved leader, Jayaprakash Narain,

JULY 10, 1070
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some of the elders of the Congress
Party, Like Shri Rajendra Prasad used
their good offices to form an insfitu-
tion like Ombudsman cf Scandinavian
countries to eradicate corruption.

A surprising fact is reported in the
book From Curzon to Nehru and after
written by an emifnent journalist, Mr.
Durga Das. He wfltes “the role of
Nehru on corruption was perhaps the
strongest ‘Prasad’ over penned.
“Corruphon” he eaid” “will verily
prove a nail in the coffin of the
Congress”. Prassfl strongly supporied
the proposal of Mr. C. D. Deshmukh
to create a tribunal which weuld be
under the control of the President or
would act as an independent body.
But his proposal was not accepted by
Panditji. It is known to the world
that Pandit)i was not in faveur of
creating an institution to inqure into
corruption or malpractices of public
men, It has been turther disclosed in
the Inteim Report of the Administra-
tive Reforms Commission (ARC) cn
the problem of redress of citizens’
grievances, as follows:

“The late Prime “Minister, Shri
Jawaharlal Nehru, speaking to the
All India Congress Commttee at Jai-
pur on 3rd November, 1983, sald that
the system of Ombudsman fascinat-
ed him, for the Ombudsman had
overall authority to deal with
charges even against the Prime
Minister and commanded respect
and confidence of all. He felt, how-
ever that in a big country like India
the introduction of such a system
was beset with difficulties.”

So even thpugh most of the leaders
and men of ministerial responsibility
were prevaricating on the problem the
prevalence of corruption the existence
of widespread inefficiency and unres-
ponsiveness of administration pres-
surise the Government to do some-
thing for the creation of such institu-
tions.

In facf the ARC (Administrative
Refofims Comifilsflon) has realise the
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argent public fmportance of this pro-
blem. Therefoie is opined:

“We have no doubt that an urgent
solution of this problem will streng-
then fhe hands of Government in
administering the laws of the land,
its polidies “witBout fear or favour,
affection or fll~will” and enable it
to gain public faith and confidence
without which gpecial and economic
progress would be impossible.”

In spite of all ithese things, unfor-
tunately the party in power failed to
create an institution in the past. Twice
the Lok Pal Bill was introduced in this
House, but it was deliberately allow-
ed to lapse.

This House is aware of the fact that
in respect of following certain prinei-
ple, the Bill proposed before this
House followed neither the guldelines
given by the Administrative Reforms
Commussion nor the principle adopted
in the Bill introduced in 1968.

Sir, 1 have meved some amendments
which I honestly feel that they are
quite necessary to wipe out the corrup-
tion in our administration. In my
amendment I have requested the Gov-
ernment to substituie the word ‘office
of Governor’. Ip our political system
Governor is enjoying all the privileges
and righfs. He is free from fear of
any scrutiny, Sir, we have the right
to impeach the President, we have a
right to take action agamnst the Chief
Justice of Supreme Court, but the
ofice of Governor is free from all

scrutiny. “The king can do no wrong"
is applicable in our political system
only to the office of the Governor and
not to, others. The Indian Penal Code

which 4s elaborately dealing with the
taking of action against public ser-
vanis under Section 21 did not touch
the office of Governor.

Neither the Prevention of Corrup-
tlen Xct, 1847 and further amendments
nor the Commission of Inquiry Act
1853 have been armed with any power
to take action against the office of the
Governor, We are not able to umder
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stand the logic for this imunity. We
are not able to undersfand the justi.
fication for this position, Therefore,
Governors should be brought wunder
the purview of this Act. We know
how the Governors in the past be-
haved, how they were illegally helpful
to raise the fund for the Party mn
power 1n the Stategs and in the Centre.
Such Governors are appointed by ‘the
President. They hold the office during
the pleasure of the President. There-
fore, since it is a central Act, Gover-
nors must be brought unBer the pur-
view of this Act,

Sir, I am very happy to note that the
Joint Committee had omited the insti-
tution of Chief Minister. In pnnciple,
I am not against taking any action or
to bring the Chief Minister under the
fire of any scrutiny. But as far as this
Bill is concerned, I appose the inclu-
sion since the Chief Minister is the
Head of a State. The Joint Committee
has conveniently omitted the inclusion
of Chief Minister. The reason men-
tioned by the Commitlee is quite con-
vincing and acceptable. Bui the Home
Minister has introduced an amend-
ment to bring the Chief Minister with»
in the purview of this Bill. It is purely
politically motivated to blackmail the

Chief Ministers of the other political
parties and place them under the
threat of presure from The Centre.
That is why they have “included the
Chief Minister in this Bill.

I am not, as I menfioned earlier,
against taking action against the Chief
Minister, but what is fhe opinion of
the Administraflve Reforms Commis-
sion? The question of the inclusion
of the Chlef Minister within the pur-
view of the Bill was fuly examined
by them. They did not rule out the
possibility of amending the Constitu-

include the Chief Mini
purview of this Bill, Wit our Minister
has deliberately done it only to black-
mail the Chief Ministers of other politi
cal parties.

8
1
§
§
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The Bill introduced in 1988 did not
bring the Chief Minister within 1its
purview. It exclusively dealt with
persons whp were directly within the
jurisdiction, of the State. The present
Bill is not applicable to the Minigters
of the States, the MLAs and MLCs.
Why? Because they are within the
jurisdiction of the State.

SHRI HARI VISHNU KAMATH
(Hoshangabhad): I am sorry to inter-
rupt. When my friend, Mr. Aruna-
chalam is making an interesting
speech, there should be a qguorum I1n
the House.

MR. DEPUTY-SBPEAKER: Let the
quorum bell be rung.. Now there 1s
quorum.

SHRI V. ARUNACHALAM Alias
“ALADI ARUNA": They have not
teen brought within the purview of
the Bill because they are within the
jurisdiction of the State, Simularly,
the Chief Minister is also within the
Jurisdiction of the State, but he has
been included in this Bill. An amend-
ment has been proposed by the Home
Minister with political motives.

The ARC has suggested for our
consideration a method which is adop-
ted in Canada. It says:

“In Canada, where there is a
federal government and a number
of provincial governments, it was
realised that if an Ombudsman were
created under the federal law, he
would not have jurisdiction ower
the provinces, and the provinces
would have to establish their own
Ombudsman.”

Similarly, this Government should
ask the State Governments to have
their own Lokpals, and the Chief
Minister may be brought under his
purview, but including the Chief

you that the next task of the Janata
Party is implementation of decentra-
lisation of powers, but the elite at the
Centre exploit every opportunily to
extend the powers of the Centre.

I remind you that a party with a
glorious history of 90 years was wip-

gttitude., Your party which does not
have a single sheet of glorious his-
tory behind it, will not survive for a
long period if it follows an undemo-
cratic and wunconstitutional attitude
against the States. With this note of
warning, I conclude my speech.
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[8hri M. N. Govindan Nair]

Years ago, he started moving a non-
officiai Bill to stop corruption at
higher places. So, when I go into
ﬂlehmorymdthepremttau of

Bﬂl,lamromtndedofastory
in Panchtantra.

A thief who tried to get into a
house by digging a hole in the wail
got died because the wall was wet,
it was a newly built wall So, the
wife of that thief went to the seat
of justice and said that the house-
owner was responsible for the death
of her husband because it was while
tryung to enter into that house that
her husband lost his life. So the
house-owner was caught. The house
owner said that he was not respon-
sible because the wall was newly
made and it was done by so and so.
The mason was caught. The mason
said that he was not responsible be-
cause the gentleman who mixed the
cement was responsible, That person
was sent for. The others were Ilet
off. When he came, he said that he
was not responsible because the pot
in which he was carrying the water
had a biger mouth and, therefore, it
was the potter who was responsible.
He was let off and the potter was
caught. The potter said that, while
he was making that pot, a beautiful
girl passed by....

AN HON. MEMBER: From Kerala?

L

SHRI M. N. GOVINDAN NAIR:

Of course, we have beautiful girls
in Kerala.

The potter said that, because he
was enjoying seeing that beautiful
girl, the mouth of the pot became
bigger. Finally, that damsel was
caught and she wis punished.

That is the story.

My hon. friend, Shri Patel, after
going through al} these has found
that the source of corruption is M.Ps.
I know that the records of some of
the MPs are not clean. There are
stories. I do not deny. Here, the
ARC refort has clearly and catego-
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rically said as to who are the persons
who are actlally invoived in thix
namely, high officials and Ministers.
And what was the reason behind it7
Because they are the people who
have executive power. People with
out executive power also, by scratch-
ing or something, may get some bene-
fit. That 1s another matter, But the
real culprits are the Ministers and
the!r officers. But the officers are
excluded from this and the MPs are
brought in. That is why, I have nar-
rated this story. The real culprits,
the officers, who connive with Minis-
ters in corrupt practices, are left out.
That is a very serious omission, and
I think that Mr. Patel, who has ex-
perience both as a Minister and as an
officer, will understand the weight of
my argument and accept the amend-
ment which we are moving

Another point is this. The Joint
Commuttee has decided to leave out
the Chief Mirusters, not because they
should not be brought under the
ambit of similar Acts, but consider-
ing the federal nature of our set-up,
it was thought bettier that the Chief

and theirr co-Ministers
should be brought under similar Lok-
pal Bills in  their respective States
Not that they should be allowed to
escape. That was the recommenda-
tion of the Joint Committee and why
is it that you have now found it
necessary to bring it again as against
the recommendation of the Joint
Committee. That also I cannot under-
stand.

15 hrs,

Then there is another thing. Whenr
you make a provision and pass an
Act, how are these things to be
implemented? What is the machinery
for that and what is the amount of
work that they have to handle? All
these things should become part of
our consideration here. You know
from experience how mamy Central
Ministers are there. And a ‘Minister’
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means humself Bui, in our country
sons and sons-in-law have become a
problem If great ladies hike Dr
Sushila Nayar are in the Mmustry,
without any encumbrances there
will be no problem.

SHRI VAYALAR RAVI (Chirayin
kil) Even Jyot: Bosu 1s a problem

SHRI M N GOVINDAN NAIR
Nowadays it 1s not like that Every
son 13 a problem to a father who
15 a Mmmster

AN HON MEMBER So Lokpsl
should include sons also?

SHRI M N GOVINDAN NAIR
Oh, Yes Whether they stay in  the
same house or separately 1s no nrob-
lem So they and all these Minis-
sons and sondin-law are a  prob-
lem So they and all the Mmms-
ters and if you brmg in the Chief
Ministers—they also have sons and
sons-in-law—then 1t will be some-
thing quite unmanageable So leave
out the Chief Ministers and his co-
Mimisters and have a Lokal Bill at
the State level (Interruptions)

AN HON MEMBER Our Deputy
Speaker has no encumbrances

SHRI M N GOVINDAN NAIR
Yes you are fit to be the Prime M-
mster because absolutely you have
no encumbrances He 15 a national
figure He does not ¥know from
which part of the country he comes
He knows all the languages But,
unfortunately, they may not oblige

Now, coming back, we are discus-
sing the Lokpal Bill Then, there
1 another anomaly Finally the Prime
Minister 18 the competent authonty
to decide whether he or his collea-
gues have commutted an offence of
corruption. How 1 it? Our Home Mi-
nister for the last 2 years was active-
ly functioning in this House and the
other House I dp not want to name
the people. But what did happen
in the other House?

ABADHA 10, 1601 (SAKA)
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About someone’s son they had a
Resolution In spite of that, you want
the Prime Minister to be the com-
petent authority You will only be
embarrassing him by doing that So,
my suggestion 18 that it should be
the President

The Speaker should be the per-
son  That suggestion 13 also there
But, he will also he in a very em
barrassing position So, the one per-
son who can be considered gbove
all 1s the President And at the
same time 1t 15 he who 18 fo reckon
with the opimon of the Council of
Ministers And, if such a person 1s
put as a competent authority, that
would be much more appropriate
than the present arrangement

Finally, I would say that the MPs
should be left out of this But, then
the ghosts of Shri Tu] Mohan Ram
and Shr: Mudgal are there There-
fore 1 think the M Ps should be left
out ot this Bill but some other me
chanism should be found to try such
cases I am not suggesting what
that mechanism should be But by
bringing 1in  the MPs within the
ambit and leaving out the officers
will only create a very embarrassing
situation whereby the functioning of
a Member of Parliament will  be-
come difficult [ riress thig aspect and
I want to bring in an appropriate
amendment by which even though the
M Ps are left out of this, thewr mis-
deeds are at Jeast examined and
appropriale pumishment 13 given to
them alw This 18 my suggestion

SHMRI YASHWANT BOROLE (Jal-
gaon) Mr Deputy-Speaker, Sir, as
the Bill emerges after the Joint
Select Commmttee’s report, its rigour
has been reduced The expectation is
that this 1s the best type of measure
which shouid be adopted to root out
the corruption This can never be
fulfilled by such a type of Bill

Sir, since 1966, there had been a
thought going on in this country to
provide for an institution like
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{Shri Yashwant Borole]

budsman in arder that the grievances
of the people may be adeguately re-
dressed. Grievances are not only
relating to the corruption but they
are plenty. We will find that the
natuure of the grievances is such that
they only provide a ground for com-
mitting the corruption.

We are thinking to root out the
corruption but we are concentrating
on the actual act of corruption when
it has been completed. But the stage
which leads to corruption has fo be
reduced and the stage which will
come when we take an action that
will reduce the corruption mamfold
times and that was the real inten-
tion. What the Administrative Re-
forms Commission has observed is
that a Lokpal and a Lokayukt have
to be appointed in order to go into
grievances of the people which could
not be ventilated by either of the
meang which are available. One is
that one has to proceed in a court
of law against any officer who must
have done injustice to him. The
other procedure is provided within
the hierarchy of the administration
jtself by way of an appeai and revi-
sion to the higher authority in order
to get the grievances redressed and
the third, as we take it, in a demo-
cracy iz by way of representation
through the representative of the
people and to ventilate it in Parlia-
ment. All these three methods
which have been provided are found
to be highly inadequate in order to
meet the growing needs. The ex-
pansion in the activities of the Gov-
ernment are sp much so that the
pravious limited fleid has increased
manifolds and it is humanly impossi-
ble for any minister or any one indi-
vidual to have a good control over
1t howsoever intelligent and honest
he may be.

Therefore, Mr. Deputy Speaker, Sir,
the intention which was underlying
the Administrative Reformg Commis-
sion's report has been completely
done away with by this Bill. T will
just point it out by reading para
3 of the Statement of Objects and
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Reasons for this Bill:

“The matter has been re-examin-
ed having regarding to the re-
commendations of the Adminisira-
tive Reforms Commission and pro-
visions of 1971 Bill and other laws
on the subject enacted in the vari-
ous States from time to itme and
experience of functroning of such
institutions in the States where
they have been set-up. In the light
of this re-examination it is pro-
Ilo;ed to alter the schemes of Lok-
pa .ll

Now, let us see. The ARC recum-
mendationg are there. Some States
like Rajasthan, Maharashtra, Bihar,
and Orissa have their own enact-
ments for Lokayukt and Up  Loka-
yukt. Now, the working of these
particular enactments by the States
and the recommendations of the ARC
and the previous two  bills which
have been tabled are considered and
this para has been written down.
This 1s a complete fraud on us. This
is a deception. It is nowhere stated
that the working and the functioning
of the Lokpal and Lokayukt would
not be physically possible. It is no-
where stated by any Report thet
the Lokayukt snd the Lokpal would
not be a successful Institution or wouly
not be an adequate remedy also. How-
ever, this para observes quite contrary
to it and thig is because the intelligent

at higher levels, the word ‘political’ has
been introduceq solely by saying that
‘higher political level corruption’ comes
within the purview ot this Bill,

I do not know why it is not possi-
ble to bring in the bureaucracy,
functioning in this
Amcinh'y, within the purview of this

g

Therefore, I would submit t
House that they must gee the resson
why the bureaucracy hag been
out of the purview of this
are the reasons? In fact, the -
slon-making power les with the bu-
reaucracy more than with the Minis-
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commit an act of corruption only
d of the bureaucracy. No

ghould
be held responsible and there is no
doubt about it. But what I wish to
say ig that the bureaucracy is the
only instrument which the Minister
will have at his command to commit
any type of corruption. Are there
any cases of corruption indulged in
by the Minister without the aid
of the bureaucracy? There are mno
such cases. Hardly there may be one
or two such cases. The margin of juris-
diction of a Minister and that of a
Secretary is very thin. One cannot
Say really where one’s jurisdiction
bagan and where the other's jurisdic-
tion ended. It 18 exiremely difficult
to demarcate it. Even in the case
of Mr. Pratap Singh Kairon, the
order was passed by the bureaucracy.
It is aiways considered that the act
is done bv the Minister himself al-
though wvarious action; were taken
by the bureaucracy Consequently
these two, that 15 the Burcaucracy
and the Minister, heading this bu=-
reaucracy, are necessarily inseparate
entities If we try to separate them
the consequentia] result would be
that they will escape, they will have
an acquittal at the hands of any
judge. Therefore, what 1 would
the hon. House is that the

of buraucracy s 8 must.

1% 181, i
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is an important point which must be
pressed by us, as I think that without
this provision being included, this
enactment as a whole will be highly
ineffective to book the offenders to
book. One cannot undérsfand why
the M.Ps. are included but the bu-
reaucracy is excluded. The M.P. has
no executive role to play. The bureau-
cratie officer who has this executive
role to play, has been excluded. It
is impossible for a Minister to com=-
mit any act of corruption withqut
the aid of a bureaucracy. i

But the bureaucracy which appoints
which has com to play havoe, has
been excluded, has been safely ex-
cluded. Thig is what has happened
with this particular Bill. Therefore,
the first important thing would be
that the bureaucracy must be brought
within the purview of this particular
enactment, if at all we want to suec-
ceed. (Interruptions) What we are
saying it that we should think from
the aspect of the effectiveness of a
particular enactment for which we
all want certain desired results. If
the desired resuits are to follow, it
is for one and all to consider in &
very cogent manner and to find out
whether this will be an effective
weapon or whether this will have
no effect whatsoever and will be &
good statute left in the statute book
without any result whatsoever.

Therefore, Mr. Deputy-Speaker,
Sir, T would like to submit that it we
go through the reports of the various
commissions which have been  Ap-
pointed—Khanna Commission, Bar-
joo Prasad Commission, Mitter Com-
mission, Sarkaria Commission, Shah
Commission, Grover Commission
and Vimadalal Commission—we
will find that f at all we “lo
gincerely desire to comhat the
evil of corruption, it is obsolute'y
necessary to bring  within the pur-
view of any parlicular Act, all the
persons concerned and those who
cannot be detected at least those who
are inter-lnked must be taken to-
gether. Otherwise, the responsibili-
ties would be shifted and one can
escape and the other will also simul-.
taneously esoape sud, therefore, it W8



333 Zokpal Bill
[Shri Yashwant Borde)

necessary that the officers must be
broughi within the purview of this
enactmment, Therefore, in the case
of Secretaries, Joint Secretaries and
the Deputy Becretaries who are func-
tionarles, who are more well-versed
than the Ministers themselves at
tunes, there is a need to bring them
under the purview of this enactment,
I would ilike to conclude with a re-
quest to the House that the Bill
which has been un this modified form,
after it hags emerged out of the
canopy, needs to be reconsidered by
this House at great length so that
it can be an effective weapon really
for the purpose for which we are
enacting, and, therefore, 1t 15 absolu-
tely necessary that along with the
Ministers concerned, the high top-
ranking officials in the Secretariats
must be brought within the purview
of this enactment. Otherwise, the
Minister would also escape as the
Secretary has already eseaped

SHRI O. V. ALAGESAN (Arko-

tlis question,
time. But what it produced is not
commensurate with its long-labour-
ed effect. Sir, this iz a case where

may

meny matters, Tt lcoks as though the
Comumittee had to act against its
better judgement. It looks as though
it was under some compulsion, some
form of coercion; that it was not a

ment in which it found itsell in
dealing with this Bill.

I do not pretend to be orginal,
much of the ground that has to be
covered has already been very ably
covered by the speakers who preced-
ed me. I spoke on this Bill earlier
when it was referred to the Jomnt
Committes and I had said that seve-
ral improvements would have to be
made and the Joint Committee would

Iovk put hem.  ‘The Committee cer-
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tainly looked into some aspects
and incorporated certain things. And
even some good things that the Com-
mittee wanted to do are being sought
to be undone by Government by its
present amendments.

As far as the history and back-
ground of the Bill goes, here Shn
Kamath sitg and my friend who claim
to be the father of thiz Bill iz Shri
P K. Deb. Though it is not his
exact product, he Was the fafher of
the 1dea, the concept. This is how
1t started.

SHRI HARI VISHNU KAMATH:
Foster father.

SHRI O. V. ALAGESAN: Let us
take the question of the competent
authority with regard to the Prime
Minister. I said when 1 spoke ear-
lher that the Prime Minister cannot
be the competent authority to consi-
der a report against the Prime Minis-
ter himself by the Lokpal. That was
there in the original Bill and that was
replly a strange thing. I suggested
even then that the competent autho-
rity in the case of the Prime Minis-
ter can either be the Speaker or
the House. Now the Comumittee in
its wisdom thought that the compe-
tent authority in the case of the
Prime Minster should be the Spea-
ker., In this one respect, I accept
what the Government has said. The
Government by an amendment is
going to have this House, the Lok
Sabha as a whole, as the competent
authority with regard to the Prime
Minuster They have given cogent
reasons, They do not want to involve
the chair; they have said that the
chair should be above thesc things;
it should be apart from the Govern-
ment machinery etc These are all
very valid reasons. Perhaps this 18
the only good thing which the Gov-
ernment by its amendment is going
to do.

I am alsp against the Chief Minis-
ters of States being included in the
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out to the Prime Minister snd they
treatment proposed to be meted out
.10 the Chief Mimsters It would be
very natural to say that the compe-
tent authority m the case of the
Chief Ministers of warwous States
would be the legisiative assemblies,
if it g Parliament in the case of the
Prime Mimister Instead we find that
the Chief Minister himself will be
the competent authority with regard
to the Chief Minister if he 15 a
sitting Chief Minster If he 1s not
1in office or for some reason  there
18 no Chief Minister in the State,
then 1t wall be the Governor who wnil
be the competent authority It
should be very natural that the Gov-
ernment brings an amendment and
mekeg the legislative assembhes of
the various States to be nominated
as the competent authority with re-
gard to the Chief Ministers of the

Sinilarly Mr  Deputy-Speaker,
you have to go through this embar-
rassment; earlier alsp you were in
the chmr Who i3 the compitent au-
thority with regard to Speaker The
Deputy-Speaker hag been made the
coripetent authority 1 think it s
an embarrdssment which should Ye
avoided, as far as the Deputy-Spea-
ker is concerned

There should be nothmg wrong It
will be very proper 1f the House 1s
again made the competent authority
with reference to the Speaker, beca-
Use there should be none eise who
should sit in  judgement over the
Speaker, except the House itself

' Now I come to the question of m-
cluding the Chief Ministers of States
®within the scope of this Bill When
I soke earlier, I pleaded very much
arunst it, and said that Chief Minis-
te15 shouid not be brought within
the <cope of the Bill And I gave my
Teasons also The Committee agreed
piith them, They omutted the Chuef

inistery from the scope of the
l:tna even to-day, it was salq

ﬁam dhodld Tediflate
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reference to Chief Ministers But
then, Mr Patel has relied on the
verdict pronounced by the  Chief
Justice of India &nd said that # is
all fegal May be I am not a legal
expert myself This is how he has
quoted the Chief Justice. I have
taken it from his speech The Chief
Justice sard-

“I have come to the conciumon
that no such principle of federalism
could be found there, which could
implicitly cut down expressly con-
ferred powers on Parhament to
legis’ate with regard to enquiries
of every type, including enquiries
against Mimisters of the State Gov-
ernments 1n respect of wrongs al-
leged to have been committed in
the exercise of Governmenmt po-
wers”

Perhaps he has relied on  this
Why perhdaps—he has relied on this
pronouncement of the Chief Justice;
and so he says he is including the
C;’hlafnz[mu‘teu within the scope of
this i

As the report of the Joint Committee
bas disclosed, the Attorney General—lL
do not say he is a bigger authority
than the Chief Justice—has opined that
it would be better to leave wout the
Chief Ministers from the Mischief
or spoke of this Bill Apart from
legal and constitutional questions,
I would lke to ask whether it would
be wise to include Chief Mmisters.
What is the present scenario? It 1s
not the same party as before There
was a time when the Congress Party
ruled at the Centre and in all the
States but now different parties are
the ruling parties in various States
In my own Sate it is the ATADME, In
Kerala 1t 13 a coalition ministry In
Karnataka it 15 the Congress mih.stry
(Interruptions) It 18 the Karnataka
Congregg Mimistry At any rate it is
not a Congress(I) Mimstry Then
there are various States It is the
Akalh minwstry 1in Punjab Various
States have different parties gs their
ruling parties Under the cireumsl-
ances, 1 wouldl agiin appeal to the Gov-
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ernment not to press this issue and in-
clude Chief Ministers, because it may
lsad to people accusing this Govern-
ment of political malice. You would
do well to leave the Chief Ministers out
of this BilL This is what the Com-
mittee, in its report, says:

“The Committee are further of
the opinion thal when an example is
set by the Centre, it would aufomati-
cally be followed by the States, under
the pressure of public opinion.”

It would be good to rely on the pres-
sure of public opinion on the varlous
State Governments to enact a similar
legislation which ¢an very well bring
the Chief Ministers under its scope.

{ now come to the most vicious part
of this Bill, namely, the inclusion of
MPs and non-inclusion of administra-
tive officials, This is the most vicious
part of the Bill. Mr. Venkatasubbgiah
went go far as fo say—and I entirely
agree with him—that this Bill shouid
be withdrawn or taken hack for some
time, there should be fuller thinking
of this Bill, I do not wants to spend
any time on this. Even now we
«©an iniroduce the amendments. I
think this is the most vicious partof
the Bill;and Ipleased jvery strongly
that MPs should be excluded and the
higher officials should be brought
within the scope of the Bill But
then the Minister while commend-
ing the Joint Select Committee’s
Report to the House hgg said
that if only Ministers are going
to be looked after by the Lokpal then
there may not be enough cannon fod-
der. He dig not use the word ‘cannon.
fodder’. He sald that there may not
he many people. The Lokpal may
have to waste his time. So. vou in-
clude ns many as postihle sn that the
Lokpal may be fed. This was the
strange argument which our Home
Minister had put forward while
commending this particular gspect of
the Bill. With regard to this matter, I
cannct express myself more forcefully
than what had been.sald by my friend,
Shry Bhupesh Gupta in his dissenting
note. Fe is g veteran parlilamentarian
anl] Bas used a1l his skill {n maershall-
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ing all the arguments against inclusion
of MPs and against exclusion of the
officials. In fact, one disturbing thing
he said in his dissenting note is this’
It is very disturbing. He has guoted
the Prime Minister, and I think it
should have been properly quoted. He
has quoted the Prime Minister as say-
ing; “I would like to say that it is only
the Select Committee Members who do
not want the MPs to be included.”
Perhaps it 1s this sort of pressure that
was put on the Committee which
made it go against its own judgment.

Now the bureaucracy should be the
happiest of the lot. They should bl.
thinking that here the MPs tried to-
spread g net to catch them. Now they
are seeing to it that they—that M.Ps—
are caught in their own net that they
spreag for others and the bureaucrats
have cleverly escapeq from being
caught in this net. This should be the
happiest thought crossing their mind.
And here I cannot put it more effecti-
vely than my predecessor Mr. Borole
had put that when you proceed against
a Minister you proceeq only againsi
ona half. Have we got any case of
corruption or experience of corruption
where it has been committed only by
the Minister without the ald of his own
officials. They are an inseparable
thing. The corruption results as 5 re-
sult of chemicals union of the Minister
and his own official aides. Is it possi-
ble that you catch hold of one and
leave the others scot free?

Now the Committes is8 very mucle
concerned about this. It finds itself in
a very helpless situation. They are not«
able top do =nvthing. But I had said
even earlier that it is not the MPs that
shnuld te brought within the scope of
the Bill butl such MPs or such legisla=
tors who occupy posts of Chairmen or
the Managing Directors of varioug pub-
lie undertakings Now the Committee
on Public Undertakings have made &
recommendation that Members of
Parllament gnd not officials should be
made Chairmen of the varfous publlel
undertakings. I do not know whether 4
government will accept it or not. I
mysel! was not perwonally for it. But
that recommendation hae besn mefe.
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In various States, we find that several
lJegidlators ang MLAg are occupying the
posts of Chairmen of various public
undertakings. It is more than the
Ministership, because you are not S0
directly answerable to the legislature.
You can do anything, You can do as
you please in the particular empire
that has been carved out for you. So
it is sought after more eagerly by
legislators than even ministership. I
have no objection if you bring in such
MPs gnd MLAs who preside over pub-
lic sector undertakings within the mis-
chief of this Bill because they will
have powers to gispense contracts, to
do wvarious purchasing ang selling
transactions, Such people can be
brought. But if you are going to bring
ordinary M.Ps under the mischief of
this Bill you will e crippling the free-
dom of tha Members of Parliament
and cramping their style of working
As has been pointed out in many dis-
senting minutes, the Democles’ sword
will be having over the heads of parlia-
mentarians and they will certainly be
cramped in their stvle. they will not be
ahle to discharge their duties as one
woulg like them to do.

In this connection I should like again
to refer to the report oy the committee,

It is almost a swan song of the joint *

committee, it is said that it is not able
to exclude the M.Ps, or include the
officials, in the last para it says: “How-
ever the Committee are of the opinion
that government in the light of the
experience gained during the working
of the present provisions of the propos-
ed legislation after its enactment might
examine if it was necessary in the
Interest of the main oblect of the Bill
to bring forward an amending Bill at
a later stage to cover guch civil ser-
vants” In fact they regret that they
have not been able to do it themselves.
Why? perhaps because of that one
sentence which was uttered by the
Prime Minister. They almost regret it
that they are not able to achieve this
In their own right, when the opportu-
nity was before them. The positive
mischied of bringing in the M.Ps, into
the scope of the Bl and the nega-
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tive mischief of excluding the eivil
servants, bureaucracy from the scope
of this Bill should be removed.
Thig is the most vicious part of
the Billl I think Mr, Patel the
Home Minister is both g public man
and an ex bureaucrat; he combines
both thesa roles and he will understand
my pleg and 1 hope he will himself
bring forward an amendment to this
Bill. This point was stressed by many
Members and I also strees it. There
is a saying in Tamil that in the hustle
and bustle of marriage the bridegroom
forgot to tie ihe thali, that is mangala
sutra, around the neck of the bride, that
is the most important thing, he forgot
to do that Similarly, the most import-
ant thing, the ombudsman, the grievan-
cemean has been given a go by in this
Bill. everybody has forgotten him.
That was the main purpose of this
measure ang ihat had been left out.
The main purpose was grievance
machinery for redressal of grievances.
In fact it is entwined with corruption.
I am not pleading the case of corrupt
ministers. But it is from the lower
officials that people suffer, the impact
is more. Mr. Pabitra Mohan Pra-
dhan said that when he was minister
for eradication of corruption he was
able to attain 50-80 per cent success.
I congratulate him if it is true because
to eradicate corruption to the extent of
50-60 per cent is almost cenf per cent.
He should be a bold man, he has made
the claim on the floor of the House. It
i8 a very good thing that I heard. Om-
budsman or some machinery for red-
ressal of grievance has been devised
and other countries are having it.
We have completely forgotten it. So,
the ordinary man should have some
recourse when administrative justice
hag not been meted out to him. He
should go somewhere and state his
grievances and get them redressed.
That is most imporigpt. I go not say
that corruption matter {s not an import-
ant thing, What T say is—there is a say-
ing—'the better should not be the ene-
my of the good. I am going to
eradicate corruption frem public life,
but I am not going to leave this ques-
tion untouched—that s, the question
af redressal of grievances. Every lit-
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[Bhr] O, V. Alagesan)

tle man or small man is concerned with
it. That has been entirely forgotten.
It has been given a go by. This
lacuna, I think, should be filled,

One more point and then I close. I
spoke about this also—the retrospec-
tive effect being given to the Bill for
five years. I said this is more don~
with the political motive. Let pot this
Government at his stage in 1ts career
expose itself to the charge that it is
doing things with a political motive.
If you want it on the ground that no
new offence has been created, then
give effect from the date when the
Constitution began, that 1s, from 26h
January, 1950. Nobody will object to
it. Let it be a free for all. Let it
take effect from the day when Consti-
tution began or let it be prospective.

One non-Congress Chief WMinister
said 1n Tamilnadu that they would go
through the records of the earlier
Congress Government and they would

take Congressmen to court iy they had
done anything wrong in the previous
five years. Shri Bhakthavathsalam
the earlier Congress Chief Minister
said—not only five years, you take the
entire record as we have been from
1048. You can take that. We are
ready to face any scrutiny or enquiry.
That is what I gaid—you want to give
retrospective effect for five years on
the ground that no offence has been
created.

SHRI KANWAR LAL GUPTA
(Delhi Sadar); You have an amend-
mient.

SHRI O, V. ALAGESAN: Thank you
far the advice.

oy
They want to give getrospective
effect on ths basis that no new offence
has been created under the Act. If
that iz so, let it be from the date when
the Constitution began. If you have a
doubt in your mind that you have new
offences under the Act and people
cannot be punished for an offence that
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did nqt exist under the Act, then you
make the Act prospectively. That is
all. 1 have done.

SHRI HAR1 VISHNU KAMATH
(Hosshangabad): Mr, Deputy-Speaker,
this essential piece of legislat on, much-
needed piece of legislation, the first of
its kind in free India has had a curious,
sad and cheguered  history. The
genesis of this Bill or the legislation
goes back 1o the Th rd Lok Sabha, in
many ways o notable Lok Sabha, The
Third Lek Sabha  saw  three Prime
Ministers and three wars. Three Prime
Mimsters bega with Pandit Jawahar-
lal Nehru. Then came Shri Lal Baha-
dur Shastr1 and i1n the last year of its
tenure or term Shrimati Indira Gandhi
was inducted

DR SUSIHILA NAYAR (Jhansi):
What about Shr Gulzari Lal Nanda?

SHRI HARI VISHNU KAMATH,J
am not tallung of acting Prime Minis-
ters. In that Lok Sabha, the idea was
first mooted m Apnl, 1963, during the
last declining year of the then Prime
Minister, when he was steeply on his
physical and mental decline. The idea
was first mooted during the budget de-
bate in 1963. The then Law Minister—

I believe it was Shri A. K. Sen at that
time—replying to the debate on the de-
mands of the Law Ministry, when the
1dea was firslt mooted, said that it may
be necessary to have a constitutional
provision for this purpose. Then later
in the same year on the 8rd November
1983 at Jaipur, the then Prime Minister,
Shri Jawaharlal Nehru, referred o
this in explicit terms and gaid;

“The sytem of Ombudsman fescin-
ates me, for the Ombudsman Rave
overall gutherity to deal with char-
ges even againat the Prime Minister
and commands the respect ang con-
fidence of all”
But—there comes fhe snag—Shri Nehtu
fekt that “in a big country like Indla,
the introduction of such a system is
beset with difficulties” Therefore, he
was allergic to the establishmenmt of
this institotion. As a fnatter of fact,
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it is a curious coincidence, a tragic
coincidence in some ways that just be-
fore Shri Lal Bahadur Shastri passed
away at Tashkent on the midnight of
10-11, January, 1966, five days before
that, the Gazette Notification was 1ssu-
ed. But the decision had been taken
earlier before he left for Tashkent,
because he had invited me to h s chum-
ber to discuss the matier with him.
He suggested that I  should agree io
join the Commission—the Administra-
tive Reforms Commission. I asked
him, “Why of all persons do you
ask me? I have been a vehemenl critic
of your Government and previous Gov-
ernment also"”, as Mr. Alagesan knows
very well. “Why do you want me to
join this Cemmission?” He said with
a disarrming smile, “That is exactly, Mr.
Kamath, why I want you to join this
Commussion, because you have been a
vehement eritic’’ That d.sarmed me
and I said, “Yes”. Then before he left,
Shri Gulzari Lal Nanda, the then Home
Minister, was asked to draw up the
terms of reference, the notification and
all that. Mr, Nanda showed this to
me after Shri Lal Bahadur Shastri had
left for Tashkent. Therefore, it occurs
to me—I may be wrong in my presump-
tion—that if the nofification had been
delayed and had not been issued on
5th January, 1966—that was the day
on which it was issued—if it had been
delayed by a week, there would have
peen no Lekpal. There would have
been no Administrative Reforms Com-
mission appointed at all, because the
daughter of Shri Jawaharlal Nehru was
totally antithetical, totally opposed to
such a commission, as her subsequent
acts showed, She put on an appear-

to have that institution in India. That
is why the Lokpal Bill, in pursuance
of the unanimous recommendations of
Administrative Reforms Commis-
headed by the present Prime
Minister, Shri Morarjl Desal, was in-
tredyced once in 1968 in the Fourth
Lok Sabha. I was not there in that

Lok Spbba, It adapteqd, , cer-
mm&yﬁ?ﬁ%
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ments—] would use the word which
Shri Alagesan used—excluding ‘he
Prime Min.ster from the jurisdiction

of the Lokpal. Curious arguments
were advanced by the then Home-
Minister, Shri Vidya Charan Shukia.

Anyway, with the majority, they passed
that demanded, mutilated Bill, trun-
cated Bill and then it was sent to the
Ra)ya Sabha. Theie 1t was lying 1n
cold sterage till the dissolut.on of Lhe
Lok Sabha in 1870. Nothing happened
till then. It was not taken up for con-
sideration at all by the Government of
the day and it lapsed on the disgoly-
tion of the Lok Sabha. It was re-
intreduced. You Mr. Deputy Speaker,
were there, perhaps, in the Rajya
Sabha then, 1 am not sure. Yoy mught
be knowing the inside story of that
episode. I do not know about that, I

leave it to you to judge as to what hap-
pened then.,

Then 1n 1971 after the ‘Garibi Hatao'
election were they had got reportedly
or propagatedly massive mandate, not
in terms of votes bul in terms of seats
all right—votes were less than what
Shri Jawaharlal Nehru had got in his
time in 1962—anyway, they had got
two-third majority in the Lok Sabha
the Bill was re.introduced n the Lok
Sabha tl: 1971. There it suffered a
Worse fate than in the Fourth Lok
Sabha, In the Fifth Lok Sabha it was
never taken up for consideration. I 4o
not know whether a Joint Committse
was appointed then or earlier in the
Fourth Lok Saabha, Anyway, for six
Years, it was lying in cold storage,
it was elmost in a mortuary so to
Bay. And finally, on the dissolu-
tion of Fifth Lok Sabha, it again
lapgsed. That clearly proved, if at
all proof was needed, the malsfides
of the then Prime Minister whom
the country had the misfortune
of having for eleven long years from
1968 to 1977. Twice the Bill was in-
treduced and twice it was massacred,
slaughtered. Nothing had happened.
Now, the Janata Government, I am
glad to say has introduced the Bill
within a short time. That means, one
year the Jo'nt Committee delibermied
upon it and now the Bill is before the
Lok Sabha. I hope and pray that this
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(Shri Hari Vishnu Kamath]
Bill will become law, will get the Presi-
dent's assent before the end of this
7ear.

SHRI P, VENKATASUBBAIAH
(Nandyal): Before you get out of
power.

SHRI HARI VISHNU KAMATH: You
may rest assured about that, there will
be no change (Interruptions).

There is lot of letting off steam and all
that but nething will happen,

I hope and pray and I am sure, you
will also be at one with me that by the
end of 1979 this Bill becomes law and
the first Lokpal will begin functioning
on the Republic Day of 1980 so that the
'80s of thig century will begin with the
institution of Ombudsman because thus
is an imstitution wh.ch has been tried
and tried with effect and success 1n
several countries, in Scandinavian
couniries, The first Lokpal was ap-
poinied in Sweden, It was not Lokpal
there. It is our Hindi word which we
in the ARC after some deliberation,
devised and coined. We have an Arti-
cle in the Constitution about Rajyapal.
Sc. we wanted to have a good word, a
proper word So, we coined i{he word
‘Lokpal’. It has Leen accepted and
commended by the whole House and
the Nalion that Lokpal is a good word.

The first Lokpal, Ombudsman, was
appointed in the Scandinavian coun-
tries, in Sweden, as far back as 1805 or
so, more than 170 years ago Sweden
had the first Ombudsmen, and then it
was followed by Norway, Denmark and
Finland in the last century. In this
century similar institutions were estab-
lished in the Umited Kingdom, Austria-
lia, New Zealand, Canada and also, I
believe, in some States of the United
Stales, not at the Cenire, at the
federal level, but at the State level,
80 that this institution has been
gathering momentum, gathering popu-
larity, and it was high time that our
country also had this institution.

The Administrative Reforms Commis-
gion was appointed with the following
i{en terms of reference. I do mnot wish
1o read the entire Notification, but the
terms of reference of the ARC were as
follows:
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“The Commission will give consi~
deration to the need for establishing
the highest standards of efficiency
and integrity in the public services
and administration and for making
public administration a fit instru-
ment for carrying out the social and
economic policies of the Government
and achieving the eocial and econo-
muc goals of development as also one
which 1s responsive to the pecple, [n
particular, the Commission will
consider the followingw—

(1) the machinery of the Govern-
ment of India and 1its proce-
dures of work;

(2) the machinery for planning at
all levels;

(8) Centre-State relationships;
(4) Financial administration,

(5) Personnel administration;
(6) Economic admmstaration;

(7) Administration at the State
level;

(8) Disirict Administration;

(9) Agricultural Administration;
and

(10) Problemg of redress of citi-
zens' grievances”

The Commnussion gave top-most Pprio-
rity, the highest prionity, to item No.
10, the last item, the last became
the first. 1 am glad to say that the
then Chairman of the Commussion,
Shr1 Morarn Desai, now Prime Minis-
ter, decided at the very first meeting
that this should be taken up first, and
rightly 8o, and we submitted our re-
port in October 1866. But the Octo-
ber Report, as I said earlier, had a
very curioug and chequered history,
it had a long gestation period, and
ultimately today in 1079 it is well
within the reach of final enactment.

When the first report on ‘“prob-
lems of redress of citizens’ grievan-
ces” was presented to the then Prime
Minister, by the Chairman of the ARC,
while forwarding the report it was
made clear that there would be two
institutions to be designateq as the
Lokpal ang the Lokayukia. The Lok~
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pal will look into complaints against
administartive lapses of Ministers and
Becrétaries to the Government at the
Centre and in the States (this letter
was gigned by Shri Morarji Desai) and
a Lokayukt is to be appointed in each
State and one at the Centre for the
Union Territories, too look into comp-
laints against administartive acts of
authorities below the level of Secreta-
ries. This was the scheme envisaged
and incorporated in thig slim report
of the ARC in October 1966.

[Surr N. K. SHETWALKAR in the
= Chair]
16.65 hrs.

Now jt is strange that the Bill, as
it has emerged out of the Joint Com-
mittee, makes a wide departure from
the recommendations of the ARC,
which were unanimous. In the ARC.
there were five members, four of the
Congresg Party, then ruling party, and
I was the only member from the op-
position. We were all unanimous
with regard to the recommendations
made in the Report, Now the Joint
Commuittee of the two Houses of
Parliament has made gome very vital
changes, radical changes I would say,
which perhaps were not very neces-
sary

First 1 would take up the prowision
about “competent authority,” Compe-
tent authority—is it really necessary?
Is not the Lokpal of such a calibre,
of such a status, of such competence
himself that he cannot decide whether
a particular complaint should be in-
quired into or not? Why should it
go to a competent authority for pre-
liminary examination or investigation,
preliminary probing, because that will
make cumbroliy the entire machinery

[Mr. Speaxer in the Chair]

18.06 hre. . .
MR, SPEAKRR: Mr Kamath, will

you permit me to disturb you just

for a minute, just for an announce-
ment?

—
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16.06 1/2 hrs.

ANNOUNCEMENT RE, LEADER OF
OPPOSITION IN LOK SABHA

MR. SPEAKER: There has been a
request for change of officlal Leader
of the Opposition, and in view of the
changeq circumstances, [ have consul-
ted Shri Stephen, he has no objection
to my designating Shri Y. B. Chavan
as the Leader of the Dpposition. I
accordingly designate Shri Y. B. Cha-
wvan as the Leader of the Opposition.

-
[Surr N. K. SHEJWALKAR in the
Chair]

SHRI KANWAR LAL GUPTA
(Dellu Sadar): We want to congra-
tulate Mr. Chavan.

16.77 hrs,
(Interruptions)

SHRI R. VENKATARAMAN (Mad.
rag South): It is a domestic arrange-
ment.

MR. CHAIRMAN: Mr, Kamath, you
can continue,

SHRI HARI VISHNU KAMATH:
Mr. Chairman, this hag been an im-
portant and pleasant diversion be-
cause it evoked both sympathies and
congratulations, sympathieg verging

,on condolence,

SHRI A. BALA PAJANOR (Pondi.
cherry): I take objection to this. It
is a musical chair. So, anybedy can
go and occupy and rotate also,

MR. CHATRMAN: What is the ob-
jection there?

SHRI HARI VISHNU KAMATH:
You want to harp on music? I have
no objection,

SHRI A, BALA PAJANOR: M.
Kamath said, condolence for Stephen.
I said, it is not like that.

SHRI HARI VISHNU KAMATH:
Sympathy verging on condolence,
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SHRI A. BALA PAJANOR: That
is the matter I wanted to get clariffed,
After it is in a good spirit, in &
sportive spirit, I said it is a muBlcE
chair. 1 wish it may come round also
like that.

MR. CHAIRMAN. That stage will
apply to those who do not get any
chalr,

SHRI A BALA PAJANOR: No. I
may go this way or that way.

SHRI HAR] VISHNU KAMATH:
Mr. Bala Panjanor, 1t ig more likely
that you may have music without the
chair.

16.08 hrs.

LOKPAL BILL—Contd,

SHRI HAR] VISHNU KAMATH:
Mr, Chairman, I was talking about
the competent authority, The compe-
tent authority, Sir, is an original idea
generateq by the fortile brain of the
Joint Commuttee, collective brain of
she Joint Committee, but 1 do not
know whether it will not add to the
cumbrousness of the entire procedure
and process of the entire institution,
make for dilatory procedure. That
means, in a way it will glso make o-
ple think that we do not trust the dis-
cretion ang judgment of he Ombuds-
man or the Lokpal himself. But if
the ocompetent authomity should be
there, has to be there, then the vari-
oup authorities precribed in the Bill—
1 am sure you will also agree with
me, Mr, Chairman, not when you are
there up above, but down below here—
thst some of them are preposterous,
t0o use a very mild word. I do
not kn how, the Prime Minis-
ter can the competent authority in
his own case, the Deputy Speaker to
be the competent authority ip the
ease of the Speaker ete, It is very
strange. We tried our best, some of
us, to reverse it in the Joint Com-

~mittee, but the majority did not agree

JULY 10, 1979

Lokpal Bitl 340

with this view that the Prime Minis.
ter should not be the competent a
thority in his own case, that the De-
puty Speaker shoulg not be the com-
petent authority in the case of the
Speaker etc. If at all there should
be a competent authority, I personal-
ly think that in the case of the Prime
Minister the competent authority sho-
uld be the President, but unfortuna-.
tely there 15 here a snag, a difficulty
imposed upon us by the Constitution.
Under the Constitution, the President
15 obliged to act on the advice of the
Council of Ministers. So, I have sug-
gesteq that the President in this pars
ticular case should act ip hig indivi.
dual judgment, but for that purpose
the Constitution may have to be
amended. I do not know whether it
is necessary, but if necessary it sho-
u)d be amendeg because the ARC in
its first report, of which I spoke ear-
lier, clearly states that at some stage
the Constitution may have 1Q be
amended. They say in Para 37, and
I quote:

“The Constitutional amendment
and any consequential modification
of the relevant statute can follow.™

So that, if necessary, a constitutional
amendment may be brought in to
enable the President 4o act in his in-
dividual judgment in this matter,

Or, the Vice-President should be the *
competent authority, because the’
Vice.President is not obliged to act
on the advice of the Council of Minis.
ters. There is no such obligation on
the Vice-President, ang in the War-
rant of Precedence he stands higher
than the Prime Minister, and there-
fore he should be the competent aut.
hority in the case of the Prime Minis.
ter. In the case of Membems of Par-
liament, I suppose it is the Speaker.
We can go into further details when
the clauses are taken up,

There are two other features of the
Bill ag it has emerged from the Joint
Committee to which 1 wish to refer.
On the others I reserve my furthar
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observations for the second reading
The ARC report was very posmtve
that so far as the Secretaries to the
Goveinment are concerned, they sho-
uld be brought within the ambit of the
Lokpal Bill, and this 15 the argument
given by the ARC

“A word mav be said about our
decision to include Secietaries' ac-
tiong along with those ot Ministers
in the jurisdiction of the Lokpal
We have taken this decisiop because
we feel that at the level at which
Ministers and Secretaries function
—I may use the phrase that they

are often hand-in-glove with each
other —

“ it might often be difficuit to
decide where the role of one func-
tionary ends and that of the other
begins The Lne of demarcation
between the responsibilities and mn-
fluence of the Minister and the Se-
cretary 18 thin, 1n any case much
depends op their personal equation
and personality and 1t 1s most likely
that 1n many a case the determina-
tion of responsibilities of both of
them would be involved”

The present Home Minister 13 for-
tunate in one respect He hag been
Secretary to many of the Ministres
of the Government of India i1n his
long career as a civil servant, and he
had occupled that position mn wvral,
key Ministries—the Defence Ministry

and also the Finance Ministry You
know certain episodes occurred when
he was Secretary during those years
in the Finance Ministry as well as
the Defence Ministry 1 suppose the
frst jeep scandal — not the latest
—o0f Tree India came to light
ﬁn&gmtnomenmiuerw
'ence Secrstary The Mundhra
Episode also came to light when he
was the Finance Secretary He knows
more about thege things than 1 cam
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brought withm the ambit of the Lok.
pal This may be considered and he
may humself bring forward an amend-
ment 50 that the scope of the Bill wall
be enlarged I think that without that,
this Byl may defeat the purpose which
1t 18 supposed to serve

One last word and I have done for
the present Later on, I may take up
other matters It has been suggested
that the Members of Parliament
should be excluddd from the jurisdic-
tion of the Lokpal As g matter of
fact, the ARC Report dig not recom-
mend the inclusion of the MPg or the
Members of the State Legslatures
within the ambit of the Lokpal and
the Lok Ayuktas But the Joint Com.
mittee has decided to include the
Members of Parllament within  tha
Jurisdiction of the Lokpal Now hav-
g incorporated the Members of Pare
hament 1n the prowvisiong of the Bill,
1t would not be proper, to say the
least for us as Members of Parla-
ment to get i1t deleted because that
will create an adverse psychological
impdct upon the people If it had not
been there, it would have been all
right, but now that it is there it would
be unfortunate if we oppose i1t with-
out suggesting an alternative machi
nery for any complaints against the
Members of Parliament 1f we sug-
gest an alternative machinery, that
would be all right But i1f we have a
blanket opposition to the proposal, in
view of the fact thattwo Members of
Parhament have in the past been ar-
raigned n the House as well ag out-
side—one in 1951 ang ancther in the
seventies (Interruptions) My hon
friend, Mr Sommath Chatterjee says
that many more should have been
done I do not wish to say anythmg
upon thst I have not been m the
Lok Sabha for ten years I am not
as knowledgeable as he ia about these
matters. So, T would suggest that 7
woulg be imrpolitic and unwise to op-
pose this provision for enquines into
the complamnts against the MPs un-
less we can suggest ang devise an
effertive alternative machinery for
m mto fhe complaints against
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SHRI CHITTA BASU (Barasat):
You can have Special Courts,

SHRI HARI VISHNU KAMATH:
You can suggest an amendment.

Finally one word, Many years ago,
when the first report of the British
Parliamentary Commissioner of Ad-
ministration came in 1967 or so, he
asked for more powers for the Om-
budsman and that is what we would
like to have for Lokpal. As g matter
of fact, the powers that are to be con-
ferred upon him will not be adequate
for achieving the purpose which we
have set before ug in this Bill. The
Manchester  Guardian  commenting
upon that report had said—1 remem-
ber, I happened to be 1n London at
that time. I read that Editorial. ‘It
is an important report that has come
and unless more powerg are conferred
upon the Ombudsman, he will no lon-
ger be an Ombudsman, the Ombuds-
man will become apn Ombudsmouse.”
Regording the T.okpal we cannot use
the same phrase; we cannot use the
word “mouse”, it does not fit in,

With these words, I do hope, what
I have said at this stage will commeng
iiself to the Minister of Home Affairs
and to my hon, friends, right, left and
centre, so that nccessarv amendments
will be made ip this Bill, so that it
will really become a Lokpal Bill, and
create not 5 mere apologia an anemic
substitute for a Lokpal. We want a
wigorous, buoyvant and vibrant Lokpal
in this country because there are
many problems, and abuses of autho-
rity are rampant. I am sorry to say
that even after the Janata Party came
to power, these things have not abated.
I realise very well that corrup-
tion and these other things cannot be
eradicated. But it should be minimis.
ed. 'The Lokpnl cannot eradicate it
but, I am sure, he will at least mini-
mise it. 'We should give proper powers
to this Authority and not depend too
much on other authorities.

SHRI CHITTA BASU (Barasat):
Mr. Chairman, Sir, 1 rise to general-
1y welcome the Bill because of the
fact that thi is an attempt to institute
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an office of the Lokpal, in the name of
Lokpal, to go into the charges of cor-
ruption against political and publle
men. While I welcome the Bill, I have
got certain reservations particularly
because the Bill does not go the way
I wanted to go, because the Bill has
got certain deficiencies and because
the Bill cannot claim itself to be an
effective instrument to cradicate cor-
ruption from public life in our country
today,

Of course, it has been mentioned
by our estecmed friond, Mr. Kamath,
that the Lokpal Bill cannot eradicate
corruption fp the fullest measure,
But ap attempt to have an institution
which can really play an -effective
role might combat corruption. Ac-
cording to me, at the present stage of
idevelopment of our country and so-
clety, it is an insignificant step parti-
cularly in view of the fact that in the
last 32 years, there has been no effec-
tive effort in this direction. So, I
welcome this Bill only to that extent,
not heyond that, not more than that.

There hag been an attempt on the
part of the Janata Party to introduce
the Bill and to refer it to the Joint
Committee to establish an institution
which would go into the charpges of
corruption against public men. But
thers are many snags in it.  The
Joint Committee in ity wisdom has
made certain changes. [ do mot doubt
thewr bona fides or integrity as mem-
bers of the Joint Committee. Why I
am constrained tp make this general
observation is that the Joint Commit-
tee ip its wisdom hag reduced or ra-
ther lessened some of the effectiveniBas
of the original Bill. The Bill envisag-
es an office of the Lokpal who is to
take certain action against public
men on charges of misconduct. Thete
are two crucial aspects, namely, the
definition of Apublic men” and the
definition of “misconduct”. In these
two crucial aspects, 1 find, there has
been substantial departure made from
the recommendations of the ARC, I
do not want to go into the details be.
cause it has been adequately dealt
with by my esteemed friend, Mr.
Kamath. It is also found that thers Has
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been some departure from the origi-
nal Bill itself in the matter of defin-
ing public men and in the matter of
defining mis-conduct. I would only draw
your attention to the Joint Commit-
tee’s Report regarding Clause 3. It
says that the Committee notes the de-
finition of mis-conduct proposed in the
Clauseg is too wide and is therefore
liable to be amenable to different in-
terpretations. That is the crucial
point, of what constitutes “mis-con-
duet”. I think there are many sound
_case laws, during these 30 years, which
were created by several Commissions
appointed under the Commissions of
Inquiry Act, 1954; and, at this stage,
I am tempted to go intp certain obser-
vations made by the Das Commission
in comnection with Kairon’s ~case,
wherein the Commission mentioned
about mis-conduct, corruption ete. It
says:

“Mis-conduct on the part of a pub-
lic man shall cover not only corrup-
tion of the kind made punishable by
the Prevention of Corruption Act,
1947, but extends to corruption in
its ordinary etymological meaning,
signifying rotten, putrid or impure
act or conduct.”

So, if the object of the Government
is to combat corruption, to fight cor-
ruption, to create a congenial atmos-
phere of clean administration, of a
clean life of public men, then this con-
cept of mis-conduet should be wide-
ned. My grouse against the Joint
Select Committee is that instead of
expanding the scope of the Bill, it
tends to restrict the operation of the
Bill, to restrict the area of operation
of the Bill, restrict the operation of
the Bill or the Act itself,

Therefore, my first point is that this
definition of mis-conduct should he
sufficiently wide to cover all asdects
of corruption, particularly violation
of normg which ought tg5 be followed
by a class of public men, to which
class they are attached. That is the
important and crucial thing. Sup-
pose a Member of the Council of
Ministers has certain norms to follow,
if he does not follow a particular
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norm, certainly it constitutes an act
of mis-conduct. Similarly, a Member
of Parliament is supposed to  have
certain norms of conduct: if a Mem-
ber of Parliament does not behave in
accordance with those norms of
conduct, the Member of Parliament is
iiable to be charged with mis-conduct.

Therefore, if we have a social view
of the problem instead of having a
partisan view of the problem, then
the definition of ‘mis-conduct’ has
the greatest significance. My greouse
against the Joint Select Committee is
that, instead of having a social view
of the problem, they have been guided
by the consideration of a partisan
outlook, This means they did not
understand that implication of corrup-
tion in our life and the impediments
in the way of establishing a clean po-

litical life and a clean adminisira-
tion. .
A point may be raised that the

normg cannot generally be incorpora-
ted in the Act. Here I would only
like to mention certain Acts which
mention the norms in the Acts them-
selves, Section 45 of the Army Act of
1950 makes it an offence for any
officer, Junior Commissioned Officer
or Warrant Officer, to behave in a
manner unbecoming of his position
and the character expected of him.
in the Advocates Act also it is  said
that a particular advocate can he
punished or censured if his behaviour
is. not in accordance with the norms
of the profession he belongs to.

Therefore, I do not understand why
the Joint Committee disagreed with
the idea of having a particular norm
to be followed by a public man, in-
cluding Members of Parliament.
Therefore, my feeling is, as have
already mentioned, the Joint Com-
mittee did not take a social view of
the problem but it rather took a
partisan view of the problem. That
is the basic weakness of the BillL

Coming to the second area, that is,
L 2 ] e
public man’, I would only join my
voice with what has already been men-
tioned by many Thon, friends.
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[Shri Chitta Basu]

Bureaucrats are willing partners in
corruption. The hon. Minister
knows the mechanism, how a civil
servant helps or abets in the practice
of corruption at the South Block or
North Block level. He should share
his experience with us, and should
try to plug the loopholes,

Then I come to ‘Competent autho-
Tity’. Again there has been some
restriction here. A particular atti-
tude has been taken towards Members
of Parliament and Legislature. Deal-
ing with the misconduct of the legis-
lators is different from that of the
ordinary citizens. This has already
created an impression among  the
people that the Members of Parlia-
ment and Legislature are always
prone to protect themselves; while
they accuse the people outside, Mem-
bers of Parliament and Legislature
are prone to protect themselves under
a protective umbrella. Therefore,
this is another deficiency. By this,
we do not set an example, we do not
enthuse the people of our country
that the Members of Parliament also
have a certain responsibility to create
a climate for combating corrugtion.

Then, the Prime Minister is going
to be the competent authority in his
own case. So- far as the Chief
Ministers are concerned, under cer-
tain conditions, they should also be
brought under the purview of this
legislation. This has been proved
necessary particularly after the
Grover Commission’s. report. The
Grover Commission submitted a re-
port. The Government of the day
under the law, cannot but remit it to
the same Government, to the same
Chief Minister, to take necessary
follow-up action. That means, there
will be no follow-up action of the
Grover Commission’s report. This
is absurd. Therefore, there should
be some mechanism provided in this
Bill to bring in the Chief Ministers
under the purview of this
legislation. z

Regarding implementation of this
Bill, T have got an apprehension which
I would bring to the. notice of the
House. My  apprehension is that
this will ever remain a non-starter
because it is so restrictive, the mecha-
nism is so complicated, that it will
remain a non-starter. Therefore, at
this stage, I also want to be assured
that it shall not remain a non-starter
but it will become a starter.
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“The Party is of the view that,
while efficiency of administration is
necessary, its integrity is the very
essence of good Government. If
will therefore endeavour to set up

a supreme authority to whom an,
appeal can be made by individuals-
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who super injustice as a result of -

administrative action such as cean-
not be remediej otherwise. There
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to
officers of very high status and wcts
on the plaint of any citizen
who has a grievance and seeks jus-
tice.

g

Bir, jn 1066 the Administrative Re-
forms Comumission was set up at the
initiative of our then Prime Minister,
Shri Lal Bahadur Shastri. Shri H V.
Kamath happened to be a Member
there. He has related the entire
history and how they gave this recom-
mendation first priority for the getting
up of an institution like the Ombuds-
man in this country,

Sir, as is the usual case, when con-
fronted with inconvenient recommen-
dations, the Government ai that time
dragged 1ts feet. Perhaps in the con-
text of the Permit-Licence-Quota raj
at that time, they were reluctant to
implement this measure, which is
quite understandable, It was kept in
cold storage, I thought it to be my
Parliamentary duty—ang it was under
the compulsion of my conscience—that
I should bring an jdentical non-official
Bill and 1 brought it and it got prio-
rity, it was classified in ‘A’ category
and ft came up for discussion. You will
be surprised to know that at that time
the Government did not advise the
President to give his recommendation

was denied to me. At the same time,
1 thought that this Bill should not be
scokched at that stage and I moved
the motion for eliciting public opinion
and it came up for discussion {n this
House and I was surpriseg that the
leader of the Opposition—who has besn
declared just now—Shri Y. B.
Chamas, who has gow hemn slevated
to the stetus of the leader of the
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Opposition, happened to be the Home
Minister gt that time and he gtrongly
opposed this very Bill. At that time,
it was to be taken up feor discussion,
elicit publlc opinion and was pressed
for vote. On the Ist December, 1987,
it was pressed to vote and for the
first time, in the history of this Lok
Sabha the Government ‘was defeated
on a substantive motion of a Private
Member, The Qovernment lost by 48
to 46 votes and my motion was carried
and it was circulated for eliciting
public opinion; favourable opinion
came from all over India, Those high
priests who talk of eradicating cor-
ruption, once they go to the ivory
tower, once they become Ministers,
become blind to the reulities. They
became wg¥ue they become blind
their own gons and sons-in-law and
their own relations are to make hey
while the Sun shines. So, we expect
that these Ministers who preside over
the destiny of this nation when
elevated to that position should be
like Caesar’s wife, They shoulg be
free from corruption -and set such
moral standard that would inspire
confidence in public men, But, Sir,
our misfortune in this country is very
unpalatable; the experience is very
said. So many Commissions have
been instituted. They have pointed
their fingers at the guilty men, but
they now adorn the helm of the
affairs they are now in power and

.position and unless the wvarious re-
.commendation of the Commissions of

Inquiry are followed wup, unless
follow-up actions are taken it is no
use to have Commissions of Inquiry,
to have those reports {o be kept in the
cold-storage of the archives of the
Government of India. So, I must res-
pectfully submit that whea the Com-
missiong of Inguiry give their report,
there should be ususl follow-up

is a prima facie case against that paril-
cular person and that report to
be tted Lo the ) and
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fShri P. K. Deo]
decide whut action the Parliament is

should be further investigated, etc.
But T find that if the attitude of the
Government would be like the various
commissions of Inquiry, this institu-
tion will have absolutely no signifi-
cance. Now, two points have been
highlighted by the Administrative

plaints against various administrative
measures or against individuals and
grievances of the public men, This
Bil], as it has emerged from the Joint
Committee, lacks in remedy so far as
the grievances of the public men are
concerned, I do not want to com-
plicate this matter at this stage be-
cause ] want that this should imme-
diately be passed and should Sind a
place in the Statute Book of this
country and the institution of Lokpal
should start functioning in right ear-
nest and as we see its working, we
may bring amendments to
improve the Bill. I am sure, the Home
Minisfter will give a serious thought so
far uy finding a remedy for grievances
of the public men is concerned,

17 hrs,

I entirely associate myself with the

bureaucrats from the purview of this
Bill as they are a part of the adminis-

Members of Parliament or legislature
are gusceptible js the political corrup-
tion, when there is political horse
trading, when the legislatoxs become
8 purchasable commodity, when they
change their loyalties and change
their parties. We see this horse trad-
ing wvery often in the various State
assemblies; that game has now started
here. However, in the Januta plat-
form, we fing that there has been
mutual recrimination between various
leaders; it is most disheartening At
least, political honesty should be
observed by the Members of Parlis-
ment or the Members of the legisia-
tures. If we lack in churacter, lack
in morality, we have got no right to
continue to be legislators either in the
Parliament or in the Assemblies. For
that, the only remedy would be a
political remedy. If they go on
changing sides they should automati-
cally lose their MP-ship or MLA-ship.
For that, if necessary, the electoral
laws have t6 be amended,

Coming to collection of funds, my
observation will be incomplete unless
I read a few lines from President
Sanjiva Reddy’s remarks while addres-
sing the 52nd annual session of FICCI
in New Delhi on 31-3-1070. Tt say»
here:

“Mr, Reddy made a blishering
attack on politicians whe, he said,
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collectesd black money for
partles and business men who
wanted to be in their good books.
These two groups worked in collu-
sion and created chaos, He said
individuals had started collecting
funds row and it was not known to
the party president ‘who collected
and how much. Thiz permits vested
interests to have a stranglehold over
administration.’”

So, taking all these various aspects
into consideration, I most respect-
fully submit that my friend Shri
H, M. Patel should see that this Bill,
when it is passed, is made fool-proof
and that the various suggestions made
by Members should be incorporated
ut the stage of clause-by-clause consi-
deration.

SHRI JAGANNATH RAQO (Ber-
hampur); Mr, Chairman, Sir, I am
afraid this Bill does not go far enough
to root out corruption, either in high
places or in public life,

When Chaudhuri Saheb wag the
Home Minister and introdwced this
Bill, T had high hopes that the Bill
would be effective in achieving its
objectives. But the Bill as it has
come out of the Joint Select Com-
mitiee, hag been completely watered
down, I think the objective which
was there when it was introduced in
this House, will not Ye achieved.

I also agree that corruption cannot
be checked or eradicated mainly by
passing laws. It js & code of conduct
which every public man has to ob-
serve. We have to build up a code
of public morality and political ethics.
Every political party has u responsi-
bility in this respect. It js not merely
to be left to the Government to pass
a law, to check corruption. We can
check a few cases, but corruption will
remain

‘This Bill applies only to Ministers
and Members of Par t. It is
well known thmt Ministers act on the
advice of the Secretary or the Joint
Secretary. There is no point in ex-
cluding them from the purview of this
Bill. Without officers, Ministers can-
not go anything. The former are &
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part and parce] of the machinery and
it is not proper to exclude them.
Therefore, an amendment should be
introduced, bringing in Secretaries
and the officers concerned—if not in
this session, but it can wait till the
next session,

The most important thing is re-
dressal of public grievances. Every
public man speaks of the common
man. The common man is over-
diagnosed but he is under-treated.
When we pass a law, we forget the
common man, Is there a provision
in this Bill tp attend to public grie-
vances? Do you know how much the
loca] officers harass the people in
villages? It is necessary that our
statements are taken by the people as
honest or bong fides ones, So, I
would request the Home Minister to
make a provision, by an amendment
in this very Bill, to give powers to
the Lokpal to hear public grievances
and give them instant redress. That
is highly necessary. Then I come to
the question of a competent authority,
According to me, there is no
need for a competent authority.
The Lokpal is g highly paid officer, a
man of integrity. When he s dis-
charging certain duties, he should be
clotheq with all the powers even of
a High Court Judge. He should have
all the powers of a court—a criminal
court or a civil court, It is not mere-
ly to go into the question whether
there is a prima facie case against a
Minister or a legislator, Yor that,
why should there be such a highly
paid officer? He should have all the
powers himself to pass a senience
which he thinks fitt Under the pro-
posed Bill, the competent authority
will receive the report. He is given
three months' time. He will examine
the report and take such action as he
thinkg fit. This report i3 being re-
viewed by a competent authority.
Here I do not agree. The scheme it-
self is not sound. Therefore, you omit
the clause of a competent authority
and cloth, the Lokpal with all the
powers required so that he can go
into the question and pass sentence,
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[Shri Jagannath Rao]

Secondly, the Bill has no teeth in
it, What ig the punishment that the
Lokpal can give? He cannot give any
punishments ynder the Bill as it stands
today. He only reports. Then for
what purpose all this paraphernalia
of Lokpal is there? You also give
him the machinery to entorce his own
orders. If he passes a sentence
against & person for an offence prov-
ed before him, he should have the
right to pass a sentence and see that
it is executed by his own machinery
That will serve the purpose of the
Bill. Otherwise, simply getting a
report and passing it on to the com-
petent authority will lead us mno-
where, If the competent authority
clause is to be retained in respect of
the Prime Minister, then as suggested
by my friends, it should be the Presi-
dent or the Vice-President, but mnot
the Speaker, much less the Prime
Minister himself, He cannot be a
judge of his own case. I do not know
how this amendment was introduced
by the Government where the Prime
Minister will be a party to it, will
be a judge in his own case There-
fore, if this competent authority
clayse is to be retained, I would
suggest that in respect of the Yrime
Minister, it should be the President or
the Vice-President. The President
would not be acting under the Cons-
titutlon. Only in that case, he is
bound by the advice of the Council
of Ministers. It jg not coming within
the purview of the Constitution; it is
outside the Constitution. As a first
citizen of the country; he can exercise
his discretion.

In respect of the Members of Par-
liament, thig gshould also be there.
We sre all public men, We are open
to eviticiem. Therefore, we should

subject ourselves to the scru-

£ a complaint is made against

of us, if anyone of us has

any miscopduct, then cer-

we should he punished We
should not feel shy about it, To say
that a separate forum should be created
for us is not correct. I do not agree be-
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cause we are creating an institution
for this Therefore, that ins-
titution should have the jurisdiction
to try such MPs, who are guilty of
misconduct, Therefore, argu-
ment in respect of this would not
appeal to me and I would not be a
party to it.

When a question of misconduet is
considereq either in respect of a
Minister or a legislator, the same
norm should be applied. In respect
of misconduct, we have given certain
conditions for a Minister, but for a
legislator, we have given a separate
standard. This, according to me,
would not be correct. A legislator
would have a narrow scope io come
under misconduct while the Minister
will have a wider scope to commit

misconduct. He may be guilty of
several caseg of misconduct whereas
a legislator may be guilty of one case
or two cases, If there is any mis-
conduct, the same norm should be
applied in both the cases,

As 1 said, this Bill has no teeth in
it What is the remedy? What is
the punishment that the Lukpal
shoulg inflict. Suppose a Minister is
found to be guilty of misconduct. He
has no power to impose any punish-
ment. At least the Bill should con-
tain a clauge which empowers the
Lokpal to disqualify a Minister or a
legislator for his musconduct for a
period of six years for standing in
election. That should be there that
ig not there. In the case of a criminal
offence, the eriminal court should take

decided that his conduct was unworthy
of a Member of Parliament. There-
fore, he was pxpelled from the mem-
bership of the Lok Sabha for the rest
of the term of the Lok Sal
fore, when
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Lokpal to at least disquality a person
who is found guilty of misconduct
from standing for election for a period
of six years, as you find under the
Representation of people Act when the
offence of corrupt practice is proved.
Several commissiong of enquiry have
been appointed against ministers and
Chief Ministers. What happened?
They have come back with = bang;
nothing has happened. From past ex-
perience we should learn and then
pass the law. Ii should be effective
30 that we can achieve the purpose for
which the law is enacted. The Bill
s it js will be ineffective and will
not serve the purpose, So it should
be amended to remove the lacunae so
that the Bill could be improved and
it couly take care of the situation
it should invest Lokpal with the powers
of the criminal court and the civil
court, The Supreme Court has sald
that he commission of enquiry is not
a court. So also Lokpal will not be a
court though he is given some powers
under the code of civil procedure for
production of documents which is not
sufficient, Therefore, you should give
him powers if you mean business; if
you intend to do what you want to
do. Create a Lokpal and give him
all the powers necessary so that he
can be effective and discharge his
functions and achieve the objective
for which this Bil] was introduced.
Otherwise, it will only be a farce and
the purpose will not be served. Corrup-
tion will continue; nobody can eradi-
cate corruption. Gulzarilal Nanda was
the Home Minister in the sixties; he
used to proglaim from housetops that
he would eradicate corruption from
public life; otherwise he would go.
He went corruption remained. When
Chaudhary Seheh came speaking on
the demands of the Home Ministry—
I was in the Congress then—I repeat-
ed this., Kamath used to say jocularly
that Nandaji had become the clearing
house of all corruption in the country.
He could not clear corruption; he
cleared himself, Thig is a good step
taken by the government to eradicate
corruption, The rea] cause of corrup-
tiop, is the costly expenditure on elec-
tion. Elections should be made less
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expensive ang government should
Year a major part of the elec—
tion expenses Incurred by the poli-
tical parties so that the greed or
incentive to collect money by political
parties for the purpose of elections
would not be there. That would be
a major step that would prevent
corruption in public life. 71 also ap-
peal to all political parties to come
together and evolve a code of conduct
of political ethics and public morality,
If everyone dedicates himself to lead
a clean life as a public man, certainly
corruption would be eradicated, I
appeal to the Home Minister to con-
sider these points and come forward
with necessary amendments to this
very Bill, and not say that they would
bring another amending Bill at a
future dute; God knows when the
future Bill will come, It should be
done in this Bill itself,

MR. CHAIRMAN: Before I call on
the next Member to speak, I should
inform the House that the time alloted
for this Bill is upto 5.50. A number
of Members want to speak,

SOME HON. MEMBERS: Time
should be extendeg by two hours.

SHRI C. N. VISVANATHAN (Tirup-
pattur): Extension by two hours is a
reasonable time.

MR. CHAIRMAN- I think the senze
of the House is, for discussion of this
Bill, two hours time will be extended
al the consideration stage, Of course,
it will depend upon the business when
it finds time to-morrow or the day
after. Extension will be for two hours
for general consideration including the
reply of the hon. Minister.

I propse that hon. members should
be brief and should not go beyond ten
minutegs in any case. Only in that
case I can accommodate most of the
members. I cannot say that all of
them will be accommodated,

Is it the pleasure of the House to
extend the time for two hours?

SOME HON. MEMBERS: Yes.

MR. CHAIRMAN: The time is ex-
tended by two hours,
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SHRI GEV M. AVARI (Nagpur):
This Bill is engaging the attention of
the whole country because it touches
a evry sensitive area—corruption Ia
public life. All the members have said
many things. But one thing remains
pertinent earlier in the Administra-
tive Reforms Commission when Shri
Desai was the Chairman it was said
it would be nice to have Lok Pa] to
go into the conduct of any person at
higher levels, But now when this Bill
has come, this time very sweet gound-
ing to ear but in meaning very
sharp words have been added “poll-
tical high level” only. When this
is s0 a doubt comes to our mind,
why only political Ligh level, why
not official and other high level
also. Therefore, this demand has been
made by many members that officials
should not be left out from the pur-
view of this Bill because otherwise we
will have many of our doubts. We
know in democracy officials and per-
sons at political levels go together, We
know in democracy people are sove-
regin. In the set up of poltical
democracy which we have today, I
think officlals are having more of
a say, and especially when the per-
sent Janata Government is finding
iiself shaky, when the Government
{s not very sirong, 1s not very asser-
tive, the officials rule the country We
find to-day that 1s after 1977 the
officials are almost ruling every where,
Many limes we find Ministers saying
“I cannot do anything because the
officer or Secretary says i1t cannot be
done.,” He puts it in the Minister's
bead. Minister is very busy. There-
fore, it cannot be done. The officials
have been left out of the purview of
the Bill I have not heen able to know
the logic behind 1t Why do you want
to leave the officers® Do you consider
bureaucracy ae not being a part of
democracy. Do you consider that bu-
regucracy 18 not at all a high level”
What is the reason behund it that you
are leaving them? The first thing is
that officials must be included in it
and suitable words added with the
word ‘political’ which has been
brought in. That must be changed.
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Corruption is at high level, whether
it be very high officials or Military
Generals, We know to day that in
many of the democratic countries are
run by Military Generals, Do you
think that no General can rule India
at all? In the political instable situa-
tion that is arising to day any Gene-
ral can do that harm to day. There-
fore, even people of military service,
civil service, foreign service, all of
them shoulg be addeg to this That is
our first demand.

Secondly, you have added Members
of Parliament, Of course, the whole
House has strongly put its opinion
that Members of Parliament should
not be added to it, firstly because the
Members of Parliament have no ex-
ecutive power. Today we find that
the Members of Parliament, Members
of Legislative Assemblies, Members of
Municipal Corporation, all these peo-
ple are almost acting as a shock ab-
sorber. They have to go to the public,
If anythung goes wrong or anything
wrong is done by the Government or
the Minister, public is angry. Who gets
beating? It is the Members of Parlia-
ment of the ruling party, it is the
Members of Parliament or the Mem-
bers of Legislative Assembly who
get beating. It is the Member who
absorbs shock And then again you
bring him under his purview and
say that the <conduct of M. P
should be gone jinto by the Lok
pal. I think that is very unfair. If at
all Members of Parliament behave
badly or if at all Membegs of Parlia-
ment have any misconduct, if at all
Members of Parliament indulge in cor-
ruption, there are other avenues
to punish him. The best part of
it would be to set up the House
Committee. It could be set up
to punish Members of Parliament.
Many members have quoted instances
when Members of Parliament were
severely punished. I think this pur~
view shoulg be taken out, Again 1
have g doubt beause it is bureacracy
at large which is slways agsinst the
Members of Parliament, agsinst the
whole parliamentary democretic strue~
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ture, because of laty bureeucracy
seems fo have become more of &
vested interest more than the mono-
polies and multi nationals,

This ig one of the best examples of
what the bureaucracy would like to
o in the set up of the Indian demo-
This should be sternly dealt
I request the Home Minister
ude the Members of Parliament
this.

The third point which I have not
been able {0 understand is this. In
this present Government, we do not
have Deputy Ministers. But in the Bill
I find that a Deputy Minister is sup-
posed to be an ordinary Member of

HIE

patronage. They do negotiate some
contracts so es. So, I think to
make a Deputy Minister equal to an
ordinary Member as in the Bill Is
highly wrong. This should be clari-
fled.

SHRI HARI VISHUN KAMATH:
On page 2 of the Bill it is said:

“a member (including a Deputy
Minister) of the Couneil of Minis-
ters for the Union".

So, he is covered.

SHRI GEV M, AVARI; Then I
withdraw what I said.

Anothey matter of importance Is
the power of awarding punishment.
Ag many members have pointed out,
after the Lokpal was found that a
person at g high level iz corrupt, he
does not have the power to award
punjshment., I do agree that the
power of t should be given
to the Since 1952 when the
Commission of Inquiry Act was pass-
ed, there have been so many Inquiry

ny in Indiq and many of
the persons who were found guilty
have escaped any sort of punishment
tii] today. That iy why we sy that
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the Lokpal should be given the power
to infliet punishment. The Home
Minister can call together the leuders
of the varloug groups in Parliament
s0 that a solid arrangement can be
mude in thig regard.

Another main point is that while

the Chief Ministers have not heen
included

AN HON, MEMBER: They have
brought an amendment for including
them,

SHRI GEV M. AVARI: These are
the major points I wanted to put
forth, because these points have been
agitating the minds of many bon
members. The majority of members
who have spoken today have alse
said the same thing. I am sure the
public outside also is eagerly waiting
for this Bill. The Janeaty Govern-~
ment, ‘while putting forth this Bill
should be rather objective, because
our experience in the past has oot
been so well. There have always
been insinuations. We have alsa Yelt
that the Janata Government ghould
not bring a Bill with vindictiveness.
Always we hear, “Becsuse the pre-
vious Government did this, we are
doing this!” Let this attitude come
to an end and let the Janata Govern-

ment be objective while bringing
forth this Bill,
SHRI B. P, MANDAL (Madhe-

pura): Sir, as pointed out by the hon.
member, Shri Kamath, the idea of
Lokpal was first mooted by the
Administrative Reforms Commission
in 1866. In the Lok Sabha, the Lok
pal Bill was brought in 1868, I was
also & member at that time and I
had the privilege of participating in
the debate. In 1071 it was brought
again. This time the Bill was referr-
ed to the Joint Committee, but the
Bill as reported by the Joint Com-
mittee i full of drawbacks. It has
ot coms up te our expectations. I

-
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will make some suggestions to reform
this Bill,

The entire country hag been look-
ing forward to the Lokpal Bill
People are expecting that after this
Bill 18 passed, corruptijon at every
high place will be up-rooted. But
thig Bil] hes not been passed so far.
I do not understang why only Minis-
ters and Membery of Parliament have
been included in the purview of the
Bill ang why the bureaucrats and
other high dignitaries like Supreme
Court Judges, High Court judgeg end
others have not been included.
Can we say that all the Supreme
Court judges and High Court judges
are above board and they wre like
Caesar’s wife ang only we, the Mem-
bers of Parliament ang Ministers of
Parliamen!t and Ministers also, are
corrupt? It ig quite wrong. So, 1
think, the purview of this Bill should
be widened to include in jt the
Supreme Court judges, the High
Cowrt judges and even diplomats
who are posted in foreign countries.
Nobody ghould escape from it. They
have been spared and Members of
Parliament have been included. We
ull know that we the Members of
Parliammt have no executive power
whatsoever. What we think just and
proper, we contribute here. Then
what 15 the idea of bringing the
Members of Parliament in its purview
when they have got no executive
power, When any Member of Parlia-
ment in the past hke Shri Tulmohan
Ram who comes from my district,
committed something wrong, he was
convicted ang sentenced. The ordi-
nary law of the land can take care
of the Members of Parhament. Be-
sides thal, there is a Privileges Com-
mittec here.

What is the duty of a Member of
Parliament? Our duty is to contri-
bute here end sit in the Commuttees.
For such a duty, how can we be
bhrought under the purview of Lokpal
Certain, constituents come to the
Member of Parliament and he recom-
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mendg certain things, Is it obligatory
on the part of the Minister to wbide
by that recommendstion? I find
generally that so many recommenda-
tions are being sent by the Members
of Parliament and Ministerg do mnot
take care of them. Minister; take
care only of those recommendations
in which they themselves are interest-
ed. BSo, instead of bringing the Mem-
berg of Parliament within the purview
of Lokpal, I think the Ministers who
accept the recommendations of these
Members of Parliament, should be
hauled up. So, there is no justifica-
tion whatsoever in bringing the Mem-
berg of Parliament within the purview
of Lokpal. This will weaken pariia-
mentarians, Parliamentarians should
be those who fear none and who
favour none, After all, they have
got the right to give expression
to their views in the Parliament and
there they are protected by the Con-
stitution. So, there is no justification 1
bringing the Memberg of Parliament
within it; purview. Instead all
dignitaries including the judiciary,
the executive and all should be
brought within the purview of this
Bill.

The Joint Committee suggested
that in the case of Prime Minister
the competent guthority should be the
Speaker. And the hon, Minister has
brought an amendment saying that
the Prime Minister himself should
be the competent authority in
his own case. I oppose both. For
instance, everybody knowg that one
who 15 the Prime Minister here,
comes from the majority party and the
Speaker cannot dare generally—I say
this with al] respect to the Chair—to
go against the wisheg of the leader
of the majority party if he wants to
continue as Speaker. So, this is
wrong. And to say that the Prime
Minister himself will be the compe-
tent authority is more ridiculous.
This country had the Prime Minister
like Mrs. Indira Gandhi., When we
are enacting a legislation, we should
not take into accouni the present
Prime Minister or the present person.
Anybody like Mrs. Indira Gandhi or



should not be guided by the advice of
the Council of Ministers. After all,
what is the necessity that jn every
case the President will be guideg by
their advice? Long ago, when Dr.
Rajendra Prasad was the President,
this question had cropped up. Dr.
Rajendry Prasag had given a press
statement that he was quite aware of
the powers of the President and he
wanted that some judicia] experts
in this country shoulq discuss it.
Then Shri Jawaharlal Nehru had
opposed ft,

I think it ig not correct to say that
the President of Indig iz like the
monarch of Great Britain, because
the institution of monarchy in Great
Britain ig hereditery in nature,
having no representative character,
while the President of India has a
representative chamacter, in some
respects more representative character
than even the Prime Minister. So,
there ig no harm in giving this power
to the President. If there is any
constitutiona) difficulty, the Constitu-
tion may be umended. I think there
can be no difficulty in the President
acting ag the competent authority for
the lokpal. There could be a
separate proviso in the relevant
article of the Constitution to say that
whils the President is acting as the
competent authority, he need not be
guided by the advice of the Council
of Ministers,

The very ideg of competent autho-
rity does not appeal to me. What is
the necessity of keeping a competent
authority? The Lokpal is for eradica-
ting corruption. Why should we
shiely some officers by creating this
compentent authority so that the
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favouriteg of the competent authority
may escape? 1 think that the very
idea of competent authority is not
ut all necessary. If the Lokpal thinks
that the complaint ig prima facie, he
may take it up and there is no neces-
gity for this competent authority.

When the Lokpal makes certain
recommendations, according to the
Bill it ig for the competent authority
to look into the recommendations of
the Lokpal and then decide whether
some stepg should be taken or not.
That is wrong. I entirely oppose it.
If you mre going to establish this
institution of Lokpal, then the recom-
mendations of the Lokpal should be
mandatory; not that the competent
authority should go on considering
whether any steps should be taken or
not. In case it does not take any
step, the only alternative left to the
Lokpal is representation to the Presi-
dent. I do mot like it. I want that
the recommendationg of the Lokpal
should be mandetory.

In my State of Bihar we have got
the institution of Lokayukt for the last
ten years. But that institution hes
not come up to the expectationg of
the people. Why? Because the
enactment was faulty. Shri 8. B.
Sohony, a retired ICS officer, was
appointed as Lokayukt, There were
some complaints against some Minis-
ters and the Lokayukt wanted to
proceed with them. The Ministers
went to the High Court and challeng-
ed the appointment of the Lokeyukt.
Since then, even though there is the
institution of Lokayukt, nobody takes
care of it. It has becomg very weak
and meek.

SHRI HARI VISHUN KAMATH:
Hag he resigned?

SHRI B. P. MANDAL: Another
Lokayukt was appointed. If he takes
some Ministers to task, his appoint-
ment will also be challenged.

The provisiong in the present Bill
regarding the appointment of the
Lokpal are not wdequate, Several
members have given suggestions in
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thiy regard. I have also given some
suggestions. I would request the
Home Minister to look into the matter
in the light of these suggestions and
make the changes in the
Bill so that the institution of Lokpal
would not become ridiculous,

Regarding the appointment of the
Lokpa] it ig mentioned here that the
President shall do it in consultetion
with the Chief Justice, the Speaker
and the Chairman of the Rajya Sabha.
It means that after consultation the
Pregident may or may mot agree.
Why could it not be, as in the case of
a constitutional amendment by two-
thirds majority in both Houses when
more than half the total number of
members are present? I am not satis-
fled with the Bill because what we
have been seeing in our Lokpel—
again I say ‘Lokayukt’ because there
is Lokayukt in my State and thet
institution has failed. So, I am
afraid the Lokpal institution at the
Centre may fail just gz the Lokayukt
ingtitution hag failed in Bihar, and
in the matter of appointment also
there should be 2/3rds majority of
both the Houses It shoulq not only
be by consulting the Speaker and the
Chuirman, because after all, what
does consultation mean? The Presi-
dent will consult and may abide by
the advice of the Speaker or the
Chairman. After all, the President
will go according to the advice of the
Council of Ministers as hags always
been done.

SHRI HARI VISHNU KAMATH:
No concurrence, only consultatien.

SHRI B. P. MANDAL: The word
I8 ‘consultation’. So, there should be
concurrence,

‘With these words, I would say that
I think these are the defects of the
Bill ang I will request the hon. Home
Minister to kindly look into it and
frevise the Bill so that it may be
suitable, it may come to the expecta-
tion of the people. It ghoulg not only
be about corruption among the
Ministers and the M. Ps., but it should
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include corruption among the Secreta.
ries, high officers and High Court and
Supreme Court Judges.

With these words, I conclude,

PROF, P. G. MAVALANKAR
(Gandhinagar): Mr. Chairman, Sir,
I stand to welcome this Bill and the
reason is obvious that all round cor-
ruption and less than low standards
of public life in politics and utterly
selfish and narrow party politicking
have all combinedq and conspired to
make a mockery of our democratic
politics, and indeed they have brought
us all to mear collapse of the whole
system. The people’s credibility not
only in politicians and partymen but
I am sorry to find, even in the parlia-
mentarians anfl parliamentary insti-
tutions as such, is going down very
rapudly and therefore, unless we take
very active and concrete steps as
early as possible, we will not be able
to restore that sense of confidence
and credibility among the people for
the politicians and the law-makers.
Therefore, obviously, Sir, I welcome
thms Bill and I support it. In fact,
such a Bill should have come to this
House, 1o this Parllamenti, long
time back And it is significant
that this Bill never came up for
consideration during the entire period
of the Fiufth Lok Sabha when I
had the privilege of being a Member
and also had the peculiar privilege of
working with the Leader of the
House, no less a person than Mrs.
Indirg Gandhi. You could not expect
at that time of the Parliament,
throughout the period, anybody doing
this in order to eradicate corruption.
The system was getting more and
more corroded and eroded because of
political corruption at the highest
level and it is significant that this
Bill had never come up in the Fifth
Lok Sabha. It has now come up in
the Sixth Lok Sabha, and since I have
the privilege of being returned to this
hon House, I am very glad at this op-
portunity of welcoming this.

Having said this, I must say at the
outset, however, that I really do not
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know what exactly I am supporting
in terms of concrete proposals of this
of course, the
laudable objective behind the Bill,
but when I begin to look and look
agein, by way of study and repeated
study, lining and underlining—as
students of political science we are
useg to this kind of habit—the more
I read, the more I am confused and
perplexed because apart from suppor-
ting the laudabls objective, I do not
know exactly what the Bill is all
about. Because my esteemed elder,
Shri H. V. Kamath, spoke before me,
I cannot say that hp stole my words,
but I wanteg to say the same thing,
that this Bill has had a chegquered
history., The ARC and the previous
Bills and the previous discussions not
only in Parliament but outside Parlia-
ment and in the whole country,
those discussions, those Bills, and
most notably the recommendations of
the ARC, have not been properly and
fully taken into account by the pre-
sent legislation. I hope the hon, Home
Minister will explain why they left
out many of these pnints from the
original thing, and have reduced the
Bill to ils present proportions. There-
fore, I want to say, not by way of a
charge, but by way of criticism, that
the original purposes have been con-
siderably diluted, if not mutilated.
What has remained now is good in
many parts, but is also doubtful in
some parts, questionable in some
other parts and even improper in the
remaining few parts.

It is good thai the Janala Govern-
ment has resurrected this Bill and sent
it to the Joint Select Committee, I
must congratulate them, have produc-
ed such a valuable report. Their de-
liberations have been worthwhile,
although they took more time than
they should have; nonetheless, they
have produced 5 goog report, notably
the Minutes of Dissent, In fact, they
are a very valuable, precious part of
the Report,

But the point iz T do not understand
why and how some ¢ the unanimous
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proposals and amendments produced
by the Joint Select Committee have
now been sought to be negatived by
my esteemed friend the Home Minis-
ter, I am not saying that this is irre-
gular in terms of the procedures of
the House. The procedures of the
House do not say that they cannot
negative it, I know that, but I think
it is highly improper that Government
should now negative by a very simple
amendment what the Committee,
after long deliberations, have recom-
mended unanimously. After gll, the
Government had a built-in majority
in the Joint Select Committee. All
Committees have built-in majorities
of the government of the day. Why
did they not persuade the colleagueg of
the ruling party in the Joint Select
Committee to do what they want the
House to do now? I am only saying
that this is not a very healthy and
desirable practice.

This institution of the Lokpal is, of
course, based, one might say, on the
institution of the Ombudsman, but if
anyone has the impression that the
concept of the Ombudsman and the
institution of the Ombudsman have
been transformed into the institution
of the Lokpal, he would be totally in
the wrong, In fact, the Bill before us
is far from the original idea and con-
cept of the Ombudsman, I have no
time to go into the details of the his-
tory the wvery fascinating history
and purpose and the original concept
itself of the institution of the Om-
budsman. It was way back in 1809
that Sweden had its first Ombudsman
and the Swedish example was follow-
ed after many, many accedes, al-
most after the end of the First World
War and particularly after the Second
World War, when countries became
more and more conscious of, and ac-
tivised by, the idea of a Welfare
State and the activities of the States
began to increase and expand rapidly,
when in the name of the Welfare
State, the liberties of the individual
were being eroded and corroded.
Therefore, the need of the Ombuds-
man was felt more vigorously, and
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therefore, you have the example of
Sweden being followed by Finland,
Denmark, Norway, New Zealand,
Guyana, and Great Britain in 1067
thtw:hm its Parliamentary Commis-
s .

SHRI HARI VISEHNU KAMATH:
Australia.

PROF. P. G. MAVALANKAR: Shri
Kamath says Australia, but as far as
I know, only parts of it have adopted
it But I do not want to go into
those details. My point 15 to
make it clear that the Lokpal is not
be taken as the Indian Ombudsman,
because the Lokpal is not exactly
the Ombudsman. The Ombudsman’s
functions have been wider, more
comprehensive, because the rights of
citizens, and the citizen's inherent
right to have legal remedies against
autocratic government and increasing-
ly bureaucratic government, are not
there in the present Bill. The prac-
tice of redressal of grievances is also
not found in thig Bill. There is no
protection for the citizen against ad-
ministrative and bureaucratic over-
lordship.

As far back as 1929, in Great Bri
tain, it wag the then Chief Justice,
Lord Hewart who wrote the book
called “The New Despotism” and that
book has been really the basis in one
sense for the institution of Ombuds-
man in Great Britain. But, none of
these things are embodied in this
Bill and I wish, therefore, that the
Janata Government brings forward
another important Bill to come to a
nearer parallel of a real Ombusdman
that we ought to have because India
also is a welfare state and India has
taken on ihis path of a welfare state
and, therefore the citizens’ rights
against t{he increasing bureaucracy
have to be protected with greater
vigour and concern,

Now, in the remaining few minutes
at my disposal, I want to go quickly
through some of the major provisions
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of the Bill. My esteemed colleagues,
who spoke before me, have said
about the competent authorities. I do
not want to repeat them. But one
point—how can the Prime Minister be
his judge in his own case? My friend
Mr. Nathwani or someone else, poin-
ted out that it should be the Speaker.
But then you are putting the Spea-
ker in a very embarrassing position.
I would have, therefore, thought that
in the case of the Prime Minister, it
should be the President, but the Pre-
sident unaided by the advice of the
Council of Ministers. I do not agree
with Mr, Nathwani when he says that
the Prime Minister will not sit in that
particular meeting when his case is
being discussed. It is just like the
Directors of companies not participa-
ting m the Board meetings when mat-
ters involving their interests are being
discussed, But then their interests
are always passed, When the Prime
Minister is there, it is no use giving
it to the Council of Ministers, It
must be given to an all-party Parlia-
mentary Committee headed by the
Speaker, Perhaps, that could be &n
alternative, I am only suggesting an
alternative.

Now, about the Speaker—I do not
know why the Bill says that the com-
petent authority for the Speaker
should be the Deputy Speaker. In
my humble opinion, I feel that the
competent authority for the Speaker
it at all the speaker is to be brought
within its purview, should be no less
a person than the Vice-President of
India because he is not only the Ex-
Officio Chairman of the Council of
States, but he is also, under the Con-
stitution, not aided by and advised by
the Council of Ministers. But I would
go one step further, I want to sug-
gest that the more fundamental point
here Involved is—I am asking this
question aloud—whether we shoyld in-
clude the Speaker in this category be-
cause after all, the Prime Minister
and the Ministers and the Members
of Parliament stand in one category
and perhaps the office of the Speaker
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is unique in more than one sense and
1 would have, therefore, thought that
ﬁ:espnkershuldbemtoutorthm

altogether.

About MPs, many of my colleagues,
including my young friend, Mr Avari,
have said that the MPs should be
excluded. Let me be frank. I am quite
clear in my mind that we, as Members
of Parliament cannot be excluded
because we, as members of Parliament
and our relatives—my friend, Mr.
Nathwani has brought forward amend-
ments elucidating what those rela-
tionships are—are we really having
a goog image of the Members of
Parliament in the eyes of the peo-
ple? It is no use saying that we do
not have executive powers and there-
fore we cannot be corrupt. Without
executive powers, there are many
areas and avenues where the Members
of Parliament can be corrupt. But if
the Members of Parliament are honest
and if they have not done anything
wrong, then why should we be afraid
or nervous about any such thing?
Having said that, T would like the
Members of Parliament to be brought
within its purview, but with a diffe-
rent modality. I am not very happy
with what has been suggested in the
Bill. But since I cannot propose an
alternative, reluctantly, I am accept-
ing the present position of the Bill
viz., the Members of Parliament
should be included. Having said that,
I completely oppose the idea of
giving the MPs a special treatment.
Even the Joint Select Commitiee Re-
port says that. I do notl know why the
Committee had gaid like that. I gm pot
going into the details. The Report of
the Joint Select Committee says in
para 28, Clause 14 that in the case of
MPs, the enquiries should be held in
camera. Why should there be g special
treatment for MPs? In fact that would
Eive risg to a doubt in the mind of
the people that there & something
ﬂlhy or something wrong in the state

of Denmark!

Therefore, 1 conclude, by saying that
Members of Parliament, if they are
bure and honest, ang if they are do-

ASADHA 19, 1801 (SAKA)

Lokpal Bill 378

ing the duty of representation as im-
portant and valuably bridges between
the people on one side and the
Government on the other and if they
are doing it without any considera-
tion at then I do not see why and
how they should be worried about
theirinclusiﬁninthilBﬂl.

Lastly, by way of an important ad-
dition, I say, the Lokpal Bill has not
produced anything in terms of Secre-
taries and senior civil servants. I
have no time to go into details. But
here is the Statement of Objects and
Reasons signed by Mr. Charan Singh
who was the Home Minister at that
time and, I suppose, the present Home
Minister, Mr. H. M. Patel, continues
to subscribe to the Statement of Ob-
jects and Reasons of the original Bill
I want to ask him one thing. There
is one single sentence in the State-
ment of Objects and Reasons:

“Allegations against civil wervants
will not come within the purview
of the Lokpal?”

But, why? The Statement of Ob-
Jects and Reasons does not give rea-
sons as to why Secretaries and senior
civil servants are excluded. There-
fore, I want to suggest that Secreta-
ries, senior civil servants, Chairmen
of public sector corporations, public
sector companies and chief executives
should also be included in some form
either by an amendment or by an
accompanying Bill. I have no time
except to say that Mr. Bhupesh Gupta’'s
Minute of Dissent with regard to ex-
clusion of Secretaries and senior civil
servants is very telling and is effec-
tively worded. I endorse his views.

As regards the implementation, who
will implement the provisions of the
Lokpal Bill? There are various Go-
vernment agencies. Here comes the
most questionable part. I want to
submit that the competent authorities
are not armed with effective teeth
and effective tools and because you
are not giving them effective teeth
and effective tools, the competent
authorities will not be able to do
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[Prof. P, G. Mavalankar] Mwgwr oy o 7 ag et Ak an ol
much even after the Lokpal has given § ! © whw ar e & i f wes
the report to the concerned authori- TuR o weor aft § fe ot X 1801 W
tles. Therefore, it will mean that iswoiwl:ru‘k fow & wr fmy ?
even if you make a good choice of the WX &% WiR qw w1 efirgre W, oft v werery
Lokpal—his image, pay, office and t e ag e g fod W @,
powers are good—my difficulty is that ¥ 5% WV a¥ R @1 W
the whole exercise that we are now oUW UF aag & W & 1 N o
going into might perhaps end up into WY 9T, qg IR fers onrr @
some kind of self-deception which is % ! TR WR wwr & fewr | tw
bad enough and what is worse is that % & ¥ TN erarwrd g, o g Iwk
it will be cheating and fooling the OB TWT &F T}
people of India, telling them, “We
have passed the Lokpal Bill and let us
" el arr arfe & qum  § sgroow
g0 happy and be content. ol fog &7 #% § | wgrOT T feg
I hope, the hon. Minister will look “"g%“;:"‘““*ﬁﬂ I, T
into all the points and do something oy N f"‘w"‘" el
in terms of suggestions that I have ET:; a,:“- & wd, et
g | 9 ww W wA T
made, I am grateful to you, Sir, for w@, aferw ¥ @ @ fe
the consideration shown to me in ﬂi‘milﬂf ma“:mmg
giving me a few extra minutes, T o wen dor §, ag TR P o @
e K
18 hrs,
dwtt wmic foy  (Sfrrge) wefe afww ;AT TR WO
wwTafy AEE, & W TR WY {NTORRTE WY W A0 W
T g gwR WRY A Wy wr e oww oAw
TW FR AR AT Y 6, T s
farmre iy wr w0 Ay o faw s 18.02 hrs,
war & wfe g STER 500 ¥ whw A
we wwr # ¢ i Tt ® faw f,
fafred ¥, o W ¥ oe F ey wnd, Sfer The Lok Sabha then adjourned till
e e oY R miees § o o A # Eleven of the Clock on Wednesday,
Wckn ¢, ofeew  wwecfew ot @, July, 11, 1979/ Asadha 20, 1901 (Saka)
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